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LOX '81ABHA DEBATES 

1 

LOB: SABRA 

Jrrlday March 22. 1985/Chaitra 1. 1907 
(Saka) 

.,: 
The Lok Sabha met at Eleven of the Clock. 

[MR. DEPUTY SPEAKER In the Chair] 

ORAL ANSWERS TO QUESTIONS 

[Trans/ation] 

A'~ila~Ujt)' ~l <;011 In Chaodrapur, Nag(,ur 
and Yeotmal Districts of Maharalbtra 

, I' 

. *141. SHRI VaAS MUTTEMWAR: 
Will :th~ ~ i'njster of STEBL, MINES AND 
COAL be pleased to state : 

(a) whether Government are aware that 
coal is available in abundance in Chandra pur t 
Nagpur. and Yeotmal districts in Maba ... 
ralhtra; 

(b) If so. the quantity of coal available 
there; 

(c) t~~ production and requirement of 
coal iJl the country at present and the quan
tity of coal likely to be required after ten 
~s; , 

'(tf) t~e time by wlt'ich mibina ~ork ,in 
coal miDes of theso ar~s will be started 
~t~ !' V~" to meet tbe CoaJ roquirom~t of 
tlio country; aDd 

(,)' Wb~dter pret_ce ~1l ~ jVeJi to 
die ~te of VlClarb~ 'in the 'matter of prO
,vidiDB emplofmeDt dlerebl? . 

2 

(b) Wardha Vaney Coalfield spread over 
Chandrapur and Yeotmal Districts and 
Umrer, Kamptee Silewara Coalfields spread 
over to Nagpur District of Maharashtra have 
proven reserves of coa 1 nearly 1257 and 78S 
million tonneJ respectively.' 

(c) In 1984.85, the estimated total pro
duction of coal is J46 57 million tonnes. At 
this lovel of production. the requirements or 
consumers would be met. In fact, pithead 
stocks of coal h.tve increased from 22.69 
million tonnes at the beginning of the current 
finitncial year to 26.29 million tonnes as on 
1.3.1985. The production of coat in 1994-95 
is estimated to be around 325 million tonnes. 
This level the production will fully take care 
of the estimated demand. 

(d) Coal mining in these coalfields has 
been going on for many years and the pre
sent production from the mines under 
Wardba area is 6.24 million .tonnes. The 
mines of Nagpur area are presently produc
ing 3.35 million tonnes C'f coal. A Dumber 
of new mining projec,ts have been identified 
to be opened in these two coalfields durinl 
tbe 7th Five Year Plan. Some of the pro
jects that have been identified to be opened 
in the Districts of Chandtal'ur and Yeotmal 
are Rayatwari-Mahakali opencast, Paiii
Bhatadih opencast, Mungeli opencasl, Gauri 
opencast, Gauri under~round. Behr aband. 
Kolar· Pipri. Wirurchinchuli. Babupeth and 

,Bander. Geological investigation in some of 
the mining blocks have alread)' been com
pJel~d and the work in some ot her areas is 
in progress. 

In case of NalPur District, new mines to 
be talc~ during the 7th Five Year Plan 
include Gondeaaon, Patanaongi Shaft Mine. 
SiQnor Expansion and Kamptce opencast. 
~e project reports for lome of these mines 
arc under formulation. 

" (0) All recruitm~nt is done by' the .coal 
c9mPaoy from ,oot of Dames r~ommcndOd 
bY tho lOcal employment cxcbaUIO, With 

\ 



MAacK ~.2. 198'· Ora/A ...... · .. 

reference to nol'ft'l$ and ellalbllity and luIt
.• bUlty or applicants. 

Over· and above tbil~ laDd loser. are 
allo provided employment aa per laid down 
norma for this purpose. ' 

SHill VILAS MUlTBt4WAR.: Mr. 
Deputy Speak~. Sir, I would like to knOw 
from the hoft. Minister whether the Ministry 
of Coal bu sufficient stock of coal to· run 
the two Super Tbel;'mal Power Stations ef 
4000 mea-watt capacity ,wbich have been 
uoctiQoed by tbe Central Government in 
District Cbandral)ur, keepinl in view the huge 
deposits of coal in Chandrapur, Nagpur and 
Yootmal Districts. and jf not, how Govern .. 
ment propose to meet the requirement of 
coal. 

May I also know what financial provision 
has been made for mining work in these 
mines and how many peopJe will get employ
ment thereby? 

saRt V ASANT SATHE: Mr. Deputy. 
Speaket, Sir, the coal required for the pro
posed two Super Thermal Power Stations is 
available. We propose to produce at least 
14.93 million tonnes of coal during tbe 
Seveatb Plan period. Out of tbat twelve 
million tonnes of coal will be required in 
the two Super ThermaJ Power Stations when 
they are completed. The coal is available 
with UI. Financial provision has been made 
for it. The work has started and coal will 
be aVailable from all the mines to tbe full 
steat. 

So far as employment is concerned, it i •. 
estimated that about 10 million tonnes of 
coal will be produced and at least ten thou
sand persons will let employment thereby. 

sHat VILAS MUTTEMW AR :Tbe hone 
Minister has mentioned in his reply that 
coal minio. is Ukely to be started at sevoral 
places. In this context, I would like to know 
from tbe bOll. Minister whether his 
Ministry in tends to live priority to back .. 
ward areas for mining of coal. I would also 
like to know when tbe mining work 'Wi11 'be 
started in the Bandar mine ill ChOOtpUf 
tebsil wbicb baa a capatity of 90 lakb toones 
and whether any fiDancial proYisiOil baa been 
made therefore. if so, whether a praamatic 
approach would be adopted at the time of 
aivlna compensation to those whose 'Iand, 
woald be acquired aDA whothu plfiereacO 

would be liven to the people of that area 
fa employment • 

SaRI VASANT SATHE : Yes, SIr, 
backward areas are paid, and would be paid, 
more attentioD. So far .1 Baadar is con-

. cerned,.it bas been included ill the Seventh 
.1&D and work is in proar. there. In the 
Plan. about 90 lakh tonnes of coal' is esti
mated to. be extracted and the investment 
on it wiU be of tbe· .order or Ra. 9 croree. 
·InitiaUy. we have made a provision of RI. 
Ii crores this year and tbe work is io pro
gress there. As per our pl'e$ent policy, 
wherever mining operations are undertaken, 
tbe local people are liven employment to 
the maximum extent. 

sHat SHANTARAM: POTDUKHB: An 
open cast mine is proposed to be operated 
in Chandrapur for which the lands of the 
farmers are beina acquired. I would like to 
know whether any compensation bas been 
demanded in lieu thereof and whether aay 
memorandum has been received by the hOD. 

Minister in that connectioD, and it so, what 
decision is being taken in tbe matter? 

SHRI VASANT SA THE: I bave not 
received any memorandum. We will be 
able to take a decision only after a memo
randum has been received keeping In 
view their demand and tho amount or com
pensation that could be liven. 

[En8'lilh] 

SHRl D.B. PA TIL : Sir. it has been 
stated in reply to part (e) of the qu_ioo 
that employment is made available to the 
agriculturists, whose lands have been 
acquired, as per the norms laid down by the 
Government. I would like to know what are 
the norms and whether those norms are 
foUowcd strictly so far as his Ministry Is 
concerned. 

SRRI VASANT SATHS : I do not have
l 

. 
the standard norma here with me. I wit 
pass them on to tbe hOD. Member. Jut I 
can assure him tbtU every dort is made to 
follow the norms Itrictly. . 

[ Tra",latloll] 

SHR.tMATI JtRlSHNA SAHI: Io, view 
of the fact that 'moderdisatien of coalftliJl. 
bas 'been under OovOrnmoat'. conaiderutQll 
for looa. I would ,~. to bow wIaedwir .. ' 



. ~ haVo 1xed.,"~8D1' d .. lir.m1i·· lor 
.coaaPtetiou' 'Of . abh work, aU if iO, the 
det&i& tbtreOt.' ,. . " 

, Sail' VASANr SA THB : Mr. Deputy 
',Speabt, Sir, it hal always bceo our oodea

your 'to IOC that mod6r.D teo!laiquea are 
'uSed m fJf/fIt1 'field.o the maximum poaible 
extoat aDCl it Is all the .ore eooded iD the 
Ield of coal mines. 'For modernisation of 

, coal mines, a Central Mino PJanDJDI' a~ 
Desip Institute ha s been lot up 'at R.anchi. 
It is their CODstant endeavour to see how Dew 
techniques can be used, luch as' for example 
the techniques of open cast minin,. It is their 
endeavour to find out how to achievo maxi
mum production of coal at minimum cost by 
adoptinl new techniques. ' 

[ E",II.rh] 

Reorpnl .. don or NTC 

*142. SHRIINDRAJIT GUPTA: Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

<a> whether any study has been under
taken regarding organisational structure of 
the National Textile Corporation and also 
to assess the manpower requirement of the 
Corporation; 

(b) if so, the details thereof; 

(c) whether Government have examined 
the recommendations: and 

(d) the action takeD thereon? 

THB MINISTBR OF FINANCE 
AND COMMERCB AND SUPPLY (SHR[ 
VJSHWANATH PRATAP SINGH): (a) and 
(b) • Yes, Sir. A Itudy has been entrusted to 
a con.lIltant reaardins organisational struc .. 
ture aDd manpower requirement ot National 
Textile Corpotation (Boldinl Company). 
The 8tudy includel determination of the role/ 
ftmction of National Textile Corporation 
(Holdina Co,) and streamlinina tho functions 
of . various divisions as well. 

(c) aDd (d). The report of the Consul
tant baa DOt yet boeD rocciVed. 

,SSIU INDllAJlT GUPTA: In yiew of 
tile· fact t1W tho National TeltU, Corpora .. 
tiC)Q .... tIM "...... bas -.iDly. or perhap' 
wb.e1b'."" ....... in .taki... over miUs~ 
... ...·Iick or cloted by .1ho''Pflw.te 

OM' A.,Wl1" 6 

employcr8, it is oot surprilioa that the baa
ciaJ porfotmaneo of dlo" "NTC has bcoD 
somewhat dilmaJ and there have' been losses 
continuouaJy, 'tbougb I find that, ,in Ih~ 
the cumulative rault seems to indicate 
801DO profit for the first time. ~ordiD' to 
the volumes wbicb ba ve 'been Jiven to us 
recently., I would Uke to know whether this 
enquiry or study, which is 801DI to be 
undertaken or is under way DOW, is loing to 
concern itself with any complaintS, which 
have been comins to the Government 
reaularly, regarding tho mismanalemeDt of 
thOle miIJs, some corruption. the shortaBe 
of raw materials at reasonable prices. the 
inadequacy of textile machinery t the inade
quacy of .tores and spares. Is the enquiry . 
soinl to' cover ail these things, or i. it only 
to deal with tho suuctural chanaes in the 
man a.emen t? 

SHRI VISHWANATH P.R.ATAP 
SINGH: It is mainly confined to the 
structural chan&e8 to· determine the role and 
function of the National Textile Corporation 
(Holding Co.) vis-a-vis the subsidiary 
corporations; streamlining tbe (unctioninl 
ot the divisions of the corporate office, study 
of the organisational structure of the corpo
rate office .and manpower. This is the maiD 
idea of the .tudy, which tho hon. Member 
has mentioned. He has righdy atated t~at 
it is only the sick and closed mills that we 
have 'taken over. There hal been a handicap 
right from the start. But. he would be Slad 
to know, that in January 1985, 35 mills have 
shown cash profits. There has boen an 
improvement in recent years. 

SHRJ INDRAJIT GUPTA: It has 
always been the conteotion of the Govern
ment that they have to take over sick and 
closed mills, most of these miHs were 
functioniol with very out-dated and ram
sbackle machinery and it requires hOle 
IDvestment for modernisation and so ODe 
May I know from him why Government haa 
been reluctant or UDwilJinl to take over the 
mills, which are rar from beiDa iD aa out
moded cooditioD. which are fUDctio~iDI 

, with very lood and up~to-datc machiDol1, 
which had very load export marketl. but 
which, nevertbeleu, were cl0se4 by the 

,private mill owners? I am teferriD.I in .,patti-. 
cular 'to the case of the Anato-Preocb 

" Tutile Mill in PODdicherry. where the hone 
Primo Minister, al reportecl in the preas, 
4urIDI hJI election meetiD, ~._ 



p'QJ;ldkbeqy. assured. th., people thore .~bat 
. ateps wore loin. to' be taken soon to reoPeD 
ibis adJi, wbicb is lying clQsed for over 2-1/2 
Years, and 1,000 workers .are out of jobs. 1 
thlo~ the hon. Minister will Dot co~,iadict 
me' when I. 'say that he klso asreed 'With 'us 
~, . , 

ID' the put, that it was a very load QlUl 
technicallY I -with up-lo"dale machiJier), ~~d 
aD e~ce11ent ~po,t market. Why is it th.t 
thUJs of this ki,nd are never taken over, olil,y 
r.ms~clcJe mills are taken over, and that 'is 
beiDa pleac;Jed as a ,rQund for losses? 

, ' . 
PROF. MADHU DANDAVATB : The 

·FiDance Minister likes, pati~nta very muehl" 

SHRI VISHWANATH PRATAP 
SINQH·: It is not correct to say that only 
tamshackJe mil1s are . taken over But when 
tl1e'tUnis are in a ramshackle conditiQn, then 
the bon. Members from tbe other side also 
jom in the demand lhat the Government 
should take them over. And when we take 
t~em Over, we are told that we have ta~en 
. over only ramshackle mills. 

saRI INDRAJIT GUPTA: Why don't 
you take over good miHs. which are closed 
down? ' 

SHRI VISHWANATH PRATAP 
SINGH : The hon. Member will remember 
that 'in Bombay we took over· 13 mlils. 
Accordi,na to' our norms. they were the 
ri$ht mills to be taken over.· but the High 
Court of Bombay has adjudged that those 
mills, the Elphinston and other mills, were 
not in ihat category of sick mills'- We have 
gODe in appeal. Because it is .mb iudice~ I 
will not make any further mention. 

About the Anglo-French Mills. under 
the lOR Act we are contemplating invesfi
aation in depth. But one tbing I want to 
put before this august House is that the not 
, joss of the NTC since inception bas been 
R.I. 529 crores, it is true, but what it 'btl 
contributed In excise iR Rs. 300 crores, a~d 
what it has paid ,S wages is about R.s. J400 
crores. It has gone to a social caUse of alvada 
livelihood to so many peoPJe at onlY' tbii 
much of cost. ' 

SHill INDRAIIT GUPTA : 1 am Dot 
aaaiDst the NTC. Do' not misundetstana 
me~ 

SH~I"'ATI MAMTA BA.NBRJEB,: ID 
W~~ ~lt ,he Textile ProcessiDJ ~ 

radon· is· aot I.tdoa ·.I""'*-t .... llr .. 
,the Natiobal T .. tile eerPoratJon .. ~,I(, ,this 
CorPoratioD doeS Dot pt su8iei.(ordorl .. 
ita factory will be clQlOd down and lis wor
k .. will be . remfetett·:' uD_ployecl.: "uso 
this lactory is dep$tent on the orden df 
the ,National' Textile Corporation. 11CiO\dd 
Uke to mow' whether tH~ 'Goftmment b. 
any propoaaJ to alloJ' suftident ordort to the 
Corporation to enable it to coatiltue iii, 
operations. 

BHRl VISaWAljA'l'¥ .. &ATAr 
SIN9H : I have no iDf'or..-tioa at ~. 
moment 00. this lpeci(ic 9UstiOJ). 

~H~I, ASUTO~~ L~~: 'p w.~t 
Ben8al~ the Bengal Enam,eJ Company is one 
of the biggest corri~~nies' which~~ fa 'tyjnl 
closed. As a result there are 1,800 worked 
who are DOW out of employment. 1 'I_&nd 
like to know whether there' is ' any proposal 
to take over tbis company. . 

SHRI VISHWANATH PRATAP 
SINGH ~ This que.don" teIates to' "~h~ 
miUs which are under the litre. The quei. 
tion which the Hon. Member has asked 
relates to a compau)' o~r t~M t)l95e rawn. 
under this cateSory. 'therefore. I dunk. tbis 
que~ti<!~ is out of the amb~t of the -q~~i~,. 
[Translation] 

SHRI RAMASHRAY PRASAD 
S,INGij : The cO,n~itio~ o,f the l\1t~ Mill in 
Oaya district of BjP,8.r . ~,.~ 'd~J~r.~~~~ne4 4~p 
to it, mismanagement and it 'IS' on' tile verae 
of closure. Four hundied workers have Dot' 
been paid their walCS for as many as four 
nioflths. I would thereFore, t Uke 'to'know, 
whether Goverillnent wiD Institute an"eDqUiry 
to bnnl about imprOvement iii its coacJltloa. 

10., ,,' I'\. 

[ Engll.tlil 

SHRI VXSR)VA~~TH' P"i..-
SINGa : This· question i" rea.,.-4i., , elle 
seneral orJ~iaatioD 0(, tpe MTC. Tbere;tlrlJ 
1(») ~~~iODali'ed lQi1~. In total *b. ... : art J~ 
mills and it is not p~ tQ hA. -8, ~. 
cussion on each specifJ.c mill. Therefore. I 
tbibk' -1 neW hot r~,ny;' ~' , . : " .. ' J. ~ 

, , . , ," . 
SHRI P. C. SBTHI : I would IDee to 

,know from the }Mnlit., -Whetheh'" 4ilY of 
theIo mills 'whiCh haVe· '*n ; uta '0.'-_ 
·itle,Gov.-nrn.l'lt, are- ,1Ike.,'to W·cJoled .. 'IU 
tbiI COUDOC_l 'woulllipaftioula,., ftIet'to 
lome ·of th,", aUJa is _ .. o..tJ..." 



,I"OJ~, J~ the swcdesbi CottO!) ~l and 
o~ •. whiCh have' b~ taken 'oVer. ' 

\",', •• 11,"" 

SQIU V1SHWANATH ' P~TAf 
SI~QI,:I : ~ere ~ no such deci.ion' ~ yet_ 

~rt of ~VY SUi~ by 
.... ~!lries 

!J43. SPRI BALASAHEB ~ 
P A.nL : Will' the Mjnister of COMW:JiR.CB 
AND SUPPLY be pleased to state: " ' 

, '/ I 

(a) the quantity of levy sugar exported 
by factories durjng 198~-84, State-wise; 

(b) whether targets were fixed for 1984-
85 for export of levy supr; if so, the 
details thereof; and 

(c) w~etbef the taraets have been 
8~hieve,d and if ' so, the extent thereof? 

THE MINISTER OF FINANCE AND 
CO~M~RCE ' AND SUPPLY (SaRI 
VISHWA~ATH PRATA? SlNOH): <a> 
~por~ of sugar is canalised through t~e 
STe. The State Trading Corporation expor
ted 8.135 lakh Mrs of sugar, during 1983.84. ,. 

(b) and (c). Under the International 
SUlar Agreement, 1977 India had aD. export 
quota or 6.S Jakh MTs for the calendar year 
198.4. It was originalJy intended to fulfil 
this quota. However, after a review of esti
mates of productioo, consumption trends, 
prices and the position regarding t,be Dew 
International Sugar Agreement, it was deci
ded to limit the exports to about 3 Jakh 
MTs during the calendar year 1984. Tbe 
actual exports dUring the calendar 1984 was 
2.87 lakh MTs. The actual exports during 
the financial year 1984.85 are expected to 
be about 1.56 takh MTs, earning foreign 
~change worth Rs~ 37.10 crores. 1 I " 

[Trans/atlon] 

SHRI BALASAHEB VIKHB PATIL : 
Mr. Deputy Speak~r, Sir,.tbe hon. Minister 

, baa said that a statement bas been laid 'on 
the Table. I wanted to know the Statewise 
_urea: lof IUSar exported 'durina 1983 .. 84. 
'Bllt StatewiSe figures have not' been &iveiD. 
,Sugar is exported through S'.T.C. obly after 
c~cludbl8 an alr~J'Qent ~ith even sUgar 
miIJ.' I· do not know the 'dit1iClJlty fn' ',JUpply
~; ,Stat~wtsc ftsb ... The'share of 'Maba. 
'i~tra ;~"fii' .pon 'or solar' is "(be lat·· oit 

').", "',:,,., ,; '" ,,' " ',.'.1 ~,~, ,f 

"'be.,u lUlU, prod,~tioo in Maharashtta ., 
deCJiD~,.' J ~Dt, claii,8catlon iD chis reaald. 
l W~Uld ~o, J~e to kIlow the foreiJD' ... 
~~a .. e earqed by expo"mg suaar iD 1983 .. 84. 
The supr _1)'?rted ,in 19~85 was Jeas, tbe 
tbe quanti.,. tarmarked for that year. What 
i.' the reason therefor? As the price of SUgar 
has been fixed on the lower side in the 
C(}untry, the price paid for sugarcane was 
also Jess. The Jow price of sugarcane has 
resulted in less proauction of ·sugar even 
today. We are not exportiDI supr propor
tjonate to production. I would like 'to know 
the quantity of sugar imported and tbe 
amount spent thereon. 

SHtU VISHWANATa 'RATAP 
SINOl! : Sjr_ in 198U4, 4.17 lath tonn. 
of suaar was procured from the f4lcSories in 
M:aharas~traj 1.33 lal<h tonnes from Tamil
Dadu, 't .01 lalch tonDes from Kamataka, 
0.851akh tonncs from Andbra Pradesh, 0.61 
-lakh tonnes from Uttar Pradesb and 0.48 
Jakh tonnes from Oujarat. It is true that 
tbe maximum quantity ot sugar was pro
cured from the factories in Maharashua for 
export. In the ytar 1983 .. 84, a total "of 8.14 
Jakb tonnes of suaar was exported whicb 
yielded as. 210.92 crores. Now tho quettion 
is why we have not further increased the 
export of sugar. We had proposed to exp~rt 
6.S lakh tonnes of sugar in 1984-85,' but 
keeping in view th~ fact that our total pro
quction of susar was 59 lath tonnes" as 
against the production of 82 Jakb tonnes in 
the preceding year, we had to give up that 
proposal because if we bad exported more 
suaar tbe sUlar price would have gODe up in 
the country. Hence, we did not' feel the 
necessity of export. We had concluded COD

tract for only 3 lath tonnes for which the 
Government had given permiSSion. A total 
of 2.51 lakh tonnes of IUgat was exported ,In 
the year 1984. 

SHRJ BALASAHEB V:q(.HE' PAn", : 
I w~ted JO' know a~ut import·aiso. 

SHRI VISHWANATH PRATAP 
$I).{GH,: 4.94 lakh tonnes of supr were 
l~Q~ted quling that year. 

SHlU DALASARD VIXHS PAt",,: 
Secondly. ) would Uke to know this also 
from the hOD. Commerce MiniSter -e ~ 
to have, import ancl export of.aUlar in .{;Cor
ddt. '_'th t!t'e"lfttenUtiooil SuPf; ~ 
memt but"slnco'tbis 'arrAilg~~t is' n,o I~ 
ib ~ ~tCnCO~' "wflat .btu'l 'tiC' 'th, modi' "Ot 
,',\ '.: ,'''! ',: ~!, ~,,,,,, t'.'. ,~. i f'r~J~~: 



, import DOw?' What tarpt ba. beeo bed for 
~ of lus.r in the Calendar ),oar, 1985 
,aad how mucb foreign excbarige will be 
.,.t' thereon. "idea, what measures do 
IOVtnmleDt' ptopole to adopt to reduco tll.e 
imPort aDd iacreaio the production of . lUlU 
ill the OOUIltry?, ' ' 

saRI ~ANATH PRATAP 
SINGH : In 10 far as the new sugar' qree
meat is ooocoraed .. that arranaement is still 
• exiatence. But ,it is a fact that they could 
DOt .Iree amonl tbemselvC?S 011 certain 
iaueI; problema arose in the matter of quota 
toc. and as sucb the~quota could not be fixed. 
But Ille new Aanement is ItjIJ in existence 
'and it wiD ccm.tiDue in futuro also. Only dis
tribution of quota could not be &&reed upon. 
So far as tbo import of supr in tbe year 1985 
ia coaoerned. I woula request the bon. Mem"': 
bet Dot to put any question in this respect be
cause ,It would affect our international prices. 
You can take it for graated that we shall 
Dot spend more than what is reasonable. 
1be Commerce Ministry and the Agriculture 
Ministry both are striving to increase the 
production. If you desire to give any sugges
tion in this respect. I shall cenainly convey 

. It to them. 

[English] 

SHal V.SOBHANADREESWARA RAO: 
The hOD. Minister, having previously been 
the bon. Chief Minister of the biggest State 
in this country t is well versed with the sub
ject. f would like to ,know whether he wi) 1 
take Decessary action tbrouJh the Ministry 
or Apiculture so that tbis country produces 
enough supr for our internal consumptioD 
• well u to honour our export commit
ments ud see tbat more suaar is exported 
and more fomp excbanp earned. So, I 
would like to know whether instead of 
importing, be will take necessary action 
tbrouah the Atriculture MiDister by askiDS 
him to announce a remunerative price tor 
auprCIDt &rowen. 

SHill VISHWANATH P8ATAP 
SINGH: I quito ap-ee 'with the hoD. 
Member. . 

{7Nulatioll] 

tive price was DOt paid 'for tulare-e. 'I 
would like, to know .frena the hoa. MI •• 
whether there were other r •• ODS also fOr 
the shortfall in' supr 'productiOD., Do 
GOvernment propose to import supt', in 
view of i shortfall 'lD IUgar productiOD. in 
order to ensure that the price of auaar doeI 
80t increase further in the country. 

SHRI VISHWANATH PRATAP 
SINGH: I 'have already requested the hOD • 
Member not to insist on knowing tho quan .. 
tum to be imported. Nothing will be done 
which is in exceas of the requirement, 
whether it is impert or export. 

[English] 

SHRI P. KOLA·NDAlVBLU: Sir, 
what is the total production of supr in 
India for the year 1984-85? What ia the 
actual price we are letting in the world 
market? I tbink, wo are gettinl a low price 
in the World market. If it i. true, is there 
any proposal of .etting more money in the 
world market by India by .elling IUlar at an 
increased price? 

Is there any such proposal from the 
Government? 

SHRI VlSHWANATH PRATAP 
SINGH : It is true that our domestic .upr 
prices. are higher than internatiooal prices. 
The n1ain causes are the p~oducti'Yity of the 
luprcane and, of our factories. In tbe world 
market. they can sell cheaper. That is one 
problom as to how to get better prices. I 
think, we have to 10 in for added value 
items like refined supr in pacta,e form. 
This form of added value will give us bettor 
prices. 

saRI' H.M. PATEL: There is ODe 

qu._tion that you have not &n.wered. It Is 
felt lbat because of the priCes liven to tho 
producers of sugarcane are low that the pro .. 
duction, is not increasioa. Is tbere any truth 
in this? I think, this was the or.ainal qua
tion put. 

'SHRI VlSHWANATB PRATAP 
SINGH: Sir, I would. not bo/haDdIiq areas 
of other Ministrioa. 

SHRI ItAM NAOINA MI$BI.A : SHRl H. )4. PATEL: It II' tnle that t 

Tberc waa .bortfalt in tho. production of it mey be with other Ministry. B,ut .,0'0 are 
lUlU in 1983-84 and a. a result we had tQ .,81.0 vitally conccaed . as tbe Mialater iQ. 
'Pport. Tho maiD reIIOD w .. that remuaora.. cl$'p of expona. I tbiak. It II aec-arJ 



·becaaIo 'you, 'expOrt I1JIIU' and you decide 
·'uPon . the quantum of expott, with reference 
to tbo' availability . of suiat ill tM, internal 

, market. It it i. SO, I think. it I. iocambent 
OD yoa to approach -the other concerned 
Ministries and toll them that tbe, must raise 
the prices to be liven to ,the srowers. 

SHill VISHW~NATH PRATAP 
SINGH : Sir, Government have,. policy in 
this r"lard and they are announcins tho 
prices re,arding sugat'Ca.Qe.' The States ace 
also ensuring that the prices are paid, rema,. 
nerative prices are paid to tbe farm~rs. That 
is the ,eneral policy of'the Government. 

But apart from protection. we have to 
concentrate on the aspect of productivitY, 
and the Ministry of Food is taki.Q8 ateps 
alonl with the States to increase the pro. 
ductivity of sugar. 

Lleences given to lead' Banks for opeLiD~ 

De" braoches in West Bengal 

• 144. SHRI SAIFUDDIN CHOW .. 
DHURY: Will the Minister of FINANCB 
be pleased to state : 

<a) the number ot licences given to lead 
banks to open new branches in West Beogal 
durina the last three years; 

(b) how many of them have been implt
mented; 

(c) the number of licences which remain 
UDutili.ed ; and 

(d) tbe reasons for the non .. bnplemen
taiion? 

THE MINISTER. OP STATE IN THB 
MINISTR.Y OF FINANCE (SHRI JANAR. .. 
DHANA POOJARY): (4) to (d).. A 
statement is laid on the Table of the 
BoUlO. 

Statement 

ThJtee NationaUsed BaQke namely United 
Baak of Iadia, United Commercial Bank 
and CeQtral Bank of IDcUa have lead reS-
90DJibiUties in West Benlal. Tho a_rye 
__ of lndia, duriq tho l .. t three years 
bac:i iutled 112 'UceQ_ to th_ baab lor oPeD.. braDcheI il tbeir , lead districts· of 
West BeD,al. Out' of these ·112 lioeD,*, 1,0, 
havo bleD utUiled aad 102 are peadin,. 

Under: tbe current brancb liceud,· policy . 
coverina the period April 1982 to March 
1985, the Sta.e Governments ,JdeatifJ ia 
cODSultatioo with tbe District Coll.ultative 
COmmittees centres in rural areas ror locat
ing b.ranches.· The contra 80 identi8ed by 
the State Government are forwarded to 
Reserve Bank of India tor considerinl allot
ment among banks for branch opeoiq. 
Reserve Bank of India hal reponed that 
there has been some delay in this process in 
case of West Bengal with the result that 
most of authorisations/licences could be 
issued only in tho second half or 1984 or 
early 1985. The ·banks are also faciD, pro
blems like non-availability of suitable p'e
mises, clearance from security aDsle by 
Police authorities and lack of infrastructure 
like roads. 

SHRI SAIPUDDIN CHOWDHURY: 
Sir, the reply given by the Minister gives a 
distorted picture of neglect and non-perfor
maDce of lead banks in West BeDiaI. It say. 
out of 112 ,Jicences issued in three years, 10 
bad been utilised and 102 licences are pend. 
ing. The reasons for this are quite UDcon
vincing. It says: Non-availabiJity of suitablo 
premises, clearance from security anile by 
police authorities and Jack of inrrutructure 
Hke roads. 

Now, we had seen just some months alo 
when there was a serious effort to OpeD 

br:anches of some baDk~ in a particular 
district in West Bengal under the adive 
guidance of the previous Finance Ministor, 
nothing SlOPped him to do that. In fact, it 
was contrary to the 8ugsestion or the State 
Government. that the branches should not 
be concentrated in one particular district and 
they should be rationally distributed to other 
districts also. 

If the clearance from security from 
potic.c Is an important factor, I went to know 
bew maoy licences are held up due to this 
reason. Regarding the infrastructure Uke 
roads, any person who is travelJiDI. in West 
BengaJ will agree that during the last 7 
years-unlike .the previous yeara.-roads are 
improved very much and tlley -are jeepable 
and motorable alto, tbaDks to tho State 
Govomment and the PlOchaya... (1",,,,.,.. 
II""..) . So, tbetD ar~, not - the &ctual teUOQ8. 

I want to know whether there are .110 other 
reasons behind· tht. Doo-implomeotadOll. It 
he say. thlt· tb. dOl.y ,ot tbe State GoverQ.. 

I 
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~r~i r:ocomJl,'lc~~ti~n. to the·. Ui caU8C~ 
non';~plemeJ.ltation_;he stated mat .it c&1:D0' 
in tho latter pa.rt of t 984-fhen, I want to bow .bow miDY recommenditions they lot 
6~ 1982 and 1983 from tbe State Govern
m~t 'and bow many of them remal1l 
UQutlliiCid • 

SHRI JANARDHANA POOJAR.Y : I 
bave conBned my reply to the question i taetC. 
So far a, the lead banks' performance is 
concerned, in West Benaal. I have stated that 
out of 112, 102 are pendina. So far as West 
Benpl is concerned, we have opened 
branches~ including RRB, or commercial 
panics. '373 branches have been opened 
during the current branch licensing policy. 
M per the branch liconsing policy of the 
.Reserve Bank of India, the centres hove to 
be identjfied by the District ConsultQ.tive 
Committee of which the Distrtct Collector is 
the Chairman. The proposal will go to the 
Stat., Government; the State Government 
will send the proposal to the lleserve Bank 
of India and the Reserve Bank of India will 
allot and authoris, th~ centres in consulta
tion with the State Government. 

In the month of December, 1981, the 
Reserve Blnk of India has written to the 
State Governments to identify the centres. 
The State Government of West Bengal sub
mitted the first list in the month of January, 
i98l. Subsequently. they submitted the pro
Posal in piecemeal. Tho last proposal Camo 
in the month of March. 1985, that is. this 
month. The current licensing policy is for 
the period between April, 1982 to March, 
198'. 

We are altO Dot satisfied with the per
formance of the banks and aho the State 
Government. That is why the Reserve Bank 
of India has set up a Committee with the 
representatives from NABARD and RBI to 
monitor the implementation of the pro .. 
-.immc. 1.062 authorisations have been 
issued The major p\li1ion of authorisations 
have been issued after June, 1984. 

The hon. Member has asked for cettain 
details. as to how many proposals have been 
ilsued in the first list. All these 'parti~ulars 
I ha.e lOught for and, if tho bOD. t4ombor 
is loin. to write to mo. I will cleflnj~~iy 
futnish the information to him. At tho samo 
time, I request for the eooperation from 
the State Government. Tho ~tato Govcrn~ 
ment should alao expedite and alio 

provide inrrastructure ,faCilities. It is Dot 
• party issae; it is a nationa1 issue. We want 
alia tho cooperatioD of the . State Govern
meot. The infrastructure facilities should be 
provided: roads should also be there; the 
accessibility should be there and the pOlice 
clearance from tbe security angle should also 
be there. 

PROF. MADHU DANDAVATE : Who 
is the representative of the State Government 
here? There is nobody. Whom is he appeal
ing to? 

SURI JANARDHANA POOJARY: 
The representatives from West Bengal are 
bere. I hope, the State Oovernm~Dt will 
show a better performance. 

SHRI SAIFUDDIN CHOWDHURY 
My particular question has not been ans
wered, What he has said is that the imple
mentation will be taken up very seriously 
and in that matter -the State Government is 
very much read y, J believe, to cooperate. 

SHRI PRIVA RANJAN DAS 
MUNSHI: Are they functioning? (lnterrup· 
tions) 

MR. DEPUTY SPEAKER: PJease 
don't interrupt. I will give you a chance. 

(Interruptions) 

During this period you have given 
licences to some foreign banks to open their 
branches here. But you have not given 
licence to the West Bengal Government to 
set up· a bank. ' 

I would like to,know why you have dis
criminated against your own State Govern
ment aid shown favou r to foreign banks. 

SHRI JANARDHANA POOJARY: 
The proposal of setting up bank for the 
West Bengal Government is under consi
deration. Every Slate Government is comins 
forward with the request to set up a sepa
rate bank. How many banks will have to be 
opened? This is being consi4ered by the 
Reserve Bank of India. 

SHRI SAIFUDDIN CHOWDHURY: 
You should take a dec'ision on this matter. 

SHRt PRIYA RANjAN \ DAS' 
MUNSHI : The bOn. Mtnister has admitted 
the performance or, the Stato OovcrnxDcDts 
and tbe State Banks. 

(IttterrtiptlolU) 



. '.u.u PlUYA RANJAN tiM 
MVNMU : ne . 't&tO, . ta_ttd Primo 
MlDii·tir Shi"imatl It1d1ra d~dhi speciftca,Uy 
l*ovtCied : that the self·emploYment pro
atainme ahcmld be ilnplelDODted. tbat tho 
loan appUcatlonl should be dilposed of by 
3;1 It March thi, year aDd that the .IRDP 
should be financed 50% by the Centre attd 
SO % by the State. B~t. due to political 
9:bstaclee aDd preasuroa, the programme for 
~ 10uth ia tho urban and rural areas and 
tbo loan prosrammc. have Dot bOOD implo
ment~ till DOW. 

. Will the hOD. Minister enquire into the 
matter and tako .tepa to implement the 
proarammes? It is a fundamental question. 

( r"~~'ruptlo1U) 

SHR.I JANARDHANA POOJARY: 
It ia the' duty of the Central Government to 
mbnitor and supervise the performance. We 
have been receiviag complaints and we are 
,oin, to look into it. 

Propollli to set up new steel ,Iaats 

*145. SHRI CHITTA MAHATA: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to ·state : 

(a) whether recently there was a round 
table conference on the stoel industry in the 
country ; 

(b) if so, tIJo details thereof; 

(c) whether there is any proposal to set 
up DOW steel plants ill the country for rais
iD, tho steel production ; 

(d) if 80. ~ho details thereof; and 

(e) if nott tile reasons therefor? 

THB MINISTER OF STEEL. MINES 
AND COAL (SHlU VASANT SATHE) 
<a> Yos. Sir. 

(b) The rouD4 table COld'ereoco wa. 
beld on the 18th and 19th February. 1985. 
Eminent steel men in the country~ both past 
and present, from the Govemment, public 
Uld priYtlto leeton woro invited to the, rouad 
~ 1)o,~f~ clellbofated upoD .by 
.... btlo~ th~ ;.teol'aector such .• alnv.t •. 
~t .. priodt1 for. the .. futuro, .ilDpfoviQ 
o~ti.~. In abort term, market deveJol?-

. mont. Ja~ ~~ .. poraoaaol polic:_ aDd .......... -

Ol'fll AlIIWrl 18 

(c) Yes.· Sfr. 

(4) Government have' decided, In 
J)rinciple to set up two new steel plants, one 
at Daitari region in Orissa State and the· 
other at Vjjayanagar in Karnataka State. 

(e) Does not arise. 

. SHRI CHITIARAN1AN MAHATA: 
In reply. the hone Minister has stated thai 
the Government have decided to set up two 
Dew stoel plants in Orissa and Kamat&ta 
considcrinl the less production capacity at 
existing stool units • 

Under the circumstances. I would like to 
know from the han. Minister what remedial 
measures have been taken for raising the 
production capacity of Durgapur, Burnpur, 
Dokaro, Bhilai, and Rourkela so as to meet 
the country's demand. What positive steps 
have been taken for modernisation of these 
plants? 

What would be tbe installed capa~ity ot 
the proposed new steel "lants to be opened 
in Orissa Karnataka and when would they 
be set up? 

SHRI VASANT SATHE: As· far aa 

the existing steel plants are concerned, it i. 
true that most of the steel plants in Durga
pur, Rourkela, Burnpur, TISeO and others 
do need to be modernised and we have definite 
plans for modernising these plants. That is 
why, we have all these efforts, not only
Round Table Conference but also Workfna 
Groups. Yesterday I had a meeting for the 
whole day with tbe executives of these. Plants 
to find out what are tbe immediate steps 
that can be taken and what are the long-term 
measures that arc required to be taken. And 
we feel that the best way to increase produc
tion would be to modernise the existing plants 
and make them operate to their rated capa
city. Tbat is one major objective that we 
have. 

The second thing is this. As far as new 
plants are concerned. our thinking is that 
technology in tbe steel industry is movin, 
very fast, developing very fast, and, there
fore, we must ,0 in for the best and cost
,effective technology. We are looking into it. 
That ,is why, in these two Plants, botb in 
Itamataka and. Orissa, we are tbinki1ll Qt 
t~ latolt tcc;bD01Oaies known u DR., IN~b 
aad n tec1mol~aiel. If the)' are suceOSitul 
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aDd we think they will be-then it will ptacti
cally revolutiorlze the production of steel 
in tbe country. With the resources that we 
have. partfcularly lack ot coking coal, tbe 
cxiatinl tecbnolo&y does not suit us and tbat 
is why we want to ;0 in for the latest tech .. 
DoloI)' ; that is what we are aiming at. 

SHRI CHITTA RANJAN MAHATA: 
What is tbe allocation for the new Plants? 
Alao I would like to know from the hone 
Minister whether Government is considering 
settmg up ot more steel plants in the back
ward areas of the country, particularly in 
the eastern region. 

SHRI V ASANT SATHE: I have said 
about these two Plants. In addition. we 
have no thinking at present. I know, the 
need of the country for steel is very great. 
We have practically stagnated at 9 million 
tonnes. At one stage. as late a .. in 1916, the 
Working Group on Steel has projected pro
duction of 7S milJion tonnes by the tum of 
the Century. that is, in IS years hence. But 
we do not thiat, seeing the way in which we 
are Boing at present. we would even be able 
to reach 22 million tonnes by the tum of 
the Century. (lnterruptioru). It is for the 
House to decide ultimately as to what arc 
tho resource priorities. If we want steel in 
the country t we have the best resource in 
tho world, one of the highest, and we can, 
instea4 of exporting the iron ore, convert it 
into steel. Tbe only question is of cost effec
tive technology and methods. We are look. 
iDa into it. If there is cooperation and if 
there is resource availability-we are going 
to. consider it with the Finance Minister 
and the Planning Commission .. -then I think 
we can pr.oduce more steel in the country_ 

DR. KRtJP ASINDHU BHOI: I want to 
mow from the hone Minister as to what is 
the present installed capacity of the steel 
plants in the private as well as public sector 
and whether. due to faulty professional 
management, there are leakages in the 
public sector plants and also whether. in the 
Dame or modernisation and expansion, they 
are askine for improving tho desian para .. 
meter to have. a better rated capacity. 

Por example. the nseo plant which 
was sot Up three decades alo is DOW working 
to its full rated capacity with only a sUgbt 
innovative measure-not modernisation or 
expaosion. Why DOlour pubUc sector steel 

plants follow the samo practice the TISCO is following incorporating the professional 
expertise of the TISeO aDd aee that our ins
talled capacity comes to the rated capacitY 
io both saleable .tee) and the hOl iron 
matter? •• 

MR. DEPUTY SPEAKBR : Please 
put' your supplementary. 

DR. KRUPASINDHU BHOI : It has 
already been decided last time that the 
Daitari and the Vijayanagar steel plants will 
be importing the uptodate technology wbieh 
is already prevailing in JapaD. In Japan 
they have already started production of 
saleable steel based on this uptodate techno
logy at a lower cost. Why not the Govern
ment alJoca'e more funds in the Seventh 
Plan? It was said by his predecessor on tbe 
floor of the House that RI. 400 crores will 
be required for the Daitari and the Vijay
nagar plants whereas only a paltry amount 
of Rs. 1 crore has been allotted. 

SHRl VASANT SATHE: I am thank
ful for the information given. 

SHRI SUDINIIAIPAL REDDY: In 
the answer the Minister dealt wi th tbe 
agenda of the Round Table Conference held' 
in February 1985. He did not disclose the 
recommendations made by tbe Round 
Table Conference. 

I would like to know from the Minister 
what the recommendations of the RTC were 
in regard to investment priorities, whether 
the R TC recommended a hiah investment 
priority for the Visakhapatnam Steel Plant 
as it is an oD-going project and whether the 
budJet provision this year is in conformity 
with that recommendatioo. 

SHRI V ASANT SATHE: The Round 
Table does not go into specUlc plants. 
General recommendations only they make. 

PROF MADHU DANDAVATE: It 
on 'y went round and round. 

SHR.I VASANT SATHE: That a 
Round Table normally does. 

Their recommendation was to create a 
National Steel Development Council ·1Ild 
then to specitlcally set up aroupa for' differ
eat sectors. Now it is these Groups wbich 
will go into the specifies reprdiDJ each M0-
tor and will ~o rocommeudatioas. • .. 



" SHlU INDRAJIT GUPTA : Sector 
meaas plaDt ? 

SHRl VASANT SATHE: That means 
tbat they will mako recommendations rolat. 
ilII to labour productivity. plant modernisa
tion, technology, etc. Under different heads 
they will make recommendatioDs. 

I entirely agree that the objective of the 
Round Table or any effort must be to iden
tify how best we produce morc steel whether 
at Visakhapatoam or at any other place and 
that is what we are tryinl to do and that is 
where the latest technololY becomes relevant. 
We are examining that. I entirely agree with 
the bOD. Member that our objective must 
be to produce more steel. No industrialisa
tion can talce pl~ce without steel and, there
foro, we must produce more steel. In fact I 
jockular)y said in the Round Table that our 
slogan should be 'Beg, borrow or steal and 
produce more steeL' Now what more do you 
want? 

SURI SVDINI JAIPAL REDDY: The 
Question was whether 'be the Minister is pre
pared to steel from the Finance Minister to 
get the Visakhapatnam Steel Plant come up 
early. 

SHRI VASANT SATHE: I am willing, 
Sir. if be allows me. 

AN HON MEMBER : How will he 
allow? 

SHal VASANT SATHE : Or if you will 
allow. 

SHU CHINTAMANI JENA : 'I am 
very glad that our new Steel Minister is very 
enthusiastic of the country producing more 
Iteel. In this connection, imay I know 
whether be has lone through the proceediqs 
or the House? His predecess or bas given 
a commitment that tbe Daitari stoel plant 
will be installed with modem tecbnololY and 
the COlt was estimated at RI. 400 crores. 

Secondly. may I know whether the 
meagre amount allotted in the 198'·86 budlet 
could be increased 10 that the Daitari steel 
plant is installed in a time-bound programme 
aDd completed before the Seventh Five Year 
Plan. Sir. I am arateful to the beloved 
Prime Miniah:l'lf Sbri Rajiviji as wen as the 
Steel Minister that tbey have included this 
much awaited stool plant in the Seventh 
Plaa. 

Oral Answ~rs n 
SHRI VASANT SATHE: Sir, as far aa 

Dakari fD Orissa and Vijayuaaar in Kat
nataka are concerned provision bas been 
made in our report for RI. 400 crorcs ea9)l 
approximately. But i~ this new technolOIY 
electricity is I.t must. When we talk of the 
plant invariably tbe State governments 
assure UI that they win supply power but 
our experience has beeD both in Kamataka 
and in Orissa that after the plant is set up 
with huge cost from public exchequer they do 
Dot suppJy power and power is the moat 
essential input for sucb new technology. I 
also want to say with the permission of the 
Chair that the State lovernment can tell us 
right from now that they will not give us 
power then we can think in terms of captive 
power plants of our so that lovemment can 
look into it with the support of the Parlia
meDt but the questions is unless power is 
assured. I am afraid, these plants will not 
work. 

PROF. MADHU DANDAVATB: You 
have been given 402 horse power. What 
you want! 

SHRI VASANT SATHE: We are horse 
power but you are what! 

Recommendation made by Committee of 
Resene Bank of India on MecbaDi

sation in Banking Industry 

*J46. PROF. MADHU DANDAVATB: 
Will the Minister of FINANCE ploased 
to state: 

<a> whether the Reserve Bank of India 
Committee on Mechanisation in the Banking 
IndustrY have made their recommendations; 

(b) if' so, the recommendations of the 
Committee; 

(c) whether Government have accepted 
tbe recommendations; aDd 

(d) whether mechanisation/computerlsa
tioD is considered necessary for eosurinl 
speedy and timely service, to customers? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). A 
Statement is laid OD the Table of the HoUlo. 

Statement 
• 

Tho Committee set, up by Reserve Bank 
of India on introduction of computers aod ' 



_,chiDeS in bankS b.l,ubmitted itt I9port. 
Tho, Cemmittee has recommended a pblM4 
prqarammc of mocbanisation/computorilat"
ia ~ffereDt area. of work and different tiers 
Of'~ ofBces. It baa.suIPSted stan.r~ 
procedures in varioUs areas of work and 
~monded appropriate types of equip
meat auitable for various levels. The pro
~e is to be so implemented that DO 

dislocations ari.e and a arac1ual and. smooth 
IWith-over is possible. The Committee has 
also recommended that in addition to the 
exi,ting checks and counter checka, the 
banks should devise some additional aafo
auants apiDat errors and frauda. 

Government have requested the Reserve 
Bank of India to consjder implementilll the 
prc)lralllme within twp to t~ years. 
G0gerbment considers mechanisation and 
cOOlpUterisation necessary to improve the 
jatltbat bouse.keepin, of the banks and for 
rendering better customer service and build
up ~ '?otter management i,nformation,system. 

PROF. MADHU DANDAVATE: Sir, I 
would like to know in what particular areas 
ot the bank this computerisation and mecha
nis.Hon is Hkely to be introduced. As a 
result of that from the concerned depart
ments how many employees are likely to be 
displaced. I would also like to know what is 
the resPonse of various trade unions in the 
banks for this proposal for mechanisation 
and computcrisatioD. 

SHIU JANARDHANA POOJARY : We 
have selected one branch from each major 
bank: for tbe introduction of this mechanisa
ti~ and computCl'isation on trial basla" 
AbOut fifteen blanches have been seJected. 
We want smooth switch-over. We do not 
want any dislocation. There may not be any 
retrenchment also and nobody will be allowed 
to ,0 home. There wiH be minimum di.
placement. The information is Dot 'readily 
available with me about tho flfteen branches 
wbich have been selected but Reserve BaDk 
of India has decIded to introduce mechanisa
tion in dte Ooarina Department ill ocUif, 
Bomba" and Madras and there'll resistance 
frOin -"Calbutta' area particular),' frOID 'the 
UatibDI whlc:h are baviDI learn ins to~ 
CPt (M) party are OpposiD,' it. ' 

( Inlll""ptID1I8) 

SHRt JANARDHANA POOJAR. Y : AU 
tho UmoDl, ,in the bcabmiq, O~,", •• 
Tba& wu beforo 1982. No~. as ~I qse, 

."',,"", 

~ ,bipartite aareomMt. 1btIo' Uldon. 
have aareed. Sir. the purpose, as the ~ 
is well aware, i8 to introduce a belt .. 
cu.'omer acrvico iii til, baoIdDa"'_'" a 
whole. Tbere are DIU" reportI that if 
mechanisation or computerisatioD is iDtro
daCed there will be! OIlier deteCtIon of , 
frauds. So, b)' thia, tho BaDJdq .,.tem wilt 
deflnitely improve. As you know. for the 
pas' 15 yean there has boon a tremeadoua 
eXJ')aDlion in the bankins sYltem. We are 
keea to see that the next '15 yean lee a 
period of arowth. We want to eDter the 21st 
Century with a deflnito qualitative chaop iii 
the customer services. ' 

PR.OF. MADKU DANDAVATB: Sir, 
he hu DOt answered the fIrat part of 

, my questiOn. However 'be has aarced to lay 
it nn tfte table 'of the Houle.' , 

My secoDd questioQ is this. 

There are two models available for com
puterisation in banke. I would like to kJ?ow 
from the Minister as to which of the models 
he Is loin. to adopt. 

Model I is the (onowing: -

Standalone Electronic Ledger Posting , 
Machines with attached M~rY 
Modules will be installed to pertorm 
dedicated fUDctions at different counten. 

Then Model II is as follows:-

A sinale ~icr~Pr~ss~r..b .. ~, ,,~ 
will be bltaUed lih a '" ~tanch!" "ouc»~, 
will be posted manually in primary 
ledgers ~ -at preaeq.t aqd tb~~ ~o 
information wiJl ~ en~ed, intp tIM 
~p~ Processer, s,.~ to. ....t. 
Suppl.-nent.ies, Da.Y.~~. GRaer ... 

, Ledaer ~q other ~ti~~~ ~~;o 

be ;::;f ~~ ~,M~T1" l~. _ ~ 

SHRI JANARDHANA POOJAlty: At 
the ijo,;,~~ i~ ~ware, I .. atp qo.t, a~ e t. 
~~ m~ • bO!!-. ~I~, '~rf1t.~. '1.iJ!1 
'f~,~~~, .. D"Rl ~~.~,' ;'/"!r, rii,'" ~, 

.t'~I~~l ,:~~ ,;),~ ~~r~tn:tt ' 
Th~~)' ~~ lPl ~'\'tI9t"r i1]~ .~. TTd~. e nep~tY d'o~01' q . ~ j. • .~ 
of India' is t~, CbIJ,~f], . '. '~IO~' ~r: "" ,-I, 

BanI.: "r 1.0"': bI,$' Tn to ~ '0' : ",i~ ~tbe'ff~? :t!u l·.'~al " .~ :to. ~ thi8 lrePrl' l . ,,~, ~~~,' .•. , 



~ . .... ·AJuwrs· 

·PllOP. MAnKo DANDAVATB: 'Sir,. 
I am not an expert; but 1 cao ~b you what 
.quGltion I bave. 

SHaI JANARDHANA POOJAllY : 
1bese special committees will be there which 
are set up by the Banks. We are' adoptiDI 
Model I only, to start With. 

[Tranl/otlon] 

SHRI OIRDHARI LAL VYAS: Mr. 
Deputy Speaker, Sir, the hone Minister bas 
just stated that there is resistance from the 
eDiploy~ of the 'Calcutta 'unit to the intro
duCtion of computerisation. I would like 
to know whether the resistance is due to tbe 

" , I 

workers of the Union controlled by CPI (M) 
with the employees of the Calcutta unit ...••. 
(/",.e"up lions). . 

I also want to know whether the bank 
frauds will be checked by introducting com .. 
puterisation, whether it wilJ be possible to 
cheCk frauds of the dimension that occurred 
in the Punjab National Bank in LODdon 
and in other banks; and whether the workers 
or the union controlled by the Marxist 
Communist ·Party in Calcutta have some 
role in such frauds. 

(Interruptions) 

WRI1TBN ANSWERS TO QUESTIONS 

[ EII$li.th] 

Decline In Export of Decortleated Cottoa· 
~C.ke 

*147. PROP. RAMKRISHNA MORS : 
WYJ t~e Minister of COMMERCE AND 
SUP~LY bo, pleased to state: 

<a> whether exports of decorticated cot· 
tonseed cak. have considerably fallen during 
the ).It ~ve years; 

(b) if 10, the reasons thereof; and 

(c) tbe measures beiDI adopted to atop 
up the export? . . 

THE MINISTER OP FINANCE AND 
CONMBItCB AN~' I S~PLY (SHRI 
VJSllWA~ATH 'PRATAP SINGH): <a> 
India'. export of decorticate(1' cottODsee(t 
_trac~i~D .i.~ 1~8()-81 are givOD below:-

Year Quantit, Value , 
, .. ~~t. < a,;'~. 

1,go.81 2.09,497, 

1.,1-82 1.99.0i0 21.30 
1982-43 1.74,8. 22." 
1983-84 1.26.780 17.75 
1984-85 44.7f17 6.17 
(April-Jan., 
ProvisioDal) , , ----:------ --- --

(b) Tb, proacr~ptioQ .. eaforcoaeat 
ot low levels of tolerenoe of aflatoxin ia tbe 
compo~d animal feed by tho member 
couiltries or the Buropean Economic COm· 
munity (BEC) and a reduction ~ the impO~s 
from India by USSR have adversely a(ected 
our ~rts. 

(c) A three proqed plIO has beea 
laun'cbed to counteract the ~ trODd. 
The elements of the plan are: 

-Reduction in levels of toxicity by 
~tter aRpIicati9D of knoW,IJ met_ed, 
of toxicity cOlltroJ; 

-Research and development of Dew 
detoxification tec~nique~; and ,. 

-Div_",,"tioD of marketl. 

Price 01 Iroa Ore 

.148. SHRI MOOL CHAND DAGA : 
Will the Minister of COMMBRCB AND 
SUPPLY be pleased to state: 

(a). whether the price of iron ore, w~ch 
reached a reasonable level in 19.8)-82 w __ 
reduced by 12.5 per c~~t in 1982 .. 83 ~Dd by, 
anoth~ 12.5 per cent fot shipment~, in 19a~~ 
84; " 

(b) whether the current price i. that 
which prevailed in 1980; and 

(c). if 10, the rea&Oas for (a) &; (b) 
above? 

THB MINISTER. OF FINANCE AND 
COMMERCB AND SUPPLY (SHR.I 
VISH\Y~ATH PRATAP SINW:l); (u to 
(C
h

>. HA atatomeot ~ laid on. t~~ ~~~'? of 
t e ousc. 

(8) Iron Qre pti~ world ovt;r ~NAud 
botwooD 11 to 17 % ~'cT'uriDl'lg82-8!rov;r~' 
p$ee. pnwaiJ,JlI ill. 1 •• -&a. Ho .... , ..... 
ar.-. dll. to ..... ~ioo, bl the''''' 
induttn world over leadiDa to reducti(JD. fa 
demand of iron ore, tho prIoei of; iIcJI\ ere 
in the world market durina 1983·84 weot 
down· by ·betwee JO.a % to a.9 %' ... ibo 



prices for 1982-83 aDd were reduced further 
by,between 8.5 % to l2.4 % ~uriDI1984· 
8S 0,. the procediol year prices. 

(b) As a resuh of reduction' in irOD ore 
prices contjnuously for 2 years during 1983· 
84 and 1984.85, iron ore prices durinS tho 
current year, have mote or leas co~e down 
to the level ot, prices prevailina' during 
1980-81. 

(c) 1tCceuiOD in atcoJ industry and redu
ced demaod of iron ore coupled with the 
effort. of major iron ore exporters to in
crease their production, leadina to a situa
tion of over supply of iron ore have been 
the main reasODS for decline in iron ore 
prlc:. durinl the last two years. 

ltatereat to be paid to I.M.F. 

*149. SHRI PIYUSH TIRKI: Will the 
MiDi,ter of FINANCE be Pleased i to state : 

<a> the percentage of jnter~st to be paid 
to the International Monetary Fund and the 
timo and amount of the instalmeDts thereof; 
aDd 

(b) whether Government will have to 
leek aaother·foreign·loLl to be able to pay 
tho Interest on the IMP loan? 

THE MINISTER Of FINANCE AND 

COMMERCE AND SUPPLY q8HRI 
VISHWANATH PRATAP SINGH): 
<a> Drawal. from IMF under Extended 
Fund Facility are in a mix of 1 : 1 of ordi
nary and borrowed resources. There are 
separate schedule of charges for the ordinary 
and borrowed resources of the IMP. The 
curreDt rate of charles are as under :-

Ordinary resources :- 7 % 
Borrowed resoW'Cos :-
BDlarged Access to 

resourcea (EAR) 
Supplementary 

Pinancinl Facility (SFF) 

10.97 % 
*12.45 % 

·India II entitled to subsidy OD use of 
spp resources at full rate of 3 %. 

The charaes are payable quarterly in 
r.pect of out8tlUldini draw.ls from Fund'. 
ordioary resources and half· YQarly in reapect 
of borrowed resources. 

The estimated charaos at current intereat 

Wr'II~" AlflWtn ',28 -

rates payable· during the next three years ~re 
as under:-

<a> In SDR. MUlion 
1985/86 376.10 
1986/87 348.20 

2987/88 292.JO 

(b) No, Sir. 

Raids to Unearth Black Moaey 

*IS0. SHRI CHINT AMANJ JENA: 
SHRI MOHANLAL PATEL: 

wm the Minister of FINANCE be pleased 
to state : 

(a) the various measures taken by 
Government to uneartb the accumulated 
black money in the country; 

(b) whether any raid has been conducted 
duriq the first two months of the current 
year; and 

(c) if so, the results achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCIi (SHRI JANAR
DHANA POOJARY): (a) Such measures 
as are necessary to check circulation and 
to prevent proliferation of unaccounted 
income including administrative, legislative 
and institutional are being taken from 
time to time under the Direct Taxes Acts. 

(b) and (c). During January and Feb
ruary 1985 Income-tax Department conduc
.ted 1133 searches resultinl in seizure of 
prima facie uaaccounted assets valued at RI. 
6.61 crores approximately. 

LoaDS by LIC for purchase of D.D.A. Flau 
la Delbl 

*lS1. SHRI ,K. RAMAMURTHY : 
Will the Minister of FINANCE be pleased 
to state: 

<a) whether the LIC is living loans for 
the purchase of fiats and hoUles in Bombay, 
Calcutta and Madras; 

(b) if so, whether tbi. faclJity is beiD, 
extended by LIC ill Delhi for the purcbase 
of DDA fiats and other private 1lata; aDd 

(c) if not, the reasons thereon 
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THE MINISTER OF STATE IN THB 
MINISTRY OF PINANCB (SHRI 
lANARDHANA POOJARY) : (a) Tho Lie 
lives. loans for the purchase of tlats under 
"Own YOLlr Apartment'9 Scheme. and 
house in Bombay and Calcutta and only 
for the purchase of houses in Madr~. 

(b) No, Sir. 

(c) There is no Apartment Ownership 
Act in Delhi by virtue of which each apart
ment together with its undivided interest in 
the common areas and facilities appurtenant 
thereto is a separate unit of immovable 
property within the meaning of Transfer of 
Properey Act, 1882 which is capable of being 
transferred by way of sale, mortgage. lease, 
gift, exchange etc. For the purpose of LIC 
loan under "Own Your Apartment" Scheme, 
mortgage of the flat is essential. 

ForeigD Debt Repayment Liability as a result 
of rile In value of Dollar 

*152. SHRIMATI GBETA MUKHER
JEB: 
SHRI C.P. THAKUR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the foreign debt repayment liability 
for thc years 1984.8~, 1985-86. 1986·87 and 
1987-88 according to the current reckoning; 

(b) wheth~r our annual burden of debt 
serviCing obligation wiII increase as a result 
of risc in the value of dollar; and 

(c) 'if so. the details thereof? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) 
The present estimate of India's foreign debt 
repayment liability _is as follows :-

Years (Rs. in Crores) 

1984-8S 
1985-$6 
1916-87 
1987.88 

1175 

1438 

2010 

2396 

(b) and Cc) • The entire external debt is 
DOt repayable in U.S. Dollars but in a mix 
of CUttCDcies_ The debt denominated in 
Donar II Dot aIfocted by the (fhanps ill 

Rupee-Dollar exchange rates as the repay
ments are to be made in Dollars. However, 
the debt burden expressed in rupees' would 
change as a result of changes in value of 
dollar depending upon the exchange rate 
changes. 

Los. to Indian Banks due to Non-Paymeat 
of loaD. by a Shipping Compauy of 

SJaaapore. 

*154. SHR.I C. JANOA REDDY,: 

DR. A.K. PATEL : 

Will the Minister of FINANCE bo pleased 
to state: 

(a) whether six Indian banks are likely 
to suffer a Joss of about Rupees 10 crores 
due to default in re-payment of ]oans 
amounting to several crore dollars by a 
shipping company of Singapore: 

(b) if so, the detailed facts in this rcsard; 

(c) the lapses committed by each of these 
banks including any loophOles in the proce
dure of granting loans; and 

(d) the precautionary measures taken by 
the banks to safeguard their loans completely 
against any possibilities of losses and details 
of the action taken immediately on lettin, 
first indications of heavy recession in the 
shipping industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
In accordance with the provisions contained 
in the relevant statutes and in accordance 
with the practices and usages customary 
amoDg banks. information in relation to the 
individual cOllstit'uents of banks cannot be 
divulged. 

However. in view of the importance of 
the transaction in question, Reserve Bank hu 
been requested to look into the matter and 
examine whether sound banking norms bave 
been observed by the co~ed Indian banks 
in respect of their exposure to the Shippiol 
Company. 

IDcome tax raids II 80.., 
*155. SHRt SYED MASUDAL 

HOSSAl~: Will the Minister of FINANCE 
be pleased to state : 



, tal whether the 'IDcomo Tax .uthoritJea 
·~i eoDducted ratda In BombaY iii tbe 

, ~t pilt; 

(b) whether the .aid raids covered film 
pcnonalities alao; 

(c) if 80. the results of the saiel raids on 
ftlm l*"Ioulities toptber with their parti. 
~n; , 

(d) whether they were also arreated and 
are boina prosecuted; , 

(e) if 10, the details thereof; and 

(f) if not, the reuoDS for the lame? 

THE MINISTER OP STATB IN THE 
MINISTRY OF FINANCE (SHRt 
JANARDHANA POOJARy): <a) Yes, 
Sir. 

(b) No, Sir. 

(c) to (0. Does Dot arite. 

Sapply 01 Su))..tudard Flreltrickl to ladia. 
Iro. aDd Steel Company Limited 

*156. SHRI PURNA CHANDRA 
MALIJC : Will the Minister of STEEL, 
MINBS AND COAL be pleased to state : 

~a~ whether the firebricks supplied to 
Indian Iron and Steel Company Limited are 
sub.standard; . 

(1,) if so. the details thereof; 

(c) whether aD)' action has been takon 
apJalt those who are supplying the fire.. 
bricks; 

(d) if 80, the oature of action taken; and 

(e) if Dot, the reasoDS therefor? 

THB MINISTBR OP STEEL, MINPS 
AND COAL (SRlll VASANT SATHE): 
(a) No, Sir. 

(1) to (0). Do'oot arile. 

..-dOD ia output 01 .... 'e Steel 

*157. SHRlMATI JAYANTI. PAT-
NAIIC : Will the Minister of STEEL, 
MINES AND COAL be. pleued to atate : 

(a) wbeth .. there hal boell a ltaPation 
in tho output of ..... bl. steel in the CO\1Dtl'J; 

(b) if 10, the rouODl th_t; an4 

(c) the steps taken to. raiao the output 
of saleable Itee1? 

THE MINISTEll OP STEEL, MINES 
AND COAL (SHRI VASA~T SATHE): 
(a> to (c). Tho production of saleabie steel 
in the country dUring the last five years and 
pr~uction plan for 1985..:86 is tabulated 
below: 

Year Main Producen 

19~81 6304 
J 981·82 7257 
1982.83 7293 
1983-84 6397 
1984-85 (ast.) 6980 
1985.86 (Plan) 7620 

('000 tonnes) 
Mini Steel Tota) 

Plants 
1954 8258 
2032 9289 
2040 9333 
1976 8273 
1795 877S 
1900 9520 

Production depends on various factors 
like the health of the plants, adequate avana .. 
bility of the right qua)j·ty of inputs and the 
market needs. Efforts are made to attain 
high capacity utilisation by proper mainte. 
nance and inputs of the desired quality. 

As a 10Dg term lIleasure output of steel 
in the country will also be increased by 
technological upgradation of existing plants 
and setting up of new steel plants. 

For improving th e capaci ty utilisation of 
mini steel plant!, facilities like expansion of 
existing units, free divenification, forward 
integration, installation of conti.l;luous casting 
machines etc: have been extended. 

India's POJitiOD in World Diamond Market 

*158. SHRI R. ANNANAMBI: Will 
the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

, (a) whethu the value of diamonds ex .. 
ported during the year ended OD 31 Decem· 
ber, 1984 was R.I. 1182 crores which 
indicated ooly a marainal increase over the 
previous year's export of RI. 1162 crOtes; 

(b) if "0, whether the decJinms value of 
the export indicates that India is losiol ita 
,rip OD the world diamond market ; aad 

. . 

(c) if so .. the reasons thorefor ? 

TSB MINISTEll OF FINANCB AND 
COMMBIlt.:. AND StJPPI-Y (SHBl 



VllBW'ANATlI PI.ATAP SINOH): (a) 
Y., Sir. 8QCOrdiiaa to tbe Oem •. od 
Jewellery Bl.port PtoatouoD Council, exporta 
of cUt aJld polished diamond. ftom India 
durina the period. Juuary-December, 1984 
allrepted to aI. 1,182 crores, apiolt lU. 
1164 crorea durina January-December, 
1983." 

(b) ·and (c). Exports of processed dia
monds from India durina January-December, 
1984 showed DO decline in comparison with 
those duriq January .. December. 1983. 

Pltbead Coal Stocks 

*IS9. SHRI BASUDBB ACHARIA: 
Will the Mini.ter or STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Minister of Railways hu 
promised to initiate substantial and imme
diate ItOPS to provide adequate number ot 
waaODI to clear pithead coal stocks ; 

(b) whether the said promise has' been 
fulfilled by the Raj)w~ys ; 

-; 

(c) if 10, the number of wasons provided 
in February, 1985; and 

(d) the latest position of coal stocks at 
the pithead ? 

THB MINISTBR OF STBBL, MINES 
AND COAL) SHRI VASA NT SATHE): 
<a> to (c). In tho meetina b~"1IoeD the 
Minister of Steel, Mines 8£ Coal and the 
Minister of Railways held 011 6th Februuy. 
198', it was decided that the targct for coal 
loadlD. should be ~ kept at 13,,200 walOUS 
per day on tho averBle, till May'8S, out of 
which 11.600. waaODl per day werc to be 
supplied to Coal India Ltd. and 1200 to 
SiogareJli Collieries Co. Ltd. The actual 
loadiDI durinS Pebruary 1985 per day on the 
averase was 10,755 by Coal IDdia Ltd. and 
924 by SiDaareal Collieries. Co. Ltd .. 

. (d) The cOal stocks as on 1.3.85 were 
u.follows: 

(In million tODD" 
Coal India Ltd. ' 25.40' 
SiDpreoi Collieries 
Co. Ltd. . 0.72 
Others 0.17 , 

TotAl 26.20 

Wrl,"" AII4WfI'I '4 
. New TaJIIe Policy 

.160. SHRI .AMAllSINH RATHAWA: 
SHRI B.V. DESAI : Will the mIDI_ 
of COMMBRCB AND SUPPLY be 
pleased to state : 

(a) whether Government are cODlJdorioa 
to formula" a Dew. toxtile policy; , 

(b)· if so, the salient features of the 
policy and by when it is likely to be 
announced ; 

(c) whether the new textile policy wilt 
cover the handloom industry also; and 

(d) jf SOt the steps ·taken to develop 
handloom industry In the country. parti. 
cu1;lrJy in the backward areas? 

THB M.INISTER OF .FlNANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): 
(a) Yes, Sir. . 

(b) The Dew Textile Polley Is under 
formulation and will be announced as .oon 
as possible. 

~ (c) Yes, Sir. 

(d) A number of measucea ha YO been 
initiated for the development of the hand .. 
loom industry. The main schemeS that have 
beeD initiated are as follows:-. 

(i) Grant of special rebate on sale of 
handloom cloth. 

(H) Share capital assistance for primary 
and apex hand loom cooperative 
societies and the State bandloom 
develoP~Dt corporations; 

(iii) AssistllDce for creation of pro-100m 
and post"loom processing facl1itiea; 

(iv) Loan and lrant asaistanco to band-
100m weavers in the cooperative 
sector for improvement a~d moder
nisation of looms.; 

(v) Manaaorial 8ubsi~y to haadloom 
cooperative. 

(vi) HandiooJD jaQta cloth sch~ for 
prOvidln. sUitained employmoDt to 
handloom weaven. 

(vii) Intensive DevelopmeDt Ptojecta/ 
Exports" 'Productton projects for 
tho ~beDeflt of weavers outaldo the 
coo.~r.dv. tOld; 
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1be IChea8 detailed Dove are meaat 
fOr .U areas .iD¢lodiDa backward areas. 
Jlowever, for· b.Jndlooms lituaMd in bill 
.rea'~ the provisioDl for SOJDC of the ecl1emOl 
have· been liberaJised. 

,tt'. which ,have heeD set ~p 'in "M&db" 
'Prad08b; 

,(b) whether Gov~rn~nt have a "ropo
sal to act up lome minoral :b8J.~ industdtJ 
in Raigarh ·District of the State ; 

. BJ:cl. Did, Ih •• fon by Bombay Manufaet.ren (c) if so, the Dumber of such mineral
based industries proposed to be set up there; 

7'Q. .SHlU R.AMASHRAY J»R.ASAD . and 
SINGH: ·Will· tho Minister of FINANCE 
be pleased to .tato : 

(a> whether Clcise evaaioa to the tunc of 
about RI. 5 crores by manufacturers of brass 
and copper pipes was detected in Bombay 
on lhe 28th Pebruary. by a top official of 
·the Directorate of Anti·Bvasion (Excise) : 

(b) if so, the details thereof; 

(el t~. action taken asainst tho avaders; 

(d) whether raids have al.o been carried 
on in other States to find out evasion of 

. oxciae duty; and 

(e) if 80, the details thereof? 

THB MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : (a> and (b). Yes 
Sir. Searches ·were conducted in the premises 
or the manufacturers of sheltsfblanks, pipes/ 
tubes of copper and copper alloys on 28th 
February, 1985 by the Directorate of Anti
BvasioD (Central Excise) at Bombly and 
other places. The amount of duty estimated 
'to be evaded ia Rs. S croles. 

(c) Appropriate action under the provi· 
,iODS of Central Excise Law will b~ taken 
for adjudication and prosecution . of the 
ofrondeta. 

(d) and (e). Yes, Sir. During the fitst 
two months of 1985 about 1103 cases in. 
volving an estimated evasion of excise duty 
of !\S. 2734 lak.hs have been detected. The 
main commodities involved are computers, 
o1Ijqo machine.l, CQttpn fabrics. copper and 
copper alloys. and P.S.C. Poles. 

Setthta ~, of MI.ral-ba •• d IaclUltrl ... 
Ia Ral,arla DI.trlet (M.P.) 

'SJ. KUMARI PUSHPA DEVI : Will 
lite MiQilter of STSEL. MINES AND 
COAL be plcasod to state : 

(a) tho Dumber of miDcrat·based indus-

(d) the detan. of the steps take.D in the 
matter? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHE): 
(a) t6 (d). The following principal mineral 
based industries are Jocated in Madhya 
Pradesh: 

(1) One Steel Plant 

(2) One Aluminium Plant 

(3) Nine Ce,ment Plants 

(4) Two Fertilizer Plants 

(5) Two Asbestos Cement Plants , 

(6) Three Cera mic Units 

(7) Seven Refractory Units 

In addition, there arc three sulphuric 
acid plants and three caustic soda units. 

It is understood that three mini-cement 
plants are also proposed to be located in 
Raisarh District. 

The exact number of other smaller mine .. 
ral based industries, if any, will· be furnished 
as soon as the information awaited, i. 
received from the Government of Madhya 

. Pradesh. 

Five Working Days fa a Week In Pablf~ 
. Sectors 

752. SHRl LAICSHMAN MALLICK : 
Will the Minister of FINANCE be pleased 
to st.t~ : 

(a) whether some public sector ,or,_i. 
sationa are obaerviBI a five day week; and 

. (b) if .0, the namC$ of such .public 
undertaking? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FJNANCS ,(SHRI 
JANARDHANA .POOJARY) : (a) and (b). 
Tho IAfonDatlon is beina colJocted and will 
be laid OIl tbe 'Table of the RODIO, . 
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Wet ..... 1, GO"ftIIMa.t'Pro, ... 1 r. 
, Nat_li.doa of Bbant Jute 
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753. SHRI ANANDA PAnlAK.: Will 
the Minister of COMMSkCB AND 
i'tiPl'LY be pleased to state: 

<al whether Government have received a 
proposal from the Government of West Bengal 
to DatiooaUse Dbarat Jute Mills in order 
to act the mills' modernised and make it 
viable; and 

(b) ifso, reaction of Government there
to? ' 

THE MINISTER. OF FINANCE AND 
COMMERCB AND SUPPLY (SHIll 
VISHWANATH PRATAP SINGH): (8) and 
(b). A reference was received from the State 
Government of West Ben,al in December, 
1983, statina that as the proposal for 
nationalisatioD of a few jute mill. was under 
con8idcration of the Central Government, 
the question of nationalisation of MIs. 
Bharat Jute MiJJs Ltd., Howrah might also 
be taken into consideration. The State 
Government Wa5 informed in March' 1984 
that no proposal for nationalisation of a few 
jute mills was under consideration of the 
Central Government. However. the RBI had 
constituted a Standing Committee on Co
ordination of Institutional Finance to study 
the financial problems of the jute industry. 
The State Government was advised to set in 
touch with the Jute Commissioner', office 
and the said Committee with necessary 
details about this mill. The State Govt. 
accepted the above sugacstion, 

InduetloD or New Technology in Jute 
and Tea Industries 

"I 

754". SHRI R.P. DAS: Will the Minister 
of COMMERCE AND SUPPLY be pleased 
to stato: 

(a) whether Government are aware that 
the jute and tea industries were Jaoluishinl 
because their owners did not induct new 
'tecbadloaY eltd diverted capJ!aI elsewhere; 

, (b) whether Government, propose' to 
tab .tep. iii this matter to save thOse Indu-
• str'.(eJ;· aDd 

(Cr • to, the 4etaill' therClOf? 

THB MINIS-TSJl OF PlNANOB, AND 
COMMBaCB AND SUPPLY (SHlU 

VISHW ANA'S' "&AT AP SI~GH': (a) to 
(c). In so rar al jute industry is concerned. 
it may be mentioned that' there i. ali impera. 
tive need . for modernisation/renovation of 
plan and machinery in jute industry. 
Althoup the fiDaDcial iostitutioDllUch. 
Industrial Development Bank of India 
(lOBI), Industria] Pinanco Corporation of 
India (I FCI) and Industri,l Recoo.tructioD 
Corporation of India (IRCI) are providiDs 
financial assistance to jute mills at reduced 
rate of interest under 80ft loan scheme, for 
their. modernisation and rehabilitation pro-
lramme, tbe response from the industry is 
not encouraging. The Re~erve Bank of India 
has set up a Standing Commi ttee to study 
viability of jute mills and to su.sest a 
package of financial measures for the 
rehabilitati-on of potentially viable unit •. 
The Government is continuing to help the 
jute industry in domestIC and international 
markets through various measures. 

In so far as tea industry is concerned. it 
may be mentioned that after severa1 years 
the improvement in tea prices bas Jed to a 
strong revival of the tea industryaccom
panied by a trend of increased investments 
in tea industry. Tea Board is already operat· 
ing a number of schemes for the assistance 
of the tea industry and a new incentive for 
p)oughback of profits from part of the budget 
proposats. 

Delault In Payment or Income-tax 

755. SHRI C.D. QAM]T: Will the 
Minister of FINANCE be pleased to .tate: 

(a) whether many film stars, producers 
and directors are still defaulters in payment 
of income-tax; 

(b) if 80, the details of the cues asainst 
them in courts; and 

(c) the steps Government have taken to 
recover the tax dues from them ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
There were 194 film stars, producers and 
directors against whom Income-tax demands 
exceeding Rs. llakh were outstandiDI a. on 
30.9.1984. Court proceedinas are· pendina 
lIainst four auessees~ namelY:-

(a) Smt. S. Sbankaramma 

(b) Shri Asbi.h Kumar Sen Gupta 
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(c) ,..ahaboob Ali Mumtu AU 

(d) Suchitra Sen. 

(c) DependiDg upon the factt and 
citcumstance8 or each case, approprltue stepa 
are taken from timo to time by the con
cerned income-tax authorities for recovery/ 
reduction of outstandil1l demands. These 
steps include, inter-alia, requesting the 
appellate authorities for expeditious dis
poaal of the ptDdinS appeals. These also 
Include resorting to proceeding uts 226(3) 
and 179 of the Income-tax Act, and attach
ment of movable and immovable properties 
after issuing recovery certi8cate to the 
Tax Recovery Officer u/l. 222 of the Income
tax Act. 

Shifting of AdlDinlstratl,e Body DeaUag 
with Eaemy Property from Bombay 

to Caleatta 

756. SHRI ANIL BASU: WiJI the 
Minister of COMMERCE AND SUPPLY 
be please to state: 

Ca) whether Government are considering 
to shift the entire administrative body dealing 
with the disposal of claims against the 
enemy property from Bombay to Calclltta 
for quick disposal of the claims; 

(b) if so, when and the details thereof; 

(c) the progress made so far to shift 
that office from Bombay to Calcutta; and 

(d) the time by which it would be shifted 
and the details thereof? 

THE MINISTBR OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH}: (a) No, 
Sir. 

(b) to (d). Do not arise. 

O.tentatloas Expenditure: Cases 
Detected by Income-tas: 

Authorltlls 

757. SHal SANAT KUMAR MANDAL: 
Will tho Minister of FINANCE be pleased 
to state:, 

<a> the particulars of Clles involvlna 
'Olten.deu expenditure' wi thin the meanina 
of tbe Income Tax Act, 1961 II amended in 
1974 which have Poen detected by the 

Income Tax Department ~ariDl the years 
1983-84 al1d 1984·85 (uptjll '28.2.1985) and 
processed; 

(b) the guidelines, if any. laid down for 
determining 'ostentatious expenditure' ; and 

(c) whether such expenditure on lavish 
weddings i.n '-star hotels in the metropolitan 
cities is subjected to any scrutiny about the 
source of expenditure and if Dot, the reasons 
therefor? 

THB MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c), 
According to the information available, 
enquiries u/a 133A(S) of the Income-tax Act, 
1961 were carried out in 454 cases during 
the financial year 1983-84 and 458 cases upto 
January, 1985. Guidelines have been issued 
and results of the enquiries are forwarded 
to the Assessins Officers for tanking appro
priate action under the Direct Taxes Acts. 

Investment Companies . 

:158. SHRI K. PRADHANI: Will the 
Minister of FINANCE be plcased to state : 

(a) whether Government have widened 
the definition of investment ~mpanies to 
bring into the stock exchange fold almost 
aU those dealing in investment business; 

(b) if so, the broad outlines of the new 
definit,on; 

(c) whether there has late]y been a mush
room growth of leasing and investment com
panies; 

(d) the names of investment com,anies 
those paid-up capital exceeds Rs ... ·one crore; 
and 

(e) the check, if any, being exercised 
over the activities of these companies parti. 
cularly their role in whitening black money 
by way of investment? 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
As per the earlier guidelines. only companies 
which have in their Main Object Clause. 
under"ritina or dealin. in .baree or deben
tures or other securities as one of the Object 
Clauses. are to ~ considered as investment 



,COMpaaies. Further. investment companies 
with a paid-up capital of not less than Ill. 1 
croro with at least 2,000 shareholders other 
than pro~otors. the Dumber of shareholders' 
incroasJlll proportionately with the increase in 
the paid-up capital, will only be permitted to ' 
be enlisted on stock exchanges. The Shares of 
these companies shall be delisted. if the num
ber of shareholders other than promoters faUs 
below 1,000 for a company with a paid-up 
capital of Rs. 1 crore and correspondingly 
higher number of shareholders ror compan-

'jes with proportIonately higher capital. 

According to the widened definition of 
investment companies issued recently by the 
Government, any company which has under
writing, investi~g or dealing in shares or 
debentures or other securities as an Object 
Clause in the incidental/ancillary or other 
objects of its Memorandum of Association 
shall be deemed to have become an invest
ment company if Its holding of shares or 
debentures exceeds 30% of its net worth, 
i.e. share capital plus free reserves, or its 
business in shares and debentures exceeds 
50% of its total turnover in ,monetary value 
at any point of time in an aceo,unting year. 
It is also hkely that some of the listed com
panies with a paid-up capital of less than 
Rs. 1 crore, which did not have underwrit
ing or dealing in shares or debentures or 
other securities as one of the Main Object 
Clauses at the time of enlistment of their 
shares, may adopt such business in their 
Main Objects after obtaming the approval 
of the sharsholders by way of special resolu
tion and filing the special resolution with 
the Registrar of Companies. The auditors of 
aU the listed companies shall be required to 
live a certificate in their annual report regard. 
ins the companies becoming investment com
panies in terms of the aforesaid criteria or 
situation. Both the categories of companies 
referred to above shall be deJisted from the 
Stock Excbanges unless they comply with 
the, requirements for enJistment of invest
ment companies as liven in sub-pare above, 
within a period of sIx months from the date 
they become/deemed to have become invest
men companies. 

(c) and Cd). The Controller of Capital 
IssUe. who aceord. CODlCDt. for raisina capi. 
tal bat I~ SS COOl"''' aareaatiDI Ils, 
'3.9l cror .. to compani .. 'havlol the object. 
ioter-alia, ot leasiq 'and investment in . 1984-
.5 (upto 1'.3 .. 1_5) in comparison to 40 con· 

sents ......... i .. ,lls. 65.81 crores for such 
complniea in 1~3-84. Under the Industrial 
Classification of Joint StOck Companies 
followed by the Department of Company 
Mairs, which maintains statistics about 
registration of companies, while leasing com
panies are not shown separately, investment 
companies ar~ classified under Code Number 
6.S2 i.e. "Investments &: Trusts", The num
ber of companies under this Code at work at 
the end of the last four years is shown below: 

Year 

1980-81 
1981-82 
1982-83 
1983-84 

NumlMr 

3122 
4584 
6102 
7433 

As per the latest analysis of Balance 
Sheets of non-Government companies made 
by that Department, there were 26 companies 
under the Industry Cc;>de 6.52 having paid-up 
capital of more than Rs. 1 crore as On 31st 
March, 1982. A list of such companies is 
given in the Annexure. ' 

(e) The companies engaged in invest
ment and/or leasing are like any other 
company, registered under the Companies 
Act, 1956 and are required to comply with 
relevant provisions thereof. They have also 
to abide by the rules and regulations, 
wherever applicable, made under the Capital 
Issues (Control) Act. the Securities Contracts 
(Regulation) Act, Foreign Exchange Regula
tion Act, Monopolies &. Restrictive Trade 
Practices Act, Banking Regulation Act, etc. 
The guidelines for listing of investment and 
leasing compantes on Stock Exchange are 
acting as a check on the activities of these 
companies. As regards their role in whiten
ing black money, no such case has come to 
the notice of the Government. 

ANNEXURE 

S. No, Name O/IM Com/HlflY 

1. Alkapuri Investments Private Limited 

2. Arvalli Investments Private Limited 
3. 'Bharat Nidhi Limited 
4. Dhaulgiri Investments' Private Ltd. 
S. Diavijay Inve.tmoDti Limited 

6. Butern InveattDentt Limited 
7. Biscope Private Limited 

8. Himalaya Investments Private Limited 
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9 ~ Investment Corporatioa' of, Illdla I;td. 
10~ J'yabharat' Credit 4& Ihvestment 'Com 

pany Ltd. 

11. ICailash Investments Private Limited 

12. ltanohanjunga Investments Private 
Limited 

13. Madan Mohan Lal Shriram Private 
Limited 

14, Narmada Investments Private Limited 
IS. Nilsiri Investments Private Limited 
16. Offsade Private Limited 

17. Pilani Investment Corporation Limited 
18. Premier Construction Company Limited 

19. Sarabhai Chemicals Private Limited 
20. Scindia Investments Private Limited 

21. Shyamnagar Investment Company 
Limited 

22. Sundaram Finance Limited 

23. Surac Holdings Limited 
24. Tata Sons Limited 
25. Wadi Finance and Investments Lj~lited 
26. Wadi Holdings Limited 

Pia us for Plaelng big Orders for CoklDg 
Coal "Uh Foreigo SuppIJers 

7S9. SHRt MAHENDRA SINGH: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether his Ministry has announced 
its plans for placing big orders for coking 
coal wit» foreign suppliers; and 

(b) if so, the reasons therefore? 

THB MINISTER OF' STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). -Por the year 1985-86. it has 
been estimated that the shortfan between 
demand and domestic avaHability of coking 
coal for SAIL steel plants would be around 
1.S million tonnes. To meet this require
ment, the Steel Authority of India Limited 
has ft.oated a gJobal tender for jmport of 1 
million tonnes of low ash prime coking coal, 
offers have been received and are under 
evaluation. 

..... or~ .'_,......,.. MattIoa .... 

760. PROF. NAIlAIN CHAND 
PARASHAR: Will tbe Minister of 
FlNANCB be pleased to state: 

(a) whether any review has been made 
of programme for the santtion of loans to 
the unemployed matriculates fOf self.employ
ment by the various nationalised banks 
during 1983-84 and 1984-85; 

(b) if so, the findings of the review along
with the detaJ1s regarding the total number of 
applicat~ons received by each bank during the 
above period; State-wise as also the total 
number of cases in which such loans were 
sanctioned, actually paid in each State; 

(c) whether any cases for sanction of 
loans are still pending for disposal; 

(d) jf so, the reasons for delay; 

(e) whether any complaints were 
received by the banks in this regard; and 

(f) if so. nature of complaints received 
by Government tiJI date bank-wise from 
each State and the action taken thereon? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (f). 
The progress of the scheme for providing 

. Self-employment to the EdUcated Un-
employed Youth is monitoted by the 
Government of India and also the Reserve 
Bank of India, from time to time. The 
State-wise progress under the Scheme for 
tbe year 1983-84 a-so on 31st March, 1984 is 
liven in Statement-! and the progress for the 
year 1984-8S till 21st March, 1985 is given 
in Stat.menl-II. Being an on going scheme 
there wiJI always be cases pending for dis
posal. However, banks have been instructed 
that every application under this scheme has 
to be disposed of within a, period' of 14 
days from their receipt in the braneh. 
Complaints are generally in regard to delay 
in sanction, rejection of applications etc, 
Complaints whenever received. are looked 
into for necessary Iilction. 
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PrOf" • . "" 1M Schlnu /0' pro'lldinl ,.I/·,ntplo,,,,,,,t tlJ 1M Ed,lCIIt_d 
f/nemplo," ·Youth for tlte y~(lr 1983·84 (AI 011 31.3.1984) as PI' 1M 

RIp's r,e.lvld from Stal~ Gov~"'mBnt I Union Territory Admlnt,trallo",. 

81. Name of the 
No, State/Urs. 

1. Andhra Pradesh 

2. Assam 

3. Bihar 
4. Gujarat 

S. Haryana 
6. ,Himachal Pradesh 
7. Jammu & Kashmir 
8. Karnataka 

9. Kerala 

10. ~adhya Pradesh 
11. Maharashtra 

12. Maniput 

13. Meghalaya 
14. Nagaland 
IS. Orissa 

16. Punjab 
17. Rajasthan 

18. Silckim 

19. Tamilnadu 

20. Tripura 
21. Uttar Pradesh 
22. West Benpl 
23. A. & N. Islands 
24. Arunachal Pradesh 

25. Chandisarh 
26 •. Dadra &. NaJar HaveU 

.27. Goa, Daman" Diu 
28. Mizoram 
29. Pondicherry 

Grand Total 

targets 
for 
1993 .. 84 

20,000 

'6,700 

29,000 
11;,200 

',300 
2,000 
1,800 

12,100 
15,100 

17,500 
20,800 

1,000 
400 
250 

8,600 

6,700 
10,000 

100 
17,500 

900 
36,000 
2$,500 

100 
200 

500 
100' 

200 
450 

2,SO.OOO 

No. of 
applica
tions 
recommen
ded by 
nICs 

25401 
10944 
36766 
19585 
9682 
6126 
2399 

27667 
20967 
39243 
52009 
1462 

632 

253 
9722 

15856 
23414 

28 
33472 

962 
47585 
41H7 

112 
62 

m 
174 

No. of 
applica· 
tions 
sanctioned 
by banks 

14781 
8021 

14230 
,10497 

6189 
2465 
1416 

12307 
13091 

18786 
24579 

991 

353 

189 

6823 
9047-

IS054 

15 

21247 
696 

36857 
23680 

66 
36 

325 

'4 
DIe was not in operation 

179 J96 

470 414 

457738 242405 

Amout 
.Sanctioned 

(Rs. in lakhs) 

2936.00 
1540.44 

2278.64 
1538.88 
998.99 

449.69 
287.95 

1960.00 
.2110.00 

2857.80 
4024.28 

179.82 
75.09 
39.25 

1368.62 

1689.60 
2365.30 

3.65 
3316.00 

97.33 
5382,85 
4481.92 

IS.22 
,6.91 

56.50 
10.71 

42.61 

40.00 

4OJ54.05 - _ _........_ ....... -__........ .... -------------------.-
Squ~: Ministry of IndU$try. 

Data Provisional. 
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Pm,,,,, R!por:t under tit, Schl_/or pro Viding self-,mployme"t ttl til' 
Educat,d .Unempfoy,d Youth for the yetii' 1984--85 fU per tM hpiJrta 

r,e,lwld from Stat.,jUnioJl TerritoI?' AdministroliolU 0" 21-3·1985. 

S. No. State/U.T. 

t. Andhra Pradesh 
2. Assam 
3. Bihar 

4, Gujarat 

5, Haryan8: 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Kamatka 
9. Ketala 

10. Maharashtra 
11. Manipur 
12. Meghalaya 
13. Nagaland 

14. Madhya Pradesh 
15. Orissa 
16. Punjab 
17. R.ajasthan 
18. Sikkim 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 

22. West Benaal 
23. A & N Islands 
24. Arunachal Pradesh 
25. Chandigarh 
26. Dadra & N. Haveli 
27.' Goa, Daman & Diu 
28. Mizoram 
29. Pondicherry 

Target 
(1984·85) 

15,100 

8.200 
14,500 

10,700 
2,500 

6,300 

1,400 

12,500 
13,300 

25,000 
1,000 

400 
200 

19,100 
7,(l()() 

12,000 
15,000 

50 
21.700 

700 
37,600 

24,100 
100 
50 

300 
100 

300 
·200 

~ 

Total 2,50,000 

No. of appli. 
cations ·re· 
commended 
to bank. by 
DICs 

24,295 

6,424 

19,453 

NR 
3.138 

NR 
1.500 

13,087 
12,494 
22,335 
1.459 
r 297 

NR 
24,233 
5,063 

6,8J3 
19,739 
NR. 
27J 584 
NR 
4,843 

36~097 

NR. 
82 

176 
67 

NR 
200 
316 

2,29,695 

No. of appli
cat ions sanc
tioned by 
banks. 

9550 

1923 

8220 

3392 
2065 

NR 

400 
3084 
3490 

2931 
1014 

294 
NR 
3675 
2179 
572 

4850 
NR 

9394 
NR 

403 

S581 
22 
42 
95 
56 

NR. 
105 

124 

63,~ 

Amount Position 
(Rs. in as OD. 
laths) 

1300.00 

73.60 

1461.84 

620.64 
413.04 

NR 

61.98 

498.01 
NR 

NR 
186.13 

NR 

NR 
NR 
523.73 

98.48 
NR 
NR 

1729.39 
NR 
22.62 

NR 
4.80 

9.17 

13.00 
10.89 

NR. 
22.61 
14.40 

7064.33 

15.3.85 

28.2.85 

31.1.85 

28.2.85 
31.10.84 

18.3.85 
28.2.85 
28.2.85 
IS.2.8S 
28.2.8S 
28.2.85 

28.2.85 
31.1.85 

31.12.84 
16.2.85 

28.2.85 

31.12.84 
15.3.85 

31.12.84 

31.1.85 
31.1.85 
31.1.85 

28.2.85 
31.12.84 

--------------------- --.'--
N.". NOT ltEPORTEJ) 
SOURCS: MINISTRY OF INDtJSTll Y 
DATA PROVISIONAL 
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Racket about Bops Firms and Foreign 
Excbange Remittance BlISted by 

C.B.I. 18 Bombay 

761. SHRI ANAND SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether a racket involving floating 
of. serveral bogus firms and remittance ot 
foreign exchange to Dubai was busted in 
Bombay by C.B.I. with the arrest. of at 
least seven persons around January 24, 1985; 

(b) if so, the details of the racket, 
including its modus operandi, as revealed by 
the investigations; and 

(c) the steps taken or being taken to 
effectively curb such rackets? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY)=- (a) to (c). The C.B.I. 
has registered a case. u/s. 120-B I.P.C. rJw. 
section 420 I.P.C. and section 56 1'/w. section 
8 (3) (4) of Foreign Exchange Regulation 
Act, on the basis of a complaint received by 
it from the Enforcement Directorate, alleging 
that certain persons had fraudulently 
remitted foreign exchange, in the name of 
some fictitious firms, to Dubai again forged 
documents for imports. 

In this case, eight persons were arrested 
by the C.B.!. on 22nd and 23rd January. 
1985. On the same days, the pro"nises of 
these persons had ear1ier been searched by 
the C.B.I., after obtaining warrants from 
the Court, resulting in seizure of incriminat
ing documents. The arrested persons were 
produced before the Court. Two of them 
were released on bail while six were reman
ded to Police Custody till 31.1.1935 and' 
subsequently released on bail on orders from 
the Court. 

As investigations, by the C.D.!., in the 
case are in progress, it would not be expedi
en t to disclose further details at this stage. 
On completion of investigations, appropriate 
action wi11 be taken in the matter. 

[Translatloll] 

ElllpIoJmeot ()f PeriODS of Ati'.ted Areas 
ID MI. Bllarat Refer.actories, Uttar 

Pradesh 

762. SHRI HARISH RAWAT: Will the 
Minister of STBSL, MINES ANf.) COAL 
be pleased to state: 

(a) whether Government are aware that 
contrary to their previous assurance/claim, 
Mis Bharat R.efractories" DevalthaJ. Uttar 
Pradesh are appointing persons belonging 
to areas outside the limits of the affected 
areas as Class III and Class IV employees; 
and 

(b) jf so, the total number of such 
appointments made so far and the detaIls of 
the action proposed to be taken by the 
Government to check such appointments in 
future? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 
K. NA1WAR SINGH): (a) and (b). The 
Pithoragarh Magnesite Project of Bharat 
Refractories Limited at Devalthal in Pithora
garh District of Uttar Pradesh is at present 
in the preaconstructional stage. While making 
recruitment, Bharat Refractories Limited give 
preference to persons displaced on account 
of the project, scheduled classes, scheduled 
tribes and ex-servicemen in accordance with 
instructions issued by the Government of 
India. Out of thirty persons employed so far 
against Class III and Class IV posts. only 
fou~ persons belong to areas other than 
those which are going to be affected by the 
project. Out of these four persons, three 
beJong to Districts of Pithoragarh and 
AI mora, and one person, who is posted at 
the railhead at Tanakpur. belongs to Azam" 
garh District of Uttar Pradesh. 

Frauds Committed in State Bank of 
India, Gandhlnagar Branch, Gujarat 

763. SHRI R P. GAEKWAD: Will the 
Minister of FINANCE be pleased to state: 

(a) whether a number of frauds were 
committed in the State Bank of India, 
Gandhi nagar Brancb, Gujarat, involving 
laths of rupees since the Gandhinagar Branch 
was opene4; 

(b) whether employees of the said branch 
were involved in the fraud; 

(c) if so. the number of such employees, 
the total amount involved in each fraud and 
t.he action taken ap.inst tbese employees; 
and 

(d) 'the steps taken to prevent recurre-' 
nee of such frauds in other natiOnalised 
banks? 
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THB MINISTER. OF STATE IN THE 
·MINISTRY OF FINANCE (SHRI IANAR· 
DHANA POOJARy): (a) and (b). State 
Bank of India has reported that seven cases 
of fraud involving an amount asaregatin, 
Rs. 3.26 crotts (approx.) have oCcurred at 

. , 

its Gandhi Napr branch eversince it Was 
opened in 1970. OUt of the seven ~ses, in 
five cases 19 officja1s of the bank were 
involved. 

(c) The information is as under:-
-------------------------------

Sl. No. of employoers· 
No. ---
I. 1 

2. 2 

3. Nil (outsiders 
only) 

4. Nil (outsiders) 

5. 1 

6. 12 

7. 8 

Amount involved Action taken 
in Rs. 

12,100/' Suspended, PolJce have mod 
chargesheet. 

1,500/- Both suspended in connection 
with another fraud at SI. No. 
6. Police complaint lodged. ~ 

1,200/. 

1,400/-

80,500/-

1.50 lakhs 

Police is investigating. 

Suspended in connection with 
fraud at Sf. No.6. 

(a) Dismissed-l 

(b) Suspended-2 

(c) As per recommendation of 
CDI minor penalty pro
ceedings against 8 are in 
final stages, and 

(d) qll has recommended 
major penalty procedings 
against one. 

3.23 crores (a) Dismissed-l 

(b) Under Suspension-7 

• Some of the officials figure in more than one casc. 

(d) Government and the Reserve Bank 
of India have advised the public sector bank 
to strengthen their vigilance, inspection and 
audit machinery and to make them effective 
so as to ~liminate the scope for frauds and 
malpractides. Banks have also been advised 
to take a serious view of the irregularities 
committed by their employees and to give, 
to the erring stal members, Qunishment 
bet1tting the seriousness of the irregularity. 

Expiorful of new lBarkets ror Export 
orCantamom 

764. PROP. P.I: ICURIEN: Will the 
Minister of COMMBRCB AND SUPPLY 
be pleased to state: 

(a> whether India's cardamom OXl'Ort is 
cQn8ned mainly to Middle East; 

(b) whether any effort is being made to 
explore new markets for this spice; and 

(c) if so, the results achieved so far in 
this regard? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI . 
VISHWANATH PRATAP SINGH): <a) 
Middle East is the principal market for 
cardamom where around SOOIo of India's 
total cardamom export is absorbed. 

(b) and (c). A market surVey was con
ducted to explore markot in Libya, .Jordan 
and Egypt. A study was also made to find 
Ollt prospects for new end·uses for cardamom 
in . U.S.A./West Burope under _istanco 
from ITCJSIDA. )t has been possible to 
export some. cardamom to Jordan as a new 
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market aD the basis of market information 
pined. Since Indian prices were high till 
last year, it has not so far been possible to 
establish a ,000 lead in new markets. 

~M'Y of Lou. lakea ffOlD Bab 
, by Sick Uolts 

765. SHRI AMAL DAnA: Will the 
Minister of FINANCE be pleased to state: 

<a> the amount of mone)' taken so Car 
by the sick units from the banks; 

(b) the amount of money so far recover
ed by the banks: and 

(c) the steps Government propose to take 
against those who have already wound up 
their units without paying back the loan? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOl AR Y): (a> As per the latest 
available inCormation furnished by the 
Reserve Bank of India, as at the end of 
December, 1983 the outstanding advances of 
Scheduled Commercial Banks to larBe, 
medium and small scale sick units amounted 
to Rs. 3101.29 crores. 

(b) The account of any industrial unit 
with a bank is a running account and the 
financial assistance is granted on a troll over' 
basis. It is therefore not possible to say how 
much amount has been recovered by the 
banks from the sick units in their assistance 
portfolio. 

(c) In the case or sick units, banks may 
resort to recall ot advances, enforcement or 
securities and legal remedies for recovering 
the amouDts due to them. In the case of 
units which have 'been wound up, the banks 
can take recourse to legal measures to 
recover their dues. 

Daeolty Ia UaIoD Buk BraDcla of Auaad 
NIbtaD, New DeIhl 

766. SHRI DHARAM PAL' SINOH 
MAIJI(: Will the Minister of FINANCB 
be pleased to state: 

<a> whether attention of Government has 
been drawn to the news item appeared in 
'The Bindustan Timet' of the 5th March" 

98S whelein it has been stated that four 
\IIl-tottins ~ in a darin, day .. Ji8ht 

dacoity stormed ioto a Union Bank Branch 
j'n the posb Anand Niketan in South Delhi 
and alter a smooth four minute operation, 
escaped'with about Rs. 45,000 cash; 

(b) if 80, the details of the incident; 

(c) whether any arrest has since been 
made; and 

(d) the action taken to avoid such 
recurrence? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): <a> Yes, Sir, the 
news.item has come to Gover,oment's notice. 

(b) and (c). The Union Bank of India 
has reported that at about 12.4S P.M. on 
4th March 1985, four persona, brandishilll 
couDtry made revolvers, entered its Anand 
Niketan (New Delhi) Branch and looted 
cash amounting to Rs. 44,994/-. The poUce 
was immediately informed of the incident. The 
police investigations are in proaress. No 
arrests have been made so far. 

(d) State Governments, who are pri. 
marily responsible for the maintenance of 
law and order, have been requested to take 
suitable preventive measures for curbing the 
incidents of bank dacolties/robberies. Govern
ment have also issued guidelines to all public 
sector banks to tighten security measures 
within their premises. 

Commerdal Borrowings by Premier 
Financial InItftutiODS 

767. SaRI AMAR ROYPRADHAN 
Will the, Minister of FINANCE be pleased 
to state: " 

(a) whether premier financial institutions 
in the countrY have considered ~'safe" exter. 
nal commercial borrowings by India upto 
Rs. 7,SOO crores during the Seventh Five 
Year PIan for financing the country's various 
crucial industrial projects; and 

(b) if so, the details in this reprd and 
the decision of Government thereon? 

THE MINISTER OF STATB IN THE 
MINISTRY OP FINANCE (SHIU JANAR.· 
DHANA POOJAR.y): (a) Premier flnandal 
institutions lib lOBI, ICICI and lFe! have 
feportcd that no sueb assessment of "safe'· 
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.Iimit of external commercial borrowinas 
during Seventh· Five Year Plan period bas 
been made by them. 

(b) Does not arise. 

Supply of Coal to Tripura 

768. SHltI AJOY BISWAS: Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state: 

(a) the quantity in metric tonnes of 
coal allotted to Tripura during 1981 .. 82, 
1982-83 and 1983-84; 

(b) the actual requirement of coal of the 
State during these periods;' and 

(c) the actual supply of coal to Tripura 
during these periods? 

THE MINISTER OF STEBL, MINES 
AND COAL (SHRI VASANT SATHE); 
(a) to (c). Since coal is not a controlled 
commodity. there is no system of allotment 
by the Department of Coal or Coal IndIa 
Ltd. However, ~Uotments for movement of 
different States are made by the Railways 
within the State-wise ceiling limits fixed by 
them. TheJe is no such ceiling limit for rail 
movement to Tripura State. Tripura 
Government had also not placed any indent 
on CIL till November, 1~84. CIL have, 
however, received a demand from the 
Government of Tripura in November, J984 
for supply of 6,000 tonnes of. brick manu
facturing coal from North.Eastern Coal
fields, Assam, which is rational source of 
supply of coal to the North Eastern States. 
elL have given its consent to meet the full 
requirement of Tripura. However, the actual 
lifting has been only about J ,000 tonnes till 
March, 1985. 

So far as soft coke is concerned, bulk 
quantity has been offered to North Eastern 
Council with the request to make allocation 
for different States in North Eastern R~gion. 
North Eastern Council has so-,far not made 
any allocation of soft coke for the constituent 
States. However. based on past experience, 
CIL have allocated a quota of 200 metric 
tonnes of soft coke per month for the period 
~ovcmber, 1984 to March, 1985 for Tripura. 
11ae actual Jifting for the last three years, 
)'e~wise, is a~ follows:-

198]~83 

1983-84 

1984-85 
(upto Feb., 1985) 

212 tonnes 
24 tonnes 

316 tonnes. 

Role of DQD-Oft'icial Directors of the Board 
of Nationalised Banks 

769. SHRI Y.S. MAHAJAN: Will the 
Minister of FINANCE be pleased to ,state: 

(a) whether the non-official directors of 
a number 9f nationalised banks have been 
wielding considerable influence over the 
banlEs lending poliCies which have resulted 
in huge losses to the banks non-fulfilment of 
their objective of production, finance as well 
as personal loans to villagers; 

(b) whether there has been a system of 
monitoring and reviewing' the lending 
policies/practices followed by the banks and 
by the Department of Banking and what 
role Government directors have been playing 
in deciding the leading policies; and 

(c) the steps Government have taken or 
propose to take to counter these unhealthy 
practices ? 

THB MINISTER 0.. ~TATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) In 
terms of Sections 7(2) of the 13anking Com
panies (Acquisition and Transfer· of Under
takings) Acts, 1970 and 1980, the general 
superinten~ence, direction and management 
of the affairs and business of a natjonali~f'~ 
bank vest in the Board of Directors. As 
members of the Board of Directors, the 
non-official Directors also bave to share the 
collective responsibility of directing the 
affairs of respective nationalised banks, 
including observance by them of the broad 
parameters of the lending policies hiid 
down by the Government and the Reserve 
Bank of India. Government are not aware 
of any 'hugo losses to the banks' or 'non
fulfilment of their objective of prodUction, 
finance as well as personal loans to villagers' 
attributable to the non-official directors of 
the nationalised banks. 

(b) Besides, conducting periodical 
inspections of the banks, the Reserve Bank 
of India also exercises overall supervision 
over the banks and issues auidelbles on 
various aspects of banks' ~ons, includ-
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ins . quantum and direction of credit, imple
mentation of programmes and management 
of credit portfolio. Government and Reserve 
Bank nominees on the Boards of Directors 
·also keep a watch over the functioning of 
the banks. 

(c) Guidelines have been issued to 
non-official directors to refrain from spon
soring individual cases or pressudsing bank 
officials for sanction of specific loans. 
Appropriate action is taken whenever speci. 
fie instances of . a non-official director 
behaving m a manner not befitting his status, 
come to the notice of the Government. 

Proposal to set up a National Council 
aDd Action Group on Steel 

770. SHRI SATYAGOPAL MISRA: 
SHRI LAKSHMAN MALLICK: 

Will the Minister of STEEL, MINES 
AND COAL be pleased to state : 

(a) whether there is any proposal under 
the consideration of Government to set up 
a National Council and five Action Groups 
on steel; 

(b) if so, the details' thereof; and 

(c) the reasons for setting up of such a 
counci I and groups ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) A Steel Advisory 
Council and five Action Groups on steel 
have been set up. 

(b) and (c). Steel Advisory Council 
has been set up under the Chairmanship of 
Minister, Steel, Mines and Coal and consists 
of representatives of the Government, steel 
industry, experts. consumers and labour 
leaders. l'he Council has been set up to 
advise- tbe Central Government on matters 
concerning the development and growth of 
the steel industry and to provide a forum to 
ensure flow of fresh ideas to improve the 
functioning of the steel industry in the 
country. 

Five Action Groups have been set up 
consisting of expert.s on steel. representatives 
of steel indUstry and the Government to 
identify the most appropriate strategies to 
deal' with the problems of the steel industry 

and to focus on the priorities to which the 
GovemDlOllt should address itself. Five 
Action Groups have been set UP on the 
following subjects :-

(J) Investment Priorities for the 
Future. 

(2) Improving operations in the short 
term. 

(3) Market Development. 

(4) Labour and Personnel, 

(5) Project Management. 

Items of Handicrafts Exporter from Bihar 

771. SHRIMATI MADHURI SINGH: 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

(a) the details of the items of handi
crafts exported to various countries from 
Bihar; 

(b) the steps proposed by Government 
to increase the export of handicraft from 
Bihar so that the people of Bihar can be 
self-reJiant ; 

(c) whether Government will simplify 
the export documentation process in the 
remote areas of the countries where there 
are possibilities of export exist; and 

(d) other incentives proposed by Govern
men t in this regard ? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) 
State-wise export statistics are not available. 
However. the major items of export from 
Bihar are hand-knotted woolJen carpets, 
hand-made paintings, items made of grass 
leaves, fibres and horn, stone craft and triblc 
crafts. 

(b) Following steps are being taken to 
promote exports to handicrafts from India 
which also include handicrafts from Bihar:-· 

(i) Exhibitions of handicrafts are 
proposed to be organised in the 
USA and Prance as part of Festi· 
val of IDdia. 

(ii) India Promotion programme is 
being organised in West German)· 
in April-May 1985 during )Vhicb 
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live demonstration of handicrafts 
are beina presented. 

(iii) A selling out let, for hand-made 
carpets is being opened in Jeddah, 
Saudi Arabia. 

(iv) Promotional proarammes for 
handicrafts are beinl orpniaed in 
the Middle East under which an 
exhibition has been held in Doha 
and another is proposed in 
Kuwait. 

(c)' Government keeps export documen
tation under constant review with a view to 
IImp1i8cation. 

(d) The major incentives which are pro
vided for promotion of exports of handi
craftl are as under:-

(i) Exports of handicrafts are eligible 
to get cash compensatory support 
of 10%. 

(it) Eligibility criteria for the grant of 
Export House Certificate have 
been liberalised for small scale' 
and cottap units. 

(iii) Por the purposes of grant of addi
tional licences to Export Houses, 
the FOB value of the exports by 
Small Scale and Cottage Industry 
is computed at a hiaher percentage 
than the FOB value of soch pro
ducts manufactured by the other 
units. 

(Iv) Durina 1984-85, in order to e~. 
courap Hnkaae between domestic 
production and export marketing, 
as also to support entrepreneureal 
initiative in exports from the 
Small ScalejCottap Sector, a new 
catcaory of Entrepreneur Merchant 
Exporter (EMS) has been intro- , 
dueed. 

Pro""" to R", .. p Eotlre Coal, Industry 
ID D ...... aod JbarIa Coal Belts 

Tl2. DR. KRUPASINDHU BHOI: 
wnt the Minister of STBBL, MINES AND 
COAL be pleased to state : 

(&) whether Government propose to 
maO:IIa the entire coal industry and eliminato 

'mala' aangsterism in the Dhanbad and 
Jharia coal mine belts; 

(b) if so. the steps taken or proposed to 
be taken in this direction; 

(c) the results achieved so,far; and 

(d) the time by which the 'mafia' sanss
terism will be completely eminated ? 

,THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHB): 
(a) to (d). Activities of anti-social elements, 
which are commonly referred to as 'Mdia' 
in coalfields, have been deering to some 
extent the operations of the Coal Company, 
that is Bharat Coking Coal Limited. Besides 
strengthening watch and ward, taking 
atcion against employees conniving or linked 
with anti-socia] elements, the management 
have approached the local State Administra
tion for initiating steps for strcnghening the 
police and criminal Justice Administration to 
curb such activities. 

State Government of Bihar have directed 
Dhanbad District A4ministration to take 
firm legal action against ganpsters and 
Mafia elements irrespective of personali
ties. They have e8.rmarked three courts in 
Dhanbad for disposal of important cases. 
Important cases against Mafia leaders are 
being expedited in earmarked courts. On 
account of the measures taken, the Mafia 
activities' have been contained to a consi
derable, extent. However, low enforcing 
aaancies are taking continuous and co-ordi
nated action to curb these activities.' 

New."Items CaptiODed "Richest Gold Haal 
off sea ID Bombay" 

773. SHill HANNAN MOLlAH: 
SHRI MAHENDRA SINGH : 

Will the Mininster of FINANCE be 
pleased to state : 

<a> whether the attention of Government 
has been drawn to tho news-item caPtioned 
"Richest Gold Haul oft" sea in Bombay" in 
the S~tesman of 24th February, 1985 ; 

(b) if 80, the actual amont of lold re
trieved from the sea off South Bombay; 

(q the total quantity of gold, diamond 
and unaccounted. money retrieved by the 
Income-Tax and Customs Departments in 
the country durina the you 1984 ; and 
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(d) the extent to which smuggling of 
sold is causing a rise in price of the gold? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) On 23.2.1985 customs authorities at 
Bombay recovered and seized gold weighing 
1565 tolas and 12 kgs, alongwith 1162 pieces 
of wrist watches collectively valued at Rs. 
4.9 crores from the Sea bed off Haji Bunder, 
Bombay. 

(c) During the year 1984, gold. diamond 
and Indian Iforeign currency collectively, 
valued at Rs. 13.62 crores were se,zed by 
the Customs authorities throughout the 
country. During the same period, prima
facie, unaccounted assets (including jewellery 
cash and other assets) valued at Rs. 20.96 
crores were seized in the course of searches 
by the Income-tax Department. 

(d) Rise in price of gold cannot be 
attributed to smuggling of gold. 

[Translall'on] 
Constitution or New Boards of Directors of 

Nationalised Banks 

774. SHRI DILEBP SINGH BHURIA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the names of nationalised banks 
where Boards of Directors have been dis
solved this year or new Boards of Directors 
have been constituted before the expiry of 
their terms ; 

(b) whether members from tribal areas 
have been included in these Boards of 
Directors ; and 

(c) if so, their names and of the area 
they represent ? 

" THE MINISTER. OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA PQ9JARY): <a> to (c). The 
Boards of Directors of nationalised banks ' 
have not been dissolved. However, in terms 
of the Provisions of the Nationalised Banks 
(Manasement and Miscellaneous Provisions) 
Scheme, 1970/1980, the Central Government 
bad' nodied that the non-olicial DirectOR 
on the Board of Directors ot the nation
alised banks listed in the statement at,tached 
IhIJI ceuo to bold' o1Bce from tho da_ they 

completed a three-year term. The resultant 
vacancies have not yet been filled. 

SdtelDeDt 

1. Canara Bank 

2. Union Bank of India 

3. Central Bank of India 

4. United Commercial Bank 
S. Bank oC India 

6, Syndicate Bank 

7. Punjab and Sind Bank 
8. Punjab National Bank 
9. Bank of Baroda 

10. AlIahabad Bank 
11. Bank of Maharashtra 
12. New Bank of India 

J3. Dena Bank 

14. Indian Overseas Bank. 

[Enllish] 

Ne,,'s-Item Capdonecl Heustoms Bloa 
Winter Clothinp for Riot-Hit" 

775. SHRI VIJAY KUMAR YADAV: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether attention of Government has 
been drawn to the news-item captioned 
"Customs Block Winter Clothings for riot 
hit" appeared in the 'Indian Express' on 20 
February, 1985; and 

(b) if so, the details thereof and the 
reaction of Government thereto? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHlU JANAR
DHANA POOJARy): (a) Yes, Sir. 

(b) 6 packages declared in the manifest 
to contain used clothes addressed to 
"Peoples' Rclief Committee" were received 
in the Air Cargo Complex, Delhi in Decem
ber, 1984. A representative of the ~'Pcoplea' 
Relief '. Committee" met Customs officials in 
January, 1985 and he was advised that these 
goods could be eJiaible for exemption from 
Customs duty under the provision of Noti .. 
fication No. as-Customs, dated 15.3.1982 
subject to fulfilment of the < conditions pte

scribed therein. Some more consiannients 
were received thereafter. These consiarunents 
remained uncleared as no one came up tin 
1'.3.1"5 for clearina them by fWna. :an) 



O,fEntry, required ,.mdcr, the Jaw, for clcata ... 
Dee of any ~mpotted goods, On the 19tJl 
March. 1985. uPeoples' ReHef Committee·· 
med ,clearance documents for two consil1l-. 
mtnt$ of 134 packalCS. and these 'were 
allowed clearance on the same day. No 
documents for clearance of remaining con .. 
sigtlments have yet been filed. 

BaD on BrIDal ... T tV. Sets by TouriJts , 

776. SHR! V.S. 'KRISHNA IYBR: wm 
the Minister of FlNANCB be pleased to 
state: 

(a) whether nearly 1000 televIsion sets 
are brought to India by tourists every day 
from different. ports and airports under 
baa_go rules; 

. (b) whether it will not effect the indi
,enous T.V. manufacturers; and 

(c) whether Government propose to ban 
bringing of T.V. sets into the country by 
tourjsts under baggage rules or withdraw 
the concession ~jven under baggage rules? 

THE MINISTBR OF STATE IN THB 
MINISTR.Y OF FINANCB (SHRI JANAR .. 
DHANA POOJARY): (a) No, Sir. 

, (b) Having regard to the relief already 
given to the indigenous television manu
facturers, by way of reduction in Customs 
and Excis~'duties on components. the import 
of televisions as part of passenger's baggage, 
at the rates of duty applicable to baggage, 
is not likely to adversely affect the indiac
nons industry. 

(c) No. Sir. 

Absorption or Displaced Persons iD 
ViJakhapatDa. ~teeJ Plant 

777. SHaI S.M. BH4.TTAM: Wi1l the 
Minister or STEEL, MINES AND COAL 
be pleased to state: 

topther aDd the number of persons out of, 
them who have boon provided jobs so far; 

(c) the year-wise and cateaory-wise 
absorption of all ,such displaced ~sons; 

(d) whether the Visakhapatnam Steel 
Plant Aufhorities have expressed inability to 
absorb and provide jobs for more than five 
thousand persons; and 

(e) if so, the manner in which Govern· 
ment propose to provide jobs to the remain
ing displaced persons? 

TIm MINISTBR OF STBEL. MINES 
AND COAL (SHRI VASANT SATHB): (a) 
It is the policy of the Government of India 
to consider for employment in the steel plants 
one able-bodied persons from each family 
displaced on account of acqUisition of land 
for the construction of the steel plant. 

(b) Total number of househelds shifted 
so far is 4964. Approximately another 4600 
households are yet to be shifted. So far 1275 
dispJaced persons have been employed on 
the regular rolls of the Visakhapatnam. Steel 
Plant. As on 28.2.1985, 4404 displaced per
sons are employed with the contractors 
engaged on the construction of the steel 
project. 

(c) The yearwjse absorption of displaced 
persons on the resular rolls of VSP is as 
follows:-

Till December 1982 

1983 
541 

583 
1984 JSO 
1985 1 (Till 

28.2.1985) 

127S 

Out of the above 127S displaced persons, 
511 are absorbed in Group cC' posts i.e. 
ak.iIled and semiskilled and 764 in Group 'Dt 

posts i.e. unskilled. 
(a) whether Government are committed 

to tbe policy of providing employment at 
tho rate of one person per family of the dis
pl&eed persons in Visakhapatnam Steel Plant 

(d) and (c). The scope of total employ
ment in a ~nt~al steel plant like V .S.P. 

, planned to adopt most modem sophisticated 
technoJogiea .. very limited.' Further. it. 
requirements would be maioly for, lliabIY 

(b) if 10, the total number of suob dis- lidDed and experienced personnel. 11Ic pro
placed 1*10D$ under Visakhapatnam ,Steel ject authorities have been ahiDa pref«enoes 
Plant. ,In. ,the Ant and lOCOod phue pOt , to di.pIaeed ....... i.' ........ 01 ..... , 
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mente In order to facilitate their employment, 
they are being given relaxation with regard 
to age. In serveral Cases they have been 
trained in order to make them employable. 

Considering that the total employment 
in the projects is estimated to be only 12.000 
and the above mentioned position, the total 
employment of the displaced persons may 
not exceed 5,000 as currently 
assessed by the project authorities. The 
feasibility of providing self-employment to 
the displaced persons. employment in anci.Ji. 
ary industries/services etc. arc being 
explored. 

Better International Market for ,'ute 

778. SHRI PRIYA RANJAN nAS 
MUNSHI: Will the Minister (f COM
MERCE AND SUPPLY be pleased to state: 

(a) whether his Ministry will treat the 
problems of jute industry of WC~l Bengal 
like the textile industry in Maharashtra and 
Gujarat; and 

(b) if so, the specific economic measures 
Government propose to take to create belter 
international market for jute and to save 
the sick or closed units of jute industry in 
West Bengal? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (:l) and 
(b). The problems of Jute and Textile indus
try are not identical. However, the pro
blems of the jute industry are receiving the 
desired attention of the Government and the 
Government has been taking necessary 
corrective steps, from time to time, to 
improve the functioning and viability of 
jute miJJs and its compel itiveness in the 
international markets. The steps taken by the 
Government include;-

(i) Grant of increased CCS on export 
of jute goods; 

jute cess to give boost to R. & D 
efforts and export promotion; 

(iv) Purchase of jute goods by Govt. 
(DGS&D) from jute industry on 
cost plus basis; 

(v) Introduction of compulsory use of 
) OO~) new jute bags by cement 
industry: 

(vi) Pursuading other user departments 
to use nlC'rc jute bags instead of 
synthet ic substitutes for packing of 
fertilizers; 

(vii) Free import of ra w jute from 
Nepal through Jute Corporation 
of India; 

(viii) Setting up of. a Standing Com
mittee under the auspices of RBI 
to stuuy Viability of jute mills and 
to suggc~t n package of financial 
mea~ures for the rehabilitation of 
potentially viable units; 

(ix) With a view to improving the 
suppJy posit iOIl of raw jute, the 

Government have taken the roJ]ow
ing steps:-

(a) Regulating the stock holdings 
of jute mills under the Jute 
(Control and Liccn'iing) Order, 
1961 to bring about more 
equitable distribution of raw 
jute; 

(b) Allthorising Jute Corporation 
of India to arrange for 
imporl of S lakh b:llc~ of raw 
jute from abrold However, 
against the above authorisa
tion, JeI have been able to 
COJ1tnict for import of about 
3 lakh bales. 

Overdrafts by Governm('nt of \Vest Bengal 

ill 6\'e yrars 

779. SHRIMATI PHUlRENU GUHA: 
(ii) Involving STC in assisting exports 

of cae to North American 
Markets by forming STC-Jute 
Industry Consortium on 50:50 loss 
sharing basis; 

Will the Minister of FINANCE be pleased 
to state: 

(iii) Constituting a new Jute Manu
factures Development Councif and 
a Jute Fund out of pr~~s of 

" , 

(a) the number of occasions for which 
Government of West Bengal had to resort to 
overdraft from the Centre during the last 
five years; and 
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(b) the steps taken by the Union Govern
ment to bring fiscal discipline in the State? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR.
DRANA POOJARy): (8) The table below 
Jives the number of days on which the State 
was in overdraft with the R.eserve Bank of 
India: 

Year No. of days 

1980-81 303 

1981-82 303 

1982-83 2S1 
1983-84 297 

1984-85 253 (upto 14th 
March. 1985) 

(b) The State Government have been 
advised to avoid recourse to overdraft. The 
Reserve Bank of India stopped payments on 
tbe State Govt. '8 account for one day on 
22nd March, 1984 as the State had exceeded 
tbe limit of overdraft indicated to it for 
more than seven continuous working days. 
R.ecently, Government of India informed 
the State Government a)ongwith others that 
they should not exceed the overdraft level 
reached by them as of 28.1, t 985. The States 
were also informed that if they exceed this 
level for more than seven continuous working 
days, the R.B.I. would stop their payments. 
Since then, West Bengal have not exceeded 
this limit for more than seven continuous 
working da)s. 

Declaration ofRa", Jute As Essential 
Commodity 

780. SHRI PIYUSH TIRAK Y : Will 
the Manister of COMMERCE AND SUp· 
PLY be pleased to state : 

(a) whether various trade union leaders 
have demanded that raw jute should be 
declared as an essential commodity and 
immediate steps should be taken to unearth 
tbe excess stocks lying with amuent mills 
and speculating traders; 

(b) jf so, the action being taken by 
. Government in the matter; 

(c) whether more than tweleve jute mills 
have been closed down for lack of raw 
material rendering above SO,OOO workmen 

(d) if so, the steps being taken by 
Government for reqpening these mills ? 

THE MIN[STER OF FINANCE 
AND COMMERCE AND SUPPLY 
(SHRI VJSHWANATH PRATAP SINGH): 
(a) and (b). Raw jute has already been 
declared as essential commodity under the 
Essential Commodity Act, 1955. In the 
Tripartite meeting held under tbe Chairman .. 
ship of Labour Minister, Govt. of West 
Bengal on 26-2-1985, trade union representa. 
tives stressed the need for undenaking 
drive to unearth excess stocks lying with 
affiuents mills and traders. It was clarified 
in the said meeting by the Jute Commissio" 
ner that if the State Government, on the 
basis of enquiry reports from its authourised 
field officials, brings the fact to the notice 
of the Jute Commissioner, approiate action 
could be taken under the Jute (Control and 
Licensing) Order, 1961. 

(c) One more jute miU in West Bengal 
is reported to have closed down on 13-3-85 
bringing the total number of closed jute 
mills in West Bengal to 13 and the nwnber 
of workers affected to about 39,000. This 
figure is exclusive of 3 permanently closed 
mills affecting 6,900 workers. 

(d) Under the Industrial Disputes Act, 
the State Government is the appropriate 
authority for dealing with industria) disputes 
and it is for them to take appropriate action 
in the matter, 

Per Hectare Yield of Mulberry 

781. SHRI MOHANLAL PATEL: Will 
the Minister of COMMERCE AND SUP. 
PLY be pleased to state: 

(a) the average' per hectare yield ot 
mulberry coultivation in terms of cocoons; 

(b) how does it compare to China, 
Japan and other ~ountries producing silk; 
and 

(c) the efforts being made to maximize 
the per hectare yield of mulberry ? 

mE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHill 
VISHWANATH PRATAP SINOH) : <8> 
and (b). The average yield of cocoon per 
hectare of mulberry in India and other 
maior silk producino: countries durino: the 
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S.No. Name of the Yield of cocoon 
country per hectare (legs.) 

------- ----..---
1. India 342 

2, China 625 

3. Japan 415 

4. Republic of Korea 389 

S. USSR 355 

(c) Several steps are being taken for 
increasing the production of mulberry and 
cocoons per hectare on land. Some of the 
important steps are as under : 

(i) To extend irrigation facilities for 
culttvation of mulberry. 

(ii) to increase area under high yield .. 
ing varieties of mulberry. 

(iii) to increase use of silkworm seed 
of improved quality. 

(iv) to strengthen and step up research 
and development activities for serj
culture in the co un try. 

(v) to expand extension services for 
motivating and training farmers 
and reelers for use of improved 
varieties of mulberry. silkworm 
seeds and improved methods for 
silk reeling. 

Request of KeraJa Government (or 
Special Assistance 

782. SHRIMATIOBSTA MUKHBRJEE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government of Kerala have 
requested the Union Government to provide 
special assistance of at least Rs. 800 crores 
during the Seventh Five Year Plan to cover 
the revenue gap as Kerala did not get its 
due on account of an unfavourable Report 
of tbe Eighth Finance Commission ; and 

(b) if 5(" the detail. thereof and Union 
Government's reactioD tbereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) The 
Government of Kerala had requested for 
special dispensation to moet tbeir revenue 
delett as aascued in the Plannin, Commit
,ion while working out the State's rOlOur~ 
for the 7th Five Year Plan. 

(b) The State Government had stated 
that the Finance Commission had accepted' 
1982-83 IctUa]S as the base for it. projcc
tions which was the year in which the State 
Government had taken special efforts to 
reduce the expenditure under nOD-Pian 
which had resulted in the Finance Commis
sion declaring Kerala I revenue surplus 
State after devolution. Government of India 
ha ve already informed the State Government 
tbat the resources assessment made by the 
Finance Commission and the Plannin, 
Commission are not comparable and CaDDot 
therefore become the basil for any special 
treatment. 

[Translation] 

Loan Advanced by IaclIaD Baak Brucb iD 
Darbhaaga District 

783. SHRI RAM ASHRA Y PRASAD 
SINGH : WiI1 the Minister of FINANCB 
be pleased to state: 

(a) the amount of loan advanced during 
the last three years by the Indian Bank in 
Jale Block in Darbhanga District in Bihar 
for installing tube-wells for irriaatioD pur
poses ; 

(b) whether interest is beiol chlrled 
after deductinl the subsidy amount from 
the amount advanced; and 

(c) the details of the interest charpd 
from various categories of farmers on the 
Joan so advanced ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): (a) Data reportinl 
system does not yield purpose-wise and bank
wise information for each block of tho 
country in the manner desired. 

(b) Yes. Sir. 

(c) Short-term loans for agriculture are 
provided by tbe banks at the followina rates 
of interest :-

A. Upto Rs, 5,000/-

B. Rs. S.CXX)/- to 
10,000/-

C. Rs. 10.000/-to 
25,000/.. Not exceeU'oa 14%1 

D. Abaft RI. 
2S,<XXJ/" Not exoeedina 16.'% 
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Ratea of interest on terms loans for aari -
culture are as under :-

A. Minor irrigation 
and Land Development 

.·s. Other purpose 

(I) Small farmers 

(ii) Other farmers 

10.0% 

12.5<yo 

[BngIllh] 

Export of Mica 

784. SAR) AMARS1NH RATHAWA: 
Will the Minister of COM MEReE AN D 
I~OPPLY be plea,ed to state: 

(a) the total quantity of mica exporled 
&Wcry ~ar and the amount involved during 
the lest three years ; 

(b) the names of the couDlries to which 
the mica is exported ; and 

(c) the steps being taken to increase 
4port of mica duriDg the year 1985-86 ? 

THE MINISTER OF FINANCE AND 
ICOMMERCB AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) 
The exports of processed mica for the last 
lblce years are as under :-
, i 

Year 
1982 .. 83 
1983 .. 84 
1984-8S 

(April-84-Feb.85) 

•• (Source : MITCO) 

Qty : 000) tonnes 
Value: Rs. in 

Crores. 

Qty. 
11.75 
10.BO 
14,40 

Value 
21.58 
24.22 

*21.50 

'" Provision~ I 

(b) Mica is exported to USSR, GDR, 
,Polald. Romania, Czechoslovakia, Australia, 
Austria, Bcl&ium, Bulgaria. Chile, France, 
OJ~e. Hons Kong, Italy, Japan, North 
Korea, South Korea, Malaysia, Phillippines, 
Sinaapore, SwziterJand, Syria, Taiwan, 

Holland. Thailand. U.K. USA and Weat 
Germany. 

(c) Mica Trading Corporation of India 
(MITCO) proposes to confine, in 1985-86, 
its efforts towards maintaining contact with 
foreign buyers to negotiate increased busi
ness, undertake export promotion tours, 
participation in trade fairs and exhibitions 
and publicity through Indiaa Missions. 

World Bank aldto Various Projects 
in the Country 

785. SHRlMATI JAYANTI PATNAIK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have sought 
World Bank aid for implementiBI various 
projects in the country; 

(b) if so, the amount of World Bank 
aid expected to be received by the country 
in 1985-86 ; and 

(c) .he details of the projects for which 
World Bank aid has been lought ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJ~RY): (a) to (c). 
Each year the Government of India propares 
a pipeline of projects which is posed to 
World Bank Group for assistance. The 
exact number of projects for which as.is. 
tance can be tied up in 1985-86 and the 
quantum of such assistance depends upon 
availability of Bank Group Funds and tho 
status of project preparation and processing 
and no clear picture can be given at tbis 
stale. 

The World Bank's financial year il from 
1st July to 30th June and the ongoins year 
is FY 85 for Which • clear pic:ture will 
emerge only after 30th of June 1985. 
However, the details of projects for whicb 
agreemeftts for World Bank: Group assistance 
have been Signed in FY 1984 i.e. from 1st 
July 1983 to 30th June 1984 are aiven iD 
tbe attached statement. 

·*Data in respect of export. of fabricated mica il not yet available. 
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StateJaeat 
LIST OF PROJECTS FOR WHICH AGREEMENTS HAVE BEEN 

SIGNBD IN FY 84. 

St. Name of the Project Amount of Assistance Date of 
No. (US ,million) signiDI 
----._ -1"-~---.- ~-- -

1. Orissa Irrigation II Project 105.00 16.9,83 
2. Upper Ganga Moderanisation 125.00 29.6.84 

Irrigation Project. 
3. Gujarat Medium Irrilation II Project. 172.00 29.6.84 
4. Cambay Basin Petroleum Project. 242.5 25.5.84 
5. Second Farakka Thermal Power Project 300.8 29.6.84 
6. M.P. Urban Development })roject. 24.1 J9.7.83 
7. Third Population Project 70.0 8.2.84 
8. Madbya Pradesh Fertiliser Project 203.6 25.5.84 
9. Nbava Sheva Port Project 250.0 25.5.84 

10. Dudhicbua Coal Project 151.0 25.5.84 
11. Railway Electrification and Workshop 280.7 25.5.84 

Moderanization Project. 
12. Pilot Project for Watershed Development 31.0 8.2.84 
13. Karnataka Social Forestry Project. 

Trade Relations with Brazil 

786. SHRIMATI JAYANTJ PATNAIK: 
Will the Minister of COMMERCE AND 
SUPPL Y be Pleased to state: 

(a) whether Government have a propo
sal to establish trade relations with Brazil; 

(b) if so, from when and the items on 
which Indo.Brazil trade relations are going 
to be established; and 

(c) the details thereof? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRl 
VISHWANATH PRATAP SINGH): (a) 

to (c). Trade between India & Brazil has 
always been allowed subject to the Jmport 
and Export laws and policy of each country. 
With a view to further expand and strengthen 
trade relations, a Trade Agreement was 
signed on 3rd February, 1968 between the 
two Governments. 

The principal commodities being impor
ted ioto India from Brazil are 80ya oil, 
chemicals, piS iron, steel and railway wheels. 
The pr.incipal items of exports from India to 
Brazil are Shellac, Bicycle parts, readymade 
Barments certain machinery and parts 
thereof apices etc. 

Coal ProJecti with UK coIlaberatiOD 

787. KUMARI PUSHPA DEVI: Will 
tbe Minister of STEBL, MINES AND 
CbAL be pleased to seate : 

27.0 8.2.84 

(a) the number of coal projects which 
have been started in India with the joint 
collaboration of the United Kingdom; 

(b) the names of the places where these 
coal mining projects are located; and 

(c) the performance of these coalfields 
in production of coal during the last three 
years? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
and (b). The projeds being taken up for 
development in collaboration with U.K. in the 
coal sector are Ghusick, Asnapani, Radham
adhavpur and Bhartchak in EaSler Coalfields. 
Howiever, these projects are still in tbe preli
minary stages of investigatio'n, preparation 
or examination of Feasibility Report elc. 
Another project viz. Amlori in the Singrauli 
coalfield has been taken up for development 
with grant and credit from U. K. , but it is 
stin to commence coal production. 

(c) Does not arise as none of the pro
jects have started production. 

Joint Ventures Between India aod West 
GermaDY 

788. SHRI B. V. DESAI: Will the Mini
ster of COMMERCE AND SUPPLY be 
pleased to state : 

<a> whether the West Germany Econo
mic Million whi<:h visited India in February 
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1985 has found a potential market here as 
well as possibilities of joint ventures; 

(b) if so, whether they have also impres
sed upon the Union Government to make 
more liberal policies to ensurc expanded 
collaboration; 

(c) if so, whether thc delagation bad a 
Dumber of taken with the various concerned 
authorities in India; 

(d) jf so, whether they have submitted 
to Government certain suggestions which 
require liberal policies to be made so that 
their collaboration would be more active 
and on an increasing ratc; 

(e) if so, whether Government have 
considered their views; and 

(f) if 10, the details thereof? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VlSHWANATH PRATAP SINGH: (a) to «(). 
A delegation of industrialists from West 
Germany led by Dr. R. Jochimsen Minister 
of Economic Affairs of the State of 
Nortbrine Westphalia, Weat Germany, Visited 
Delhi from 17th to 20th Febraury, 1985. It 
wu a private visit, tbouah at the request of 
tbe German Embassy, a few calls were faci
litated. The main interest of tbis delegation 
wai to find out Government of India's policy 
reaardina the developments among other 
areas, in tbe fields of enerIY, coal, and 
macbine manufacture in the context of India's 
7th Five Year Plan. During their visit, the 
German delegates were broadly apprised of 
India's industrial and economic developments 
and opportunities for tht2ir participation in 
different schemes. It was clarified tbat, wher
ever necei,ary. Government has been sim
plifyina procedures and liberalisioa pol icies 
and scbemes. 

R.B.I. Directive to Chief Esecutive of 
Banks 

789. SHRI B. V. DESAI: Will the 
Minister of FINANCB be ple~ed to state: 

<a> Whether the Reserve Bank of India 
hal iSlued a directive to the Chief Executives 
of tbe banks stating that the Executive 
Directors/Chairmen of the banks are morally 
and lea811y responsible for the effective 
supervision aDd monitorina of the larae 
advaocoa of tho baoks; and 

(b) If '0; the other points of the direc
tive issued by the Reserve Bank durinl 
February, 198.5? 

THE MINISTER OP ST~TB IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): (a) and (b). In tbo 
context of irregular lending and Don-review 
of Jarge advances and non-reporting of irre
gUlarities in advance to chie' executives of 
banks in time, the Reserve Bank had advised 
the chief executives of the banks in Decem
ber, 1984 to evolve an effective and effici
ent information system to keep themselves 
posted with all tbe developments in regard 
to major advances in the banksl as they are 
morally and constitutionally responsible for 
effective supervision and monitoring of the 
larger advances of their banks. They bave 
also been advised to discuss, duriDI the 
Course of their toura, larae advances with 
controllioa officers and issue instructions for 
handling of such accounts. 

Measure to Boost Production and Export of 
Horticultural Crops Darinl tile Seventh 

Plan Period 

790. SHRI R. ANNANAMBI: Will 
the Minister of COMMERCE AND 
SUPPL Y be pleased to state : 

(a) whether Government are consider
ing measures to boost production and 
export of horticultural crops like fruits, 
vegetables and spices during the Seventh 
Five Year Plan Period ; and 

(b) if so. tbe details thereof? 

THE MINISTER OF FINANCB AND 
COMMBRCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) Yes, 
Sir. 

(b) Union Government bas requested the 
State/Union Territory Governments to prepare 
year·wi&e targets of production of items of 
horticulture within the overall tarpts for the 
Seventh Five Year Plan period. For m
creas~DI exports during the period. periodic 
discussions are held with State Aaricultural 
Export CommiSiioners and measures of 
export promotion which are beina under
taken include cash compensatory support on 
exports of various items of horticulture, 
import replenishment to regir.tered exporters, 
facUity of duty drawback, ... i~ fOf 
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publicity and exbibition compaigns, product 
promotion, market surveys, allocation of 
adequate cargo space for exports of' fresh 
fruits and vegetables, and package of in
centives and assistance on exports of the 
products in approved consumer packs. 

New Cwreaey Note PrlntIDg Pr_ at 
Panagarh 

791. SHRI AJIT KUMAR SARA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether a detailed proJect report 
for setting up a new Currency Note Printing 
Press at Panagarh has been undertaken ; 

(b) if so, the details thereof ; 

(c) if not, the reasons for the delay; 
and 

(d) the steps taken by Government to 
expedite the project report so that it~ work 
could start as soon as possible in view of 
the country facing currency note shortage ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Tho task of formulating detailed project 
report would be undertaken after the site 
has been selected. The availability of land 
based on the recommendations of the Site 
Selection Committee is being explored. 

Debt Payment as a Result of Rise in Value 
of Dollar 

792. SHRI PIYUS TIRAK Y : Will the 
Minister of FINANCB be pleased to state : 

(a) Whether his Ministry is aware that 
in relation to U.S. dollar, Indian rupee bas 
depreciated very significantly by as much 8S 

45 percent between 1981 and now; 

(b) the details of the deficit of India's 
balance of payment and detaUs of the effects' 
of the rile in dollar price; 

(c) the planl of Government to earn 
more dollars required for the payment of 
debt liabilities of200 million U.S. Dollar for 
the current year; 

(d) whetber ~eDt intend to 
lQluirc fteIh dobt for cbi, purpose; and 

(e) if so, rrom which countries or finan
cial agencies and under what terms and 
conditions? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (e). Tbe 
balance of payments position is essentially 
an exercise in the management of our foreign 
exchange reserves. Various factors including 
changes in exchange rates wouJd affect the 
complexion of our balance of payments. It 
would, however, be difficult to assess in 
isolation the impact of change in the value 
of anyone currency since tbe excbange 
rates are not constant. Further the balance 
of payments exercise also takes into con
sideration the serviCing of debt liabilities. 
The balance of payments position is cons. 
tantly kept' under review and appropriate 
steps are takeu from time to time. 

The Indian Rupee has depreciated by 
30.8~(% in relation to the U.S. dollar bet
ween 31.12.81 and 14.3.85. The details of 
our balance of payments position are 
presently available for the period 1982-83 
and have been published in the Economic 
Survey 1984·85 which has heen laid boforo 
Parliament on March IS. 1985. 

New Policy OD Tea Marketing 

793. SHRI PIYUS TIRAKY: Will the 
Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether Government are going to 
have a new policy on tea marketing; 

(b) jf so, the details of the new policY; 

(c) the target of tea export for 1985-86 : 

(d) whether it has been decided to 
increase the percentage of olbligatory sales 
through Indian auction by al1 tea manufac. 
turing units from 70 to 75; and 

(e) the incentives being given to the 
sick tea gardens? 

THB M1NISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VJSHWANATH PRATAP: SINGH) <a) to 
(c). The Tea Marketing Plan 198' baa been 
formulated with the objective or optimisiog 
the export eatnings while simultaneously 
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ensuring adequate domestic availability of 
tea at reasonable and stable prices. Tbe Plan 
provides for increasing the obligatory 
through out of tea through auctions from 
70 to 75010 in accordance with the provisions 
of the Tea Marketing Control Order 1984. 
The total exports as well as the phasing in 
each quarter are to be regulated along"jth 
byinS for exports in auctions. Separate 
allocations have been made for the different 
methods of exports from North and South 
India. There will be a Minimum Export 
Price regime. The total exports are to be 
restricted to 220 million kgs. However. 
within the ceiling, there will be no restric
tion on the export of value~added tea. 

The Tea Board operate a number of 
schemes for giving assistance in the form of 
loans and subsidiero; for the develnpment of 
tea gardens for whkh even weak gardens 
are eligible. 

Appointment or non-official Directors on 
Board of Directors of Nationalised Banks 

794. SHRI SANAT KUMAR MAN-
DAL~ Will the Minister of FINANCE be 
oleased to state: 

(a) whether there exist any guidelines 
rcaarding the appointment of non-official 
directors on the Board of Directors of the 
nationali~ed banks. I. D. B. J .• NABARD. 
Industrial Financial Corporation of India 
particularly under the category of 'social 
workers'. reprosentatives of 'tradel commerce 
and industry: 

(b) if so, the details thereof; 

(c) tbe manner in which these names are 
selected and their suitability determined for 
being put on a particular Board; and 

(d) whether the Boards have since been 
reconstituted; if so, wbether he proposes to 
lay on the Table a copy of tbe reconstituted 
Boards of tbo various nationalJsed bank, 
I.D.B.I., NABARD, and Industrial Financial 
Corporation of India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF .FINANCE (SHRt 
JANARDHANA POOJARY): (a) to (c). 
Appointments of Director. on the Boards of 
Directors of nationalised banks, National 
Baa k for Aaricul1uro aa4 Rural DovolopmOQ, 

(NABARD), Industrial Devolopmeut Bank 
of India (lOBI), Industrial Finance Corpora
tion of India (IFCI) etc. aro made in accor
dance with tbe relevant statutory provisions 
governina these institutions. In making these 
appointments. the Government keeps in 'View 
the knowledge and experience of the persons 
concerned and their ability to subserve the 
interests of the institution and, through it, of 
the people at large. 

(d) Boards of Directors of nationalised 
banks have not been dissolved. . However, 
in terms of the provisions of tbe Nationali
sed Banks (Management and Miscellaneous 
Provisions' Schemes 1970 and 1980, Govern .. 
ment bad notified that non~omcial Directors 
on fourteen nationalised banks shall cease to 
hold office from the dates they completed a 
three-year term. The resultant vacancies have 
not yet been fiJled. 

Lists of Directors of NABARD, lOBI 
and IFCI af on dare are set out in the state
ments laid on the Table of the House (PJaced 
in Library. See No. LT-6'W/85). 

Guidelines for Raising multi.currency loan 
in Eurodollar market by private companies 

795. SHRf SANAT KUMAR MAN., 
DAL: Will the Minister of FINANCE be 
pleased to state: 

(a) wbetbl!f his Ministry has laid down 
any gUidelines for raising multi-currency 
loans in tbe Eurodollar mal ket by private 
sector companies, if so, the details thereof; 

(b) the names of the companies in pri
vate sector which have raised such loans 
durin8 the years 1984-85 and 1985.86 (uptil 
28 February, 1985); the amount of loan rai
sed, the country/currency in which raised; 
the purpose of the loan; interest payable on 
such borrowing-in Indian or foreign curren
cy; and mode of its repatriation; and 

(c) the check beina exercised by Govern
ment and the Reserve Bank of Iod ia over 
the raising, utilisation and repatriation of 
principal and interest thereon on these 
loans? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <8> Companies 
in the Private Sector are selecti~ly permit
ted to rai" ~W 108D1 abroad maiDJ, 
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for tho fmport of Capital Goods and services 
for approved projects and schemes. Such 
borrowings are permitted after laking into 
account, inter alia, the foreign exchange 
requirements or the project, tbe availability 
of concessional funds from bilateral and 
multilateral sources, and keeping in view the 
need to confine the debt service liability 
within prudent limits. In approving loans, 
care is also taken to see tbat rate of interest 
and other terms are reasonable and consis
tent with the country's international credit 
,tanding. 

(b) The details of tbe foreign currency 
loaos permitted to the Companies in the 
Private Sector in Buro-dollar market during 

1984-85 (April, 1984 to February, 1985) are 
given in the attached statement. 

(c) Government approves the proposals 
for undertaking external commercial borrow
ing, as well as the terms and cond ltions for 
such borrowings. The Reserve Bank or India 
scrutinizes the proposals under the relevant 
provisions of FERA, and ensures that the 
terms of the Government sanction are com
plied with and that 'no additional foreigD 
exchange liability either express or implied 
is assumed under the arrangement. Prior 
approval of the Reserve Bank of India is 
required for repayment of loans and payment 
of interest and other charges. 

Statement 
Statement referred to in part (b) of the answer to the question 

Name of the Companies in Private Sector who had been permitted to raise 
Euro-currency loans during the period 1.4.84 to 28.2-85. 

s. No. Name of 
the Borrower 

Amount in 
Foreign currency 

(in Million) 

Purpose of 
the Joan 

Rate of 
interest 

(1) 

1. 

3. 

4. 

(2) 

(a) Mis. Reliance 
Textile Indus
tries 

(b) -do-

(c) -do-

M Is. Tribune 
Trust Pu blica
tions 

MIs. AurangB
bad Steel 
Industries (P) 
Ltd. 
MIs. Lokmat 
Newspapers(P) 
J.,t4~ 

(3) 

US$ 11.88 
US. equiva. 
lent 0' DM. 
oP. 53, Sw. Fr. 
oP. 45 & J.Y. 
771.18 
US, equivalent 
to Rs. 47.00 
lakhs. 
US126.076 

£0.19 

US, 1.714 

FF 1.02 

(4) 

Import of Capital 
Goods 

-do-

-do-

Import of Photo 
typesetting equip
ment 

Import of Capi
tal loads & Tecb
nical Know-how 
fees. 
Import of Off-set 
Rotary Printio. 
Macbi.oo 

(5) 

5/8% p.I. over 
SIBOR 

5/8% p.a. over 
SIDOR 

0.50/0 p.a. over 
6 months LIBOR 
for 1he first 4 
years and 5/8% 
p.a. over , 
LIBOR tbe .e
afler O.S%p B. 
over Punjab 
National Bank 
Pound sterling 
base rate (at 
present 9% 
p. a.) 
O.S%p.a. ~ver 
6 months 
SIDOR 

5/8% p·a. 0_ 
.LIBOll 



(1) 

,. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

(2) 

MIs. Bata 
India Ltd. 

MIs. Thomson 
Press (India). 

MIs. Bajaj 
Auto Ltd. 

M/s.~ Gwalior 
Rayon Silk 
Mf •. 

MIs. Associa
ted Journals 

M/s.Hindustan 
Development 
Corpn. Ltd. 

MIs. Modern 
Insulators Ltd. 

MIs. Great East .. 
ern Shipping 
Co. Ltd. 
Mis. Mangalore 
Chemical Fertili
zers 

MI.. Indian 
Charle Chrome 
Ltd. 

Mis. NiriOD 
Synthetic. Pibrel 
4 Qemloala UcJ. 

MARCH 22. 1985 

(3) 

DM 'equiva
lent to Ra. 
80 lalths 

Sw. Fr. 0.14 
DM 3.84 

<a> US$ 5.S 
(b) usa 16.5 
(equivalent 
in DM) 

<a> DM 15.80 
(b) DM 11.00· 

US, 1.40 

DM 0.60 

DM 9.00 

US$ 5.01 

Sw.Pr.2.4B 

US. 1.75 

DM 13.45 

(4) 

Import of Capital 
loods. 

Import of Web 
Off set Higb 
speed Printing 
Press 
Import of Capital 
goods. 

-do-

Import of Web 
Offset Rotary 

Printing Machine 
and Photo Compo
sing Machine. 
For the payment 
of Technical Know
how fec and Engl. 
fce etc. 

Import of Capital 
loads. 

Acquisition of 
two product 
carriers 
Import of D.O. 
Sets. 

Import of Capital 
loods. 
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(5) 

5j8%p.a oVer 
SIBOR for 3 
years. 0.75% 
p.a. over 
SIDOR there
after. 
O.5%p.a. oyer 
LIBOR 

(a) J4.25% p.a. 
(b) 5/80/0 p.a. 

over 6 
months 
LIBOR 

<a) lO.5%p.a. 
(b) 5J80f<) p.a. 

over 
LIBOR 
5/8<% p.a. 
over 
LIBOR 

O.5%p.a. over 
LIBOR for 
1st 4 years. 
S!8%p.a. over 
LIBOR (or 
balance 4 
years. 
O.5%p.a. over 
3/6 month 
LmOR 

5/8%p.a. over 
LIBOR 

t/2%p.a. over 
SIBOR for 
the first 4 
years, and 
'/8%p.a.oycr 
SIDOR for 
the last 4 
years. 
O.S%p.a. over 
LIBOR for 
a period of 
4 y.ars and 
0.625% P ••. 
over UBOR 
thereafter •. 
9%p.a. fixed. 
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(1) (2) (3) (4) (5) 

16. M/s. Hauers N Kr.3.S10 Acquj,ition of S /80/eP.a. over 
Lines (P) Ltd. Second Hand LIBOR 

Dr)' Carlo 
Vessels 

17. ·M/s. Basar Bulk £ 11.25 Acquisition of 1 5/1%p ...... 
Carriers NDT Vessel LIBOR 

18. M/s. Ballarpur US, 3.690 Acquisition of S/8%p.a.o..: 
Industries second hand 6 ..,Dtba 

chemical/edible LIBOR 
oil carriers 

19. M/s. Sakal Paper. FF 1.59 Import of Web- S/8%p.a.ovpt 
(P) Ltd. Offset Rotary 6 month 

Printing Machine LIBOR 

20. M/s. Bombay Off- usa 3.150 Acquisition of 5/8%p.a. over 
Shore Suppliers .econd hand LlDOB. 
Services Ltd. Motor Towina 

Tug. Ocean 
Falcon·! 

21. M/s. SML Diag- US$ 0.10J Import of Medi- '/8o/oP ••. over 
Dostie Centre DM 2.07 cal equipmcnts SIBOa. 

etc. 

Notes :- 1. LIBOR : London Inter-bank Offered Rate. 
2. SlBOR : Singapore Inter-bank Offered Rate. 

Ban on Recruitment In Government Expert Ter_ to .dy PreceaIea or QaaUtJ 
Service Testing of Shrimps in Japaa .... U.S. 

796. SHRI NARAYAN CHOVBEY: 
Will the Minister of FINANC~ be pteased 
to state: 

<a> whether a ban on recruitment has 
been ordered by Government for Govern
ment Service including Railway Service ; 

(b) if so, upto what date the order is 
operative ; and 

(c) whether Government will fill up 
authorised vacancies and start recruitment 
early .. if so. when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI J ANAR
DHANA POOJARY): <a> to (c). AI, a 
pan of anti-inflationary measuros. Ministrioa/ 
Departments of tbe Goveromeot of India 
were advised not to fill up exiltina vacaoci .. 
till Slit March. 1'85. Exemptions have how
ever been allowed in a few seleet ive cu. 
like appointment of dependents of deceased 
employ. OD cpmpauiODato .&foun. and 
ba"i~pped perSODS. redoploYJDeIlt of _,.. 
~l surplus to oac orpnization in a.,o_' 
r .... riJ.tioo of casual labour~s ... i. 
(houp 'D' vacancies, {Ulloa up ot v""_cicI 
purely by promotioD etc. 

797. SHill K. PRADHANI: Will the 
Minister of COMMEIlCE AND SUPPLY 
be pleased to Itate : 

(a) whether his Ministry have decided to 
send two expert team. to Japan an4 U.S. 
to study the prOCCSleI of quality tOltiDl of 
shrimps supplied by Iodia ; 

(b) if '0, the ~posidOD oftbcle __ 
and tbe outcome of the Itudy made by ,'_' 
or testing process particularly in Japan and 
the chanse suapsted by them in the .xi.tIna 
process of quality testlDI ; and 

(c) the stop boina takeD by 00vtr8ll»O& 
to implement these suueatioDl ? 

THB MINISTBR OP FINANCE AND 
COMMERCE AND SUPPLY (sHlU 
VlSHWANATH PRATAP SINGH): (a) 
&Ad (b). It is proposed to send • cI ..... i" 
to Japan for exchanae of viewa ~ 
tettina metbods and precautionary measures 
."iOlt Cbolera CODtamioatloo ill .miatpa 
IIIIIIDt for apart.. The COIDPGlidoD of ..... 
dtIqat_ is UDder final __ • 

(0) Doel DOt ariso. 
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EDforclng of MInimum DiselpII.ae 
Among Bank Borrowen 

798. SHR} K. PRADHANI: Will the-t 
Minister of FINANCE be pleased to state: ' 

(a) whether the commercial bank 
bon-owers have failed the "fast track" 
facility provided by thc Reserve Bank of 
India in April last to obtain their credit 
needs speedily from the banks; 

(b) if so, the reasons therefor; and 

(c) the steps which his Ministry pro
pose to take to cnforce a minimum of 
discJpline amona the bank borrowers? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a> and (b). 
No, sir. The concept of the c'fast track" 
beiDg a new one, the progress in availing 
of the facility is, however, slow. 

(c) As regards discipline among the 
borrowers, circular instructions have been 
issued by Reserve Bank of India to banks 
from time to time in regard to adherence of 
inventory/receivables Dorms, lendinl norms 
and information ,ystem. While authorisiDg 
credit proposals, RBI also insists on com
pliance with these norms where applicable. 
Instructions in a consolidated form have 
also been issued in January, 1985. 

Introduction of Direct Reduced Iron Techno
logy In Public Sector Steel PJaots 

799. SHRI K. PRADHANI: Will thc 
Minister of STEEL, MINES AND COAL 
be pleased to state: 

(a) whether Government have at any 
stage considered the economics of introduc
tion of DR! (Direct Reduced Iron) techno
logy in the public sector steel plants; 

(b) if so, when and where; 

(c) whether the Orissa Spanle Iron, 
which started commercial production 
through DR! technology in September, 1983, 
had to stall the production due to movement 
of coal by rail; and 

(d> if so. the assistance proposed to be 
redercd to this Orissa project which h .. 
re-started production last year, particularly 
Ja the supply of coal1 

THE MINISTER OF STBBL. MINES 
AND COAL (SHRI VASANT SATHE): 
Ca> Yes, Sir. 

(b) In the context of Inding out 
economic viability of production of steel at 
the new steel plant proposed to be set up at 
Vijayanagar, MBCON made a techno
economic study on alternatives with conven
tional and Direct Reduction route of steel 
making in November, 1983. 

A 30,000 tonnes per annum of Direct 
Reduction demonstration plant was commis
sioned by the Sponge Iron India Ltd. (SilL) 
at Paloncha in 1980. The plant has showD 
good performance and SilL i. now setting 
up another similar module of 30,000 tonnes 
per annum which is likely to be commis
sioned in June, 1985. 

SAIL have also set up a pilot plant of 
10 tonnes per day capacity of sponge iron 
at Ranchj in 1982. 

(c) and (d), During 1983 the Orissa 
SpODgC Iron Ltd., represented about inade
quate wagon allotment by the Railway for 
movement of coal. The matter was taken up 
with tbe Railway Board and thereafter with 
the Cabinet Secretariat. In view of the 
importance of the sponge iron route to the 
steel making in the country. the priority for 
movement of coal by rail for sponge iron 
plants including Orissa Sponle Iron Ltd. 
was upgraded to 'Steel Priority'. 

Proposed NadooalilatioD of KrJalma G .... 
Workl UmJtecl in west IMIpl 

800. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister oC FINANCE 
be pleased to state: 

<a> . the reasons for deJay in nationalisa" 
tiOD of the Krishna Glass Works Limited in 
West .Bengal; and 

(b) the reasons why the State Govern
ment bas been asked to accept the pre·take
over liabilities of this unit when privata 
entrepreneurs had mismanaled it and due to 
which Government propose to tako over the 
unit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA pOOJARY): (a) There 
hat been no delay on part of the Govern
ment of India. 
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(bl The present policy of the Central 
Government relatinl to protection of dues of 
banks and financial institutions in cases of 
oationalisation is that the entire pre take. 
over and post take-over dues should be fully 
protected. In accordance with the above 
policY. the State Government of West Bengal 
bas been requested to ensure Protection of 
the entire pre take-over and Post take-over 
dues of banks and financial institutions in 
tbe instant casco 

Production TargE't or Tea In 1985 

801. SHRI CHITTA MAHATA: Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) the production taraet of tea in 1985; 
and 

(b) the steps Government propole to 
take for its markelinl ? 

THB MINISTER OF FIN ANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINOH): (a) 
Taraet of production of tea during 198) is 
655 Million Kgs. 

(b) The Government has already annou
need the Tea Marketing plan for 1985 which 
leoks to optimise export earnings while ensur· 
ina adequate domestic availability at reason
able and stable prices. The obligatory throu
Ihput in auctions has been increased from 
70 to 750/0. Exports arc to be restricted to 
220 million Kas. on the basis of a quarterly 
phasins with separate allocations amoDg the 
different methods of exports in North and 
South India. Similarly buying for export in 
auctions will also be regulated and exports 
will be subject to MBP. Within the ceiling, 
there will be no restriction on exports of 
valucadded tea and promotional activities 
will be constantly reviewed to give the nece
nary fillip to such exports. 

Steps Preposed to Re,ive Sick Jute MDls 

802. SHRIMATI JAVANTI PATNAIK: 
SHRI AMAR ROY P.RADHAN : Will 

tbe Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(I) whether some jute mills have faUen 
,let in tho COUDt,ey ; 

(b) if so, the number of such jute mills 
in different states; anc! 

(c) the steps takeD to revive those sick 
mills? 

THE MINISTER OF FINANCE COMM. 
ERCE AND SUPPLY (SHRI VISHWA. 
NATH PRATAP SINGH): (8) to (c). Of Jate, 
with steep rise in raw material prices and 
due to other associated factors, some jute 
mills in the country have fallen sick and 15 
jute mills in have closed down. excluding 
3 permanently closed mills. 

Government's role is primarily to moni· 
tor and coordinate measures aimed at revi
val of the sick units, coupled with assistance 
from the banking and financial institutions 
who arc primarily responsible to take reme
dial measures, inclusive of fiinancial, and 
managerial restructuring of the units in order 
to rejuvenate the industry. 

The Government have been taking seve
ral steps, from time to time, to improve the 
viability of the jute industry. which include-: 

(i) Orant of increased CCS on export 
of jute goods; 

(ii) Involving STC in assisting exports 
of CBC to North American Mar
kets by forming STC-Jute Industry 
Consortium on SO:SO loss shariDI 
basis; 

(iii) Constituting a new J uto Manufac
tures Development Council and a 
Jute Fund out of proceeds or jute 
cess to give boost to R&D efforts 
and export promotion; 

(vi) Purchase of jute goods by Govt. 
(DGSctD) from jute industry OD 
cost plus basis; 

(v) Introduction of compulsory use of 
J 00% new jute bags by ce~nt 
industry; 

(vi) Punuadina other user departments 
to use more jute bags instead of 
synthetic substitutes for Packinl of 
fertilizers; 

(vii) Free import of raw jute from 
Nepa.l throuah Jute Corporation 
01 India; 



~t Wrltt,n .t4nsw,rs 

(viii) Settinl up of a Standilll Commi
ttee under the auspices of RBI to 
study viability of jute mills and to 
SUggest a package of iDancial 
measures for the rehabilitation of 
potentially viable units; 

(ix) With • vicw to improvinl the 
su;.,ly position of raw j ute, the 
Government have taken the follow
iDg steps:-

(a) RClulating the stock boldin,s of jute 
miUs under the Jute (Control and 
Lincensina) Order, 1961 to brio, 
abO\at more equitable distribution 
of raw jute; 

(b) authorisiDI Jute Corporation of 
India to arraDle lor import or 5 
lakh bates of ra. jute from abroad. 
However, .gaiDat the above autho
risation, JCI have been able to 
contract for impere of about 3 Jakb 
bales. 

PropOlBI to Decaaalise Imports ., 
Alloy Steel wire Roell aDd Non

bulkable wire Rods 

803. SHRI R. ANNANAMBI: Will the 
Minister of STEBL, MINES AND COAL 
be pleased to state : 

(a> whether Government would decana
lise imports of alloy steel wire rods in all 
arades and non bulk.bIe wire rods and ban 
imports of some srades of carbon steel 
wires and alloy steel wires: 

(b) if so, the details thereof; and 

(C) if not, tbe realOns therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): <a> to (c.). The annual 
import-export policy for 1985.;86 is under 
formUlation. Thll will be announced by tbo 
MinistrY of Commerce. 

Places IdenUDed for loeation of Dry 
ports 

804. KUMAR! PUSHPADEVI: Will the 
Minister of COMMERCB AND SUPPLY be 
pleased '0 state: 

<a> whether Government have tikon 
steps for the establllhmellt cJf try ports iD 
the country; 
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(b) if 10, tbe name of the places where 
such dry port. facilities have been provided; 
aDd 

(c) tbe other plaCC8 in tbo country iden
tiSed for the location of dry ports? 

THE MINISTER OF FINANCE AND 
COMMBRCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Government bas considered providiDI facili
ties for inland exporters such as customs 
examination, issue of negotiable shipping 
documents, payment of duty drawback, 
export inspect ion, at sui table inland loca
tlonl. 

(b) For this purpose, inland container 
depots (ICD) have been set up at Delhi, 
Banlalore, Coimbatore, Guntur and Ana
party. 

(c) Amingaon in Assam and Ludhiana 
in Punjab have been identified for setting up 
Fens, 

Supply of good quality IORI to Power Houses 

80S. saRI BALASAHEB VIKHB 
PATIL: Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether a directive has beeD issued 
by his Ministry to power houses and coal 
mine. to enter into agreement for supply of 
quality coal to power houses; 

(b) it so, the detail. thereof; 

(c) the Dumber of power bouse. which 
have since entered into such agreements; 

(d) ,tbe way in which Goverru.nent pro
PO" to check the time old problem of 
inforiCJr coal with hiah percentaae of a.~ 
anel stoaea which is the basi~ reason for fall 
in production of power and damage to the 
power units; and 

(e) the steps taken in this regard? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) ed,(b). A model draft qreemeat to be 
e •• red lato by Ceal Compaaies and State 
ElectricitY Boards for coaisupplies to pOWer 
hou.es Was circulated by tbe DCptt. of 
Power to all Electricity Boards. This draft 
aareement coate-ins provisions relatiDS to 
joint samplin, and analySis. termi of pat-
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ments, and other issues re1ating to coal 
supplies. 

(0) So far, the following power stations' 
Electricity Boards have signed tbe agree
ment :-

1. Badarpur Thermal Power Station. 

2. Punjab State Electricity Board. 

3. Haryana State Electricity Board. 

4. Uttar Pradesh State Electricity Board. 

S. Bihar State Electricity Board. 

6. Delhi Electricity Supply Undertaking. 

7. Tamilnadu State Electricity Board. 
8. Rajasthan State Electricity Beard; and 

9. Damodar Valley Corporation. 

(d) and (e). Power Houses have been 
linked with certain sources from which coal 
is being supplied to them according to tbeir 
boiler parameters. Efforts are always made 
to adhere to the parameters. Due to opening 
of a number of opencast mines without 
Coal Handling Plants, complaints bave been 
received from some power stations about the 
size of coal, low calorific value ard presence 
of extraneous material in the coal. 

To ensure proper sizing and removal of 
extraneous material, coal handling plants are 
being constructed at the collieries. At 
present, SS .90% of the coal produced in the 
country passes through CHP's Construction 
of morc CHP's bas been planned. By 1987-
18, 94% of the coal produced will pa.1 
throUlh CHP's. In the meanwhile, the coal 
Companies have been directed to ensure 
manual breaking of bigger pieces and picking 
of extraneous material. 

Coal Controller has been given powers 
to determine the grade of coal seams in the 
minoa a. also tbe coal supplied to consumers 
anel for this purpose to take samples and 
arrange for the testing of coal suo-moto or 
if aDy complaint is made in this regard. The 
Coal Coatroller's decision in the matter 
sball be final and bindin •• 

[TraM/at ton] 

Donation ghen by Nattonailled Banks 
to Educational lutitatIeBs 

806. SHRl VILAS MUTTEMWAR: 
Will the Minister of FINANCE be pJ~ed 
to .tate: 

<a) the amouot of donation aiven by 
each nationalised bank to different educatio
nal institutions during the last three Years, 
jndicatiD, the names of luch institutions; 

(b) the Jevel at whicb decision of giving 
donation was taken; and 

(c) whether giving donation to the pri
vate educational in!ititutions by the nationa
lised banks is considered appropriate by 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). A 
Information is being collected and to the 
extent available, Will be laid on the table of 
the House. 

(c) Oo,ernment does not consider it 
inappropriate for public sector banks to 
assist educational institutions for promotion 
of education through small donations, within 
the ceilings for aggregate donations prescri
bed by Reserve Bank of India. 

[English] 

Rise in Value or Dollar and Depreciation 
in Rupee 

807. SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE he pleased to 
state: 

(a) whether there is an unprecedented 
phenomenon of continuous and uninterrupted 
rise in tbe value of dollar in relation to 
every other currency in the wor Id; 

(b) if so, the extent 10 which rupee has 
been depreciated since 1980; and 

(c) the extent to which our debt repay
meot liabilities will increase due to tbis 
depreciation in value of rupee compared to 
19801 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! 
JANARDHANA POOJARY); <a> There bas 
been a rile j~ the value of U.S. dollar 
th~uab Dot unfnterrupted in relation to most 
of the major currencies in recent yearl. 

(b) The down-ward variation in the 
value of rupee in reJation to US dollor dur

. inl tbe period 31st December, 1980 to 14th 
¥arch, l~S ~s been or the order or 39.87 
per cent. 
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(c) Cbanaes In the exchange rate between 
tbe rupee and the dolJar and other major 
currencies do not affect Ind ia's debt liabili
ties as tbe foreign currency amount of 
repayment of debt denominated in dollar or 
luch other currencies would remain unaltered. 
However, these cbanges may alter the 
amount of repayments expressed in rupees. 
The extent of such changes depend on 
future exchange rate movements which 
cannot be estimated. 

Alileaeci ll-Crore shady deal by Bangalore' 
Brancb of State Bank of India 

808. SHRI BALASAHBB VIKHE 
PATIL: 

SHRI CHINTAMANI JENA: 

SHRI DHARAM PAL SINGH 
MALIK: 

SHRI INDRAJIT GUPTA: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether State Bank of India mana. 
ger of Bangalore Branch bas been held for 
hi, role in a 12-crore shady deal; 

(b) if so, tbe particulars of the case; 

(c) wbether any enquiry has been con
ducted. if so, the results tbereof; 

(d) whether the rules for advancing 
loans for industry and trade need to ba ve a 
fresh look to avoid such incidents; and 

(e) if .o~ the likely time by which this 
will be done? 

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
JANARDHANA POOJARY): <a> to (c). The 
State Bank of India has reported that a 
fraud of Rs. 3,5 crores bas occurred at its 
Shivaji NaSar Bansalore Branch between 5th 
February 1985 and 12th February 1985, The 
Bank bal lodged a complaint with the police 
authorities who are investigating the matter. 
The Branch Manaacr hu been anested by 
tbe police. Preliminary inVCltilations of tbe 
bank bave revealed that it was a fraud com
mitted witb the collusion of tbo Branch 
Manager. The bank has placed two officers 
under suspension. 

(d) and Ce). The Ileserve Bank of India 
ICrUtinilOl the reports of the banks relatiD, 

to frauds continuously and keeps reviewing 
the systems and inspections in the banks and, 
whenever necessary, issues suitable instruc
tions to the banks. 

Coal movement by Railways 

809. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether an official Work ins Group 
bas established that coal movement by 
Railways would gO up from 116 million 
tonnes in 1984.85 to 173 million tonnes in 
1989-90; 

(b) whether this will caU for substantial 
increase in rail wagon offering which is not 
likely to mature due to resource constraint; 
and 

(c) if '0, the details of long,;,term alter
natives wbich are being contemplated to deal 
with this situation so that pace of industria
lisation in the country is not thwarted. , 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE): (a) 
The Workin, Group on Coal and Lilnite for 
the Seventh Five Year Plan has estimated 
the demand of coal for the Seventh Plan 
period and the movement of coal, by rail. 
that will be required to meet this demand, 
The Working Group bas estimated tbat the 
total quantity of coal that will be required 
to be moved by rail will increase from 
125.98 mUlion tonnes in ]985-86 to 166.33 
milJion tonnes in 1989-90. The Working 
Group bas not made any projections of 
movement to be required in 1984-85. 

(b) and (c). The Report of the Working 
Group on Coal and Lignite for the Seventh 
Five Year Plan is under examination by the 
Planning Commission. Appropriate decisions 
will be taken fellarding movement of coal by 
the railways after taraets of coal and related 
sectors are finalised for conclusion in the 
Seventh Plan. 

Lumpswn amount for L.T.C. 

810. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government bave received 
a luaaestion that a lumpaum amount ahould 
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be paid to every Central Government emp .. 
loyee in place of the present leave Travel 
Concession and that it should be made 
taxable; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER "OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). A 
suggestion for replacement of the present 
system of holiday travel concession by a 
small addition. to the salary without any 
travel condition attached to it has been 
received by tbe Government. The suggestion 
has been referred to the 4th Central Pay 
Commission who are already considering the 
structure of emoluments and conditions of 
service of Central Government employees. 

Assessment of Tax of Big Houses 

811. SHRI CHITIA MAHATA: Will the 
Minister of FINANCE be pleased to state; 

(a) whether Government have assessed 
the tax on big houses in the country during 
the years 1981.82, 1982·83, 1983-84 and 
1984.8S: 

(b) if so, year-wise de.tails thereof; 

(c) the total amount so far recovered 
from them; and 

(d) the time by which tbe remaining 
baJance would be recovered from them? 

THE MINISTER OF STATE IN THE 
MINTSTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): (a) to (d). As per the 
list prepared by the Department of Company 
Affairs, there were 113 large industrial 
hOUSel, as on 31.12. 1983, which controlled 
1230 companies/undertakings. In addition to 
these companies/undartakings. there are other 
assessable units belogning to these houses. 
The Income-tax assessments in these cases 
are being handled by the field officers at 
different places all over the country. The 
collection and compilation of the informa
tion called for in these cases in respect of 
4 years would require a lot of time and 
labour, which may not be commensurate with 
tho results soulbt to be achieved by collec
tion of the information. In case' the Hon'ble 
Member or Parliar.oeot desires to have some 
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these cases then the same can be collected 
and furnished. 

Appropriate steps are taken from time to 
time by the concerned Income.tax authori· 
ties for recovery/reduction of outstanding 
demands as and when they become due and 
payable. 

Leather Exports 

812. PROF. RAMKRISHNA MORE: 
Will the Minister of COM MERCE AND 
SUPPLY be pleased to state: 

(a) whether leather exports have regis
tered a rapid increase during the current 
year; 

(b) if so, the details of the exports made; 
and 

(c) further steps being taken to boost 
exports of leather gOOds? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI V)SH. 
WANATH PRATAP SINGH): (a> Yes, 
Sir. 

lb) Exports of Leather and Leather pro
ducts during April-November. 1984 are esti
mated provisionally at Rs. 380.97 CrOces as 
against Rs. 258.63 Crores during the corres
ponding period of last year, according to the 
information supplied by the Council for 
Leather Exports, Madras. 

(c) Provision of essential inputs for 
export production of value-added leather 
products, apart from publicity, participation 
in overseas leather fairs, sponsoring of sales
cum-study teams and market surveys, erc. 
are some of the further steps being taken to 
boost exports of leather products. 

Dry Port At Jaipur 

813. SHRI MOOL CHAND DAGA: 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether the dry port being establi
shed at jaipur would give impetus to expo
rts; 

(b) if so. the items tbat would be band
Ied by it; and 

(c) the time by which this drY POrt i. 
l"eJ), to stitt oJ)Ctatina? 



THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI VlSH. 
WANA TH P.RAT AP SINGH): <a) Tbel~ is 
DO proposal to establish a Dry Port at lal· 
pur. 

(b) to (c). Do net arise. 

. ComplaiDts regarding supply of coal to 
eoDSUmers 

814. SHRI CHINTAMANI JENA: 

SHRI AMARSINH RATHAWA: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether Government have received 
certain complaints from the consumers 
particularly from the power pJants in regard 
to tbe supply of over-sized and adulterated 
coal which affect their Producti ')n ; 

(b) if so, whether any study has been 
made to find out the causes; 

(c) if so, the findings thereof; and 

(d) the steps being taken to supply tbe 
coal to tbe consumers according to their 
requirements so that tbeir production may 
not sutTer '1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (d). There have been complaints from 
power stations about the size of coal, low 
calorific value and presence of extraneous 
material in the coal. It has been found that 
tbe quality of coal supply in terms or 
calorific value. mostly conform to the boiler 
parameter. of the Tbennal Power Stations 
concerned. Regarding the receipt of over
sized coal and presence of sbale and other 
extraneous material in the coal, the problem 
arises because of the opening of a number of 
opencast mines wit bout Coat Handlinl 
Plants. 

To ensure proper sizing aDd removal of 
extraneous material, Coal Handling Plants 
are being constructed at the collieries. At 
present, 55.goof<, 01 the coal produced in the 
COUDUy pa.a throuah CHP·s. Construction 
of more CHP's haa been planned. By 
1987.88, 94% of the coal prod1:lce~ will 
pass through CHP's. In the meanwhile. tbcs. 
Coal Companies have been directed to 
enl-.e manual brealciol of biDer pJec~ 
and pickina of ex.traDOou. material to 
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ensure that coal . of proper size and quality 
is supplied. 

Sbortage of coal faced by Thermal Power 
HeII_ 

815. SHRI K. RAMAMURTHY: Will 
tbe Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether there is an acote shortaae 
of coal beillg faced by thermal power housea 
in the country though there is abundance of 
coal at the pilheads; 

(b) whetber Government have assured 
that the power houses in the North alone 
will be given adequate coal supply to main. 
tain their current requirement and also to 
build up stock for a month; aod 

(c) if so, the way in which Government 
propose to maintain adequate suppJy of coal 
to power houses in southern parts of the 
country? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): (a) 
The coal stocks at some power stations are 
low because of transportation problems, 
inadequate facilities at the. power stations 
for handling of coal wagons and also due to 
inadequate production by the Singareni 
CoJlieries Company Ltd. 

(b) Power stations in a1l parts of the 
country are being auppJied coal to meet 
their requirements and build up stocks. 

(c) Due to shortfall in production in 
Sinaareni ColJieries Co. Ltd., some of the 
power stations in South India have low 
stocks. Government have taken the foil ow
iOJ steps to meet the situation:-

1. Government of Andhra Pradesh and 
the management of SingareDi Colli .... 
ries Co. Ltd., have been impressed. 
upon tbe need to take all necelsuy. 
steps to curb strike. and absenteeiem. 
in SCCL and improve prodUQlioD. 

2. Coal Is being supplied to Southern 
India from Coal India Ltd. to tho 
extent feaaibl8t depenc1i~l· on tbe, 
movement po."bm~i.cs. by rail. r04~ 
and sea routeS. 
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Import of coal from Australia 

816. SHRI K. RAMAMURTFlY: Will 
the Minister of STEEL MINES AND 
COAL be pleased to state: 

(a) whether Government have permittod 
import of one lakh tonne of coal from 
Australia by the Minerals and Metals Tradins 
Corporation on the ground that the import
ed coal is cheaper and also the quality is of 
higb grade; and 

(b) if so, the steps being taken to 
bring down the cost of indigenously mined 
cool and also to improve the quality of coal? 

THE MINISTER OF STeBL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) Tamilnadu Electricity Board had been 
permitted to import 1 lakh tonnes of coal 
from Australia through Minerals and Metals 
Trading Corporation, having regard to the 
constraints in moving coal to Tuticorin 
Thermal Power Station via Haldia Port. to 
enable the Power Station to build up a 
buffer stock. 

(b) Pithead prices of coat are fixed by 
Government. While revising the coal prices 
necessitated due to esclation in tbe cost of 
inputs, wage increases, higher incidence of 
depreciation and interest charges etc.. its 
impact 00 the consumers and on the natio
oal economy is always kept in view and 
prices are kept as low as possible. 

On the quality front, several measures 
have been taken for improving the quality 
of coal supplies. These: include 

1. Setting up of an independent quality 
control organisation in each coal 
company. 

2. Installation of more coal handlin. 
plants with provision for sizing and 
Icrcening of coal wherever required. 

3. Breaking up of sized coal and segre
gation of extraneous material by man
ual ·means, where CHP's do not 
exist. 

4. Introduction of a clause in the 'apee
ment with major consumers providing 
for jOint sampling and 'analysls aDd 
'payment on that 'basis; 'aad 

S. The Coal Controller as an indepen
dent authority has been liveD tbe 
powen to determine the arades of 
eoal seams in the mines as alse of the 
coal supplied to consumers and for 
these purposes to take samples and 
arrange for the testing of coal suo. 
moto or if any complaint is made in 
this regard by any consumers. The 
Coal Controller'S decision in the 
matter shall be final. 

Plans for Renovation Programme for the 
Bengal Nagpur Cotton Mills in 

Rajnandgaon 

817, SHRI SHIVENDRA BAHADUR 
SINGH: Will the Minister of COMMERCE 
AND SUPPLY be pleased to state: 

(a) whether there is any plan for renova· 
tion of Bengal Nagpur Colton Mills at 
Rajnandgaon; and 

(b) if so, the total estimated expenditure 
thereon? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) Yes, 
Sir. An amount of Rs. 471.29 lakhs has 
been sanctioned for renovation, modernisa· 
tion of this mill. 

(b) Against the sanctioned amount, a 
sum of Rs, 367.16 lakhs has been spent upto 
December, 1984. 

Labour Problem in Bengal Nagpur Cotton 
Mills at Rajnandgaon 

818. SHRJ SHIVENDRA BAHADUR. 
SINOH: Will the Minister of COMMERCE 
AND SUPPLY be pleased to state: 

(a) whether the management of Bengal 
Nagpur Cotton Mills at Rajnandgaon is 
facing any labour problem at present; and 

(b) if so, the steps proposed to be taken 
to solve the problem? 

THB MINISTER OF FINANCE AND 
COMMERCB AND SUPPLY (SHlU 
VlSHWANATH PRATAP SINOH): (I) and 

(b). There were labour· problems in the mill 
during the year 1984. A settlernollt was 
Ncbe'd on 6th December 1984 between the 



manaaement and the representatives of 
R.ajnandsaon 'Kapda Mazdoor Sangh in the 
presence of the Deputy Labour Commissioner, 
Madbya Pradesh. Production in all three 
shifts was restarted on 8th December 1984. 
There was a demand for parity of wages in 
certain occupations with wages prevailing in 
textile miJls jn Indore. A Committee, consist-

. ing of representatives of the Workers' unions 
and the management, has been constituted 
to look into this matter. 

-Setting up of an Inland Container Depot 
at Ahmedabad 

819. SHRI R.P. GAEKWAD: Will the 
Minister of COMMERCE AND SUPPLY 
be pleased to state: 

(a) whether his Ministry has decided to 
set up an inland container depot at Ahmeda
bad; 

(b) whether a site at Thaltej in Ahmeda
bad was selected for such a depot but as the 
landowner has gone to Court, the project is 
delayed; 

(c) whether an alternative site at Sabar
mati station has been suggested for the 
depot; and 

(d) if so, the present position thereof? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) & (d). The location of Sabarmati has 
not been found suitable for a regular Inland 
Container Depot (ICD). 

Gold Re8nery at Ahmedabad 

820. SHRI R.P. GAEKWAD: Will the 
Minister of FINANCE be pleased to state; 

(a) whether Government have decided to 
set up a gold refinery at Ahmedabad; 

(b) if 89. whether a suitable place for 
setting up the refinery has been located; and 

(c) if so, the time by which the refinery 
at Ahmedabad is likely to start work? 

THB MINISTER 01" STATS IN THE 
MINISTR. Y OF FINANCB (S8&1 JANAB.· 
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DHANA POOJARy): (a) to (c). There is 
only one Gold Refinery in the country and 
it is located in the Bombay Mint. There is 
no proposal to set u.p a gold refinery at 
Ahmedabad. However. a Collection-cum
Delivery Centre for gold has set up at 
Odhav, Ahmedabad. The Centre receives 
gold ornaments and other articles from 
merchants and the public and gives back 
equivalent amount of gold in standard gold 
bars. 

Shortage of coins and small Denomination 
currency notes in Gujarat 

821. SHRI R.P. GAEKWAD: Will the 
Minister of FINANCE be pleased to state; 

(a) whether Government are aware that 
there is acute shortage of coins and small 
denomination currency notes in Gujarat 
for over two years; 

(b) whether Government are aware that 
this is causing considerable hardship to 
people in their day to day business; 

(c) whether State Government repre
sented the matter to the Reserve Bank of 
India and the Ministry of Finance some 
time in July 1982 and in December 1983; 
and 

(d) if so, the concrete steps taken or 
proposed to be taken to meet the shortage 
of small coins and notes in Gujarat1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJAR Y): (a) Reports of short
age of coins and small denomination curre
ncy notes have been received from various 
parts of the country including Gujarat. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d) The Reserve Bank of India was 
advised to take remedial action and the 
Bank had stepped up supply of currency 
notes and small coins to Gujarat consistent 
with stock position. In addition. Government 
have taken various steps to ease the supply 
position of coins and sman denomination 
currency notes. Incentive schemes have been 
introduced alonawith the increased workina 
hoW's in all the tllreo Mints, i.c. Bombay. 
Calcutta and Hyderabad and two .Currenc y 
Note Presses at N~ik Road and Dow ... 
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Twenty-two new Coining Presses are being 
procured for the three Mints to increase 
production of cOins. Modernisation and 
expansion of the existing Currency Note 
Presses is also in hand. It has also been 
decided to establish a new Mint and a new 
Currency Note Press and steps are being 
taken to implement these decisions. As a 
result of these measures supply of coins and 
small denomination currency notes has 
already improved. 

Dellhlnd for International cardamom 
Community 

822. PROF. P.J. KURIBN: Will the 
Minister of COMMERCE AND SUPPLY 
be pleased to sta te: 

(a) whether any suggestion has been 
received from the United Planters Association 
of Southern India for the formation of an 
International Cardamom Community through 
the association of Food and Agricultural 
Organisation and; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRl 
VISHWANATH PRATAP SINOH): (a) Yes, 
Sir. 

(b) Efforts arc being made by India as 
well as Guatemala to set up an International 
Cardamom Community of Cardamom pro
ducing countries. Chairman, Cardamom 
Board paid a visit to Guatemala in July, 
1983 and a delegation from Guatemala 
under the leadership of the Ambassador 
of Guatemala to International Commodity 
Organisations also visited India in July, 1984. 
In the discussions it was recommended that 
both the countries should cooperate in the 
field of research, improved cardamom 
cultivation practices, market development 
programmes and stabilisation of prices in 
the international market. 

Progra.me for Development of Cardamom 

823. PROP. p.J. KURIEN: Will the 
Minister of COMMERCE AND SUPPLY 
be pleased to state: 

(a) whether a Rs. 25 crore programme 
has been drawn up for the development of 
Cardamom; and 

(b) if so, the main features thoreot1 

THB MINISTBR OF FINANCB AND 
COMMBRCB AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) and 
(b). Yes, Sir. The Draft 7th Five Year Plan, 
under consideration of the Planning Com
mission envisages a total investment of Rs. 
25,63 crores for the development of the 
cardamom plantation industry; of which 
21.43 crores are for the development of small 
cardamom, Rs. 2.50 crores are for research 
programme on small cardamom. Rs. 1.00 
crore is for the development of large 
cardamom, Rs. 0.50 crores is for research 
Programme on large cardamom and Rs. 0.20 
crore is for census of cardamom holdings. 
During the 7th Plan period, the average 
annual production aimed at is 5,000 M.T. 

Sail's decision to deUnk its units in loss. 

824. SHRI AJIT KUMAR SAHA: Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state: 

(a) whether the Steel Authority of India 
Ltd., has decided to delink all such units as 
are in continuous Joss; 

(b) if so, the details of such units; 

(c) whether all of them will be delinked 
by the SAIL; and 

(d) the details of the SAIL units which 
are earning profit? 

THB MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): (a) 
No, Sir. 

(b) and (c). Do not arise. 

(d) The Bhilai and Bokaro Steel Plants 
of SAIL made prOfits in three years out of 
the last four years. Both the plants are also 
expected to make profits during the current 
year (1984-85). 

Seizure of Goods by customs Authorities 

825. SHRI LAKSHMAN MALLICK.: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have noticed 
the increase in the activities of smuaalina 
in India; 

(b) whether this is duo to the lack. or 
viBil by Customs Department ofDcials; 



(c) the details' regarding the electronic 
pdgets, wrist watches etc. seized by the 
Customs ofticial$ during the last two years 
upto February, 1985 ; 

(d) the number of persons arrested 
dUring the above period on charge of smu
ggling and ceases registered against them; and 

(e) the steps being taken to check 
smuggling? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
Smuggling, being a clandestine activity, does 
not lend itself to any definitive assessment 
as to the actual volume in relation to any 

Year Gold . Watches Synthetic 
fabrics 

1983 4.18 5.68 15.00 

1984* 10.09 11.14 18.41 
1985* 12.60 0.43 1.31 
(upto 
February) 

*Figures are provisional 

particular periods However, there is no let
up in the anti-smuggling efforts as is' evideilt 
from the increase jn the value of the con .. ' 
trabands seized during the years 1982, 1983 
and 1984 as is furnished below : 

Year Value of goods seized (Rs. in 
crores) . 

1982 66.39 
1983 89.92 
1984 100.56 
(Figures for 1984 are provisional). 

(c) and (d), The total value of the con
traband goods seized and the number of 
persons arrested under the Customs Act, 
1962, dUring the years 1983, 1984 and 1985 
(upto February) are furnished below, indica
ting also the major commodities seized :-

Electro-
nie 
goods 

8.40** 
19.99 

0.340 

Others 

56.66 

40.93 
6.19 

(Value : Rs. in crores) 

Total 

89.92 

100.S6 

20.87 

Number of 
persons 
arrested. 

2281 

216S 

JS2@ 

**Separate figures maintained with effect from September, 1983. 
@Figures for the month of January, 1985 only .. 

(e) Stringent action is' taken against 
smugglers both departmentally as well 
as through prosecution in Court of Law. In 
appropriate cases, detention under the 
COFBPOSA Act is also resorted to. Further, 
the drive against smugglers has been intensi
fied. The Customs field formations have been 
instructed to remain vigilant against smUlg
ling activities. The preventive and inteUi
aence machniery of the Customs Department 
in vulnerable areas has been reinforced in 
terms of man-power and equipment. In 
addition, appropriate anti-smuggling mea
sures are taken in close co-ordination with 
the concerned Centra) and State Government 
authorities. The matter is also kept under 
constant review for appropriate actioD. 
However, it will not be expedient to disclose 
as to what further spocitlc stops arc being 
taken by the Government to curb smuuIing 
activities, 

Shortages of Small Coins In the Country 

826. SHlU ZAlNAL ABBDIN: Will 

the Minister of FINANCE be pleased to 
state ; 

(a) whether there is acute shortage of 
small coins in the country forcing people 
to use postage stamps, revenue $tamps etc. 
to supplement coins. 

(b) if so, the reasons for the shortage; 
and 

(c) the remedial measures being taken to 
ease the situation ? 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) There 
have been reports of shortage of small coins 
from various parts of the country. 

(b) and (c). The shortage of coins is due 
to constraint in the overall capacity of the 
Mints in relation to demand. GovorD~eat 
have taken various steps to meet the demand 
of ooins. Incentivo Schemes alooawith tho 
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increased working hours have been intro
duced in all the 3 Mints located at Bombay, 
Calcutta and Hyderabad. As part of the 
modernisation and expansion scheme, 22 
new coining presses are being installed in 
the 3 Mints. A second shift in the Calcutta 
Mint has been introduced with effect from 
22nd February, 1985. As a result of all these 
measures production has reached 1063 
million pieces in 1983-84 against 660 million 
pieces in J982-R3 and 52S million pieces 
in 1981-82. The estimated production 
of coins for the year 1984-85 is 1,350 of 
which 1240.44 million pieces have been pro .. 
duced during the first t 1 months of the year. 
The estimated production during 1985-86 is 
2,000 million pieces. 

It bas also been decided to establish a 
new mint and steps are being taken to imple
ment this decision. 

I 

Income Tax Arrears Against Individuall 
Films/Companies 

827. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of FINANCE be 
pleased to state; 

(a) the particulars of individuals/firms/ 
private companies against whom Income-tax 
of more than Rs. 1 lakh has been outstand
ing in the country for the more than five 
years; 

(b) whether any effort h as been made by 
Government for its recovery ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The parti
culars of individuais/firmsjcompanies against 
whom income-tax of more than Rs. 1 lakh 
has been outstanding for the last over 5 
years has to be collected from field forma
tions which will involve huge efforts and 
time. However, jf any such information 
about any particular individual/firm/com
pany is required. the same can be collected 
and made available to the Hon'ble Member. 

(b) and (c). Depending upon the facts 
and circumstances of each case, appropriate 
steps are taken from time to time by the 
concerned income-tax authorities for reco
very /reduction of outstanding demand. 
These steps include, inter-alia, requesting the 
appellate authoritis for expeditious disposal 

of the pending appeals. These also include 
resorting to proceeding u/s. 22'<3) and 179 
of the Income-tax Act, and attachment of 
movable and immovable properties after 
issuing recovery certificate to the Tax R.eco
very Officer u/s. 22~ of the Income-tax Act. 

Economic Assistance of 8 179 MUliou for India 

828. SHRI AMAR. ROYPRADHAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) wbether the U.S. Agency for Inter
national Development requested the House 
sub-Committee on Foreign Affairs (U.S. 
Congress) $ 179 million for India as econo .. 
mic assistance for fiscal year 1986 ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) :(a) and (b). 
According to indications received from our 
Embassy in Washington, the U.S. Adminis
tration has presented its foreign aid pro
posals to the U.S. Congress. These incJude 
assistance to India during the US Fiscal 
Year 1986 (October J985 to September J 986) 
as follows:-

SMillion 

1. Development Assistance 85.00 

2. PL 48~ Tit Ie II Pro-
gramme 93.54 

3. International Military 0.35 
Education and training, 

Total: 178.89 

The quantum of assistance to India in 
US FY 1986 will be determined only after 
the US Congress has considered these pro
posals. 

Income tax arrears 

829. SHRI AJOY BISWAS; wm the 
Minister of FINANCE be pleased to state: 

(a) the total amount of income tax 
arrears at present ; 

(b) the total amount of income tax 
which has been written off in 1984~ 



MAltCR 22, 1985 

(c) the maximum amount written off 
durin. 1984 in respect of first twenty cases 
4Uld the reasons for writing off' ; and 

(d) the steps proposed to be taken' to 
col1ect income tax arrears ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The de
tailed figures of arrears are compiled at the 
end of each quarter. The latest figures of 
'tax-in .. arrear' are available as on 30th 
September. 1984. The requisite information 
in respect of 'tax-in·arrear' and 'demand 
created but not fallen due' as on that date 
is as under :-

(In crores of rupees) 

Tax-in-arrears 1169.11 

Demand created but 
not fallen due 767.79 

(b) The amount of income tax written 
of in the calendar year 1984 are not avail· 
able, as figures are collected at the ~nd of 
finanCial year. The total amount written 
off during the financial year 1983.84 was Rs. 
7.40 crores. 

(c) The information for the calendar 
year 1984 is not available as statistical data 
is collected financial year·wise. However, 
the rnalltimum amount of income-tax written 
off during the financial year 1983-84 in a 
case was Rs, S3.05 takhs; the reasons being 
that the assessee died lcaving behind no 
assets: 

Cd) The Income-tax Act, 1961 provides 
for several steps for enforcing collection and 
recovery of 'tax-jn-arrears', such as levy of 
penalty, attachment of monies due to the 
defaulters, distraint and sale of movable 
property, committing the defaulter to civil 
imJ)risonment, etc. Depending upon the 
facts and circutnstances of each case, suitable 
steps are taken from time to time by the 
income-tax authorit jes concerned for recovery 
or tax arrears. 

IDeO_ Tas and Esclse Duty Arean ApJnst 
Monopoly HOGIeJ . 

830. SHRI AJOY BISWAS: Will the 
Minister of FINANCB be pJeased to state: 

(a) the total amount of income tax and 
central excise duty outstanding against the 
top twenty monopoly houses ; 

(b) the break-up of amount outstanding 
against each monopoly house ; and 

(c) the steps proposed to be taken to 
realise the outstanding amount? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (C). A 
statement showing the Income-tax dues 
outstanding against the top 20 monopoly 
houses as on 30.9,84 is annexed. 

Depending upon the facts and circums
tances of each case, appropriate steps are 
taken from time to time by the concerned 
Income .. tax authorities for recovery of out· 
stand ing dema nds. These include requesting 
the Appellate Authorities for expeditious 
disposal of the pending appeals, resorting to 
proceedings u/s. 126 (3) and 179 of the 
Income-tax Act, attachment of movable and 
immovabJe properties after issuing recovery 
certificate to the Tax Recovery Officer u/s. 
222 of the Income-tax Act, etc. 

So far as the Central Excise duty is con
cerned, the same is leviable on goods manu
factured and cleared from each factory and 
figures of arrears of duty are maintained 
accordingly. These are, therefore, not 
readily available in respect of the top 20 
monopoly houses. If the Hon'ble M.P. desires 
information with regard to any specified 
factory, the same can be collected and 
furnisbed. 

Recovery of arrears of Central excise duty 
is an ongoing function and administrative 
legal and other measures aimed at realising 
the arrears as are considered necessary are 
taken from time to time. 



S1. Name of the 

No. Industrial House 

1 2 

1. TA1:"A 

2. BIRLA 

3. J.K. SINGHANIA 

4. MAFATLAL 

5. RELIANCE TEXTILBS 

6. A.C.C. 

7. THAPAR 

8. l.e.1. 

9. SARABHAI 

10. MODI 

11. KIRLOSKAR 

12. BANGUR 

13. BAJAJ 

14. SHRlRAM 

1S. LARSON & TOUBRO 

16. ASHOK LEYLANDS 

17. HlNDUSTAN LBVER 

18. T.Y.S. IYENGAR 

19. WALCHAND 

20. MOHINDRA & MOHINDRA 

TOTAL 

Statement 

Total 

demand 
outstanding 

3 

Demand not 

enforceable 

4 

(Amount in lakbs of Rupees) 

36.35 

1350.13 

1237.48 

445,55 

51.79 

230.29 

1109.30 

45.95 

245.19 

34.23 

82.M 

'60.81 

36.35 

1299.67 

1125.03 

0.28 

230.29 

1109)0 

45.95 

245.19 

31.39 

3.45 

485.67 

Demand enfor .. 

ceable 

5 

50.46 

112.45 

445,27 

51.79 

2.84 

75.14 

--------_ ..... ---------
5429.71 4612.57 817.14 
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Export of Contaminated Shrimps to Japan. 

831. SHRI B.V. DESAI: Will the Mini
ster of COMMERCE AND SUPPLY be 
pleased to state: 

<a> whether taking a serious view of the 
~ress reports about export of contaminated 
shrimps to Japan, the Union Government 
have directed the Commerce Ministry to 
investigate into the whole issue in detail; 

(b) if so, whether the enquiry report has 
been submitted to Government; 

(c) the details of the same and the action 
taken asainst those heJd responsible; 

(d) whether orders of exports in this 
resard have been cancelled; and 

(e) the extent to which this has affected 
the exports to Japan? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) to 
(d). On receipt of reports regarding cholera 
contamination in shrimps, testing in cholera 
was introduced by Export Inspection Agency 
on compulsory basis. Simultaneously an 
Expert Committee was appointed to go into 
the causes of cholera contamination and 
suggest preventive measures. In pursuance 
of the recommendations of the Committee, 
instructions have already been issued by 
Export Inspection Agency for usc of chlori
nated water for processing. Action has also 
been initiated for exchange of views on test
ing methods and precautionary measures 
with Japanese Qarantine Authorities. Export 
Inspection Agency has also issued. Show 
Cause Notice with regard to the two cases 
detected after introduction of compulsory 
testing. 

(e) These are stray incident and have 
not so far adversely affected our exports to 
Japan. 

Iaereue In espons to West European 
Couatries 

832. SHRI B.V. DESAI: Will tho Mini
ster of COMMERCB AND SUPPLY be 
pleased to state: 

<a> whether India's trade with countries 
in the West European relion during the 

first six months of 1984-85 has registered an 
increase of 21.3 per cent; 

(b) if so, whether Indian export to West 
European countries aggregated to about Rs. 
1,057 erores as against Rs. 883 crores in the 
first six months of 1983-84; 

(c) the extent to which these exports will 
be increased during the current financial year; 
and 

(d) the steps being taken in this regard? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) Yes, 
Sir. 

(b) Exports to countries in West 
European region (excluding Yugoslavia) in 
the first six months of 1984-85 are estimated 
to be Rs. 1,057 crores as against Rs. 871 
crores during the corresponding period of 
1983-84 (excluding Yugoslavia). 

(c) Taking into consideration the trend 
of exports during the year, exports for the 
whole year (1984-85) are expected to be about 
20% higher than in the last year. 

(d) Promotional measures are continuing 
through product and market development 
with the help, inter alia, of fairs/exhibitions, 
exchange of delegations/missions, marketing 
and study teams, participation in conferences 
and seminars, etc. 

Liberalisation of soft loan scheme by 
Industrial Finance Corporation 

833. SHRI MOHANLAL PATEL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Industrial Finance Cor

poration has liberalised Soft Loan Scheme 
for updating units; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI JANAR
DHANA POOJARY): <a) and (b). Industrial 
Finance Corporation of India, alongwith 
other all-India financial institutions, has been 
administerins the 'Soft Loan Scheme' since 
1976 for modernisation in five sc~lected indus
tries viz. Sugar, Jute, Cotton Textiles, 
Cement and certain BnginQC;1'irag Industries. 
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The scheme has been modified with eiFect 
from 1.1.1984 so as to covet deserving uni ts 
in all industries. The salient features of the 
scheme are concessional rate of interest on 
on the components of the loans, exemption 
of the loan from convertibility option, 
ftexibility in stipulation of repayment period 
and norms for debt-equity ratio and pro
moters' contribution etc. One of the condi
tions for availing assistance under the 
scheme is that the machinery proposed to be 
replaced should have been in use for more 
than ten years. A Hberalisation has been 
introduced recently to provide that In regard 
to projects wit h fast-changing technology or 
in cases where specific advantage would 
accrue, the condition of ten years use of 
machinery could be relaxed. 

Parallel Circulation of Paper Coins Printed 
by Traders in GuJarat 

834. SHRI HANNAN MOLLAH: Will 
the Minister of FINANCE be pleased to 
state; 

(a) whether Government are aware that 
parallel paper currency printed by traders 
of Gujarat are in wide circulation there; 

(b) if so, whether printing and circula
tion of paper cWTency is lega]; and 

(c) the remedial measures being taken 
to meet the shortage of coins and notes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARVJ: (a) The Reserve 
Bank of IndIa have reported that certain 
establishments like shops. hotels etc. are 
reported to be issuing paper coupons to 
their customers in their transactions of 
goods. Reserve Bank of India, however, 
have no information regarding wide circula
tion of paper currency. 

(b) and (c) As stated above, the use of 
paper coupons has been in vogue in establi
shments like hotel., canteens and shops for 
facilitating their transactions and not for 
replacing coins. Such paper coupons are not 
legal tender and there is no cause for any 
legal action. 

{Translation] 

Overdrafts drawn by States and Uaioo 
Territories during Sixth Five Year Plan 

835. SHRI DILEEP SINGH BHUR.IA; 
Will the Minister of FINANCE be pleased 
to state; 

(a) the names of States and Union 
Territories which have taken overdraft from 
the Reserve Bank during the Sixth Five Year 
Plan indicating the amount taken by each 
of them year-wise; 

(b) the States and Union Territories 
which have been allowed to convert their 
overdrafts into long-term loans; and 

(c) the reasons for converting these 
overdrafts into loans? 

THE MINISTER OF STATE IN THS 
MINISTRY OF FINANCE (SHRl JANAR .. 
DHANA POOJARY) : (a) A statement I 
indicating the States' overdraft at the end of 
first four years of the 6th Plan and over
drafts of States as of 14th March, 1915 is 
attached. As the U.T. Governments· cash 
balance forms part of the Union Govern
ment's cash balance they do not have any 
overdraft. 

(b) A statement II indicating the 
medium-term loans provided to the States 
during 1982-83 and 1983-84 is attached. 

(c) Medium-term Joans were provided 
to the States to enable them have rea.on
able Plan outlays. 

Statement I 
(Rs. crorces) 

Adjusted overdraft as on Overdraft as on 
Smt5----~~~~~~~~~~--~~~:_--~~~----~~~~ 

1 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. GuJarat 

31.3.81 31.3.82 31.3.83 31.3.84. 14.1.85 

2 3 4 5 6 

33.05 

17.59 

ltS.43 
180.14 
53.60 

9.8l 
204.24 

13.00 
60.48 

112.40 

190.63 
2.71 



2 

5. Haryana', 36.01 

6. HinW:hal Pradesh 

7. J~u & Kashmir. 
8. Karnataka 14.37 

9. Kcrala 

10. Madhya Pradesh 97.93 

11. ~aharashtra 

12. Manipur 17.49 1'. M.ghalaya 
14. Naaaland 0.64 

IS. Orissa 
16. Punjab 64.01 

17. R.ajastha~ 143.27 

18. S~i1ll:. 
19. Tamil Nadu 

2~., Trip~a 9.46 

21.. Uttar Ptadesh 

22. West Bengal 93.91 

Total: 527.73 

3 

66.79 

32.85 

75.93 
130.88 

36.40 

64.29 
14.11 

19.96 
6.43 

79.35 

271.46 

28.72 

316.96 

1493.30 

• Do not Bank with R.B.I. 

Statement II 

STATES 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
S. Haryana 
6. Himachal Pradesh 
7. Jammu" Kashmir 
8. Katnataka 
9. Kerala 

10. Madhya Pradesh 
11. Maharashtra 
12. Manipur 
13. M~ataya 
14, . NSrialand 
15. Orissa 
16. Punjab 
17. Rajasthan 
18. Tamil Nadu 
19. Tripara 
20. Uttar Pradesh 
21. West Bengal 

Total: 

(Rs. erores) 

1982·83 1983-84 

18.95 
127.43 
197.39 
74.60 
75.79 
36.91 

93.93 
1$4 .. 88 

81.40 
66.29 
16.41 
21.96 
24043 
97.35 

283.46 

30.72 

169.29 

19.93 

4.84 
42.26 
20~27 

41.00 
21.32 
48.71 
55.78 

O.'~~ 2.00 
340~71, 73.72 

1743.46 499.12 

4 

48.87 

3.30 

4.84 

20.27 

13.58 
0.18 

14.94 

20.98 

2.07 

1.13 

2.00 

38.69 

384.92 

[English] 

5 

12.63 

14~70 

37.26, 

45.05 
35.43 

12.71 

2.59 
33.59 

47.34 

4.57 

36.61 

62.90 

531.26 

78.82 

111.9'> 
mess 
21.99 

1.35 

8.36 
45.78 
62.10 

32,72 

195.61 

220.16 

1280.40 

't' 

. Taking o'er or closed and Sick Tea Gardens. 

836. SHRI ANANDA PATHAK.: Will 
th~ Minister of COMMERCE AND 
SlJ~PLY be ple,aed .to state : 

(a) the numbor of tea. plantations still 
closed' and sick in different' Statea; . 

J I ' _' ' , 

(b) the names of such tea plantations 
and the States where located and the number 
of workers affected by such closure; and 

(c) whether Govel1lment propose to t~ 
over these closed and sick tea p.rdenl,. Wldcr 
the Tea Act? 

THE MINISTER OF FINANCE AND 
COMM:ERCE AND SUPPLY <SHRI 
VlSHWAN~rn P~T.AP. SI~GH): <a> 
and (b). Apart from tea prdcns closed or 
abadoned long time back where the question 
of revival as tea unit~ is oot relevant, in the 
past five yean Tea Board has definite Infqr
.t10D only, reprdina one propefty. Damely 
NQ~uddy in Assam. This aarden hJd ,aD 

-. of abou~ 5O.hectares of land' UJlder tea 
in 1980 includlna fellow JaDd~ 'tb.d tea 



CHAlTRA 1, 1907 (SAx..4) W,III_ Answr, J2~ 

~I are reported to have been uprooted 
by"i6.e workers and other crops are DOW being 
cultivated by them. Information on exact 
Dumber of workers is not available. 

(c) Does not arise. 
I 

AboU~:An/Recluction of Export Duty on Iron-
" "'" "Ore 

837. SHRIMATIJAYANTI PATNAIK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether his Ministry has abolished 
the export duty on iron-ore from some ports; 

(b) if so, the name of such ports; 

(c) whether Government have also 
reduced the export duty on iron-ore from 
some other ports~ and 

(d) if so, the details of those ports and 
the extent of export duty abolished from 
thole ports? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): (a) to (d). Export duty 
is levied on commodities and is not related 
to the port through which export takes place. 
With effect from 17.3.85, iron-ore when 
exported out of India is fully exempt from 
payment of duty. 

Estimated Cost of Visakhapatnam Steel Plant 

838. SHRI S.M. BHATIAM: WiIJ the 
Minister of STEEL. MINES AND COAL be 
pleased to s~ate : 

(a) whether the estimated cost of the 
Visakhapatnam Steel Plant is required to be 
revised in view of the targetted date of the 
completion of the first phase by 1987-88 and 
second phase by 1991-92; 

(b) if so, whether the proposals sub
mitted by the consultants in this regard are 
bein, considered by Government; and 

(c) the total amounts proposed to be 
Spent during 1985-86 and the subsequent 

• years' for the completion of the first st,age of 
Visakhapatnam Steel Plant as per the 
schedule? 

THE MINISTER OF STATE IN THE 
DP~fMJ\N1 OF, ST~ (S~~ K. 
N+';lW~ Sl)1G~: (,) to (c). ~ ~~ 

cost estimate of the Visakbapatnam Steel 
PJant Project is at present under preparation 
by the project authorities in consultation 
with their Consultants taking into account 
the revised construction schedUles and esca
lation in prices since the earlier cost estimates 
were prepared based on end of 4th Quarter 
1981 prices. 

The amounts to be spent in 1985 .. 86 and 
subsequent years would depend Oil the avail
ability of funds as well as the proare. of 
work. 

Demand for Free Trade Zone for 
Visakbapatnam 

839. SHRI S.M. BHATTAM: Will the 
Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether Government have received 
any representation (rom the Government of 
Andhra Pradesh for creating Free Trade 
Zone for Visakhapatnam port; 

(b) if so, the facilities available there; 

(c) the action taken by the Union 
Government on the representation; and 

(d) whether Government have since 
cleared Free Trade Zones in respect of 
Madras. Bombay and some other ports? 

THE MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Yes. Sir. 

(b) The State Government indicated 
that land, water, electricity and transport 
infrastructure of port and rail are available. 

(c) and (d). The Government recently 
sanctioned establishment of four new expon 
processinB zones at Madras, Palta (West 
Benga), Cochin and NOIDA (U.P.). Per
formance of these four zones would be 
watched before the Government consider 
establishment of any other new zone. 

Jute Policy 

840. SHRI ZAINUL ABBDIN : Will 
the MINISTER OF, COMMBIlCE AND 
SUPPLY be pleased to state : 

(a) the policy of Governme~t on ju,~; 
and 
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(b) the salient features of the said 
policy? 

THE MINISTER. OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) and ' 
(b) • The salient features of the policy 
followed by the Government for the devel
opment of tho jute sector are as follows :-

(i) To increase per hectare yield of 
raw jute through research and 
development and extension activi· 
ties in the field of aariculture. 

(ii) To ensure remunerative prices to 
jute growers throuah price support 
operations. 

(iii) To increase productivity and effi· 
ciency of the jute industry throulh 
modernisation and cost reduction, 

(iv) To formulate rehabilitation pro
gramme for sick jute IIlllls in order 
to safeguard the interest of labour. 

(v) To continue the system of centra. 
lised procurement of jute baas for 
packaging foodgrains on cost plus 
basis an order to maintain quality 
of the product as well as provide 
remunerative return to the jute 
goods manufacturers and stimulate 
demand for jute goods. 

(vi) To provide cash compensatory and 
promotional support for increasing 
exports of jute Moods. 

(vii) To intensify research and develop
ment activities in the jute sector 

(viii) To work for global development of 
jute sector and aeneric promotion 
of jute loods. 

Provision of Basic Amenities aDd Facilities 
to Transferred Worken 

841. SHRI AJIT KUMAR SABA: Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state : 

<a) whether complaints have been 
rc<:eivcd from the Colliery Mazdoor Sabha 
of India, Asansol, West Benpl that trans
ferred workers of various collieries are not 
boiD& provided with basic amenities and 

facilities like medica], drinking water, fuel, 
etc. and 

(b) if so, whether Government are 
taking steps to provide these facilities to the 
transferred colliery workers? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
No, Sir. 

(b) Doe. not arise. 

Income Tax Raid on tbe Premises of 
Builders etc. 

, 842. SHRI LAKSHMAN MALLICK: 
Will the Minister of FINANCE be pleased 
to state: 

<a> whether continuing their massive 
·operation clean up' to unearth black money 
and bring an end to the parallel economy 
in the country. Income-tax sleuths swooped 
OD some business and residential premises of 
builders, architects, merchants and traders 
in different cities in India during the last six 
months; and 

(b) if so, the details thereof~ State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): (a> and (b) . During 
the period 1.9.1984 to 28.2.19.BS. Income
tax Department conducted 2091 searches 
resulting in seizure of prima-facie unaccount
ed assets valued at Rs. 12.42 crores appro
xImately. 

Having regard to large number of cases, 
it is not practicable to give details of alJ the 
cases. However, if the HontbJe Member 
desires to have information about a particu
lar case/search, the same can be furnished. 

Problems in Coal Industry 

843. SHRI K. PRADHANI: Will the 
Minister of STEEL, MINES AND COAL 
be pleased to .tatc : 

<a> whether he haa had a new look at 
coal raisin I. poor quality of coal, coal trans
pon, modernisation of minina techniques 
and other allied problema ; 

(b) if 10, the outcome thereof; 

(c) wbether be baa also cODIiderod the 
doairabUity of startina a froo aDd I.raok 
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dialopc between the producers aDd COD

sumers at which they can apprise each 
other of their problems ; and 

(d) if so, the various sUllestions made 
during these discussions for ensurina the 
quality of coal supplies? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): <a) 
and (b). Various aspects of coal indus· 
try including coal production. transpor
tation. quality <'f coal modernisation of 
mi ning techniques. etc. are constantly 
reviewed by the Government. Coal com
panies have been directed to ensure that 
coal of proper quality is supplied to Power 
Stations and otber consumers. 

As a result of recent discussions between 
Railways, Department of Power and Coal 
Companies, complaints regarding quality of 
coal supplies to power stations and other 
consumers have come down. Similarly, 
efforts are also being made to improve trans
portation and supplies of coal to various 
consumer sectors. 

(c) and (d). Recently, a meeting of the 
Coal Advisory Council, a forum consist
ing among others, of representatives 
of coal production and consumers was held 
on 15.2.1985 to have a free and frank dis
cussion about the problems of coal industry. 
SimiJarly, discu ssions between the consuming 
sectors like thermal power stations, brick 
manufacturers and others are being held from 
time to time to see that there is improve
ment in the quality and quantity of coal 
supplies to the consumers and understand 
each others· problems. 

Various suggestions for ensuring quality 
of coal supplies have come up during these 
discussions. These arc-

(i) Proper sizing and grading of coal 
should be done to see that the risht 
type of coal is supplied to the 
consumer. 

(if) Intensive manual picking of shale, 
stone and other extraoeous materials 
is done at collieries which are not 
equipped with coal handlinl plants. 

(ili) Joint sampling of coal supplies to 
consuming sectors is carried out on 
the basi, of agreement to see that 

supplies of coal conform to agreed 
parameters. 

Appointment or Technocrats As Heads 
of hblle Sector Enterprises 

844. SHRI Y.S. MAHAJAN: Will the 
Minister of FINANCE be pleased to state: 

<a) whether Government have decided 
to have technocrats as heads of the public 
sector enterprises; 

(b) whether there is any shift in the 
decision not to induct non-teachnocrats in 
top position in public sector enterprises ; 
and 

(c) the number of non-technocrats at 
present heading public sector enterprises and 
the reasons for their continuance ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a> to (c). 
Government have not taken any conscious 
policy decision to have only "technocrats" 
as heads of the public sector enterprises. 
Appointments to the posts of Chief Execu
tives of public enterprises are made on the 
basis of the job requirements of each speci
fic post and the main criteria of selection 
are suitability of the candidates for a parti
cular job, their qualifications and experi. 
ence, track record, qualities of leadership to 
head a multidisciplinary team, initiative, 
drive, etc. 

The public enterprises, inter alia. are 
also enaaged in the business of trading and 
marketing, transportation. tourism and 
financial services. Appointment of a so
called "technocral" as a chief executive of 
such an enterprise will per so not be suitable. 
In the circumstances, giving the number of 
-'non·technocrats" at present heading the 
public enterprises could be misleading. 

Defraud10g of Bub by MIS. Mellar 
Corporation. Bombay 

845. SHRl INDRAJIT GUPTA: Will 
the Minister of FlNANCB be pleased to 
state : 

(a) whether Bank of Baroda. State Bank 
or Patiala aDd Punjab and Sind Bank have 
been defrauded of about RI. 10 crore. 
by the owners of MIs Mehar Corporation 
of Bombay; 
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(b) wbetber criminal and civil suits have. 
been filed against the erring firm in Bombay 
Court.; 

(d) the details of such loana disbursed 
by the nationalised banks in the country aDd 
abroad? 

(c) if"so, t~ details thereof; 

(d) particulars and desisnatioDa of the 
bank officials involved in the transaction; 

(e) the action taken alainst them; and 

(f) any other action being taken in the 
matter? . 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Reserve Bank of India has reported that 
Mis. Mehar Corporation, one of the com
panies belonging to Kharras Group of con
cerns, has defrauded 10 banks, six in the 
public sector and four foreign banks of 
Jarge amounts. 

(b) to (e). The CBI has launched crimi
nat prosecution against MIs. Mehar Cor
poration and its three partners in a Bombay 
court. While Bank of Baroda and Punjab 
and Sind Bank have initiated legal action 
against the borrowers for the recovery of 
their dues, State Bank of PaUala may file 
one shortly. The banks will take further 
action in the ligbt of CBrs findings. 

(f) The RBI had carried out an investi
gation of these transactions and has since 
issued appropriate guidelines to all the banks. 
The irregularities observed have also been 
brought to the notice of the banks for 
further necessary action. 

[Translation] 

Defraudieg or Banks by Businusmen 

846. SHRI PIYUS TIRAKY: Win 
the Minister of FINANCE be pleased to 
state : 

(8) whether he is aware that there has 
been large scale defrauding of many nation
alised banks where a number of businessmen 
managed to aet loans worth aorea or rupees 
by submitting fictitious Dames and bogus 
statistics and these loans are unlikely to be 
recovered; 

(b) the action taken agaiDst the bank' 
of6cers Involved in such cases; 

(c) the measures bein, tak_ &0 eusllre 
that sucb cases do not recur jn future; and 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Banks report all cases of frauds to Reserve· 
Bank of India which examines the reports 
and foUows them up, AnalYsis of the 
Reserve Bank of India reveales that major 
frauds which occurred during the year 1984 
were in the advances portfolio. In several 
cases. tbe fraudulent transactions have been 
facilitated by the Japses on the part of the 
officials of the banks in exercising operational, 
control. Details of frauds that occurred in 
the public sector banks during 1982-84 are 
as under :-

Year No. of frauds Amounts in No. of 

1982 2065 
1983 2360 
1984 2410 

crores of 
Rupees 

19.44 
29.62 
38.39 

(upto 

officials 
awarded 
punish

ment 

528 
609 
338 

30.6.84) 

(Data Provisional) 

The RBI analysis further leads to the 
conclusion tbat the frauds are mainly due to 
outside forces which resort to false declara
tion of security, diversion of tunds fake lorry! 
Ra_i1way receiPts, disposal of security with
out the bank's knowledge, counterfeit drafts, 
false cheques, etc. The laxity Iconnivance on 
the part of the bank staff in observing the 
systems and procedures scrupulousely facili-, 
tates the commission of such frauds. In the 
past house-keeping and strengthening of 
control and supervisory mechanism have 
not received the attention required to cope 
with the phenomenal growth and expansion 
of branch network and busiiness. The 
Reserve Bank of India is now giv ng increas
ing attention to the bank frauds The modus 
operandi, of tbe frauds reporteed by the 
banks is examined and the deficiencies r~ 
vealed are brought to the notice of banks 
from time-to-time for taking preventive 
steps. The banks have been advised to 
review and revamp the vigilance machinery, 
take urlent Sleps to tODO up contro) and 
supervision, strenatheD maoqeOlCllt infor
mation system, follow up ioapoction/audit 
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arranscments and draw up a time bound pro
gramme for clearing the arrears in balanc
ing of books and reconciliation of inter
branch and other accounts. The RBI has 
issued comprehensive guidelines from time 
to time to eliminate the possibility of frauds 
and mal practices. The banks have also 
been advised to view seriously the irregulari
ties committed by employees and to award 
deterrent punishment to erring staffmembers. 
They have aJso been advised to ensure 
quick disposal of departmental enquiries. 
The banks have been reviewing the frauds 
annually and placing the review notes before 
their Boards of Directors. Further, a special 
investigation cell has been set up in the 
Reserve Bank of India to investigate and 
monitor the major frauds and ensure suit
able follow up action. 

[English] 

Terms and Conditions of World Bank 
LOOD to Iodian Railways 

847. SHRI HANNAN MOLLAH: 
Will the Minister of f'INANCE be pleased 
to state: 

(a) the terms and conditions laid down 
for the Indian Railways by the World Bank 
for obtaining loan from the Bank; 

(b) the total amount of loan Indian 
Railways have borrowed from the World 
Bank; and 

(c) whether the terms and conditions as 
laid down by the World Bank do not 
amount to interference in India9s Internal 
matters 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SURI JANARDHANA POOJAR Y): (a) 
The World Bank Joans for Indian Railways 
are on standard terms and conditions, viz., 
(i) Interest on the principal amount of the 
loan withdrawn and outstanding from time 
to time at a rate per annum for each Interest 

period equal to i% p.a above the Cost 
of Qualided Borrowings for the last semester 
ending prior to the commencement of such 
Interest period (currentJy the intercst rate is 
9.29% p. a). (ii) Commitment charge at the 
rate of 0.75; p.a on the princir,al amount of 
the loan not withdrawn from time to time 
and (iii) Repayment over a period of 20 
1ears with 5 yoatS grace. 

An agreement for a Joan of US $280. 7 
millon was signed with the World Bank on 
25th May, 1984 for the Railway EJectrifica
tion and Workshop Modernisation Project. 
The selection and apPOintment of the Colla
borator to assist the Railways in the imple
menting of the operation information system 
has been specified by the Bank as a 
condition to the effectiveness of the loan 
Agreement. 

Other Covenants agreed to during 
negotiations and incorporatcd in the Loan 
Agreement include: 

(i) The Borrower (GOI) shall maintain 
passenger fares and freight rates, and 
shall take aU other action as may be 
necessary or appropriate, so as to 
provide to the RaiJways nct revenue 
sufficient to enable the Railways to 
meet annually out of internally 
genera tcd resources a II (1 peru t i ng ex
penses and dcvidcnd payment on 
capital-at-charge. 

(ii) The Borrower (GOI) undertakes to 
ensure that : (a) provisions to the 
Depreciation Reserve Fund of thc 
Railways for fiscal years 19B5 through 
1989 shaH be at least equal to that 
of the fiscal year 1984 provisions; 
and (b) sufficient budgetary alloca
tions to carry out the training pro~ 

gram are provided. 

(b) The World Bank has so far extended 
total assi~tancc of US $ '767.2 million by 
way of ~redit/loan to 16 raiJway projects. 

(c) No, Sir. 

Steps to Improve the Cotton Textile Jndusfry 

848. SHRI SANAT KUMAR 
MANDAL: Will the Minister of COM
MERCE AND SUPPLY be pleased to 
state: 

(a) whether he addressed recentty a 
meeting of the Advisory Counci1 on Textile 
Industry; 

(b) if so, the points discussed and 
the decisions arrived at the meeting; and 

(c) the steps being taken to improve the 
cotton textile industry which is in a ,I bad 
shape at present resulting in a number of 

"~ ... 
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mills having been closed down, throwing 

thousands of workers on the street? 

THB MINISTER OF FINANCE AND 
COMMERCE AND SUPPLY (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Yes, Sir. . 

(b) In a meeting of the Central Advisory 
Council on Textile Industry held on 9th 
March, 1985, various issues relating to the 
textile industry including restructuring of the 
textile industry, development of the handJoom 
and khadi sectors, measures for tackling the 
current sickness in the textile industry, deve
lopment of textile exports, measures for 
tackling the raw material requirements and 
development of the jute industry were 
discussed and the views of the Advisory 
Council were elicited. These views will be 
taken into consideration by the Government 
while formulating the Textile Policy. 

(c) A statement is enclosed. 

Statement 

A number of measures have been taken 
to improve the cotton textile industry. Some 
of the main measures are:-

(a) The soft-loan assistance of Indus
trial Development Bank of India, 
which is also available to the textile 
industry has been liberalised in res
pect of loan upto Rs. 4 crorcs 'and 
for weak units. 

(b) Limit under the Industrial Develop
ment Bank of India bill discounting 
scheme has been raised from Rs. I 
crore to Rs. 3 crores. 

(c) In order to encourage modernisation 
of the textile industry and upgrada .. 
tion of the level of technology selec
ted items of textile machinery not 
being manufactured indigenously 
are allowed for import under Open 
General Licence. 

(d) Excise duties on cotton yarn and 
fabrics have been reviewed and 
rational ised. 

(e) :Excise duties on certain varieties of 
polyester blended yarn iln~ fabr~s 
~~ve been reduced. 

(£) Norms for determination of credit re
qui rements have been liberatised by 
the Reserve Bank of India. 

Operation or Smugglers 

849. SHRI BASUDEB ACHARIA: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the steps O'overnment have taken to 
stop organised and powerful network opera
tion of smugglers; 

(b) the quantum and value of heroin 
seized in 'Delhi during the last five years, 
year-wise; and 

(c) whether this lethal drug has been 
flowing into the city in increasing quantity? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR
DHANA POOJARY) : (a) The drive against 
smugglers has heen intensified, The Customs 
field formations have been instructed to 
remain vigilant against smuggling activities 
and stdngent action is taken against smug .. 
gIers both departmentaJJy as well as through 
prosecution in Court of Law. In appropriate 
cases, detention under COFEPOSA Act is 
also resorted to. The preventive and 
intelligence machinery of the Customs 
Department bas been reinforced in vulnerable 
areas in terms of man-power and equipment. 
In addition, appropriate anti-smuggling 
measures are taken in close co.ordination 
wi th the concerned Central and State 
Government authorities. The matter is also 
kept under eonstent review for appropriate 
action. 

(b) The quantity of heroin seized in 
Delhi during the years 1980 to 1984 is furni. 
shed below :-

Year 

1980 
1981 
1982 
1983 
1984· 

Quantity in Kgs. 

0.900 
3.400 

. 9.699 
55.701 
'3.765 

·Pigures are provisional. 

As for the value of heroin seized, tho 
illicit market price for narcotic drup varies 
widely depending 00 various factors like 
purity, place of sale. local demand and 
.upply position, etc; Thero beio, no 
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authentic price for such clandestine transac
tions, no precise value can be fumished. 

up any such project in the Eastern Re,ion; 
and 

(c) Reports received by the Government 
as well as the seizures made indicate that 
Delhi continues to be vulnerable to the inflow 
of heroin as a transit point for smuagling to 
Western countries. 

Review of D.A. formula of Ra. 1.30 per 
Point 

850. SHRI AJOY BISW AS: Will the 
Minister of FINANCE be pleased to state: 

(a) ",hether Central Government have 
set up a Committee for reviewing the present 
DA formula of RI. 1.30 per point; 

(b) if so, how many meetings have been 
held so far and the progress made in this 
respect; 

(d) if 80, the details thereof? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : <a> 
No, Sir. 

(b) Does not arise. 

(c) and (d). Government had approved, 
in July. 1980 setting up of a LTC plant at 
Dankuni for carbonising ISOO tonues of raw 
coal per day to produce J 8-20 million cubic 
ft. of gas per day, 990 tonnes of smokeless 
coke per day, 30,000 tonnes of tar per annum 
and other products namely ammonium sui· 
phate, calcium carbonate etc. The plant is 
under construction. The smokeless coke and 
gas produced by the plant will be supplied 
to CaJcut la area. 

(c) the proposal placed before the Com- 12.00 hrs. 
mittee on behalf of the Central Government; 

(Interruptions) and 

(d) when the Committee will give its 
recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANAR
DHANA POOJARY): (a) Yes, Sir. 

(b) and (c). The Tripartite Committee 
for reviewing DA formula for the employees 
of Central public sector enterprises has had 
eleven meetings till the 28th of February, 
1985. Since the Committee is still continuing 
its deliberations, it would not be in the 
public interest to disclose the details of the 
same at this stage. 

(d) The Committee is expected to submit 
its recommendations shortly. 

SettiDg up of Coal Gasification I)rojects 

851. SHRI PURNA CHANDRA 
MALIK. : 

SHRI AJIT KUMAR SAHA : 

Will tho Minister of STEEL, MINES 
AND COAL be pleased to state : 

<a) whether any coal-gasification projects 
have been set up in the country; 

(b) if so, the details thereof; 

(c) whether Government propose to set 

MR. DEPUTY SPEAKER : I find that 
several Hon. Members have risen. I request 
all the hon Members to take their seats. If 
anyone wants to say anything, he can do 
so after I permit him. Let hon Members 
speak one by one-Dot like this. 

SHRI INDRAJIT GUPTA: Please call 
us one by one. 

MR. DEPUTY SPEAKER: I wiJI call 
you one by one. 

I have received a Calling Attention 
Notice given notice of by Shri Saifuddin 
Chowdhury. Also I find the names of Shri 
Basudev Acharia and Shri V. Sobhanadrees
wara Rao. 

Regarding this .. the hon Minister is loiDg 
to make a statement in tho Afternoon. 
Therefore, we will await that. 

I request all of you to sit down. 

(In terruplions) 

SHRI AMAL DAnA; After that, what 
happens? 

MR. DEPUTY SPEAKER: I will con
sider. I will consider all notices. Please sit 
down. 

PROF. MADHU DANPAVATE: I had 
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sent a notice regarding a matter of national 
security .•.•.. 

MR. DEPUTY SPEAKER: I shall con. 
sider admitting your Call Attention for next 
week. 

(Interruptions) 

PROF, MADHU DANDAVATE: Let 
me point out that it is a matter of national 
security. I want to refer to the news items 
that two industrialists arc arrested In 
Ahmedabad, ..... 

MR. DEPUTY SPEAKER : Nothina 
will go on record, The papers are saying a 
lot of things whether they are correct or 
not. We do not know. I have to get the 
facts. 

(Interruptions)·· 

PROF. MADHU DANDAVATE: Sir, 
there is a ncw dimension ... (lnterruptions) 

(Interruptions) 

MR. DEPUTY SPEAKER: I am not 
allowing this. Nothing will go on record. 
(Interruptions)·· 

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI H.K.L. BHAGAT): 
The hone Home Minister is here. He is 
making a statement right now. 

MR. DEPUTY SPEAKER: Now, the 
hon. Home Minister is making a statement. 

THE MINISTER OF HOMB AFFAIRS 
(SHR! S,B. CHA VAN) : Mr. Deputy
Speaker, Sir, the statement is ready with 
me. But I am sorry I am not able to cir
culate the copy of the statement to the hOD. 

Members. Copies of the statemcnt wilJ be 
ready soon and I will make the statement at 
4 O' clock. 

PROF. MADHU DANDAVATE: Mr. 
Deputy-Speaker, Sir, I want your ruling 011 

this. (Interruptions) 

PROF. MADHU DANDAVATE: Sir, 
he is talting about the Soviet diplomats but 
I am talking of the arrest of two industria
lists. 

(Inl6rruptiolll)*· 

MR.. DEPUTY SPEAKER. : I shall can· 

~. Not recorded. 

sider admitting the Ca11inS Attention on this 
for next week. 

(Interruptions)·· 

SHRI INDR.AJIT GUPTA : What is the 
statement that he wants to make? The hon. 
Horne Minister wants to make a statement. 
We want to hear him. 

(Interruptlons»*· 

SHRI AMAL DATTA : The Home 
Minister is making a statement on Calcutta? 
Something has come out in the press about 
Calcutta •••... 

(Interruptions)· * 
MR. DEPUTY SPEAKER: Nothing is 

going on record now I am not allowing. 

(/nterruptions)* * 
MR. DEPUTY SPEAKER : Now, I call 

upon the hon. Honle Minister to make his 
statement. 

STATEMENT RE KILLING OF A 
MEMBER OF STAFF OF THE U.S.S.R. 

EMBASSY. 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) : On 21st March, 
Delhi Police Control Room received a 
messale at 1221 hrs that a CD Car has 
been shot at near Akbar Hotel; Chanakya
purL A Police Control Room van reached 
tbe spot immediately thereafter. Senior 
Police Officers including Commissioner of 
Police, Addl. Commissioner of Police and 
Dy. Commissioner of Police visited tho spot. 

Enquiries revealed that at about 1200 
hrs. Mr. V. KHITRITCHENKO Member 
of Staff in the Economic Division of USSR 
Embassy accompanied by his wife was pro
ceeding towards his office in the Embassy 
car No. 7S-CD-224 after bavinS visited 
Yashwant Place for shoppins. When the car 
reached Satya Marg opposite Rose Garden, 
about 200 yards from Shand Path-Satya 
Marg round-about, two unidentified youths, 
riding a black motorcycle of Yezdi make, 
opened fire on tbe Russian Embassy car. 
After firing about 5 rounds, the persons OD 

the motorcyclo sped away aloilg Chandra 
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Gupta Marg. 10 the shoot.out MR. V. 
IC.HITRITCHBNKO received fatal bullet 
injuries and he was immediately shifted to 
Dr. Ram Manohar Lohia Hospital where he 
was pronounced dead. He had received 4 
bullet injuries. His wife and driver escaped 
bullet injuries but both of them received 
minor injuries due to smashing of the wind 
screen an d glass panes of the vehicle. Accor
ding to the driver. the motor cycle was not 
bearing any registration number. Assailant 
riding the pillion had opened fire. 

The police immediately 'took investiga
tion of the case. All round alert was issued 
to apprehend the assailants. Police investi
gation and further action is in progress. 

It is a matter of deep regret that such 
an incident involving an official of foreign 
Embassy should have taken place at all. 
Necessary action to re-enforce policing of 
the Embassy areas and provision of security 
have been initiated. Police have been direct
ed to make all out efforts to apprehend the 
assailants. 

SURI AMAL DATTA: What about 
Calcutta? The Prime Minister has made a 
statement ... 

(interruptions) 

MR. DEPUTY.SPEAKER: You give 
notice and I will consider it. Please sit 
down. 

(interruptions) 

MR. DEPUTY SPEAKER: You give 
me a notice in writing and I will consider it. 

PAPERS LAID ON THE TABLE 

[English] 

Statement giving reasons for 'immediate 
legislation by the Bhopal Gas Leak 
Disaster (Processing of claims) 

ordinance. 1985 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VBE1tBNDRA PATIL) : I beg to Jay on the 
Table an explanatory statement (Hindi and 
En.lish versions) giving reasons for imme
diate leaislation by the Bhopal Gas Leak 
Disaator (processina of claima) ordinance, 

1985; [Placed in Library. SH No. LT_ 
545/85] 

Annual Report, Audit Report and Review on 
the working of the Delbi Financial Corpora
tion for the year, 1983·84. Statement 
showing nasons for delay in laying tbe 

above papers. Annual Report and 
Audit Report of tbe National Bank 
for Agriculture and Rural Develop. 

ment for the year 1983-84. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : I beg to lay on the 
Table 

(I) (i) copy of the Annual Report 
(Hindi and English versions) of 
the Delhi Financial Corporation 
together with Audit Report for 
the year 1983-84, under sub~ 

section (3) of section 38 of the 
State Financial Corporations 
Act, 1951. 

(ii) A copy of the Audit Report 
(Hindi and English versions) of 
the Comptroller and Auditor 
General of India on the Accounts 
of the Delhi Financial Corpora
tion for the year 1983-84, under 
SUb-section (7) of section 37 of 
the State Financial Corporations 
Act, 1951. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Delhi Financial Corporation 
for the year 1983-84. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(I) above. (Placed in Library. See 
No. LT -546/85J. 

(3) A copy of the Annual Report (Hindi 
and English versions) of the national 
Bank for AgricuJture and Rural 
Development for the year 1983·84 
alODa with Audited Accounts. under 
sub-section (5) of section 48 of the 
National Bank for Agriculture and 
Rural Development I\ct. 1981. 
(Placed in Library, See No, LT
(547/85). 
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Jute Manufacturer, De,elopmeat Council (Pro·: 
eeduraJ) Rula, 1984. Jute Manufacturen Cess 
Rules, 1984 Reviews and Annual Reports 

of the National TeKtite Corporation Ltd., 
for the year 1983·84 under tbe Com

paoles Act 1956. 

THE MINJSTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
On behalf of Shri P.A. Sanama, I beg to lay 
on the Table: ' 

(1) A copy of the Jute Manufacturers 
Development Council (Procedural) 
Rules, 1984 (Hindi and English 
versions) published in Notification 
No. O.S.R. 658 (E) in Gazette of 
India dated the 15th September, 
.1984. under sub-section (3) of section 
2S of the Jute Manufacturers Develop· 
ment Council Act, 1983. (Placed in 
library, See No. LT- S48/85). 

(2) A copy of the Jute Manufacturers 
Cess Rules, 1984 (Hindi and English 
versions) published in Notification 
No. G S R 6S9 (E) in Gazette of 
India dated the 15th September, 1984 
under sub-section (3) of section 6 
of the Jute Manufacturers Cess Act, 
1983. [Placed in Library. See No. 
LT- 549/85]. 

(3) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956:-

(i) Review by the Government on 
the working of the National 
Textile Corporation Limited, 
Dolhi, for the year 1983-84. 

(ii) Annual Report of the National 
Textile Corporation Limited, 
Delhi, for the year 1983.84 
along with Audited Accounts 
and the comments of the Compt
roller and Auditor General 
thereon. 

(4) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at (3) 
above. [Placed in Library. See No. 
LT:-SSO/85]. 

(5) (i) A copy of the Annual Report 
(Hindi ud Enalish versions) of 
the Federation of Indian Export 

Organizations. New Delhi, fOr 
tho year 1983-84 along with 
Audited Accounts. 

(ii) copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the 
Federation of Indian Export 
Organizations. New Delhi. for 
the year 1983-84. [Placed in 
Library. See No. LT-SSI/8S]. 

(6) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Shellac Export Promotion 
Council, Calcutta, foe the year 
1982-83. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Shellac Export Pcomotion 
Council, Calcutta, for the year 
1982-83 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi 
and English vecsions) by the 
Government on the working of 
the Shellac Export Promotion 
Council, Calcutta, for the year 
1982-83. ' 

(7) A statement (Hindi and English 
versions) showing reasons for delay 
in the laying the papers mentioned 
at (6) above. [Placed in Library. See 
No. LT-552j85]. 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Shellac Export Promotion 
Council, Calcutta. for the year 
1983-84. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Shellac Export Promotion 
Council, Calcutta, foe the year 
1983-84 together with Audit 
Report thereon. 

(iii) A copy of tho Review (Hindi and 
English versions) by the Govern
ment on the working of the Shel
lac Export Promotion Council, 
Calcutta, for the year 1983.84. 

(9) A statement (Hindi and English 
versions) showing reasons for dol&)' 
in layina the papers mentioned a~ 
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Sabha 
(8) above. [Placed 
No. LT-SS3.J8S]. 

in Library. See 

(10) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Processed Foods, Export 
Promotion Council, New Delhi 
for the year' 1982-84 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Processed Foods Export 
Promotion Council, New Delhi, 
for the year 1983-84. 

(11) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(10) above. [Placed in Library. See 

No. LT-554/8S]. 

(12) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian SiJk Export Promo
tion Council, Bombay, for the 
year 1983-84 along with Audited 
Accounts. 

(ji) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Silk Export Promo
tion Council, Bombay, for the 
year 1983-84. 

(13) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(12) above. [Placed in Library. See 
,No. LT-SSS/85] 

(14) 'Corrigendum· to the English ver
sion of the •• Annual Report and 
Audited Accounts of the Export 
Inspection Council and Export 
Inspection Aaencies, New Delhi 
for the year 1983-84. (Placed in 
Library. See No. LT-SS6/85] 

MESSAGE FROM RAJY A SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have 
to report the foliowing message received 
from the Secretary-General of Rajya Sabha : 

"In accordance wi th the provisions of 
rule nI of the Rules of Procedure and 
Conduct of Busineas in the Rajya 
Sabha, I am directed to enclose a 
copy of the Requisitioning and Acqui
sition of Immovable Property (Amend
ment) Bill, 1985, which has been 
passed by the Rajya Sabha at its 
sitting held on the 21 st March, 1985." 

REQUIsmONING AND ACQUISITION 
OF IMMOVABLE PROPERTY (AMEND

MENT) BJLL, ]985 AS PASSED BY 
RAJY A SABHA. 

[English] 

SECRETARY GENERAL: Sir, I Jay 
on the Table of the House tbe Requisition
ing and Acquisition of Immovable Property 
(Amendment) Bill, 1985, as passed by Rajya 
Sabha. 

12.08 hrs. 

ESTATE DUTY (DISTRIBUTION) 

AMENDMENT BILL 1985. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR

. DHANA POOJAR Y): On behalf of Shri 

Vishwanath Pratap Singh.. I beg to move 
for leave to introduce a BilJ further to 
amend the Estate Duty (Distribution) Act, 
1962. 

MR. DEPUTY SPEAKER : The ques
tion is: 

"That leave be granted to introduce 
a Bill further to amend the Estate 
Duty (Distribution) Act, 1962. 

TM motlo" was adopted. 

SHRI JANARDHANA POOIARY: I 
introduce the Bill. 

··The Annual R.eport and Audited Accounts were laid on the Table on 30th 
January. 1985. 

·Publi~ed in the Oazette of Indi~ ~tfa9rdinal1 Part 11 sectioq 2 dated 22.3~8', 
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UNION DUTIBS OF EXCISE (DIST~I
BUTION) AMENDMENT BILL, 1985* 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : On behalf of Shri 
Vishwanath Pratap Singh I beg to move for 
leave to introduce a Bill further to amend 
the Union nutics of Excise (Distribution) 
Act, 1979. 

is: 
MR DEPUTY SPEAKER: The question 

"That leave be granted to introduce 
a Bill further to amend the Union 
Duties of Excise (Distribution) Act, 
1979. 

The motion was adopted 

SHRI JANARDHANA POOJARY : I 
introduce the Bill. 

AnDITIONAL DUTIES OF EXCISE 
GOODS OF SPECIAL IMPORTANCE) 
AMENDMENT BILL, 1985* 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY) : I beg to move for 
leave to introduce a Bill further to amend 
the Additional Duties of Excise (Goods of 
Special Importance) Act, 1957. 

MR DEPUTY SPEAKER: The ques
tion is : 

caThat leave be granted to introduce a 
Bill further to amend the Additional 
Duties of Excise (Goods of Special 
Importance) Act, 1957." 

The motion was adopted. 

SHRI JANARDHANA POOJARY: I 
introduced the Bill. 

12.10 ·hr. 

MATTERS UNDER RULE 377 

[Translation] 

(i)' Need to bring Taleher Coal fields and Ib 
Valley Coal fields under one Separate Sub· 
sidiary Company of Coal India Ltd., with 
bead quarters in Orissa. 

SHRI HARIHAR SOREN (Keonj. 
har)-. : Orissa accounts for about 8% of 
the total coal production in the country. 

[Ellgllsh] 

AN HON. MEMBER: Not audible 
Sir. 

MR. DEPUTY SPEAKER : Please come 
nearer to the mike. 

[Translation] 

SHRI GIRDHAR I LAL VYAS : Why 
don't you ensure the proper functioning of 
the sound system,? 

[English] 

MR. DEPUTY SPEAKER : We will 
look into it. 

[Translation] 

SHRI HARIHAR SOREN: Orissa 
accounts for about 3'Yo of the total coal 
production in the country. The total coal 
bearing area in the State in Talcher and lb 
Valley coal fields is approximately 3,,000 sq. 
km. With only 10% of the total coal bear
ing area covered by exploration so far t the 
total reserves of coal established arc of the 
order of 5,800 million tonnes. Recent explo
ration activities have resulted in the dis
covery of thick coal seams to the west of the 
present minina areas in Talcher field. There 
is positive indication about occurrence of 
large deposits of coal around Oopalpur in 
Sundargarh district. Most of these coal 
resources are easily quarriable with low 
oever-burden to coal ratio. 

As the resources of coal available in 
Orissa are essentially of thermal arade, 
development and utilisation of the coal 

·Published in the Gazette of India. extraordinary Part II sec;tion 2, dated 22.~.8S 
··The speech was originally delivered in Oriya. 
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reserves should be awarded top priority. 
But practically. it is seen that due attention 
has not been given for the exploitation of 
coal reserves in Orissa. The main reasons 
of inadequate attention paid for development 
of coal fields in Orissa is that the Talcher 
coal fields and Ib valley coal fields are 
functioning under two different coal com
panies. I demand that for systematic and 
expeditIous exploitation of the coal reserves 
of Orissa and to ensure coordination and 
efficiency. the two coal producing areas in 
the State should be brought under the 
administrative control of a separate subsi· 
diary company of' Coal India Ltd., with 
headquarters in Orissa. 

[English] 

(Ii) ~eed to issue a commemorative stamp 
in the memory of Vir Surendra Lai, a 
freedom fighter. 

SHRI SRIBALLAV PANIGRAHI 
(Oeogarh) : Vir Surendra Sai was one of the 
foremost freedom fighters of our country. 
He led a revolt against the British rule as 
early as t 827 in Sambalpur and Chhatisgarh 
region which continued quite for long, keep
ing the foreign administration at bay. For 
his relentless fight against the Britishers, 
Surendra Sai was imprisoned for 37 years 
and he breathed his last in Asurgarh Fort 
JaiJ in 1884, far away from Samba)pur, his 
native place. Surendra Sai who lived for 75 
years from 1809 to 1884 spent half of his 
life in British jail for his uncompromising 
fight against the British rule. His patriotism 
and heroism were thus unparlaleled. 

But it is a matter of regret that this great 
national hero is yet to occupy the place he 
,deserves in our history. The Vir Surendra 
Sai Death Cen ~enary Committee formed by 
the State Government has initiated some mea .. 
sures to highlight his contributions and 
greatness. But its proposal as weB as request 
to the communications Ministry, Government 
of India to bring out a commemorative stamp 
in honour of this great national hero has so 
far not been translated into action. 

This beiDa rather overdue, the Com. 
munications Ministry should not further 
delay ill bringing out the Vir Surendra Sai 
Commemorative stamp. 

(iii) Need for takilll steps for pre,entiDg 
the reported killing of cows in thou
saDds ia West Germany. 

SHRI N. VENKATA RATNAM 
(TenaIi) : It is reported in the press that 
the West German Government bas decided 
to kill 2,60,000 of its cows to control the 
overproduction of milk. This has been 
rt!ceived in India as inhuman as the children 
of Africa and Asia are dying for want of 
milk, and there is a uniform uproar in the 
country. The Tamilnadu Government, ill 
order to upgrade its milk production, to 
assuage the religious feelings of its popula
tion, and to help the poor farmers, 
has written to the Centre to permit 
it to purchase one lakh. West German cows. 
The Centre is said to have accepted it in 
principle and has been negotiating with the 
EBC (East European Community). In the 
interests of our economy also, it is better 
for the Centre to purchase the. other cows 
for the same purpose as that of Tamilnadu. 
It is also advisable for the Centre to coo
vince the other States also in the direction. 

This matter is urgent as the cows are 
to be killed by the end of this month. 
Hence it is urgent for the Centre to prevail 
upon the Federal Republic of Germany Dot 
to kill the cows by the end of this month 
and start negotiations with BEC for pur
chase of all the cows either by the Centre or 
the States. 

(iv) Inadequate supply of water for Irrlga· 
lion in Than,awr District and need to 
settle Cauvery water Dispute 

SHRI S. SINOARAVADIVEL 
(Thanjavur): The agricultural operations 
in Thanjavur District, the granary of Tamil 
Nadu. are very much affected and tho 
economy of the District is shatte(od on 
account of the inadequate supply of water 
for irrigatioD, ·caused by the impending dis
pute over the aharing of Cauvery water 
during the last ten years. This year also tbe 
water position is cri~icat and there is no 
possibility of releasing any water for imp
tion. Local rains also caDDot save tbe 

'situation. Under these circunistaDcos, the 
farmors and agricultural'tabouren are very 
mIlCh worried about their future in ThaDj
avur District and their interest caD be pr0-

tected only by a qUick and fair solution to 
tbe issuo. Hence the MiD~te.. qf IrriPtIoD 
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should take all appropriate steps to aet the 
farmers of Thanjavur District their due share 
of wator in the Cauvery and protect them. 

(Trallslation) 
t 

<v) Need to check inDltration of smugglers 
and spies in Barmer and Kutch District. 

PR.OF. NIRMALA KUMARI 
SHAKTAWAT (Chittorgarh): Mr. Deputy 
Speaker, Sir. I would like to draw the atten-' 
tiOD of the Government under Rule 377 to 
,spying, illegal infiltration and smuggling 
activities being carried on in the Barmcr 
city, Rajasthan and, Kutch district adjacent 
to Pakistan border. Pakistani nationals 
iDdulging in such activities have been 
apprehended in Barmer many times. They 
are in collusion with the local shmugglers. 
The area of Bumer, adjacent to the desert 
of Kutch, is sparsely populated. Terefore, 
Pakistani spies take shelter in this area. 
Oftentimes, tbey move about in the area in 
the garb of beggars and lunatics and colJect 
valuable information. The hon. Home 
Minister should, therefore, issue special 
directives to the Border Security Force to 
check such infiltration. 

[E,.,Ulh] 
(vi) Need to Implement the recommendations 

of High Power panel on Minorities. 

SHRI G.M. BANATWALLA (Ponnani): 
I have to draw the attention of the Govern
ment to the need for implementation of the 
recommendations of the High Power Panel 
on Minorities. The Panel was appointed on 
10-5-80 under tbe Chairmanship of Dr. Gopal 
Sinah. The preliminary report of the Panel 
was received by the Government on 26th 
Januuy, 1981 and tbe final report on 14th 
June, 1983. 

The Panel had made a sample survey of 
nearly 80 diltrk:ts and found that the pliaht 
of minorities, principally, Muslim9, was bad. 
Tho Panel has made a number of important 
luucstioDs_ for the amelioratioJl of this 
miserable plipt. The final report bas been 
1,m, witb tho, Government ,for tho past 
more thaD ODe and a half years. It has Dot 
oven been placed OD the Table of this House 
,as ya. The previous Government }lad said 
that it attached tho hiabest importance to 
the' matter referred to the panel. Prime 
Minl.ter Shri Rajiv Gandhi has also ,taftlli 

in tho House on the Motion of Thanks on 
Presidential Address January 22, 1985 that-

"The problem of the minorities in India 
bas to be Ii ven special thouaht ••• ad 
our government will be doinl its best to 
try and start from the beginning and 
solve this problem once for all for a 
proper united India. " 

I urge upon the Government to expedite 
formulation of its' decisions on the recom
mendation of the Panel so that action for 
implementation is initiated without any 
further delay. The report and government's 
decision thereon have also to be laid on the 
Table of the Houses at the earliest. 

(vii) Need to sanction more posts of Judges 
for Goa, Dolman and Diu. 

SHRI SHANTARAM NAIK (panaji): 
In order to solve the problem of pending 
litigations in the various subordinate courts 
of the Union Territory of Goa, Daman & 
Diu, there was and there is a strong demand 
from the Members of the Bar and the people 
in general to create two posts of Additi onal 
District Judge -one for North Goa and the 
other for South Goa, and four posts of Civil 
Judge, Junior Division. For quite some 
time, the matter has been pending with the 
Central Government. 

In fact, the principle of "Justice delayed 
is justice denied" should be recognised right 
from the stage of creation of judicial posts 
and not merely from the stage of the 
administration of justice. It may be recalled 
that the President of India in his address. 
made on 17.1.85, to both Hc)uses of Parlia
ment, has promised that the government 
would take steps to render speedy justice to 
the people. 

I therefore, request the Central Govern
ment, specially the hon. Minister for Law 
& Justice to look iD\O the matter with top 
priority. 

(viii) Need to reConsider the decision to acquire 
Janel adjacent to the Eutera part of Tri· 
vandrolD CivD Airport for Air Force 
complea of Southerb Commancl. 

SHRI A. CHARLES (Trivan-
drum): While thanking the Government 
of India for starting the Southern command 
of the Indian Air Force at Trivandrum, I 
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may submit that the proposal to acquire the 
land lying adjacent to the Bastern part of 
the Trivandrum Civil Airport between 
Vatlakadavu and Chackai may create undue 
hardship to nearly one thousand families 
since this is a thickly populated area with 
high yielding coconut trees. There are more 
convenient Governmen t lands adjacent to 
the Airport. On one side of the airport is 
the sewage farm and on the other side is the 
huge campus in which the aquarium and 
physical education school are housed~ The 
aquarium has rematned closed for the last 
several years and the physical education 
school wants to be shifted from that campus 
in view of its close proximity to the Tra
vancore Titanium Products Ltd. Anyone of 
these campus could ea5i]y be used for this 
Project. 

Another important factor to be consi
dered is the risk involved in developing an 
Air Force Complex within the city limits 
where several lakhs of people, not to speak 
of the many hospitals schools, colleges and 
other Governmen t Offices are crowded, when 
there are other convenient and suitable areas 
available. The vast area of land in the 
Attipra village or the huge strip of land on 
the northern side of Velimalai very ncar to 
the land already acquired for the Air Force 
Complex (i.e. Akkutam area) wiil be more 
suitable. I would therefore plead that on 
humanitarian grounds the proposal to 
acquire the land between Vallakadavu and 
Chackai be dropped and steps taken for 
establishing the Air Force Projects choosing 
anyone of the above four sites. 

(ix) Need to declare 'llGADI' a closed holiday 
for Central Guvernment offices in Andbra 
Pradesh. 

SHRI AJOY BISWAS (Tripura West) : 
The festival of Ugadi which is the New 
Year's Day for Telugu speaking people of 
Andhra Pradesh has not been declared as a 
regular holiday for the last three years by 
the Central Government. Several representa
tions made by' the Confederation ot Central 
Government employees and other All-India 
organisations functioning in Andhra Pradesh, 
for declaration of Ugadi as a closed holiday 
for Central Government offices in Andhra 
Pradesb, were of no avail. 

Thouah it is. a restricted holiday many 
of the aecutive staff in Central Govern-

ment Department in the States cannot avail of 
it for administrative reasons. The local Cen
tral Government Employees Welfare Coor
dination Committee has declared 1S closed 
holidays this year and kept a provjaiOD of 
one more day ho Iiday for Ugadi supject to 
the clearance from the Department of Per· 
sonnel and Administrative Rerorms. But 
unfortunately this Department has not con
ceded the request. 

Ugadi is a prime festival in Andhra 
Pradesh and this year it falls on 22-3-1985. 
Hence I urge upon the Minister of Home 
Affairs to take an immediate decision to 
declare Ugadi as a closed holiday in respect 
of Central Government offices in Andhra 
Pr..tdesh in public interest. 

12.25 hrs. 

GENERAL-BUDGET 1985-S6-
GENERAL DISCUSSION 

AND 
SUPPLEMENTARY DEMANDS FOR 

GRANTS 1984-85-GENERAL-CONTED. 

[English] 

MR. DEPUTY·SPEAKER: Now. we 
take up further general discussion on tbe 
Budget (General) and Supplementary 
Demands for Grants (General): 

SHRI H. M. PATEL (Sabar-
kantha) : I rise to offer my observations 
on the Central Government's Budaet for 
1985-86. It is a well structured Budget. The 
Finance Minister took as his guiding themo 
an observation of the late Prime Minister 
that no section of the vast and diverse popu
lation of this couo.lry should feel unwanted. 
He had, therefore, attempted to see that 
all sections benefit from this Budget provj
sions and plans. Undoubtedly, the well-to
do and the rich bave benefited very consi· 
derably. This is given expression to by that 
deep thinking person and student of Budget, 
Mr. PalkhiwaJa, that this is one of tho 
finest Budgets he has ever .eon in tho last 
three decades. I t has allo been hailed by 
the Federation of Indian Chambers of Com
merce and Industry very warmly. I hope 
that when the President of the Federation 
gave expression to his pleasure, ho must 
also have realised that this puts the 
industrialists very much on thoir _tal. They 
have now to fulfil their various ptomiaes and 
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claims that they would achieve this that and 
the other certain concessions were liven and 
certain help was provided through fiscal 
policy and measures. They have indeed 
obtained through this Budlet all the con
cessions they ever asked for and even more. 
Therefore, those sections are very happy. I 
think, the middle class also should be happy 
becaUSe they also have benefited and will 
benefit considerably from the concessions in 
direct taxation that have been given in this 
Budget. But when we look at certain other 
sections of the people, the farmers, the less 
well-ta-do and the poor, then we begin to 

have some doubts as to the benefits con
ferred upon them by this Budget. The 
farmers have been promised, for instance, 
remunerative prices. The Finance Minister 
recognises the desirability of their receiving 
remunerative prices. But the only concrete 
proposal that he has made in this connection 
is that name of the Agricultural Prices Com .. 
mission which determines these prices, will 
be changed and the term of 'Cost' included 
in that. One wonders whether until now the 
Prices Commission took no account of cost 
of production at all. It would seem to be 
so; otherwiset there would really be no 
necessity for now laying emphasis specifi
cally on the word 'cost'. Cost of prodUction 
is conceded to all industries when prices are 
fixed. But so far as the farmers are con
cerned all maDner of excuses are trotted out, 
for not fixing their prices on the basis of 
cost of production. One can only that hope 
s'inceit is the Finance Minister's intention that 
farmers' interest, should be safeguarded that 
hereafter prices will be determined with an 
honest attempt at basing them upon cost of 
production arrived at a very reasonable 
manner. He has also offered small and 
marginal farmers hope by saying that he is 
going to introduce a crop insurance scheme. 
Crop Insurance Scheme would certainly be 
a very welcome thing. The only difficulty is 
that it is not so very easy to implement. I 
had myself, when I had an opportunity in 
this regard, asked the Ocneral Insurance Cor
poration to try out crop insurance in limited 
areas with a view to finding out what difB
culties w,\uld have to be overcome if we 
wanted to introdcue a crop insurance scheme 
in a very general way. I hope that some 
report of this experiment must have been 

available to the Finance Minister before he 
decided to announce on the floor of the 
House that he will be introducing this crop 
insurance scheme. Crop insurance scheme is 
a very complicated matter and I would only 
offer one suggestion to the Finance MiDister 
that he proceed experimentally and sIow1y 
in this direction. If the results of the initial 
pilot projects are found satisfactory, he can 
then introduce it speediJy in the whole coun
try. But It would be a very 'unfortunate 
thing if having introduced it you have to 
find that you have to withdraw it. Similarly, 
as far as other poorer sections are con
cerned, a social security scheme is offered, 
employment guarantees are also offered, but 
however welcome these schemes may be, 
they are not going to be easy to implement 
with the administrative machinery that we 
have at present. We can no doubt create 
satisfactory administrative machmery but 
that again wilJ take time. I hope that he 
wiJJ go about it in a very determined but 
cautious way so that it can really be made 
a success. 

A vital point which has been brushed 
aside some what lightly is the question of 
prices. The Finance Ministry and the 
Finance Minister have claimed that this 
Budget will not lead to in.flation or increase 
prices and if there is an increase it will be 
of a very minor nature. I hope that their 
optimistic assessment turns out to be corr .. 
ect but I see no reason for such optimism. 
They talk complacently of the amount of 
deficit financing which is of record nature. 
For the year 1984-85 they had envisaged a 
deficit of Rs. 1,773 crores but by the end of 
the year they expect it to rise to very nearly 
Rs. 4,000 crores. Therefore, they say that 
this year's estimate of deficit financing, 
which they will have to face, being lower 
than Rs. 4,000 crores, that is. Rs. 3,400 
crores, we need not apprehend any larger 
degree of inflation than the one which we 
have had to face during 1984-8'. I think the 
way to look at it should have been this that 
the original deficit expected by the previous 
Finance Minister was Rs. 1,773 crores which 
is actual fact rose to Rs. 4,000 crores: 
there is no reason to think that the deficit 
estimated for 1985·86 at as. 3,400 crores 
will remaill· at as. 3,400 cror. or be 
perhaps less and not morc. 
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If it is more, if it increases at the ,tate at 
which last yearts ddicit estimates rose, then 
I think there would be a very difficult situa
tion. The possibility of inftation is a very 
&rim reality. No doubt, the Finance Minis
ter says that we have a good stock of food
grains, there is adequate reserve of foreign 
exchange and, therefore, by watching the 
situation closely, we wi1l be able to keep 
inflation under check. I hope that Finance 
Minister's efforts will be successful, because 
none of us would really like to have inflation 
t\.lDning riot. But, I am afraid, in such 
matters it is wiser to go about more cau· 
tiously. Here is a great risk taken, which 
is virtuaIJy a gamble on monsoon. If 
the 'monsoon is statisfactory, then the 
prospect of deficit financing being con
tained at a reasonable level will be some .. 
what greater. But, heaven forbid, if it fails, 
the possibiJity of a disaster cannot light1y 
be brushed aside. 

It must not be forgotten that the 
Finance Minister bas not kept away from 
taking other steps to increase his resources 
and they must inevHably lead to an Increase 
in prices of essential commodities. All'eady, 
the psychology of the peopJe being what it 
is, and the normal behaviour of the business 
community in this country being what it is, 
within 24 hours of the announcement of the 
budget, the prices of all manner of commo
dities, including essential commodities have 
gone up, and they will go up more. The 
result of fresh indirect taxes that have been 
imposed, or increases in the case of existing 
levies, wiIJ further push up prices. The price 
of kerosene has risen considerably, very 
substantially. The price of cooking gas also 
has gone up very QPpreciably, aDd it is not 
an item which is consumed only by the rich. 
With the increase in taxes on crude, the 
prices of petroleum products have gone up. 
Transport costs will go up and the cost of 
a number of other items will go· up consi
derably, and as time goes on, the increase 
will be considerable. 

It must not also be forgotten that the 
railway budget, which for various reasons, 
is brousbt as a separate budset, has in
creased paasenpr fares and freights. The 
effect of the railway budaet will be to raise 
prices Coo. 

G6,..ral 

Likewise, 'he publiC sector enterpriscs, 
which are monopolistic in nature, have now 
been given the liberty to increase their 
prices, in order that they may generate 
resources for meeting their commitments 
and for eJpansion. FuIJ advantage is being 
taken of this right by some of the units. 
Oil companies have done so. Coal India has 
certainly not lagged behind. The posts and 
telegraphs and telephones have raised their 
tariff. If every public sector unit thus in
creases the rates on its own, you can 
imagine the effect it would have on the price 
situation general1y, thus hitting the common 
man. All in all, 1 would say all these various 
indirect taxation proposals that have been 
made wiU have a very serious effect on the 
prices and the price rise will be very signi
ficant indeed. 

It is also interesting to note that the Cen
tral Plan provision this year is more or less 
the same as in the last year. Fortunate)y, I 
think, the Finance Minister has made 
generous increases to the State Govern
ments and the State Governments ought, 
therefore, to be able to increase their pro
duction through their enterprises. They 
should be able to make satisfactory contri
butions for the benefit of the society. But 
the Plan development so far as the Central 
Government is concerned bas been kept 
stationary. This may now be altogether bad 
because if the plan provision has been raised 
further the deficit financing would have been 
ever higher. 

I do not know to what extent there has 
been coordination between the various objec
tives and the budget provision to meet 
those objectives. In regard to conservation 
to which the Prime Minister attaches great 
importance, the provision that has been 
actually made is small. It is proposed that 
five million hectares of waste land wilJ be 
vegetated, will be made green land. For 
greening of five million hectares of waste 
land and afforestation etc. only Rs. 54 
crores have been provided. Althoup the 
object in view is very sound, the provision 
necessary to carry' out a scheme has not 
been adequate. May be there are some 
special reasons for it, but I am rather 
surprised why in a matter of such impor
tance, sufticient provision has not been 
made. 
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[SlId H.M .. Pat./] 
TIl- I thiDk same comment is neces • .., 

OIl tbe fact that no attempt ~ .. been made 
to reduce non-plan expenditure. Tho Pinaace 
Minister refers to tbe fact tbat derence 
_penditure, interest payments and subsidies 
OD fertilisers, food etc. take away over 70% 
of Doa-plan expenditure. He also aays that 
the DOD-Plan expenditure is continuously 
rising. But be has made no specific attempt 
at ecoDOmy. It would seem that he has come 
to the conclusion that it is not possible. 
Nevertheless many new schemes are pro .. 
poacd which must inevitably increase expendi. 
ture rather than reduce it. 

In reaard to tbe black money, the Prime 
.Mlnilter has said that they would make a 
determined attempt at controllina and 
eliminating it .- and the Finance Minister also 
refers to the flow of black-money no parti
cular steps have been takeD even to curb it. 
Certain fiscal proposals have been made for 
the reduction of tax rates etc., abolition of 
eltate duly and so on. All tbeso may make 
people behave more honestly. But mere 
behaviour does not mean that black-money 
will not continue to be generated. Liberalisa· 
tion of general and economic policy will 
also movo in the direction of generating less 
black money. 

But it is not clear as to how many con
trols are 10ini to be removed and to what 
extent. Controls, to my mind, do generate 
black money as they provide the temptation 
to aenerate black money. I think however 
many more measures are necessary in order 
to curb black mooey effectively. In fact, one 
of the striking things about the Finance 
Minister's Budget speech is that though it 
great many sentiments and in which 
principles are enunciated which are un
exceptionable, it remains mere enunciation 
of principles aod expression of sentiments. 
The concrete measures that have to be taken 
in order to see that those sentiments become 
a reality are not to be found. 

Before I 10 further, I would like to 
con&ratulate the Finance Minister on ODe 

other tbiDI. He says that his taxatioD 
measures etc. are conceived in a time frame 
by which presumably he mtans that h' will 
10 OG mavinl in thil dircctioD for the nat 
of tho life or this 1-&rliament, I&y, five yean. 
Thil ia vtlr'/ D~lary if the tax·payen are 

0..,. 
to believe that they caa rely upon the 'act 
tbat whatever .pI the Finaace Minister or 
the GovorameDt haa takeR w.nl contioue for 
a period of time. Then alone they will be 
encourapd to make long term investment 
I think it is a very wile thiDa that the 
Finance Minister has done to say that this is 
his intention and he iSt of coune, also 
fortunately in a positioa to give effect to 
this particular lioe of actioD. 

Sir, I think I·have dealt with most of 
the points that need to be reforred to. I 
would only like to say thi •••. 

MR. DEPUTY-SPEAKER : More 
Members are thero from your Party to 
speak. Twcoty---ei&ht minutes are allotted for 
the Janata Party. There arc six more Mem
bers yet to speak. 

(Int~"uplio", ) 

SHRI 0.0. SWELL : You have not 
touched more important points-how 
to generate resources. 

SHRI H.M. PATEL: How to generate 
resources is exactly what the Finance Mini
ster should have told us. I agree. 

SHRI G.G. SWELL : You could 
suggest. 

SHRI H.M. PATEL: I can suggest and 
of course, there is DO reason why I should 
not do this and if there were time, I will do 
it. 

SHRI RAM PYARE PANIKA: None 
from your side is suggesting the aeneration 
of resources. 

MR. DEPUTY-SPEAKER : Let Mr. 
Patel speak. Why people are interruptinl 
like this? 

SHRI H.M, PATEL; I am 8lad that 
they are advising me as to what I should 
say and what I should not. 

SHRI G.G. SWELL: It is only to make 
the debate meaningful. 

MR. DEPUTY ·SPBAKER : It cannot 
be argued like this. Lot him spcU aud when 
you have; thfl opportani". you CAD point, out 
these thinss. 
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PROF. MADHU DANDAVATB: Sir, 
ho is almost suggestiDJ that he should take 
over as Finance Minister! 

SHRI H.M. PATEL: Mr. Swell is feeling 
uahappy. 

SHRI G.G. SWELL: Your criticism is 
all DqJative. Give us somethin. positive. 

SHRI H.M. PATEL: Mr. Deputy
Speaker, Sir, I am astonished at Mr. SweI19s 
lack of comprehension. He thinks that all 
that I have said is negative. I thouaht ••. 

SHRI G.G. SWELL: Mostly. 

SHRI H. M. PATEL: I am glad be at 
least concedes that it is mostly negative. 
Well, I think the Finance Minister will be 
very happy if he receives such negative com
ments only; comments of the kind that I 
have made, if they are regarded as negative, 
then heaven heJp the Finance Minister He 
will find that most people's comments 
including those of his partymen most offen
sive, most aggressive, whereas I have not 
been aggressi ve at all. On the contrary I 
have attempted to see what virtues there are 
in his proposals. 

I have emphasised the virtues rather than 
the shortcomings. There are shortcomings 
and I think, it is desirable that they should 
be brought to your notice to see that they 
are removed. You may, if it is still possible, 
keeping an open mind to remove them. I 
think, there is no reason why an approach 
of this nature should not be welcomed. If 
they do not welcome it and if they peefer 
that more aggressive and more offensive 
observations should be made, I shall bear 
that in mind for my participation in the 
debate, in future. 

PR.OP. MADHU DANDAVATB: Sir, 
allow me more time so that, I will satisfy 
those hon. Members. 

SHLU o.G. SWELL: I am not the 
Pinance Minister. 

[Tralls/allon] 

SHRI ZAINUL BASHER. (Ghuipur): 
Mr. Deputy Speaker, Sir, I rise to support 
the, Bud" presented by the Finance Mini. 
ster. May doubts have been cxpteIsed 

about this year's Budlet. These doubts have 
arisen in the minds of the Opposition as 
well a. the Rulin, Party Members. 

12.51 hrl. 

[SHa{ VAKKOM PURUSHOTHAMAN 
in 1M Chair] 

The biggest cause of tbese doubts 
is the praise showered by big indus
trialists, big businessman and those persons 
who have been pleading for free trade for 
many years. This has strengthened the 
doubts further. Just now our former Finance 
Minister, Shri Pate) was speaking. Shri Patel 
has also appreciated tbe Budget approach in 
many respects. When he himself was the 
Finance Minister, he could Dot gather 
courage to do certain things which have 
been done in this Budget. His appreciation 
of the Budget has also- created doubts. 

Mr. Chairman, Sir, during the lona 
period of rule by Pandit Jawahar La) Nehru 
and Smt. Indira Gandhi, certain values had 
come to be accepted in this country, these 
values being the establishment of a sociaJistic 
pattern of society, development throuah 
plannina. mixed economy with preference 
to Public Sector over Private Sector, exclu
sive control of Public Sector over the infra
structure, more burden of tax.ation on the 
rich and a1Duent sections and relief to the 
poor and weaker sections, controlled 
economy wi th the aim of checking the ten
dency of profiteerina and higher incomes and 
raising the poor and weaker sections above 
the poverty line to the max.imum extent. 
Over the years, these values have formed the 
basis of our Party'. policies and aU the 
Bujlgcts presented in this House have 
followed these policies scrupulously. But the 
Budget presented this time has deviated a 
] ittte from these prinCiples. What is tbe 
extent of deviation, the likely impact of this 
Bud.et on these principles and to what 
extent will the future economy of the country 
be based on tbese principlea? All tb .. thiDp 
will be answered by tho Finance WiDi.tor in 
his reply but this doubt is IcttiDl strOD&« 
that we have moved from left of the centre 
to right of the centre. Oar economic policy. 
so far, has remained tilted towards left of 
the ccntre. But witb this Budget a doubt has 
been created that we have moved towards 
riaht of tho cooke. 
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[Shrl Zalnul BasM'] 
In the past. we have been imposing taxes 

PD the rich and aiDuent people and giving 
relief to the poor. We expanded the Public 
Sector and gave preference to it. If the 
Public Sector has not come up to the 
expectations then where lies the fault and 
who is respoQsible for it? Why did the 
people who were entrusted with the respon
sib~lity raU to discharge it and why was no 
improvement made? Was the system wrong 
or was the policy defective? What are the 
causes of losses? Was the management 
deficient? The Finance Minister has to 
answer these questions. If the policy or 
system was not bad and the management 
was deficient then there was nothing wrong 
with our policy. 

Mr. Chairman, Sir, in this' Budget, 
for the first time, the Private Sector has 
been freed from a number shark less. 
MODopoly Houses have been given conces
sions. Estate Duty has been abolished and 
concessions in Wealth Tax, Corporate Tax 
and Income Tax have been given on a 
large scale. The poor and the common 
people have been adversly affected whh 
increased rates of excise duties. The prices 
of kerosene ort, cooking gas, soap. and 
vegetable oil have gone up. I am not refer
ring to the increase in prices due to the 
Railway Budget. I am only talking of the 
hike which has resulted due to this Budget. 
Kerosene oil and cement have become 
costly. Mr. Chairman. Sir. the prices of 
bidis, which are smoked by the poor, have 
also gone up. Pan Masala too has become 
costly. Most of the commodities have 
become costlier due to increase in duties on 
petroleum products. Mr. Sharma chews 
pan. I do not. Main}o peeta hun woh nahln 
mehngl hui hal (wrat I consume has not 
become costly. 

SHRI RAM PYARB PANIKA: 
Ha""n Ink, /)lIn, par kuchh shanka hul hal 
(We hive some misgiving about what he 
G:oDSumes). 

SHRI ZAINUL BASHBR Main 
cilatette peeta hun. (I only smoke ciaarettes) 
aud 1 do feel it shl.)uld not be smoked. 

Mr. Chairman, Sir, tho tax import on 
petroleum products will definitelY lead to 
increase in prices. Enhancoment in railway 

GeM,,,1 

fares and freights wilJ alto increase the 
price of every commodity. Who will bear 
the burden of this increase in prices? This 
burden will not be borne by the aftluent sec
tions or Income tax payers, Corporate tax 
payers, big industrialists or businessmen be
cause their transport expenses are adjusted in 
the income tax. The Public Sector Companies 
will also not be affected because the Govern
ment will take witb One band and pay with 
the other. It is the people living in villages 
and the common man who will have to pay 
more for travel. The hike in prices due to 
increase in railway freight wiU also be borne 
by them. 

13 lars. 

On the one hand you are increasing tbeir 
burden by imposing taxes, on tbe other hand 
you are increasiog the railway fares and 
freights which again will be affecting the poor, 
who are non.taxpayers. This increase will not 
affect the taxpayers because they will get 
rebate in income tax by including the increase 
infares in their transport expenses. It will 
increase the burden of the poor and they will 
become poorer. The hike in bus, rail and air 
fares is due to increase in the tax on petrole
um products. I think the enhancement in rail
way fares is also because of the increase in 
duties on petroleum products. That increase 
has been included by the Railway Minister 
in his Budget and if he has oot done so he 
may possibly further increase the railway 
fares which will escalate the prices further 
thus affecting the poor. Rtlief has been 
provided only to four to five million tax
payers, and amongst them also. those tax
payers who are paying more tax have been 
given more relief and those who are payina 
less amoun have been provided with Jesser 
relief. I a110 welcome the relief provided by 
the Prime Minister to the poor. I do not 
want to overlook that. For example, crop 
insurance is a welcome step. This i. a 
revolutionary scheme for the farmers. The 
farmers of the entire country will be bene
fited by this scheme. This is a very lood 
beginning and it is hoped that in futu~~. 
this will be extended to other crops as well. 
I want to thank the Finance Minister for 
the Social Security Scheme also. I praise 
him for including this scheme in the Budget 
but presently it will cover only 100 di.tricts. 
What will be the criterion for selectina these 
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100 districts? My submission is that it 
should cover the whole of the country 
limultaneously. 

Mr. Chairman, Sir, I am concerned 
about one more thing to which I W,lOt to 
draw the attention' of the Hon. 'Finance 
Minister in particular and also that of the 
Government. Under the anti poverty pro
grammes like National Rural Employment 
Programme, and National Rural Landless 
Employment Guarantee Programme, a lot of 
good work has been done in the villaaes 
during the last 2 to 3 years and a large 
number of people have benefited by way of 
empl0rJDen t. 

They are coming above the poverty line. 
We were expecting allocation of larger funds 
for these programmes because we have seen 
the miracle of these programmes in the 
elections wherein we got massive support 
from the people. But I am sorry to say that 
the Hon. Finance Minister, has maintained 
the status quo. 

[Englilh] 

SHRI Y.S. MAHAJAN: The Finance 
Minister has promised more, money if 
necessary. 

SHRI ZAINUL BASHER: The Finance 
Minister should know that it is necessary. 

,I 

[Tranllation] 

The result of maintaining status quo 
will be that the funds allocated will be con .. 
sumed by the ongoing projects and there 
will be no funds avaiJable for the new pro
jects. Rs. 400 crores will be spent under 
NREP on the ongoing projects and they will 
have no money for the new projects. I 
would like to submit through you that the 
Hon'ble Finance Minister, who is luckily 
present in the House, should look into this. 
NREP and Landless Bmployment Guarantee 
Programme are revolutionary steps and have 
done a miracle in the whole country by pro
viding employment, and by liftiog the 
people above the poverty linc. These Pro
grammes have not been funded to the Qtent 
we were expecting which wi II hi t the poor 
bard. 

G,,,,,al 

THB MINISTER OF PINANCB 
AND COMMERCE AND SUPPLY (SHRI 
VISHWA NATH PRATAP SINGH): It 
will be done. 

[English] 

There were elections in several States 
and the State Governments could not fin aliso 
the programmes. So far as anti-poverty 
programmes are concerned. we are com
mitted and we will commi t resour~s for 
tbole. 

SHRI ZAINUL BASHER: I am very 
happy. 

[Translation] 

The self-employment scheme for educated 
unemployed is a very good scheme. People 
are getting benefit out of it ...... (lnterruptions) 
Irregularities have come to notice in the 
matter of disbursement of funds. The 
deserving people do not get the money. The 
greatest shortcoming in it is that money is 
disbursed by government officials only. 
Charges of corruption have also come to 
notice that some we)J off person is lettiog 
money in the name of his son, nephew or 
brother. Money is going to same family 
under two or three names. The people 
belonging to weaker sections like harijans 
and other backward classes for being 
deprived of this benefit. Will the Finance 
Minister see to it that the representatives of 
the people are involved in the disbursement 
of funds. 

He knows who is poor. He can dis
criminate between two deserving person';. 
He will get the money disbursed to only 
deserving persons. If the representatives of 
people arc involved in the proper implementa
tion of employment schemes, then such 
complaints can be removed. I would like to 
draw the attention of the Finance Minister 
towards Eastern U.P. He was Chief Minister 
of U.P. also and, fortunately, he comes 
from Eastern U. p. The part of the country 
is very much poverty-stricken. The people 
of Eastern U.P. had made lots of sacrifices 
for the country·s inclependence but DOW they 
arc being ianored. III population il 38 
percent of tbe total population of Uttar 
Pradesh. You will be lurprised to know 
that the rate of arowth of populadon in 
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rShri Zainul Basherl 
Eastern. U.p. has come down whereas it has 
increased at other places.. In 1952, the 
population of Eastern U.P. was 39 percent 
of the total population of U.p. In 198,1 it 
came down to 38 percent i.e. there has been 
a decline of 1 percent. But tbe density of 
population has increased. Agriculture is the 
main occupation there. The percentage of 
smatl and landless farmers in Eastern U.P. 
is 82 whereas in Western U.P., their per
centage is only 72. Unemployment problem 
is also there. You will also be surprised to 
know that the number of unemployed 
.,ersons in Eastern U.P. is half of the total 
number of unemployed persons in' Uttar 
Pradesh whereas its population is only 3R 
percent. 

Eastern U.P. was already Jagging 
behind in the matter of industries 
and the same situation still continues. 
An the new industries are beina set up in 
Western U.P. The Finance Minister is 
aware of the problems facing Eastern U.P. 
I know that U.p. Government have certain 
limitations and they are helpless so far as 
the development of Bastorn U.P. is con .. 
cerned. I request the Finance Minister, who 
had been the Chief Minister of U.P. also, 
to use his good offices and make special 
provision for the development of the Eastern 
parts of U.P. in the Seventb Five Year Plan. 
The Central Government should take over 
this responsibility and take steps for the 
development of Eastern U.P. as has been 
done for the development of hill areas, desert 
areas, the North·Eastern region and Kashmir. 
With these words I thank you for giving me 
ample time to speak. 

[English] 

DR. KRUPASINDHU BHOI (Sambal
pur) : First I congratulate the Finance 
Minister and our hon . .Prime Minister, Mr. 
Rajiv Gandhi because this budget is a bridae 
to the Twentymst cencury. 

To begin with, permit mc to quote a 
Sanskrit sloka : 

Ayam Nljah parDv.tl. GaM"" I",hu. 
chetam. Udara charilimam til. Jlasudhall1tl 
Kutumbakam. 

I will 8ive the Snalish translation : 

Gen"al 

Mine and thine are from a misanthrop 
mind. where as a pbiJanthrop treats the 
world as a single family. 

That is the culture of India which bas 
been demonstrated by Pandit Jawaharlal 
Nehru. followed by Shrimati Indira Gandhi 
and our dynamic Prime Minister who has 
shown in action in this budget which is a 
barometer to gauge his mind. Mr. Raiiv 
Gandhi inherited a grey matter To make a 
modern India he has inherited the blood of 
Jawaharlal Nehru and Shrimati Indira Gandhi 
and to curb the unholy trivelli of corruption 
he bas inherited the blood of Feroze Gandhi • 
He wants to show to the world that he' can 
make our country and the third wtrld a 
Rama Rajya according to the wishes of our 
belowd ex Prime Minister, Shrimati Indira 
Gandhi who has died and gave the last drop 
of her blood for bridging the nation. 

J will not go into the details of the 
budget because I am not a man from this 
particular faculty. So, according to Mr. 
Rajiv Gandhl-he was speaking on the I 
Budget in 1982-83-1 quote: 

tl An expanding investmen t programm 
needs an increasing volume of resources. 
The resource mobiJisation does not seem 
to match the requirements. Government 
finds that there is a tendency on the 
part of various sectors of the economy 
to look upon concessions as the only way 
of improving their sagging fortunes. If the 
required development resources are to be 
raised without inflation, there will have to 
be a greater readiness on the part of the 
people who can bear further taxation to 
shoulder additional burdens." 

Whether we are happy with the budget 
or not, while considering the budget, we 
should think that it is for an individual, 
keeping in mind Char vaka who says: 

Yavat Jeevet sulcham leevet, Rina",. 
kritwa ,m-itam pibet Bhalmihhootalytl 
dehasya pUlIQragamtlflm Kuta". 

It mean~ this is for our jnc1ividuaI con
solasion. But we have fixed the parameters 
of resource mobilisation in the budget. Sbri 
H. M. Patel. the ex.Finance Minister bas 
aborately congratulated our Finance Mini
ster saying tb,( the problem which he could 
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not solve the new Finance Minister is trying 
to solve it. 

Sir, tbe hone Fi~ance Minister comes 
from the place of holy Triveni of Jamuna. 
Oanaa and Saraswati. For that reason be 
has tried to resolve the crisis. Mr. Patel 
said that inflation is a must in this deficit 
budget of over Rs. 3000 crores. I will tajk 
about resource mobilisation a little later but 
here I would like to say that the eminent 
economist, Nani Palkhiwala who has always 
been criticising the budget has praised it 
this time. The Chambers of Commerce are 
praising the budget. The men in the villages 
who do not have access to the press are 
also welcoming the present budget. The 
Defence which required to be given pre
ference has-rightly been given the preference. 
My friend from the Opposition mentioned 
that 70 per cent of the programmes under 
20·point programme Jlave not been imple
mented throughout the country. Excepting 
a few State!> which are not in a mood to 
implement this programme because where 
there 'is poverty they ""iII be the gainer, in 
all Congress (0 ruled States the programme 
has been implemented very nicely. 

Shri Janardhana Poojary, the Minister 
of State in the Ministry of Finance has 
pointed out that the banking people are 
creating very much hindrance in the grant 
of loans under ARP. IR DP and Sc1f Emp· 
loyment Guarantee Scheme. Here I would 
also like to point out that in so far as 
Orissa is concerned the quota has been 
fixed by the State Government and all tbe' 
blocs are not getting an equal quota. 

Sir, as has been suggested by Shri 
Rajivji f\everal times I have also suggested 
that Central monitoring system should be 
there in the Finance Ministry to see that 
the inrra-str\1cture of the country grows. 
Availability of coal has been increased' to 
147 million tonnes and it is expected to 10 
up to 1 S6 million tODnes quantitatively. But 
what is the caloric value of coal extracted? 
We are for modernisation and expansion. 
The quality of coal being poor is given at 

an excuse by the power-I)'lants in the State 
aector. There is 60 per cent capacity utili
.ttion of the power-plants under NTPC but 
it is ooly 40 per cent in regard to tbose 
Who ate Older State CODtrol, Here I would 

like to SUllest that coal slurry projC(,.~ which 
is prevalent in Australia can be tried here. We 
have spent 97,000 crf?res in the public sector 
UDdertakins - although the Minister said it is 
1,10,000 crores--whercas they are behaving 
like big monopo}isttf. A little earti!!! I had 
pointed out about the slippages in the steel 
plants. In regard to Haldia complex the 
slippages are to the tune of 84 months. Why 
there are slippages ? 

We are always trying to import foreign 
technology. In that context, I would sub
mit, we are not revamping our natioDal 
research laboratories. They should be made 
up-to-date in order to absorb foreign tech
nology. All imports of technology should 
be done through all these expert bodies 
which are there. We have got 38 national 
research laboratories. The scienrists there 
are underworked. Our late Prime Minister, 
Shri Jawaharlal Nehru, was instrumental in 
starting these research laboratories. 

Then, I would like to submit that the 
Coal Slurry Process and Gravity Flotation 
Process should be tried in our power plants. 
There is a sanctioned capacity of the order 
of 19 thousand MW but we have achieved 
] 4 thousand MW, I think we will achieve 
another 2 thousand MW in the last year of 
the 6th year plan. 

Sir. I beg to submit that the people 
cannot get the benefits of economic develop
ment uDtil and unless family planning pro
gramme gets topmost priority. There is a 
very big population explosion. We have 
poverty in the midst of plenty. We must 
utilise the services of ladies to mobiJise the 
family welfare programmes. Otherwise we 
cannot achieve the goal which we signed in 
Alma Ata Declaration in 1977. We cannot 
achieve the coal of 'Health for all' enunciat
ed by our late Prime Minister by 2,000 A,D. 
Only 3% of plan outlay earmarked for 
Health programmes. This is a matter of 
great concern to us. There should be a 
Resolution on this subject in this House. 
There should be more funding for these 
schemes. 

Sir, western Orissa has always been 
neglectea since independence. Our late Prime 
Miniatcr Mrs Indira Gandhi gave cJearance 
for Talcher-Sambalpur railway line. But io 
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tho name of late Prime Minister. the Itawah 
railway line has been sufficiently funded but 
only a meagre account was allotted for this 
project. Only Rs 1.50 crOTe is allotted for 
this project; it should be increased. The 
foundation stone for Railway Division and 
Railway line was laid by Shri Ilajiv Gandhi, 
tbe then General Secretary and Member of 
Parliament. For the Sambalpur railway 
division no money has been provided ror. 
There should be sufncien t money provided 
for this purpose. 

Sir. there are various leakagcs which 
should be plugged. The Railway Depart
ment is always telling us that they do not 
get sufficient money feom out of the Plan 
outlay. But these leakages are there, and 
they should be plugged and there should be 
a proper monitoring system in respect of 
our public secter undertakings. It sbould be 
monitored by a computer by the Finance 
Minister, in his chamber. This computer 

. system will tell us whether our public sector 
undertakinas work properly or not. For that 
reason the Ministry should have a better 
monitorins system to monitor public sector 
undertakings for better mobilh.ation of our 
internal resources. 

A big deficiencY in the NALCO complex 
in Orissa is the escalation of cost by lOO'X), 
But in Tomago of Australia, Messers, 
Pschiny Ltd. have installed one project can .. 
taining up-to-date techaology. only with 
25% cost escalation, and not more. Now, 
here, we are spending nearly Rs 2400 crores 
instead of the original cost of RI. 1200 
crores. There is 1000/0 escalation in cost. 
This has been going on in all our public 
sector undertakings. 1 request that the hon. 
Minister should take necessary remedial 
measures in this regard. 

MR. CHAIRMAN : Please conclude. 

DR. KRUPASINDHU BHOI: I am 
comins to the last point. Sir, there will be 
criticism from the OppositioD, III this COD

text, I would like to quote a 'sloka' in 
Sanskrit. 

Udyali yadi bbanuh paschimadig vi· 
bhale. . 

Prach.1Jati yadi meruh sheettam yati 
kahDihJ 

Supplemtntary bema". ]68 
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Vikasab yadi padmah parvalanam shik
hagee, 

Na chalati Kbalavakyam sajjananam. 

Even if the Sun rises in the West, even 
if the mountain moves, even if the fire be
comes cold, even if lotus blooms in tbe 
mountain crevice, the voice of the sales 
cannot be choked by tho evil designs of the 
wicked. The voice of sages, voice of 
Mahatma Gandhi, Pandit Jawaharlal Nehru, 
Shrimati Indira Gandhi and now Sbri Rajlv 
Gandhi has been re1lected by our holy 
'Triveni' leader, the hone Finance Minister, 
in his Budget. 

[Translolion ] 

SHRl VIRDHI CHANDER JAIN 
(Barmer) : Mr. Chairman, Sir, the 
Finance Minister has taken some bold steps 
in the Budget presented by him for the year 
1985 -86 ...... (lnttrruptions) •.• 

I shall try to conclude my speech early, 
but I shall have to say something. I belong 
to a desert area, so, please show me some 
consideration. 

In the Budget for the year 1971, the rate 
of income-tax was increased to 93 per
cent but now it has been reduced to 50 per
cent. The purpose behind it is to eradicate 
black money and to check tax evasion. If 
this purpose is served, then this will be a 
praiseworthy step. The Budget will be eva
luated from this point of view. The Finance 
Minister has stated that income-tax evaders 
will be dealt with under penal provisions and 
deterrent action will be taken against them. 
Previously, the income-tax authorities used 
their discretion and if somebody made 
payment of income-tax arrears even after the 
raid, no action was taken against him. But 
now penal action will be taken. It would be 
possible to implement the provisions properly 
if deterrent punishment is awarded through 
special courts. Its success depends on how 
this scheme is implemented. 

Secondly I there was i de8cit of Rs. 1773 
crore in last year's Budact which haa' 
Il'own to B.s. 4,000 crores DOW. This year's 
bUdaet shows a deficit of RI. 3,379 croro. 
We could Dot control the situation when 
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there was a deficit of Rs. 1,773 crores in 
the Budget for the year 1984-85 and this 
deficit has increased to Rs. 4,000 crores 
nbw. At that time there was a deficit des
pite a good crop. In this way how can we 
expect that the situation will improve and 
deficit financing can be controlled'? In the 
present circumstances. I apprehend deficit 
financing might go upto Rs. 1 S ,000 crores 
during the Seventh Five Year Plan and it 
will be difficult to control the situation. 
Stringent mea,sures should be taken in this 
regard. In this connection we would also 
not like a cut in the Plan. We would not 
like either heavy taxation or heavy borrow
ings. Now the question arises how to meet 
the situation. It is a very challenging ques
tion. We have not so far been able to con-

trol the managements of our public enter
prises in which we have made investment to 
the tune of crores of rupees. We are not 
even getting interest on this investment. 
More attention is needed to be paid in this 
regard. It is absolutely necessary to ensure 
efficient administration of public enterprises. 
According to the present practice, lA.S. 
officers are appointed as their Chairman and 
Managing Directors, who have no experi
ence in that line. Therefore, they prove an 
utter failure there. I suggest that persons 
having expertise and special knowledge in 
that field may be appeinted as Chairmen 
and Managing Directors of public enter
prises. Their selection may be made by a 
special Commission and the· most competent 
persons may be appointed as chairmen alld 
Managing Directors. The present system of 

appointing lAS Officers is not correct and 
it should be changed. My second suggestion 
is that there is need to bring down the 
unnecessary expenditure being incurred in 
various departments. Just now I was going 
through tbe Annual Report of the Depart
ment of Education for the year 1983-84. At 
page 31 of this report. it has been stated 
that the number of students in an educa
tional institute was lS41 and the number 
of teaching staff was 316 in which the 
number of professors was 68 and that of 
Asstt. ProCessors was 97 and 151. In this 
way you will see that there is one Professor 
for every five students. 

There aro institution which are over
staffed and there is no need to keep surplus 
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staff. SimilarJy. you have provided to the 
officers jeeps and other vehicles which are 
being misused by them. These thinas should 
be checked. I suggest that in each .Depart
ment a committee should be formed which 
may find out ways and means to eff~t 

savings. The Committee can find out how 
useless expenditure can be avoided. You 
should take some steps in this direction. 

The Budget has benefited specially the 
capitalists and the middle class people but 
the benefits which should have accrued to 
the poor and to the farmers have not been 
provided to them. You have not increased 
the funds allotted for your rural develop
ment programme like IRDP. NREP or pro
grammes for the small farmers to the 
desired extent. It bas been stated that an 
assessment will be made at the time of imple
mentation as to how much more money i. 
required. The amount of Rs. 10 erores 
allocated for the Desert Development Pro
gramme has been reduced to Rs. 8 crores 

about which I have submitted a private 
Members' resolution for the consideration 
of the House. No programme has been pre. 
pared for the advancement of the backward 
areas. No concrete steps have been taken to 
ensure progress of the poor under the 20-
Point Programme either. It was earlier 
decided that one person from each family 
will be provided with employment but that 
commitment too has not been fulfilled. We 
have never thought of the extra that if we 
provided employment to at least one person 
in every family. it will be a great economic 
boon to them. In this direction also, no 
concrete step bas been taken. 1 want to say 
that if in Mabarashtra. the Employment 
Guarantee Scheme can succeed, then why 

not in other parts of the country. We have 
not been able to solve the problem of drink
ing water even at the end of Sixlh Five 
Year Plan. The drinking water problem of 
the people of our desert areas and hill areas 
bas also not been solved. There is need to 
take concrete steps in tbis directioD also. 
Today, in every field production is required 
to be increased. The Rajasthan CaDal 
work is progressinl at snail's pace and tbis 
is not loin I to benefit the country. The 
work on this canal had started in 1966 aDd 
had it been completed withiD ive years. tho 
production in the COUDtr)' would bavo joe 
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creased maDltold but tbe desired attention 
is bot beiDI paid towar<b tb1s. By comptetm. .ork on Rajaathan caIlal, we have to 
~ lbe problems of the people of the 
.. reladnl to drinkillS water, lrTigatioD 
~tc. ~and abolish poverty anti create employ
ment opportuDities. 

With these words I support the Budget 
preeented in tbe House by the Hon 'ble 
Finace Minister. 

{English] 

SHRI GEORGE 10SEPH MUNDAC
KAL (Muvattupuzha) : Mr. Chair
man, Sir, the budget allotment for the 
public undertakings in Kerala is very Jess. 
They have not provided enough foods for 
dar State. We are earning the maximum 
foreign exchange for our country. We are 
uportiDI tea, coffee, pepper, cardamom and 
lemon grass oil and we are earning a lot of 
foreign exchan,e for the country. But the 
allQtment for our State is very Jess. For 
bishways, shipping and water transportation, 
~ fund allotted is very less. The Cochin
Madurai Highway was allotted Rs. 1 crore 
for last year, but that amount has not been 
t¢i1ised. The main foreign.exchange earning 
aaricultural products are from Idikki Dis
trict. The Madurai-Cochin Highway is 
passin, through this Idikki district. But the 
amount of allotment for this year is very 
little. So, I request the bon. Finance Minis
ter to allot more funds for this road. 

Similarly, the BrumaeJy-Cha:lakayam 
toad is serving lakhs of pilgrims to the 
furious temple of Sabari Malai. So, I 
request the Finance Minister to a1'lot more 
bloney for this road also. 

Uaemployment problem in our State is 
Vf!Jty high. Young people arc goio. to 
Middle Baat for seeking employment. Now, 
because of the depression of oil prices in 
the Middle East aDd Arabic couDtries, the 
yOUftl people are iiading it very difficult to 
.. jobl there. So, maoy people arc C()miDs 
baCk to KeraJa hom Middle But. It is 
DbCtaarY to provide more industries in the 
public Hetor. So, f request the Finance 
Miaister to provide more funds to start 
public eater prism and public investment in 
the State of Kcrala. 

G'Mral 

SimiJarJy, cultivator. of rubber, coconut, 
cocoa and coconut oil are 'findins it very 
dijIicult because the government is Javidtly 
l)Codin, foreip exchange for importing 
rubber, cocoa and coconut oil. J(crala State, 
especially the poor cultivators are suffering 
very much. Now, the rubber is lying surplus 
in the market. I would refluest the Com
merce Minister and the Finance Minister to 
provide more fands to purchase the surplus 
rubber from the market through the Rubber 
Board or STC or the Marketing Federation. 
We have to fix the minimum price of Rs. 18 
per kilo for rubber cultivators because their 
manual price is going up; the labour charge is 
also going up. Nearly, 90 per cent of the 
rubber cultivators are marginal owners of 
Jand. So. they have got only one acre or 
two acres of land. So, to protect them, 
,overnment has to provide more funds for 
the purchase of the surplus rubber. 

After the land-reforms, the coconut cul
tivators are marginal cultivators of below 
one acre. So, the government has to protect 
them by stopping import and saving foreiaD 
exchange. We can utiJiz'! this valuabJe 
foreicn exchange for some other purpose. 
Luxury goods like cinna.mon, Duting and 
clovs, they arc importing from Ceylon. It is 
actuallY a wastage. People are using them for 
berani and other Juxury foods. The people of 
America of the Middle East can use them. 
The poor people of South are saving foreign 
exchange by producing them. Now, we wilJ 
not cultivate them, because it is a Joog time 
cultivation; we have to wait for Duteng and 
clovs for eight year. to get income. No 
planter will try to cultivate them. So, I 
would request the Commerce Minister and 
the Finance Minister not to waste foreip 
excbanae . by importing those a,ricultural 
commodities. I support the budlet and hope 
that the hon. Minister will protect the in
terest of tbe poor cultivators of Kerala and 
allot more funds for public enterprise and 
save the poor people of Kerala. Thank you, 

SHU I. RAMA R.M (Kasal'lod): 
Tbi. budpt is an industrial and aarjcnltural 
arowth oriented budpt. Welfare of all 
sections especially of weaker sections is COb
sidered. Tax dose is minimal on the com
mon mall except soap ad Wietable 
products. 
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Boil1l a farmer I contine my lol( to 
aariculture and rural developmont. The 
Indian farmer has proved his mettle by con
verting a starving country into a self..sufJi. 
cient and surplu~ country. A comparative 
study with Soviet Russia whose size is 6 
times than that of ours and having only one
sixth of our population shows still they are 
importing foodgrains. If a little more atten
tion is paid toward~ agricultural devel"p
ment, we can create wondeu. Our country 
as we know raise all crops o( the world. 
Naturally. different farmers have different 
probletns. Moreover, th! Cortune of most oC 
the farm'!fs depends on monsoon and other 
weather conditions. We, Keralites, had the 
worst drought in 1983 summer. Now the 
propoc;al for crop insurance which is one of 
the highlights of our budget, if worked out 
properly, will be a boon to the farming 
community. 

Price fluctuation is another factor which 
affects the farmers. Sometimes he becomes 
poorer even if he gets a bumper crop, but 
not a good market. 

If the government comes to the open 
market and purchases it and preserves it for 
buffer stock, j t will be another boon to our 
farming community. 

Kerala is one of the foreign exchange 
earning States in the country. According to 
1982·83 figures, we have earned foreign ex
change of Rs. 26 crores by coconut export, 
Rs. 34 crores by cashew nut export, Rs. 29 
crores by export of pepper, Rs. 16 crores by 
the export of cardamom, RI. 5.9 crores by 
the export of ginger. Rs. 4.2 crores by the 
export of turmeric and Rs. 1.6 crores by the 
export of arecanut. It will be better jf we 
can find out whether there ia any reasonable 
proportion between the foreign exchange 
earned aDd the Government expenditure on 
research and development dforts about tbese 
crops. Tissue culture of coconut bas been 
made successfully in the C.P.C.R.I., Kasar
god. This i, a great achievement and first of 
the kind in the. world Production of plants 
aod connected rosearch work haa to be corn
merci.1ised Cor the benefit of tb. farmer, 
and thereby the coun try. Those; scieatists 
have to be oncou.rapd and hoo.ouredl so th.lt 
there will Dot be any ' .... ain dreio,·, in thJa. 

General 

field. The plants produced throup tissue 
culture rctain aU tbe qualities of tho puent 
plant, especially 9f production, and if lb_ 
plants a(e made diseue-free many farmers 
will get rid of their headaches. 

Progressive farmers who are regular in 
repaymcnt should be eacouraled by giviD. 
liberal loans, just Uke small industrialista. 
To Scly in the words of lh~ Finance Minia
ter, bad farmers, like bad currency, can be 
kept out of circulation. 

Coming to rural development pro. 
grammes, the three major anti-poverty 
programmes, namely, IRDP, N.R.E.P., and 
R.L.E.G.P., and the programme for provid
ing self-employment opportunities to the 
edUcated unemployed are some schemes 
which can solve many of our problems. 
Only thing is the implementation is not 
being done properly. Unfortunately some of 
our Opposition Members-some of them are 
absent now-and some Opposition Parties 
are behaving like a mother-in-law who wishes 
to see her daughter-in-law as a widow, 
through it mean~ th~t she has to lose ber 
Ion. 

To wind up, I would like to say that all 
our efforts will be a drop in toe ocean if 
sufficient care is not taken to a vert the 
population explosion~ The birth ratc in the 
country is higber than the overaJl growth 
rate of the country. In China, it is under ... 
stood that in tbe rural areas a couple can 
have only two children and in the urban 
areas only one child. A national population 
policy is tho need of the hour. That alone 
can make the country prosperous. 

SHRI YOGESHWAR PRASAD 
(Cbatra): Mr. Chairman, Sir I ._ to 
support the ~d8et presented by the hon. 
Finance Minister and in this coonClf:tion l 
congratulate hi'll that therc has been siza~-· 
increase in the product.ion oC crude which 
baa crossed tbe 'araet. The taract was .cd: 
at 1 J 4 mill ion tonnel whereas tho produc~ 
tion has been to the extent of 29~ million 
toope which is more than double the talpt. 
This will defiDJtel, wherein prosperity in 
the country but for: any couotry to be pros
perous, tbi$ is not tho oply means. Aoother 
iaIpor_ t)otor iA the ~ capittJ. ~t~ 
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of steel in the country and the rate of its 
production. In spite of abundant resources 
in 'the country, we are not exploiting them 
fully. In a small country like Korea, 35 
miUion tonnes of steel is produced whereas 
in our country not even half of that is 
being produced. For quite a lonl time it 
hu been demanded that Bokaro should pro
duce at least 10 million tonnes of steel 
because it has capacity to produce that 
much. This will help a lot in removing the 
poverty, but not much success is being 
achieved on that front. 

Coal is the medium of energy for steel 
production. It is becau§e of coal that we 
haVe not been able to achieve our target jn 
steel. The condition or the coal washeries 
in our country is very bad. 

Importance should be shown to the 
work relating to improvement of these 
washerics and washed coal in sufficient 
quantity should be supplied to the steel 
plants. Steel plants are not working satis
factorily because of this factor. The steps 
which should have been taken regarding 
coking coal production have not been taken 
yet. 

The main reason for this is that the 
livina conditions of the coal-miners are not 
lood. We will have to infuse enthusiasm in 
them by improving their conditions. As per 
the National Coal Wage Agreement No.2, 
twelve thousand houses were to be built 
for improving the living conditions of the 
coal-miners but so far only 4500 houses 
have been built. As per the National Coal 
Wage Aareement No.3. which was conclud
ed on 1 January 1983, seventeen thousand 
houses should have been built but work 
thereon bas not even started so far. This 
Aareement will expire in 198'_ The workers 
are obliged to Jive in insanitary condition,,_ 
There is no arrangement for sanitation and 
cleanlinets of their places of residence. This 
is also responsible for not achieving the 
taraet fixed for coal production. 

. Mr. Chairman, Sir, I want to congratu
late the Finance Minister on introducing 
the Crop Insuran<:e Scheme in the country. 
This will live a fillip to green revolution in 
the country. It Is a revolutionary atep on 
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tho part of Government. It will make avail
able insurance credit for the crops of 
wheat. paddy, oilsead. and pulses. This is 
a policy which would not only give a fillip 

. to the green revolution, but would also lift 
the rural farmers above the poverty line. 
This will give them social lecurity. 

But, Mr Chairman, Sir. there h' need 
to take effective steps to bring new light into 
the lives of agricultural labourers. I want to 
give certai n suggestions in this regard. 
Schemes like NREP have improved the 
economic condition of the farmers. Under 
these schemes, many steps have been taken 
to make them self-reliant but there are 
certain shortcomings which need to be 
removed by modifications in the schemes. 
The facilities being made available to the 
labourers are not adequate and fully effec
tive. 

Mr. Chairman. Sir as the time is short, 
I shall submit only the salient points before 
you. Our new Prime Minister. Shri Rajiv 
Gandhi is in search of new ways and means 
for the all round development of the coun
try and is leading the country in that direc
tion with fearJesssness and full confidence. 
Therefore, I want to give certain important 
suggestions. 

The amount being given for rearing 
milch cows, piggery, resettlement of bonded 
Jabour, purchase of tongas and rickshaws 
is not adequate. This amount should be 
increased. The persons responsible for dis
tributing loans etc. wjJl have to ensure that 
the poor people make progress. The poor, 
in spite or these loans are unable to make 
progress because of their poverty and living 
conditions. I suggest that the number of 
milch cows should be increased. 

I also suggest that under the tree plan
tation programme, provision should be 
made to give subsidy to the farmere for 
planting at least ]00 plants. 1f you provide 
Rs. 5/- per plant and he plants 100 plants 
in a year, you will be spending Rs. 500 
during the whole of the year. Those hundred 
trees wi II yield fruits worth Rs. 30,000 in 
the next five years. Thus after ftve yearl, 
one will be able to earn Rs.30.000 from 
them .. This is my suapstioa. 



177 General Budget 
1985·86 Genera/, 
Discussion and 

CHAITRA 1, 1907 (SAKA) Supple"""tory Demantb 178 
lor G,an" 1984·8.5-

Now Mr. Chairman, I would like to 
draw your attention to my constituency 
Chatra which is situated at the tailend' of 
Gaya, Palamu and Hazaribagh. The means 
of transport are not available there. There 
you will find only trees, saplings etc. You 
will not see anything else. The irrigation 
facilities are negligible there. You will be 
surprised to know that minor irrigation 
schemes have been pending for as many as 
20 years or so. 

For example, Nagdanu11ab, Amjhar 
river, Rachke) dam schemes have been pend
ing with the State Planning Department for 
the last 20 years. If these schemes are not 
completed, how can the poor farmers be 
benefited? Attention should be paid to these 
schemes. 

I would like to make one more submis
sion. I come from the Chatra area where 
there are vast forests and mountains. I want 
to give ~ome suggestions for the upliftment 
of farmers there. Lakhs of farmers can be 
raised above the poverty line and they can 
be made prosperous. Coal India Ltd. has 
got a centre there and articles like cane 
baskets, and bamboo mattings worth crores 
of rupees are required by them. These arti. 
cles can be manufactured and supplied by 
the local people. The local carpenters can 
manufacture handles of pick-axes and 
shovels and supply them to . elL. Black
smiths can also be entrusted with the job of 
making tools. Crores of rupees are spent on 
pur~hasing these items. These people can 
manufacture all these items in their houses. 
If these items are purchased from them, 
their poverty can be removed. You must 
pay attention in this regard. 

Mr. Chairman, Sir, I have to say many 
things but you are ringing the bell cODti-

nuously. I would like to draw your atten
tion to the fact that you need not spend 
additional amount in areas ha",jng forests 
peeause the Government even otherwise 
incur expenditure on measures for the wel
fare of these people. In this way of course 
people will get employment there itself. 
Lakhs of people can get employment and 
their unemployment Pfqhlem can be solved. 
Government should pay atteotioD to this 
aspect. With til.. ~ords. 1 reswne my 
,e~t. 

O'Mral 

[Eng/Lfh] 

SHat B.B. RAMAIAH (Elufu): 
Mr. Chairman, Sir. both sides of the Ho~se 
have presented very clearly the effect of the 
increase in tax on kerosene oil, cooking las 
and diesel. All these will affect the common 
man. Though there are reliefs for some 
sectors of people, the Finance Minister 
should have tak:n care of other sectors also. 
Tax increase has affected the soap prices, oil 
pric~s and transport. If you look at the 
increase in diesel oil price, it will affect the 
farmer. The operating cost of the tractor he 

uses for~ploughing or the pump set he is using 
will increase and it will hit him very hard. 
Increase in steel prices will affect the cost of 
the vehicle. Auto-rickshaw drivers have 
increased their charges automatically duriog 
the last couple of days. Most probably 
there may be a hike in fares by the road 
transport also. All this will affect the com
mon mao and, J am sure, the hon. Minis
ter will look into this aspect and lee that 
some relief is given to the common man 
also alonl with the other sections who have 
been given relief. 

Another important matter I want to 
touch is deftcit financing. Last year, the 
et;timated deficit was about Rs. 1,700 crores 
which ultimately reached the level of about 
Rs. 4,000 crores. This year if you start with 
Rs. 3, 400 crores, we do not know where it 
is going to end. It may be Rs. 5,000 crores 
or even more. I am sure the Finance Minis
ter will be observing it well because thi. 
deficit depends on a good monsoon. If the 
monsoon is not very good, there wiJI be 
inflation and it wjJJ definitely affect the 
common man. The price increase will be 
reflected on all categories of items. The 
prices of every item-food items, consumer 
goods items and everything-wiJI increase 
because of the deficit finanCing. The Financc 
Minister is also thinking of increasing the 
borrowings by Ra. 1,000 crores. But if 
these borrowings are not coming from tbe 
banks and jf the Reserve Bank bas to pro
vide these RI. ] ,000 crores, this will add to 
the deficit financing. 

Thil is how you ahoQld build JOUf 

~oDom~ veil' ~eCulI1. 
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14.00 hrs. 

Take, (or example, the increase in crude 
oil prices. Years back it was increased from 
Rs. 11 to Rs. 100. Now it has been further in 

'creased to Rs. 300, which means a substantial 
increase of more than 30 times within a 
couple or'years. At a time when the inter
national price of crude and .oil is coming 
down, here we are raising the price of crude 
and petroleum products, which is a very 
strange phenomenon indeed, I am sure, 
our Finance Minister will look into these 
aspects and try to see that something is 
done to rectify this anomaly. 

Coming to investment in pub] ic sector 
projects, which is more than Rs. 30.000 
crores, the return on this investment is only 
0.6 per cent. If only we can bring it any
where near 10 per CCnj, there is no need for 
deficit financing. there will be no burden on 
the common man. So, Government should 
have concentrated on the efficiency of the 
public sector and its productivity so lhat it 
gives some return. If there is increased pro-. 
ductivjty, there will be more clearance of 
goods, with more excise duty and sales-tax 
return, which is the multiplier effect of the 
efficiency and productivity. These arc a few 
things that we should take into' considera
tiOD. When small countries like Korea and 
Taiwan are exporting goods worth millions 
of dollafs, what is the difficulty fOf us to 
increase our exports by increasing our capa
city and productivity. We have a tremen
dous amount of resourCC5. We are one of 
the richest countries wi t h coastal resources, 

. forest resources, mineral and coal and oil 
resources and water resources,. The only 
question is how we ut(Jize these resources 
q~ickly t effectively and efficiently. We have 
the manpower and technology. Unfo~tuna
teJy, we arc Dot utilisjng these things pro
perly. so that our people have to go outside 
and serve some other countries, rather than 
serving our country. and benefiting those 
countries. 

The projects which we have already 
taken up and started, we should try to com
plete them as quickly as possible. For the 
Jast two or three days we were talking 
about the projects in the railways, which 
were delayed inordinately. On Projects: 

Genlral 

Which were 'started ten years back with. 
proposed investment of Ks. 30 crores. they 
have provided and spent only Rs. 2 crores 
so far. They have kept it pending for sO 

long. We do not know when they will be 
able to complete such projects. Already the 
railways a~e running in an inefficient waY 
with steam locomotives. Unless you improve 
the base of the ecomomy and increase effici a 

ency. the bu~den of the common man will 
go on increasing beca use of your add itional 
ta:ltation. Unfortunately, we are not improv
ing our economy or efficiency, either in 
industry, agriculture of the Gelds of science 
and technology. 

This morning we were talking about the 
import of "ugar. when we were exporting 
sugar three years ago" when our production 
was 8,5 milJion tonnes. The sugar is pro
dU,ced by the farmer t not the industry, 
because the industry only extracts sugar out 
of sugarcane. If today we have got only a 
production of 6.5 million tonnes, it is en
tirely due to the faulty policy followed by 
the Government. especially in the Agriculture 
Ministry. Now the Finance Minister is pre
pard to provide huge amounts of foreign 
exchange for the import of sugar, pulses 
and oil seeds; but, at ~he same time, our 
Government are not prepared or willing to 
pay a remunerative price to our agricul
turists. It is only because of this that our 
farmers are not enthused to increase their pro
ductivity or production. If we continue our 
present policy in the field of agriculture, our 
agricultura1 production is bound to come 
down and we will be facing a disaster. 
Therefore. take timely action to encourage the 
farmers to produce more. 

Take our teJepbone system. . It is the 
most inefficient system that one ·can see in 
the whole worJd. If you increase the effici
ency and performance of the telep,hones, 
your revenue from telephones will increase 
tremendously. So, these are the things 
which you should take into consideration. 

14.04 hrs. 

[SHRI N. V. RATNAM in the Choir] 

Take the type of encouragements that 
are being given to the various sectors. Look 
at the No Industry District'. In South lndia 
no district qualifies for the in~e.nt,i~es under. 
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'No Industry District'. But, if you make it 
as 'No Industry Taluka' J probably that will 
live more incentive for people to establish 
new industries and increase productivity, 
which will help the industrialisation of the 
country. 

After dealing with the different aspects 
of the various taxes levied by the Govern
ment. let me touch upon some of the con
cessions which are withdrawn, which require 
reconsidera ti on. 

Take section 80JJ, which deals with the 
business of Iifestock rearinl, Poultry and 
dairy farming etc. I They have just started 
picking uP. If you withdraw the benefits, 
they will not be able to thrive. Similarly, 
unless you give concessions to the rural 
farming sector, it cannot develop. 

Then I come to clause 2(4), which says 
that if there is an appeaJ to the Income-tax 
Appellate TribunaJ, they wiJI not allow any 
payment to the lawyers or specialists. It 
looks very strange. Appeals to TribunaJs 
can be prepared only by those who are 
specialists, because very few income-tax 
payers know the implications of the various 
provisions. 

If they do not have the opportunity to 
use the services of experts and lawyers, how 
will they justify it? I can also suggest that 
if you really want that the Income-Tax 
Officer does not give a wrong judgmen t 
which he is likely ,to do, and he can always 
put it this way-then if the Tribunal gives a 
judgment in favour of the client" you 
should provide that Income-Tax Officer pays 
the cost of the Government pays it. And if 
it is in the negative, the client will pay it. If 
you are able to jntroduce this system, it 
will really be an improvement because then 
both sides will be equated. Otherwise wrong 
people may give wrong judgment and the 
client has to suffer because you are not 
giving him opportunity to utilise the services 
of tbe lawyer. I request the Hon. Minister 
to look into this matter and do something 
in this respect. 

Secondly in regard to the payment" you 
arc rcstrictina tbe cash payment upto Rs. 
2,500. Toady larse number of lorry service 
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peopJe are coming from 10Dg distances even 
during odd time, but payment through 
cheques is not being accepted to ease their 
problem. This limit of Rs, 2.500 was fixed 
long time back and it deserved to be 
changed to Rs. 7,500 or Rs, 10,000 wbich
ever is reasona ble. .1 hope the Government 
wilJ look into this and do something about 

. it. 

Similarly in the case of Gift tax the 
limit of Rs. 5,000 was fixed long ago. This 
should be enhanced to Rs. 30,000. 

YOu have removed the investment 
aUowances. This will affect modernisation in 
the industries. I wou1d therefore suggest the 
introduction of replacement cost for depre
ciation. 1f this is done, this wiU help as an 
incentive to modernisation in industries. 

In the case of Sec. BO(j), the recent 
Supreme Court Judgment is a big hit to tbe 
industry. It should not have been done, 
because this is going to hit tbe industry 
adversely. The amount of burden that will 
come all of a sudden is going to create diffi
culties. 1 hope the Hon. Finance Minister 
wilJ give reasonable consideration to this 
point of view. 

As I told you, the capacity utilisation of 
the industry on the project is another impor
tant thing. The Finance Minister wants to 
support the on-going projects in the public 
sector. But if you look at the Vizag Steel 
plant, it was earlier allotted Rs. 650 crores, 
but this allotment has been drastically been 
reduced to RI. 215 crores. It'is a big set
back to it. At this rate whether it will be 
completed within ten years or not, we do not 
know. As a result the cost of the project 
goes uP. Therefore, instead of taking so 
many projects in hctnd we will be very happy 
if the Government restricts to a few pro
jects. As a result the overhead cost wjJ1 be 
reduced and the projects also wjJI come up 
very quickly and the productivity will also 
increase. 

The Govern ment should also sec that in 
areas where SO per cent of the capital is 
eroded, it should come to their help and see 
that they become viable units. 
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The places where the Oovernment is 

responsible for sickness of the industry, the 
mana,ement should not be held responsible 
for it. Rather the effort should be.to remedy 
luch situations. For example the alcohol 
industry is sufferina because of the export of 
molasieS. This industry is suffering for the 
last six months and who is responsible for 
it? Moreover there should be uniformity in 
the treatment of the industries whether they 
belong to the public or private sector. The 
lovernment should also see that their ' 
inefBcioncy i. corrected. The deficiency 
should be removed without any dis
crimination and all should be penalised 
equally irrespective of the fact whether such 
units belona' to the private or public sector. 
There are 10 many units where raw material 
supply is not provided in time or tbe licen
sing system is so defective that it leads to 
delay or the government's import is not 
timely. In such cases it is not only the 
management that is responsible for it, but 
the Government is allo responsible for it. 
As I mentioned earlier in the case of sugar 
policy it is not only the sugar management 
that is responsible, but also the Government 
because' of not taking judicious decisions 
in time in regard to their price structure. 
The Finance Minister should not say that it 
is the responsibility of the other Ministry. It 
is your joint responsibility and you should 
coordinate with other Ministries to see effi
ciency in the various units is not affected 
adversely. 

SHRI DIGVIJA Y A SINGH (Raj
garh): Our Hon. Finance Minister 
started his Budget speecb with the late 
Prime Minister'S words :'. 

"No section of our vast and diverse 
populatioD should be forgotton. Their 
neglect is our collective lou." 

He has ensured in his Budget speech that 
every section of our population whether be 
is an agricultural labour, industrial labour, 
farmer, woman, middle-class employees, pen
sioners, smaD scale industrialists-almost 
every section has been looked after. This shows 
the concern' of our Indian Government about 
the electorate of this country. May I remind 
you of tbe state of economy of this country 
in 1980 when we inherited it from tbo Janata 
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Government, in which our economy was in 
total shanlbles? The production was at 
standstill, our foreign exchange reserves had 
gone down to minimum, our buffer stock ' 
of foodgraina had been depleted and the 
general state of economy was in a poor state. 
In the last five yeats through effective 
measures and controlled economy we have 
again brought the Indian economy to a 
sound health and it has been amply proved 
by the electorate of the country when they 
have reposed their confidence in the honour
able Prime Minister, Rajiv Gandhi's leader
ship. In the last five years we have given to 
this country a government that works, which 
we have promised. Agricultural produc
tion has gone up, industrial production 
has gone up, power generation has lone 
up, coal production has gone up, freight 
movement o~ Railways has gone up 
and practically in every field we have made 
prolress. The inftation has been contained 
to bearable limits, and the foreign exchange 
reserves have gone up substantially and our 
buft'erstock of food grains has also been 
fairly comfortable. So, by and large as it 
stands today, our economy is in a sound 
state of health and we con,ratulate the per
formance of the last Government and we 
hope that it will be continued in the next 
five years also. 

Sir, the Opposition leaders were very 
much concerned about the large deficit that 
has been kept. purposely, I think, to balance 
the Budget to the tune of Rs. 3,400 crores. 
But criticism coming from the Opposition 
benches regarding the buge deficit is, I think, 
rather uncalled for. If we go back to the 
year 1979-80' when they had presented the 
Budget, the deficit was to the tune of about 
Its. 2,400 crores which, at today's prices, 
comes to about Rs. 3,600 crores. So it is 
like the old proverb of kettle calling the pot 
black which, I think, is quite unjustified. 
Although we have left a huge deficit, yet 
with our fairly comfortable foreign exchange 
reserves and fairly large amount of food
grains as bu1ferstock we should be able to 
contain' in1latioQ for the consumers. But. 
still I would like to convey our fee~1S to 
the hone Finance Minister to keep a very 
close check on the Indian economy so that 
the consumers are not put to ditliculties. So, 
I would like to coDjtatulate the Pinance 
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Minister for the concessions he bas given to 
the industries, an honest attempt has been 
made to rationalise the tax structure and the 
licensing policy which, I am sure, will sene
rate economic growth and employment in 
this country which we badly need. 

MR. CHAIRMAN: Please conclade. 

SHRI DIGVIJA Y SINGH: Sir, I have 
just started. 

MR. CHAIRMAN: You carryon. You 
have already taken five minutes. 

SHRI DIOVIJA Y SINGH : Sir, an 
honest attempt has been made to reduce the 
incidence of taxation and the honest tax· 
payer has been given a chanco to pay the 
tax on the table. The Government bas done 

. its best and the ball is in the court of the 
tax-payer to come out openly and honestly 
so that the incidence of black money could 
be reduced. The withdrawal of. immunity 
from penal provision for voluntary disclosure 
in their income is a welcome step and I see 
no reason why it had been incorporated 
earlier. A thief is always a thief, whether 
he declares' it' openly or not. So, I think, a 
summary trial of such tax evadm in special 
courts is the need of the hour and our 
Union Government shall come down heavily 
on such tax evaders. 

The withdrawal of interest tax on banks 
is also a very welcome step and I am sure 
the relief given to these commercial banks 
will go down to the borrowers and the 
tending rate should be reduced SUbstantially. 
It should not be a sort of thing confined to 
the higher wages and benefits to~the bank 
employees. It should go down to the borro
wers so that the savings are generated and 
it would help the economic growth of the 
country. 

The increase of 39 % in the Contral 
assistance to the States is also a very 
encouraging step. Now, the States which 
have been demandiDI areater autonomy 
should have no reason to complain. I am 
sure. the increase could Jive a Il'eater 
weiahtaae to the State Governments to take 
welfare measures in their own States. 

GMtlral 

The proposed step to punish -the manllOl' 
of tbe sick industry is also a very welcomo 
step because it has become a racket where 
the manaaement of the sick industry used 
to take heavy amoUDt of loans from tho 
financial institutions, live lavishly and then 
brina the company to the door-stop of our 
Union Government for take-over. So, the 
steps that have been taken to stop this are 
definitely progressive. The role of banta has 
to be looked into althoulh there bas been a 
tremendous chanae in the approach of the 
bank manaacrs. I feel that still some action 
has to be taken and I would recommend 
that the elected representatives at the diatrict 
level should be nominated to the District
level Advisory Committee to make them 
more responsible to the elected repreaenta
tives. 

Sir, I welcome the hiaher allocation for 
drinkinl water in rural areas. But at the 
same time, the ground-water table specially 
in the mountainous terrain and plateau is 
going down and it is a matter of serious 
concern. So, some steps have to be taken 
by the concerned Ministry so that the re
charaing of the ground water table could be 
taken uP. 

In the other-wise extremely good BudA 
thereare some sore points which ha ye to be 
looked into. The increase in price of 
Kerosene and the increase in price of bidil 
have hit the rural poor. We have promised 
to the electorates of this country to look 
after their interests and I fee) hat by 
increasing the prices of kerosene atnd bidi. 
we have gone back on our word. So, our 
hon. Finance Minister will ta1c:e note of this 
so that the prices of kerosene and b idis arc 
not Increased. There may be a reason to 
increase the prices of kerosene so that the 
mixture of diesel and kerosene could bo 
avoided. But it could easily be dono by 
separating the dealership of kerosene and 
diesel so that the incidence of mixture, 
adulteration of diesel with kerosene could be 
avoided. AlternativeJy. either diesel or 
kerosene could be coloured SO that the 
mixture could be avoided. In the same 
manner, increase in prices 01 cootina III 
and soap will bit the middle clalS. It Is 
usually that section of tho people whicb is 
hit most "by inflation. I would request that 
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the increases in the prices of these goods 
may be withdra WD. ' 

The withdrawal of provision for deduc
tion in taxable income of expenditure incur
red by companies and cooperative societies 
on approved programmes of rural develop
ment is definitely a retrograde step. It should 
be withdrawn because, after all, if some big 
companies and big concerns use their surplus 
in rural deve10pment it should be welcomed. 
So, I would request the Finance Minister 
to restore this. withdrawal, 

The exemption limit of personal income
tax has been raised from as 15,000 to Rs 
18 000. I feel, it should have been raised at , 
least upto Rs 24,000 because even the Oerks 
in banks and other public sector under
takinls are drawing a salary of Rs 2,000 
per month. There is no point ill taxing the 
people in the middle class. The Government 
should entirely concentrate on the bigger 
fish so that tax-evaders are brought to book. 

Our Prime Minister has repeatedly said 
that we have to start preparing for the 21st 
century. The concessions to electronic 
industry and computers, concessions on 
research equipment. higher allocation for 
research, higher allocation for forest and 
environment sector, higher allocation for 
power, agriculture and irrigation, scjence 
and technology, atomic research and ocean 
development, all these concessions are a step 
in that direction. We have fulfiIJed the pro
mises which we had made. Our Prime 
Minister has initaated what he had promised. 

The election results of Lok Sabha in 
1984 have proved that the masses of our 
country are with Rajivji and that they have 
no hesitation in putting their shoulders to 
the wheels of progress. Only some disarunt
Jed, frustrated and rejected politicians may 
not agree with this Budget. But I am sure 
that with this kind of Budget, the economy 
of our nation as a whole would generate 
more economic growth, more employment 
and prosperity· for each section of our 
sOCiety. 

With these words, I wholeheartedly 
support the Budget. 

SBRI RAM PYARE PANll(A 

G,,,.,.al 

(Robertsganj) : Mr. Chairman, Sir, 
I am very grateful to you for giving me a 
chance to speak on the Budget, I have read 
carefully the reaction of the Opposition 
whieh appeared in the press after presenta
tion of the Budget. Here also, I have 
heard the views expressed by Members from 
both sides. I.analysed the reaction expressed 
by Members of the Telugu Desham, CPI 
and Janata Party and found that everybody 
was of the view that this Bud,et would 
increase inflation. They could not find any 
other weak point in the Budget. The Mem
bers of the Opposition were looking very 
disappointed when the Budget was being 
presented. I would refer P, tex to what has 
been said by them. 

I would like to say that keeping in view 
the circumstances in which this Budget has 
been presented, it is certain that it will 
accelerate tbe growth rate and generate more 
employment opportunities. Not only this, 
efforts have been made to put an end to the 
conflict between private sector and public 
,sector, inherent in a mixed economy. This 
will strengthen our economy. There is a 
deficit of Rs. 3,349 crores only in this Bud,et 
whereas last year's deficit was more. So, the 
apprehension of increase in inflation is 
baseless. The assurance given by the Finance 
Minister in this regard are very vital. He 
has said that administrative expenditure 
would be curbed; timely imports would be 
made when necessary; development works 
would be expedited and jf weather was 
favourable we would be able to meet the 
deficit. I have to say only' this much so far 
as their criticism is concerned. 

If we go through the Budget documents, 
we shall find that there is no way out to 
avoid non-plan expenditure. We have ear· 
marked certain funds for Defence. We have 
allocated Rs. 1.100 erores as food subsidy 
and Rs. J ,200 crores as fertilizer subsidy. 
If we do Dot provide this subsidy. it will 
ultimately affect our economy and food 
production will come down. Now, we have 
to identify the sector where Government can 
tap taxes. Arter due consideration, wo Came 
to the conclusion that we cannot resort to 
further taxation. By taxation we could earn 
about Rs. 200 or 250' crores. Xccpin. in 
view aU these factors, the Finance Minister 
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has increased the imports OD petroleum 
products and certain other items. I agree 
that prices of essential commodities have 
,one up. I submit· that there is no question 
of ,oing beyond the basic policies of the 
Conaress Government. This Budget has 
been prepared according to these very guide
lines and in my opinion it is a balanced 
Budget. 

For years there has been a demand for 
raising the exemption limit of income-tax. 
I am glad to say that on the one hand 10 
Jakh persons have benefited by the raising 
of the exemption limit and on the other 
hand the Compulsory Deposit Scheme has 
been abolished. This Budget has been pre
pared keeping in view the mandate received 
by the Congress on the basis of its mani· 
festo. All the things said in it have been 
included in the Budget. Therefore, it cannot 
be said that we have made a departure from 
our policies and programmes. 

So far as development works are con
cerned. we have increased the provision by 
Rs. ]000 crores in the Plan. The funds 
earmarked for the implementation of the 
20-point programme have been raised by 
18.3 per cent. (Interruptions) I have just 
started my speech. At least 10 minutes 
should be given to me. 

I was saying that Rs. 400 crores had 
been allocated for' RLEGP and projects 
worth Rs. 800 crores had already been sane
tjoned. In this way efforts have been made 
to solve the unemployment problem in rural 
areas also. Besides; Radio, T.V. and V.C.R. 
licence fee has been abolished. In addition, 
Crop Insurance Scheme has been announced. 
You know that 31 crore persons throughout 
the country were affected due to unprece
dented loods and cyclone in 1982. In these 
circumstances, our Government have taken 
the right step by introC:ucin& Crop Insurance 
Scheme. 

Besides, our Prime Minister has shown 
f~ightedness and has introduced a new 
scheme for poor persons killed in accidents. 
At present 1 ro districts are proposed to be 
c overed. In my opinion, the backward dis-
Jricts of Eastern U.P. sucb as Mirzapur and 

Butldelkband and hill districts, where the 

a,n.ral 

number of poor workers is the Jargest, may 
be included among the 20 districts of U.P. 
proposed to be covered under this scheme. 
Pension benefits have also been increased. 
Announcement' has been made to give 
special concessions to young persons in the 
Year of the Youth. 

Besides, a large number of concessions 
have been given to the corporate sector also. 
The idea behind it is that companies shouJdset 
up new industries with this money so that new 
opportunities of employment.~~are generated 
in the country. In this way, this Budget can 
be termed a baJanced Budget in all respects 
and it will have a good impact. 

So far as the Public Sector is concerned, 
our Government have apprised the country 
and this House of the situation prevailing 
there. Just now, Shri Reddy of Te)ugu 
Desam Party was saying that the Govern
ment had disturbed the PubJic Sector psy .. 
chologically. In my view, it is not so 
because had the Government kept the 
nation in the dark about their activities, it 
would have been a fraud on the nation. 
Government have highlighted the short
comings of the Public Sector and have assured 
that they want a result.oriented Public 
Sector in the coming years because a very 
buge amount has ~een invested in it. 

I would like to draw the attention of 
the House towards one thing particularJy. 
The Planning Commission had provided 
special funds in the Sixth Five Year Plan to 
dea1 with six types of special problems such 
as Desert Area Development Programme. 
Hill Area Development Programme. Tribal 
Area Development Programme, Development 
of Cyclonic Coastal Area Programme and 
Development of Drought.Prone Area Pro
gramme. Discrimination was observed in 
this respect also. Hundred percent funds 
have been provided for hill areas as asainst 
only 50 percent for desert areas. I request 
the Minister of State for Finance to ~ake 
speCial steps to remove regional imbalance 
and thus give the Budget a better look. 

I am happy to note that education for 
girls has been made free upto XII standard. 
I feel it will definitely improve the situation 
regarding spread of educaUon arhong 
women •. After baving been disappointed 
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(Shtl Ram Pya" pQllika] 
with the Budget, the B.J.P. people are 
thinking of launching an agitation. We have 
proacntcd a Budget which is employ-nent
oriented and wbich will prove beneficial to 
the people. 

Relief should be given in the duty 
Increase on bidis and kerosene. Government 
were of course, compelled to increase taxes 
in order to reduce the deficit. 

We feel proud that we have increased 
the production of petroleum from 11.4 
million tonnes to 29.4 million tonnes. Simi
larly. during the Sixth FIve Year Plan, 
power generation was increased by SO per
cent. Government have taken revolutionary 
steps keeping in view the requirement of the 
resources of the key-sector which is engaged 
in building the infrastructure. It is a bold 
Budget. The object of the Government 
is not to gain cheap popularity. Had' our 
Government wanted to gain cheap popula
rity II they would not have imposed taxes. 
I congratulate our new Prime Minister and 
the Finance Minister on discharging their 
duty and presenting a bold Budget. 

[English] 

SHRIMATI PREMALABAI CHAVAN 
(ICarad): I wholeheartedly congratutate 
the Finance Minister and the Prime Minister 
for having shown a great imagination in 
Presenting this year's budget-the ftrst of 
the new adminis tration. 

The people of our country who have 
given such a massive mandate to our Party 
expected a 'New Deal'. A beginning has 
beeD made with this budget. We have seen 
what an enthusiastic welcome it has received 
throuahout the country. 

It has many bold proposals which make 
a drastic departure from some of the past 
policies that had outlived their usefulness. 

Some of the decisions such as political 
donation, crop insurance. free education for 
.irll, social security and various steps for 
modernisation. signal the beginning of a 
new social and economic order. 

The Government has managed the eco. 
noPlf WOU~ Tbe b~~ot 40ftcit ~Qd ina. lion 

G,.ral 

has been contained to reasonable limits. 
The foreign exchange reserves and the 
foreign trade sitUation are comfortable. 
S till we have a long way to go and the pro
blems are many. 

But with the sense of purpose and dedi
cation displayed by the Prime Minister, we. 
are sure of faster progress. Now I would 
make a few suggestions to our hone Finance 
Minister. 

In his scheme for crop insurance he has 
left out cotton. Though a cash crop. it is 
important to the national economy and is 
totally subject to the vagaries of nature. 
Therefore. I request n1m to include cotton 
in the list of crops to be insured and to 
protect the cotton farmers also. 

The social security scheme for the land
less labour and village craftsmen should be 
extended to all the workers Jiving below the 
poverty line. I also request the hon Minister 
to include our Satara and Sangli districts of 
Maharashtra in the list of 100 districts to be 
chosen this year. 

The allocation of Rs. 500 crores for 
family p]anning-tho\l&h higher than that of 
last year-seems less considering the enormity 
of the problems. There is a need for finan· 
cial rewards in family planning. The State 
with the best performance could be rewarded 
by sanctioning a major public sector project 
in that State. 

The proposal·for legislation on industrial 
sickness is a novel one in its basic concept. 
But I think an industry should be considered 
sick even if it is so reported by the workers 
and not only by the management. Because 
any unit which fails to meet its obligation to 
its workers should automaticaUy be consi
derd sick. 

In my constituency a famous and a 
pioneerina industrial unit-the Ogale Glass 
Ltd., Karad-is sick and has been closed tor 
many years. Pamilies of over 2000 workers 
have been deprived of their Iivelihopd. 
Many attempts by the State Government to 
revive the units have failed. So I request the 
Central Government and our esteemed 
rinan~ Minisler tQ t"~~ ifl~o ~oq$'4".tj~1l 
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the importance of the unit to Maharashtra 
State and the whole nation. The company 
should be taken over and restarted soon. 
Moreover, the huge assets and the Jocked up 
finances could then be again used in the 
national interest. There is no other hope for 
the poor workers. 

I am afraid the Finallce Minister has 
not made any specific proposal for decon~ 

jesting the urban areas, particularly to move 
the old industries away from the heart of 
the city like Calcutta, Bombay and Ahmeda
bad. There has to be a very strong incentive 
for industries to move out to rural areas 
and the zero-industry districts. The system 
of corporate taxation could be used as a 
carrot and stick policy. There could be a 
surcharge on corporate taxes on companies 
in large cities and for those who ready to 
move, there could be a large 'infrastructural 
development rebate' and also a series of 
excise concessions for long periods. I also 
suggl!st a special tax rebate for industries 
having more than 50% women employees. 
Tbi s was a proposa 1 cherished by our 
beloved late Indiraji for upliftmcnt cf Indian 
womcn. 

Then about the policy to de-licence cer
tain industries is a good one. I think the 
government has becn too liberal in case of 
MRTP limits. The limits could have been 
60 crores instead of 100 crores as presently 
proposed. It would exclude many giants and 
monopoly companies. I also think govern~ 
ment shOUld appoint a second Industrial 
Licensing PoHcy Enquiry Committee to 
study the working of the industrial licensing 
policy and the effect of the MRTP legisla
tion over the Jast 20 ycars, since last such 
committee was in existence. Now regarding 
small industries sector with the increase in 
the limits of investments there is a need to 
create a new 'micro-sector' for very small 
industries and self-employed technocrats and 
artisans perhaps with an investment limit of 
Its. S lakbs. The excise concessions granted 
to sntall scale industrial sector. need further 
simJ)lication so as to avoid comJ)licated pro
cedures which are unncessary harassment 

General 

the Finance Minister deserves all the con
gratulations: I thank the Chair for giVing . 
me an opportunity to the budget. 

(Translation] 

*SHRI , PALAKONDARAYUDU 
(Rajampct): Mr Chairman, Sir, I rise 
to Oppose the budget. Thrs bu dgct is not 
meant for the poor. This budget further 
widens the gap between the pOOr and the 
rich by making the poor much poorer and 
the rich much richer now. It bas made the 
gap between the rich and the poor unbrid
gable. That is why I vebemently oppose 
this bUdget. 

Chairman Sir, it is most unfortunate 
that States like Andhra Pradesh, which 
suffer from oat ural calamities like drouabt 
stand to lose. In my State of Andhra 
Pradesh, Rayalaseema areas which consists 
of four districts namely, Cuddapah, Kuroool, 
Chittoor and Anantapur is a drought prone 
area. Year after year this area is being hit 
by severe drought due to constant failure of 
rains. The rainfall is very low in this area. 
Sir, my constituency, Rajampet whicb is in 
this area is the WOf!lt hit place. This area 
has not experienced rains for several years 
now. The people are suffering very much. 
They do not have even water to drink. leave 
alone something to eat. The severity of 
drought is beyond words. Experts say that 
if the situation continues to be like tbis 
for a few more years, the entire area 
will be converted into desert. The coo
dition of the poor is worst. The agricul
tura) labourers have no work. Farmers have 
no water to cultivate their land. Educated 
youth have no means for any employment. 
The result is that almost everyone is iuffer. 
ing. They have nothing to fall back upon. 
All the activities have come to a standstill 
The !ilituation is so grave that these, peopl~ 
are milratina to other places for theil liveli
hood. For them life has become quite miser
able. Ther:e is no water to carryon agricul
ture. ~omc people who in antiCipation of 
rains took tbe initiative to cultivate their 
land with the help of little water that was 

In conclusion I would again stress available in their weIll .. finally bad to give 
tbat we have made a great beginnina and up and lose everything they had inve,5ted in 

.~e speech wa~ oriainally delivered in Te1u~u. 
.• ,_ ...... ____ 
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[Shri Palakondarayudu] entire area can tum green. 

the land as the rains had once again let 
them down. Such is their plight. In the pro
CCIS they had sold whatever they had and 
miarated to other places. The plight of 
cattle is no Jess miserable. Neither they 
have fodder to eat nor water to drink. The 

. farmers are selling their cattle to butchers 
at a throwaway prices. And the persons 
who have a deep attachment with their 
homes and villages were forced to sell the 
Mangalsutras of their wive$ in order to some~ 
how pull on. Sir, this is the situation in 
Rayalaseema DOW. No Government had 
come to their rescue to stand by them in 
their hour of grief. I expected that the 
Union Finance Minister would realise the 
gravity of tbe situation in drought hit areas 
Uke Rayalaseema and announce a generous 
allocation to save those people. But this 
budget bas belied aU my hopes. Now I have 
come to the cCDcJusion that it is not too 
late. even now, for the Government to come 
out with a timely and substantial hclp to 
these unfortunate brethren of ours. I hope 
Government would announce sufficient funds 
to provide drinking water, water for irriga
tion and jobs for the unemployed. I am 
earnestly appealing to the Union Finance 
Minister not to let them down. 

Sir, many persons in our Cuddapah 
district are at present working in the mines 
in order somehow to survive in the days of 
adversity. But the merciless mine-owners are 
exploiting them too much. The labour in 
these mines are getting very low wages. 
Hence I request the hone Minister to nation
alise these mines, so that the exploitation of 
tbese workers can come to end. 

Sir. there is a railway crossing in 
Rajampet on the way to Rayachoti. Many 
educational institutions like elementary 
school, high school and a junicr college arc 
situated there. Many accidents take place 
near this crosling every year and many pre
cious Ilves are lost. Hence I request that the 
Government of India should take immediate 
steps to construct an overbridge on this 
railway crossbll. 

Also, I take this opportunity to request 
the Central Government to take up the work 
to divert ThuDlabhadra river waters to 
A,Qantapur, pcnuaonda, Kadiri so that this 

Sir, it must be the policy of the Central 
Government to encourage small scale indus
tries in rUfal areas. Then only lural areas 
in tb~ country can prosper. In Rayaehoti, 
there l' one Rural Electrical Cooperative 
Society, It is run by the Central Oovern~ 

ment. UnfortunatelY, this institution is not 
receiving grants fo~ the past 6 or 7 years. 
Even the farmers are being affected by this 
nealigence by the Government of India. I 
request the Centre to release all the grants 
which are in arrears and in future to see 
that its grants are not withheld unneces
sarily. 

Chairman Sir, this is my maiden speech. 
I thank you very much for giving me this 
opportunity. 

[English] 

SHRI MANORANJAN. BHAKTA 
(An~aman and Nicobar Islands): Mr. 
Chatrman~ Sir, I rise to participate in 
tbe budget proposals being discussed in this 
House. • 

First of all, thj~ budgeting process is a 
continuout exercise which is undertaken by 
the Government in, the land. The Budget 
for 1985-86 shows the earlier achievement 
as also a new dynamism which reflects 
the new Government's thinking. Sir, first 
of all, I would like to congratulate the 
hone Finance Minister and also our young 
Prime Minister Shri Rajiv Gandhi for giving 
a new direction, for introducing a neW 
trend in the budgeting system of our 
country. 

Sir, in the present Budget, a number of 
c(lnccssions have been proposed to tbe com~ 
mon man, to the poorer sections of the 

. society, to the corporate sector, and even the 
industries sector has also lot the benefit. 
For the poorest of the poor who could not 
aet much from the Government, now for 
the first time, the Government bas thought it 
fit to provide RI. 3000/-as socjal security 
scheme to cover the risk of death in accident 
in respect of earnin. mtmbers. This is a 
new thrust mad(' in the system. The Govern
ment hal come forward to introduce a com
prehensive scheme for crop insurance and the 
insurance cover will be provided by crop 
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Joans. We all know that the financial condi
tions of the banks are very tiaht and the 
loans advanced to tho people engaged' in 
agriculture are not repaid by them due to 
natural calamities like flood, drought,etc. and 
the interest is multiplying. The cultivators are 
ultimately -burdened with more debts. That 
is why the present system of crop insurance 
is covered through bank loans and this will 
give a new direction to our economy. 

Another important thing which has been 
introduced in this Budget is that there is a 
link between the Industrial policy of the 
Government and the fiscal policy of the 
Government. This would help accelerate 
industrial growth. We therefore caB it a 
growth-oriented budget. 

Sir" there is one more concession which 
has been proposed in this Budget" tbat is, 
abolition of the import duty on the fertiliser 
plants equipment. It is proposed to give 
subsidy worth Rs. 1800 crores for fertiliser 
plant, After getting this concession of 
import duty abOlition on fe[tiliser plant 
equipment, the cost of production of ferti
liser would ict reduced and ultimately the 
benefit will be reaped by the common men, 
and the country's economic development will 
80 a long way and will reduce subsidy. 
Another very important concession is given 
to the TV and other electronic goods manu
facturing industries. Nowadays TV sets and 
other electronic goods like calculators, etc. 
are used by the common man and the con
cession given to these industries will defini
tely be of great help in the socio-economic 
developmental activities. But the Govern
ment should ensure that these concessions 
given to those industries ultimately reach 
the common people. Otherwise all these 
benefits and concessions will be of no avail. 

Now, cominl to defiCit -financina, I 
would like to point out that in the previoUi 
years our experience is that whatever tbe 
limit we fixed in regard to the deficit financ
ing, we found in tho ultimate analysis that 
the size ot tbe deficit financiDI bad almost 
doubled. 

EveD Choudhury CharaD SIDlh of the 
earlier lanata Government left a huae defl .. 
cit. an uncovered lap and 'fIben our Govern-

G,n,r," 
ment came to power io 1980, we bad to 
shoulder that legacy too. What 1 want to 
suggest is that a government budget is not 
a temporary one, It is not a temporary 
phase. We have to shoulder the burden or 
what we had to inherit from the' other 
Government in the past. And that has 
affected the country's economy. So, when 
our Government came to power and 
took over in 1980, we had to face a 
huge uncovered deficit. The gradual and 
different measures taken by our Govern
ment created a new impact in the Indian 
economy and that is why, we can have a 
comfortable position in the country today, 
Even then. a gap of Ra. 3300 crores is not 
a healthy sign and with some of the provi. 
sions, like providing DA arrears to the 
government servants, the forthcomina re. 
commendations of the Fourth Pay Com
mission, etc. the gap is definitely going to 
raise to near about Rs. 5,000 crores. At 
the same time, the tax on crude has defini. 
te)y brought an increase in the prices of all 
commodities. particularly kerosene and other 
things and everywhere people are not happy 
about it. 

Under these circumstances, when we 
want that there shOUld be high allocation in 
the Plan, when we want that aU these pro .. 
blems be tackled, in such a condition, 
wherefrom will these resources be mopped 
up? So, somewhere the Government will 
have to try to do something, What I want 
to suggest is now that we have raised our 
food production to l~O million tonnes. when 
even the FCI is not in a position to procure 
the entire foodgrains harvested by the culti
vators due to non,availability of sufficient 
godowns, etc.. why not Government consi· 
der to export some of the foodgrains, so that 
we can get Rs. 2000 or Ra. 3000 crores. 80 

as to bridge the budgetary deficit gap to some 
cltent? When we give so much of subsidies 
and other concessions for agriculture, why Dot 
our government benefit from its agricultural 
products? In some of 'our parts, potatoes are 
grown so well and 10 abundantly with the 
result that the farmers are not gettina a 
proper price for their produce. And at many 
place, farmers are raisina a hue and cry that 
the Government should live them SUPPort 
price and purchase these potatoes. So. tbat 
i. why I sugaest when our economy is baaed· 
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[Slarl MQnoranjQII Bhakta] 
on agriculture, why Dot our Government 
consider to get some money out of it ? 

Sir, another very important suggestion 
that I would "like to make is this. In Anda
man and Nicobar Islands. from which I 
come, there is a proposal for having free 
port centre in Great Nicobar. This proposal 
was examined by the TOA long back. But 
the Ministry of Commerce in the Govern
ment of India have not considered this 
point. Tn Hongkong and other areas, a lot 
of Indian businessmen want some Indian 
soil where there can be some free port. The 
necessary infrastructure can be developed 
and a lot of money can be earned by this. 
This point also can be con'ddered" 

Then, there is another point regarding 
the public sector. An amount of more than 
Rs, 2000 crorcs has been kept for power 
generation and this will definitely plough 
into the public sector undertakings. So we 
cannot say that Government is not going for 
public sector or that there is fillY ch)lnge of 
policy towards it. But what I want 

. to say is that the public sector undertakings 
should not be rehabilitation centres Jor 
those who arc retired or idle. and public 

15.00 hrs. 

sector undertakings should be properly 
managed; and there should be an All India 
Service for the Public Sector Undertakings' 
executives; and they should be responsible 
for good health of this organisation. Then 
only tbe!le organisations can really give some 
good results. 

The Union Territory's budget also 
comes in the Central Government's budget. 
I come from the Union Territory of Anda
man & Nicobar Islands, which is far away 
in the midst of the sea, Bay of Benlal. 
Today what is the position there? OU( life 
line is the shipping service; shipping js the 
main lifeline of the islands. Today, there 'I 
no passanger ship, Whatever passanger ships 
we have got, these shJps have been diverted 
for the naval exercises. If the passenler 
ships have been taken for naval 
exercises, then how the passangels 
wil1 come to tbe, mainland and 10 
back from there? Today., one sbip-Mad,ras 
to Sinaapore-·there was flre accident 'in that 
sbip and some passangers were kined. 

G,,,erQ/ 

There is Andaman Mainland serviC?e. There 
is one MV Andaman Ship 19~6 built. There 
is some other ship which is old. No proper 
care has been taken to repair it; and these 
ships are plying there. Any time, there may 
be some accident in these ships. This should 
be borne in mind. 

There should be some special provision 
for the development or this Union Territory 
and development ~hould be in two phases. 
0) communication system sho,uld be impro
ved that is by shipping service. At the same 
time, we have got rich forests. We have the 
Forest Development Plantation: Corporation; 
thb Corporation is trying to raise the planta
tion. Rs. 800 erores worth of edible oil every 
year we get imported in this country. If 
.50,00) hectares of land is provided under 
plant.:ti.>n in that part of the country, this 
can fetch a good amount of money and 
save our foreign exchange. W! do not want 
that any private companY should be given 
the job of raising there plantation. We want 
that this Forest Development Plantation 
Corporation should take up this job so that 
there can b~ employment potential, there 
can be economic growth in that part of the 
country. 

I am sorry to say that there is some 
increase in prices and fares in this budget. 
Even before the budgei. tbe Shipping Minis
try had increased the freight rate from 100 
per cent to 300 per cent from Mainland to 
Andaman & Nicobar Islands. As a result of 
that. even today. onions are sold at Rs. 5 per 
kg., potato at Rs.7 or Rs. 8 or Rs. 9 per kg. 
One match bOl[ is sold at Rr.. 5. Tbere COD

ditioos have to be taken into account and the 
government must sees that such an arbitrary 
increase in the freight rate should Dot be 
allowed in such a remote and isolated area 
where we are depending on the Central 
Government. It is the duty of the Central 
Government to provide us a good govern
ment and live us all kinds of facilities, be
cause we do not have railway facilities; we 
have only tbe shipping services. This arbit
rary increase in the freight rate shOuld not 
be allowed and the peoplo of that island will 
not accept it. 

lS.04 hn. 

[MR. DEPUTY SPEAKEK in tM. Chair] 
For aircraft services, fot plane selvices 
'. '. .,' 

when you live fa~U~ti~s to the north eastern 
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relion, to Agartata and other areas, I do 
not know why tbe freight and fare rates are 
bigh in Andaman & Nicobar Islands. 
There is no concession at aU and Civil 
Aviation Ministry must see that some kind 
of relief is given to the people of those 
islands. And, again, I wan t to say that in 
the ISlands, as I told earlier, we have forest 
wealth covering 85 per cent of the area, 
which is mostly dense green forest and we 
cannot afford to lose this forest wealth. 
What is nectssary is the implementation of 
the 20-Point Programme, fot allotment of 

house-sites, for allotment of agricultural 
lands. Wherever the Government has got 
the commitment to do it, and to take up 
some public causes, there the Government 
wilJ have to de-reserve some land for alJot
ment of house-sires, for construction of 
roads and construction of irrigation projects. 
Otherwise, the existing population will be 
facing the problems every day. 

MR. DEPUTY SPEAKER: You can 
speak when the demands for grants of the 
respective Ministries come up. You con. 
clude now. . 

SHRI MANORANJAN BHAKTA: I 
am thankful to you, aDd I request the hon. 
Minister to consider the special conditions 
of the Union Territories like Andaman and 
Nicobar Islands and also Laksbadweep 
islands. Some of assistance may be given, 
and it may be announced by the bon. 
Minister in bis reply. 

DR. A. KALANIDHI (Madras 
Central): Mr. Deputy-Speaker, at the 
outset I want to thank you for giving me an 
opportunity to express my views, on behalf 
of the DMK. I rise to congratu1ate tbe new 
Finance Minister for presenting his maiden 
Budget. In the short period during which he 
he1d the reins of Finance, J can well under
stand the odds that he has faced and the 
handicaps which he bas experienced. J wish 
he would do this annual exercise better next 
year, tllIln what he bas done this year. 

The country was eaierly looking forward 
to this Budget, as the expectations were 
heightened by periodical press reports, that 
the Budget would be a dynamic one and 
that it would poise the country fOf mcctin. 

Ge""al 

the 21st century. We have a Yakn, net 
dynamic Prime Minister and a modeJ;'ateJy 
Young Finance Minister, who can coDcoivo 
of dynamic chanaes in the society without 
having any phobia of the past. But tbis ex. 
pectation to a large extent bas been upset 
by the Budget. This Budget is like the Pro
verbial story of building a new church re
placiag the old decrepit church. In the story, 
all the dismantled stones of the old cburch 
have been complete)y llSed up in buUdinl the 
new church. 

When we look at Budget of 1985.86, the 
beaten track of tinkering 'with the Bxcise 
Duty and going in for an imposign deficit, 
in the same o1d heJpless way is there, believ
ing that at the end of the year the produo
tion wi1l even it out. We have seen similar 
operations year after year, for the last 30 
years which has landed the country in the 
misery of inflation and liquidation of the 
middle class and the rise of the poverty 
liAe. The operation 'Inflation' wilt only 
benefit the capitalist class for wbom infla
tion will give windfaUs in the Dear future. 
It is for this class tbat the Finance Minister 
bal been using the instrument of budset, 
because you feel that you are committed to 
them. 

We understand that elections in this 
country are a costly venture, for which you 
depend aD capitalist contributions to your 
party coffers. 

The Finance Minister and the Party be 
repre~ents bave come to power on the crest 
of the wave of sympathy --~ masS .ympatb7 at 
tbat. Sympathy is an irrational idea and 
when we wanted to put reaSOD into it. we 
bad to suffer, reduced stt'eDlJtb. from 
15 to 2. 

But the party in power used the ~~ ... 
pathy wave to its benefit. And it convenien
tly forgot all about tbe mastes in . this 
Bud.et ~xcrci5e. The masses are left aevenI1 
alone. For the party iD power are adopts ial 
tbis an. They know bow tbey caD wblp up 
sympathy Dear the elections eve, b1 hysteri. 
cal 110_. aDd manipulation. of ownta iD 
the country. 

I , 

I ask how far tbe Budaet upbolds the 
iDteretts of tbe ma.eI Sad common aiaD. 
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Bwry device used in the Budget, whether il 
tax exemption, allowance of free imports. or 
ODbaacement of excise duty. works counter 
to tbe interest of the common 'man. In 
otber words, it works to the benefit of the 
capital.st ciasi. ' 

Take the case of raising the exemption 
limit for. personal income tax from Rs. 
1.5,000 to Rs. 18,000. Last year, I made a 
fervent plea that it should be raised to Rs. 
20,000/- taking into consiqeration rising 
spiral of prices and the conditions of the 
salaried class. T,his year, you have come 
forward by raising it to Rs. 18 .. 000, a half 
hearted and halting move. Even this will 
not meet the need. Unless you raise the 
limit to Rs. 2S,OOO the purpose wHl not be 
served. My leader, Dr. Kalaingar Karun
anidhi has spoken well in the Madras Legis. 
lative Council that the persons whose in
come is Rs. 25.000, the relief that you are 
giving to them is Rs. 625, to persons whose 
income is Rs.] lakh, the relief you have 
given is Rs. 10,468 and to those whose in
come is Rs.5 Jakh the relief given is Rs. 50906 
In percenta,e it comes to 3 per cent for 

. smaller income aroup and 11.5 per cent for 
larler income grouP. But you are 
talkin, about socialism. At this stage, 
the step you have taken will reduce the 
number of income tax assesses by one 
million; to that extent it reduces the work
load of the Department, perhaps, some 
laving in the expenditure for collection of 
taxes. The Income·tax people, the Excise 
people and the Customs people are the real 
revenue earners of this country. But what 
about their living conditions? You have 
not liven them .free accommodation. You 
have not looked after them well. They do 
Dot have quarters, particularJy in Tamil 
Nadu. Many of the officers suffer because 
01 this. 

You cannot also claim much kudos by 
dilCOntinuinl the surcharge, C.D., by raisiDl 
the exemption limit for wealth tax from 
R.I. 1.5 lakhs to Rs. 2.,5 lakhs. These are 
all inevitable moves in financial administra
tion. made inevitable by the inflationary 
situation in the country, developed by faulty 
handlina of the flnances of the country. 

You have railed the exci .. duty OIl 68 
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items from 10 per cent to 12 per cent. 
Tbese goods will . be used in the manufac
ture of other excisable goods. There will be 
inevitable shootinl up prices of these goods, 
not by 2 per cent alone, but by many times 
over, due to other excise levies on manufac
tures. They may be the basic needs of the 
common man and there is goin. to be all 
round inc.rease of prices. The rise of excise 
duty on vegetable oil will work to the same 
effect. You have raised the duty on cement 
from 205 to 225 per MT, by at least a rupee 
a bag. Even though it may appear small, 
i~ will inflate and make t~e cost of housing 
higher for the common man. Already, you 
ba ve raised the cement price by Rs. 2,000 
per tonne prior to the budget. A middle 
class man cannot now think of constructina 
a house, but he can only dream of a bouse. 
On top of it, you have raised the excise 
levies on aerated water much to the chargin 
of the common man. It is not the rich 
alone who consume aerated water for mixing 
with champagne, but the poor also while 
travelling in railway trains or in the over
crowded cinema houses to quench their 
thirst, when no pot,ble water is available. 
You have not left even their biris or their 
pan masala. The hike of taxes on petroleum 
will affect the common man's kitchen in 
urban areas. Auto and taxi fares will rise. 
With the increase of freights in railways, 
and the expected rise in lorry freights, the 
transport and overhead charges on goods 
movements will shoot up. The result will 
be an all round increase of prices of goods 
used by the common man in the country. 

You say you want to promote literacy. 
But you have put an excise duty of Rs. 200 
per tonne on printing paper as well as wri
ting paper. This shows that you want illi. 
teracy in this country, so that the illiterate 
people will fetch you more votes than literate 
people. 

You have reduced the basic rate of 
income-tax on companies. You have pro
mised a tax holiday for five years to com
panies that 10 into production before April 
1985. You have liven concession for expen
diture on advertisement. Export duty on 
raw cotton and other items number ina 12 
have been reduced. What do these conces
sion. amount to? You aro tryiol to woo 



205 G~Mral Budgel 
1985 .. 86 General. 
Discuss/on and 

CHAI1'RA 1 .. 1901 (S~K~) , Supple nlellllll', b,manda 206 
for Grallt' 1984-85-

the commercial and capitalistic section of 
the economy to be good enough to add to 
the national income. You are working 
under mistaken and worn-out tbeories of 
economic growth. You are not able to 
comprehend the ~xistence of non-economic 
factors that contribute to economic afowth. 
Perhaps, you are duty bound to oblige them. 
They would have boen very useful to you 
during the eJections. 

For example, you have increased the 
levy on yarn by 25 per cent. You are talk
ing of giving concession to the handloom. 
Already the textile sector is sick. Yet, you 
have imposed an excise duty or 25 per cent 
on yarn. I would request tbe hon. Minister 
to reconsider it. 

You have made very much of exemption 
of TV and VCR. As such, they have not 
come into the possession of the common 
man. They are restricted to the higher 
income brackets. VCRs are inevitable 
concomitants of the business class for the 
entertainment of thetr guests. perhaps with 
imported Blue Films. Anyway, TV is the 
potent propaganda instrument of the Govern
ment. They intruce upon the privacy of the 
household, through which sympatby wave 
and semi-truths of the government machi
nery may be radiated. In far away Tamil
nadu, it is an instrument for the imposi
tion of Hindi. At least, it is a concession 
to the electronic industry run by the inter
nal capitalists, working in collaboration 
with the international capitalistic groups, 
You are believing that the electronic indus
try wiJI Ulher in an era of prosperity. It is 
a labour saving device. For this country of 
teeming mi11ions, labour intensive projects 
alone 'will usher in prosperity. The budget 
suffers from mistakes. of misunderstanding 
arid mistaken stress. 

Comins back to the television. you have 
made it an instrument for the imposition of 
Hindi. You have curtailed tbe regional 
programme for the sake of the National 
Proaramme. Now the National Programme 
starts at 8,30 p.m. in spite of the vehement 
opposition from Tamilnadu. You have not 
paid any heed to our objection. I would 
request the Government to reconsider their 
decision and tey to bave a different channel 

Gelleral 

for the National network so tbat the exist .. 
ing channel can be utilized for the resiona! 
languages. 

The bon. Finance Minister in Part A of 
his budget speech has mooted ideas of 
crop insurance, integrated rural develop
ment programmes, acci dent insurance scheme 
for rural areas and schemes, for tackliDJ 
environmenta] pollution. They are at best 
brain waves of the Finance Minister, which 
go very well at the beginning of the budlet 
speech, which camouflage the inevitable 
sour things that follow. He is worried 
about the Ganga. I am worried about the 
Coovam at Madras. No one can enter the 
Central Station at Madra. without pluggina 
his nose. I request the hon. Finance Minister 
to pay a visit to Madras and understand 
the environmental situation existing in 
Madras. I would also request him to make 
a sizable grant to Madras for the improve
ment of the env ironment under the improve
ment of the Metropolitan Cities. 

The total deficit for tbe year is Rs. 3,349 
crores. This is nearly one-sixth of the 
budget. This will inevitably lead to unpre
cedented inflation true to unprecedented 
mandate you had. You should not quote 
last year's experience. Last year, we had 
good monsoon and the agricultural sector 
was able to contribute we)]. The same thing 
may not be possi ble this year. We cannot 
depend on the assurance of better financial 
management, Such assuranoes have been 
given in the past, and they have failed. It 
can happen once again. 

This budget, by unnecessarily courtina 
deficit, has generated inflationary trends in 
the country. It wm. in the end~ adversely 
affect the growth rate for the year, 

During the last forty "years, we have 
been fed with a dose of Socialism by tbo 
major party of the country. Phrases like 
socialistic pattern and socialistic democracy 
were floating about in the air. But, the lame 
party, after getting a massive mandate from 
the people, .has forgotton its earlier stand 
and capitulated to the capitalistic interetts. 
It has bid good bye to socialism aDd all 
that and opened tbe flood-lAtos or capita
listic exploitation oC the people at lit." 
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tbroUlh high prices and by the protection 
offered to them, 

~ Mlt. ~BPUTY SP2AK.E~: Please 
c;oncl~. 

pa. A. KAL~NIDHI: Only one 
Qltnuie. I am conc\udinl. I wish to stre~ 
011 this occasion that tbis Budlet promises 
ao solace for tile people at large. It is an 
uaempt to sacrifice tbo people's interest on 
dlt altar of authoritarian capitalism. Yet 
,he time has not rUIl out and the Finance 
Mini.~' can even now amend: by spelliD8 
o.,t tbe policies for masSive emp~oymcnt 
.n~ for' en.urins stability of prices. 

MR. DEPUTY SPEAKER: Please 
conclude. 

. DR. A. KALANIDHI: I am cODclud
iDa In one minute. In this country the Prime 
Ministers come and egC), the Pinence Minis
ters can come frequently. Three Finance 
MiDistcra have presented three budaets in 
these five years. It breads quite an amount 
of escape for them, because we are not able 
to chanle them at the end oC tbe year. 1 
wiah tbe present Finance Minister will also 
be destined to submit the Budget (or, ne~t 
year, when we will clearly indicate to biIQ 
'the extent of damage done to tbe ~nomy 
by this stereotyped and ill.conceived Budlot. 

You are lpendiDI RI. 8,000 Crores for 
defence, but in spite of' that you are Dot able 
to lave the Tamils perishing in Sri Lanka. 
With the army you are able to control the 
local riots, but you do not try to save 'our 
people wbo are perishins in Sri Lanka. 

You have alloted Ra. 9 crores for the 
rdulccs, who are a tremendous strain on 
the' Tamil Nadu Government, You should 
Illot at least Rs. 20 crores for these fefu,ees 
and also help the State Government to create 
more employment opportunities for these 
people. As a Doctor, I would like to mea
tIon that' t'OOlo of tbe total Bud&et oatlay 
sbould be allotted for tbe Health care. This 
bad been recommended by Dr. 'Mudaliar 
CotDmittee long time back. Kindly conslder 
·thil auaaaticm for the better bea1tb care in 
eM eountl1. 

General 

1 would also request tbe HOD. Minister 
to implement the Setbu CaD'at Project at an 
early date so that it will be a booD for the 
State. Not only that it will serve the people 
but also serves as a Naval base for the 
country. 

I understand (rom the State Government 
that there are a lot of indu-;trial proposals 
pending with the Central, Government. I 
would request the Centre to consider these 
proposals and sanction them early without 
any further delay. 

[Translation] 

SHRI MANO} PANDBY (Bettiah): 
Mr. Deputy Speaker, Sir, at the outset, I 
thank you for giviD. me time to speak on 
tbe Budget. I support the Budget Cor 1985.86 
presented' by the hon. Finance Minister in 
the 'House. 

I belong to an agriculturist famUy and, 
therefore, 1 see the BUdget from a farmer', 
anate. I would like to place my views before 
th4s House from that anale. There are thTee 
to four requirements of a farmer, I.~., 
manure improved seeds, water and imple-, 
ments. Today, tbe technique of Carming is 
totally different from that prevalent fifty 
yean ago. Tbe farmer of today uses scien
tific techniques in farming. By resorting to 
tbe technique of intensive farming, we want 
that agricultural production should increase 
·so'that we could make up the deficit of 
about RS. 3,lSO crores fn the Budget. Keep
ing this in view, our efforts should be direc
ted towards 'giving particular attention to 
the prices of tbe inputs used in farming and 
affording the maximum help to the farmers. 

, , , 

Take for example tractors and agricul
tural implements. Today the price of a trac
tor is around Rs. 65000 to Rs. 70000. 

AN HON. MEMBBR: It is around 
Its. 1 lakh. ' 
" 

SHill M~NO,j PANDBY: There ~ no' 
l,mit t~ that. I would requost the 'hon. 
Minister to reduce the price or tractor •. 
Similarly. tIae Prices or the implements u~ed 
by the fanner. like dise-harrows. and varioQl 
types of ploqbs ,bould also be red~' 10 
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that the farmers maY' be able to buy them at 
cheap rates and do intensive cultivation. 

Next, what the farmer needs most are 
pesticides, insecticides and plant harmones 
which are extensively used by the farmers. 
There is need to reduce their prices and the 
Government should grant subsidy for it. 
The plant harmones are in great demand 
among farmers. For better growth of plants. 
we need good quality harm ones whereby we 
can increase the yield. 

Now I shall come to fertilisers. At pre
sent the farmers use two types of fertilisers. 
Previousiy, they used dung etc as manure 
but today it is the age of chemical fertilisers. 
Two type of fertilisers are used, i.e., nitro
genous and phosphatac fertilisers. 

Today the price of urea ranges from 
Rs. 114 to Rs. 120 in the market. 1 would 
request that keeping the present situation in 
view, the price of the fertilisers should not 
be more than Rs. 100. Similarly, reduction 
should be effected in the prices of other 
types of fertilisers also so that the average 
farmer is able to use them and earn maxi
mum profit and thereby benefits the country 
also by way of better production. 

I come from Champaran. Champaran 
had been the field of activity of Mahatma 
Gandhi. Mahatmaji had led an agitation 
against the owners of the indIgo plantations. 
Today, sugarcane is the mo~t important 
crop in Champaran. Ea~tern' U.P. and 
Champaran are both rich in the produ~tion 
of sugarcane. The Members belonging to 
Eastern U,P. know that we are lagging 
behind in the matter of cultivation of sugar
cane due to increase in the cost of produc
tion. Even where the support price for 
sugarcane is Rs. 21.50, it is nol remunera
tive to the farmers. There are nine sugar 
mills in our region but two mIlls out of 
them are lying closed for the last two years. 
Besides, several sugar mills situated at Gopal
gunj, Siwan, Chapra and other places have 
become sick. There has been a harmonious 
relationship between farmers and the sugar 
mills. 

[English] 

MR. DEPUTY SPBAKER: You may 
continue tomorrow. 

RESOLUTION RE : DESERT DEVE
LOPMENT PROGRAMME-CONTO. 

[English] 

MR. DEPUTY SPEAKER: We DOW 

take up the Private Members' Business. 
Resolutions. 

Further discussion of the following 
Resolution moved by Shri Virdhi Chander 
Jain on the 25th January, 1985 :-

"This House is of opinion that there 
should be parity between the Desert 
Development Programme and the Hill 
Areas Development Programme in the 
matter of provision of funds, facilities 
and concessions in the Seventh Five 
Year Plan." 

Shri Virdhi Chander Jain was on his leIS. 
He may continue his speech. 

[Trans lation] 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Deputy Speaker, Sir, last 
time I had moved a Re')oiution regard. 
ing the Desert Development Programme. I 
want to repeat the Resolution: 

"This House is of opinion that there 
should be parity between the Desert 
Devl.:!opment Programme and the Hill 
AI C,-tS Dl~velopment Programme in the 
matter of proviSIon of funds, facilities 
and concessions in the Seventh Five 
Year Plan." 

In my previous speech, [ had emphasised 
the point that the cl)ndition of the desert 
areas wa~ worse than that of hilly areas. I 
had also mentioned that there was not only 
acute shortage of drinking water in the 
de~ert areas but it also remained in the grip 
of famine for as many as three years and 
$ometimes for four years continuously. 

I had also given some information about 
the crisis of drinking water about which 1 
would like to live some more information. 
The condition is still such in the. desert 
areas that people have to traverse .8 distanco 
of 10 to 15 kms to retch water. Evon in 
areas where regional' pipeline scheme has 
been sanctioned aDd water poiDt, have been. 
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installed, women have to go 10Dg distances 
for water because tho population of villages 
is scattere<1 in an area of 2S sq km' to 200 
sq. kms and the people live in the fields .. 
Biahty percent of the people live in huts. 
In spite of the fact that drinking water 
points have b:en provided _ in the villages. 
The villagers have still to cover a distance of 
10 km to fetch water even in the same 
villa.e. Under the present scheme in the 
Sixth Five Year Plan, the provision of 
drinking water Js made in a village at one 
point only. 

In tbe desert areas, the population of 
villages being scattered over an area of 
25 sq. kms to 200 sq. km, it is not possible 
for the entire village to avail of the facility 
of drinking water from one point only. The 
demand is gaining momentum that if a 
population of 250 is scattered in a village 
with a large area, provision of drinking water 
should be made at two points or as many 
as five points. Now efforts have been made 
to provide drinking water. Under the Rural 
Area Water Supply Scheme, tube-wells have 
been installed and in some areas it has 
proved successful. As a result thereof pota
ble water has been found in B.umer district 
and the water problem has been solveJ in 
Jaisalmer and Barmer area to some extent 
and water has become available in some 
villages also. Five hundred gallons to three 
thousand gallons of wat\':r per hour arc 
drawn from a tube well insttalled in desert 
areas. The water is available at a depth 
raDges from five hundred feet to eight 
hundred feet. Therefore in dc~erl areas the 
scheme regarding supply of water from 
tube we1ls is not sufficient, to meet the needs 
of the population. This cannot meet the 
needs of the people of the villages and of 
the cattle of the desert areas. Taking into 
consideration the population and the number 
of cattle there, this water is not at all suo 
fticient to meet their needs. 

I had raised this question earHer also 
and the Central Government had given 
some assistance. We had formulated a scheme 
under which water was to be made avail
ablo on tbe basis of 40 litrcs per head in 
otber parts or the country and 70 litres per 
head in the d~sert area so as to meet the 
requirement of cattle also. But due to the 
lesser quantum or water available frorn 
thOle tube-wens and its being saline that 

scheme is not being implemented. fully. There
fore, it is for the Rajasthan Government 
and the Central Oovtmmellt to make 
arrangements for tho supply of water thero. 

It is, therefore, necessary to accelerate 
the " pace of work on the Rajasthan canal. 
Our Rajasthan Government have decided to 
name the Rajasthan Canal after Indira 
Gandhi, which is a laudable steps. Thi, 
Canal can solve our drinking water problem 
fully. 

We have lift canal schemes. The Rajas· 
than Government l1.lve given sanction to 
Gajne~, Kolayat, Saiba, -Fallodi, Pokharan, 
Nachana, Mohangarh lift canal schemes. 
Tl1esc are irrigation schemes. Permanent 
arrangement for drinking warer can al!.o 
made through these schemes. But these 
schemes will entail an expenditure of 
Rs. ~,OOO crores which is beyond the capa
city of the Rajasthan Government. So, it is 
my submission that the Central Oovernment 
should provide this amount. 

The condition of the desert areas is 
worse than that of the hill areas. The facUi. 
ties available to the hill ar.eas and the amount 
allocated therefore arc not being provided 
for tile desert areas. A Desert Development 
Programme was formulated for us in the 
Sixth Five Year Plan. This programme covers 
1t districts of Rajasthan, four districts of 
Hary:.ma, two districts of Oujarat and also 
two districts of Himachal Pradesh. Similarly, 
two districts of Kashmir are also covered un
der it. There is water crisis in these areas but 
t he desert areas of Rajasthan are particularJy 

. alTccted by drinking water crisis. Lift canal 
schemes have been formulated to combat this 
<:risis. This can help in so1ving the drinking 
water crisis. Unless the Central Government 
gives ~ocial assistance, this scheme cannot 
be completed. If speCial provision is made 
in the Seventh Five Year Plan for this 
scheme. arrangements for dr i~king water in 
our region can be made. So, I urge upon 
the Government that the desert areas may 
be treated at par with the hill areas in the 
Seventh Plan. The amount and the facilities 
being provided to the hill areas should be 
provided to the d~sert areas also. Then ani), 
can we bring ~bout progress there. 

It is said that in tbe d~rt areu there 
are sand dunes where' nothlol grOWl. no
people who do not know the geosraphical 
condi t ion say such thinas. I would like to 



say that our Forest Dopartment has taken 
in hand the w.ork of sand dunes stabilisa
tioD. Under the Desert Development Pro .. 
aramme, the Forest Department has taken 
in baad the work of growing good quality 
srass 00 sand dunes. 'Sewan' grass and 
'Dhaman' grass and useful trees also grow 
thore. It is a maD-made desert and not a 
natural one. Nature is not so cruel. If efforts 
are made, changes can be brought about in 
the desert areas and changes have been 
brought about. Ganganagar areas was a 
desert area; Bikaner too was. a desert area 
but with the commussioning of the Rajasthan 
Canal in that area aod the Jaiselmer area, 
very good crops are being . grown there. 
Good variety of trees also grow there. Now
a-days, under the afforestation programmes, 
t he Territorial Army has succeeded in grow
ing trees and grass in the areas on the left 
of the Rajasthan Canal and there is lot of 
grtenery in that areas. What I want to say is 
that the work of stabilisation of and dunes 
i~ quite enOrmous aod it has been taken in 
hand under the Desert Development J'ro
g: arnme and Rs. 100 crores have been allo
cated th'':1 cfor. Out of this amollnt, Rs. 50 
crores will be c'ontribut(d hy the State 
Government and the remaining Rs. SO crores 
will be borne by the Centre but this amount 
is not sufficient for such a vast areas. The 
area involved is 2.36,000 sq. kms but the 
amount provided is not sufficient for this 
purpose. 

Therefore, my submission is that these 
sand dunes should be stabilised and drink
iDg water made available through the Canal, 
arrangement for irrigation should be made, 
trees should be planted and where grass is 
needed. it should be grown in t~e areas 
covered by the Rajasthan Canat. In our 
deserts, whereas on the one hand we have 
the problems of sand dunes and drinking 
water, on tbe other hand nature has been 
bountiful in the matter of cattle. The cattle 
of this area are of very good bread. The 
cablet is a very . useful animal whieh can live 
without water for three days at a stretch. If 
It aet. water for one day, it does not require 
wa'ter for another three days. The cows are 
al$o of very good breed. tTharparkar' breed 
and 'Rathi' breed cows are found here aDd 
in the entire country cows of this breed are 
DOt a'ftilable. They yield milk up to ten 
'tit ... whcnas in U.p. atad Beapl areal, tbe 

cows yield milk between one to two IItres 
only. This is the situation. Bat the question 
is how to save such cattle wheli there il 
famine. Famine time is the most dUkuIt 
time. Even now, in Barmer, famine condl. 
tiODS ate prevaflina and tho problem ·11· 
bow to save tbe cattle. In luch conditio ... , 
usually catt1e die in large number. I am ,ivina 
certain suggestions to cope with sucb a 
situation. A vast pasture can be created 00 
the left bank of the Rajasthan Canal. There 
is a large stretch of land lying uninhabited. 
If that is converted into pasture, the cattle 
can be saved at times of famine. Therefore. 
if money is allocated for this purpose, our 
cattle can be saved. The cows, oxen and 
camels of good breed can be sent to other 
areas also. Our camel is already famous, the 
breed of the horses too can be improved 
and we can make progress in that field also. 
In the border areas, roads were constructed 
during the Indo-Pak war in 1965 and 1971 
and development has taken place iD the 
areBS where these roads were constructed. 
With the constructioD of the roads, people 
have made progress and the population there 
has increased. Roads have been cons.rueted 
in bl'rdcr areas; but other areas do not bave 
roads. Due to lack of roads, transport 
facilities, trains and med.ical facUities, DO 

doctor. nurse, A.N.M. or compounder 
wants to go there. This is the sit·uatioD. 
Our Hon'ble Prime Minister is trying to take 
the country into the 2J st century but we 
are still livil)8 in the 17th or the 18tb cen
tury. What I mean to say is that it is Decca
sary to develop this area. The NaUoDal 
Agriculture Commission bad considered tbi. 
issue and bad formulated the Desen Deve. 
lopment Scheme in 1977-78 after due coati. 
deration. According to the scheme, hundred 
percent assistance was to be provided bJ' 
tbe Centre, but, unfortunately, durin, the 
rule of the Ja11ata Party, the entire panera 
of the scheme was changed from Ist April 
1979, accordlDg to which 50 percent 01 the 
contribution was made by the Centre 
and the Rmainjng SO percent was (0 be 
conlributej by the State. That reauJted to 
hamperiDg of developmental wort. WhNe 
studying chapter 2S of tbe Sixth Pive 
Year PJan. I found tbat two scMmes had 
been formulated for hill areas. The first 
scheme is tbe RI. 360 crore acheD_e for 
North Eastern Council for wbich ceal .1*_ 
cent _i81ance is beiDa provided by the 
Centre. tbe aecond ODe is tbe .t. $10 ~ 
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schome for the development of hill areu. 
Under the second scheme, DehraduD. 
Garbwal, Uttar Kashi, Nainital, the Almora 
ar ... of U.P .• North Cachar in Assam, the 
NiJgiria in Tamil Nadu, Darjeeling in West 
Bon .. ). the Western Ghat areas of Maha
rasbtra, the hill areas of Karnataka, Kerala, 
Tamil Nadu and Goa are covered. I bad 
asked a starred Question and got the in
formation. I should read . out from a copy 
thereof to the House. That Starred Question 
was asked on 27.7.83. In the reply to that 
Question detaiJed information regarding hill 
areas has been given. 

[English] 

"R.I. 560 crores have been set apart fOr 
providing Special Central Assistance to 
'identified hill areas under tbe Hill Area 
Development Programme during the 
Sixth Plan. 90 per .cent or tbe Special 
Central Assistance provided under the 
programme is treated as grant and the 
remaining 10 per cent, as loan from the 
financial year 1981-82. Prior to 1981M82. 
tbe pattern of assistance was 50 per cent 
grant and SO percent loan except for the 
Hill Areas of Assam where it was 90 
percent grant and 10 percent loan." 

[Translalion] 

In 1981-82, this pattern was changed aad 
it was decided that Rs. S60 crores will be 
given as Special Central Assistance for hill 
areas, out of which 90 percents wiIJ be in 
the form of grant and the remaining lOper
cent will be as loaD. I will submit a copy of 
the reply just now. On the other hand. for 
the Desert Development Programme, for 
which an allocation of Rs. 100 crores was 
made in the Sixth Five Year Plan, Rs. SO 
aorel was given as Central Assistance and 
the remaining R.s. SO crores had to be contri· 
buted by the State. If you take jnto cosidera
tion the average rain-fall, the position of 
hill areas is better than that of our area 
which is always affected by famine. The 
position of the Western Ghat areas is still 

. better. Along with the information about 
rainfall in Darjeeling in West Bengal and 
Uttarkashi in U,P ... I also gathered informa
tion about the population and the area of 
the desert reaion vis-a-vis the hilly region. 
The area of the desert region is 2.36.000 sq. 
kms whereas the area of the hilly region is 

2,31,047 sq. kms. So far as population is 
concerned, I have with me the 1971 figureS 
because 1981 figures have not been compiled 
so far. According to those figures, the popu
lation in the desert areas is 1.82 erores 
whereas the population of hill areas is 4.02 
crores. Our area is larger than their area 
but our population is not even half of their 
population. You can very well imagine from 
this tbe extent to which our area is under
developed; the population and area figures 
make it amply clear. I raised this point 
when a discussion was held on the Mid-term 
Appraise) of the Plan. I had raised this 
point on December 13. 1983 in Lok Sabha. 
At that time. Shri S.B. Chavan was the 
Planning Minister and he replied to my 
question, considering it an important one. 
I am reading his reply and I shaH lay· a 
copy of it on the Table of the House : 

[English] 

"Disparity in ·assistance between hill 
areas and desert was one of the points 
mentioned by Shri Virdhi Chander Jain. 
I don't think it is possible in the midst 
of the Sixth Plan to review the entire 
thing. But I am aware of the fact. 
Repeatedly he has been raising that 
only Rs. 50 crores have been provided 
for the development of desert areas 
whereas Rs. SOO crores have been pro
vided for the development of hill areas. 
He has also quoted the population, 
areas and all that. I think the hon. 
Member will be able to appreciate my 
difficulty that at the rag end of the 
Sixth PJan, jf I have to change the norms 
it will create all kinds of distortions 
in the situation. When the Seventh Plan 
is prepared this aspect of. the matter 
which the hone Member has raised will 
be kept in view and I will try to see 
how best we shall be able to help him 
out:' 

[Translation] 

He had also given this assurance. In 
this connection I made further queries and 
undertook correspondence also. If ),ou look 
at para 8 on page S of "The Approach To 
the Seventh Five Year Plan. 1985.90", you 
will find that it is atated in column 38 that : 

[English] 

&eIn the case of the Desert DevelOp
ruent Proaramme. the need to .&iv. 
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.(eator thrust to it, if necessary~ by 
remodelliol it on the lines of other 
special area programmes like the Hil! 
Area and Tribal Programmes will have 
to be examined. ,. 

[Tra",lation] 

In this connection I again wrote and 
found out through that correspondence that 
our Central Government bad taken certain 
steps in that direction, During the corres
pondence, the PJanning Minister made it 
clear that: 

[English] 

Kindly refer to your letter of January 
17, 1985 regarding the disparities in the 
pattern of assistance to Hill and Desert 
areas. 

In this 'connection, I ",ould )ike to in
form you that the Report of the Work
ing Group on Special Programmes for 
Rural Development is being examined in 
the Planning Commission. In the pro
cess, the suggestions made by you and 
the observations regarding the Desert 
Development Programme contained in the 
Approach to the Seventh Five Year 
Plan (Page S, Para 38) will be kept in 
view. 

[Translation] 

I met the Hon'ble Minister personally 
and sutimitted to him that I wanted to draw 
his attention towards the acute problems 
relating to the desert areas and requested 
that those problems shOUld be removed. 
Durin, the wars of 1965 and 1971, our areas 
were bombarded and our people faced the 
enemy courageously. So, when the question 
of defending our frontiers comes, we come 
forward to protect the country and face the 
danprs but when the question of distribut
ina the money comes, we are kept backward 
and our areas are neglected, Such a position 
can in no way be tolerated. 

(_11811] 

t. The provision for the desert areas under 
Desert Development Programme or any 
other special proaramme for deserts 
mould be comparable to that of hill 
aiel. because the conditions in the desert 

arQas are as bad 'if Dot worse, than in 
the hilI areas. 

2. The Central assistance for desert areas 
lying on the border sbould be 100% as 
is being given to the special hill areas. 
For other desert areas. Central assistance' 
should be 90% as is given to other bill 
areas. 

3. For water, a special programme should 
be drawn up for desert areas so that at 
least afLer about 40 years of indepen
dence people jn this part of the country 
have potable water. 

4. To ensure proper emphasis and adequete 
monitoring of the special schemes for' 
desert areas, a separate chapter on 
desert development programme should 
be incorporated in the Seventh Five 
Year Plan document on the pattern of ~ 
similar chapter for the hill areas. A 
special monitoring Committee for desert 
areas should be set uP. 

5. All other agenCies like banks, financial 
institutions, Posts and Telegraphs 
Department, Railways, Health Ministry. 
Education Ministry, etc. should provide 
the same consideration for desert areas 
as they are given to the hill areas. 

[T,.anslatlon] 

I, therefore, submit that this develop
ment programme !Je treated at par with the 
Hill Areas Development programme and aU 
those facilities, which are being given to 
hill areas may be given to desert areas 'also. 
Funds may be aUocated in such a way that 
the border desert areas can be developed so 
that they can contribute to the progress and 
development of the country. 

I am sure the Minister would give a 
reply to my Resolution and would include 
it in the Seventh Five Year Plan so tbat the 
deplorable conditions .prevailing there caD 
be improved. 

(Eng/Ish] 

MR. DEPUTY SPEAKER.: Motion 
moved: 

"This House is of opinion that there 
should be parity between the Desert 
Development Programmo land tbe HiU 



fMP. Ih~ ~puk"] 
Areas Development Programme in the 
matter of provision of funds, facUities 
and concessions in the Seventh Five 
Year PIan,'" 

Now, there is an amendment in the 
name of Shri M.e. Daga. 

SHRI MOOL CHAND:J DAGA (Pali): 
t 'beg to move : 

1. That in the reso)ution,-

(i) alter "that" illslrt-

'-keeping in view the varying geographical 
locationg of different States, their most 
ursent priorities and the capacity of the 
States to beat financial burden," 

(ii) afler "parity" lliserl, "as fde as 
possible, " 

MR. DEPUTY SPEAKER : ~ Both the 
Motion moved and the Amendment are 
before the House, 

"I 

Now, Shri Ananda Pathak. 

SHRI AN .t\.NDA PA lHAK, (Dar-
jeeling) : Sir, I support the spirit of the 
Resolution moved by my hon. friend Shri 
V.C. Jain. 

Sir, I do sympathise with the problems 
of the people who are Jiving in.._ the Desert 
areas. 

I know that there are some Desert areas 
in the country which have not been adequa
tely developed. These Desert areas are in 
need of more rapid development J compared 
to some of our other developed ci ties and· 
towns. 

16.00 hrs. 

Sir, the topographical and geographical 
positions of our country are such tbat there 
are bills, there are deserts. and there are 
other types of regions, but they are not 
evenly developed. There is no even develop .. 
ment of tbese areas. In comparison with 
_tain developed towns and ~itics, these areas 
are really backward. Unless all these areas 
are developed evenly OD paf with the deve
loped cities and towns, tbe people IiviDg in 
these areas would feel nealected and a lense 
of deprivation and isolatioa wOUld be 

nurtured in their minds aacl tItis woUld lead 
them. somowhere else. It il therefore ia the 
interest of national integration which is, the 
first and the foremost aim of tbe leaders' 
tbat the present state of uneven development 
should be put an end to immediateJy. 

Sir, all or us know, there was turmoil 
in the North·Eastern region aDd the main 
reason for this turmoil is mainly due to 
negligence of thi' region in the matter of 
economic development. Sir, Ilke deserts, 
there are i-soJated Hill areas also in differetlt 
parts of our country. They are economicallY , 
backward. There are hiU areas in Assam. 
West Bengal. Uttar Pradesh, Sikkim, 
Himachal Pradesh and there are also some 
hiU areas in the Southern States. These hill 
areas are not developed on par with the 
developed cities and towns when we go to 
the socialist countries. we do not find the 
difference between the cities and villages 
there. There is no difference between one 
area and another in those socialist countries. 
Whatever their topographical and geogra
phical position may be. there is absolutely 
no difference between the cities and viUages 
in those countries. Therefore, unless this 
kind of position obtains ID our country, we 
cannot go forward. 

Sir, I come from a far Bung hill area of 
Darjeeling. Darjeeling is a backward hiJJy 
region situated on the border of Nepal, 
Bhutan, Tibet and other countries. There, 
there is no industry worth the name, excep
ting tca industry. But tea industry has prO
vided employment hard1y to 5 to 6% oC 
people in that area. That is wby unemploy
ment is increasing rapidly. The unemploy
ment problem is very acute there. But there 
is potentiality for developing TourisJ,tl. 
Animal Husbandry, sericulture, small-scale 
industries, etc. DaFjeelina is called the 
Queen of Hills and it is the pride o( our 
country. Therefore, development of hill areas 
of this ,region or Darjeejing depends OD the 
development of triple 'Tt, that is, Tea, 
Timber and Tourism. But due to paucity of 
funds. no proper development has taken 
place in tnat area. There is the HiU Deve
lopement Council. An integrated develop
meat proaramme is dra \\'D UP on five-year 
basis as well as on annual basis. The Cen- , 
tral Government also provides some fwld 
from the SpeciaJ Assistance Ptoaramme for 
the Hill areas and the State Government 
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also provides some lund. But the' dimension 
of $he Pfoelem and backwardness of that 
area are such that the fund so allocated is 
quite inadequate to meet the developmental 
needs. In the pre-Independence years the 
British tried to impose their own policy and 
they tried to create enmity between the 
people UvJng in the plains and those in the 
htn areas. 

In this way, these people were kept 
isolated from the mainstream of our 
national movemeDt deliberately. That is 
why, Sir, even now they are feeling isolated 
from the mainstream. I therefore, ask the 
Central Government to provide more funds 
in the Seventh Five Year for these hilly 
regions of Darjeeling and other areas 
and see that these areas also come up. 1 
also feel that there should be higher alloca
tion of funds for the development of other 
hilly areas as well as desert areas, so that 
they may also come up like other developed 
areas. This is my main contention. We 
sbould not have any complaint if there is 
higher allocation for a desert or hilly area. 
We should try and work for the even deve
lopment of our country. All Indians should 
come together and build up our country. 
With these few word~, I conclude my 

speech. 

[ Translation] 

SHRI GIRDHARI LAL VYAS 
tBhilwara): Mr. Deputy Speaker, Sir, Shri 
Virdhi Chander bas moved the following 
Resolution : 

[English] 

"This House is of opmlon that there 
should be parity b~tween the Desert 
Development Programme and the Hill 
Areas Development Programme in the 
matter of provision of funds, facilities 
and concessions in the Seventh Five 
Year Plan." 

[TrMUlaJion] 

I sJlpport it wholeheartedly. Everybody 
is aware of the difficulties being faced by 
the people in desert areas. In Rajasthan 
desert, which .. is called Thar Desert also, 
all types at difficulties are experienced. It 
rains once In tcn years and the people bave 

to face drought conditions there for years ' 
together. People have to trudae a distance 
of as much as ten miles to fetch water and 
in 'certain areas salina water is available 
consumption of which causes even death. 
Similarly, there is acute shortage of wa_ 
for cattle also. Such conditions exist in that 
area. The first and the most essential thing 
in that area is drinking ·water. We cannot 
say that satisfactory arrangements have been 
made for providing drinking water there 
under the programmes launched during the 
Jast 37 years. Some tube-wells have, of 
course, been installcd to suppy water to the 
people. People from distant areas come 
there on vehicles to fetch water. Bach 
family has to depute one person \vith one 
camel and a vehicle to being water daily. 
Unless adequate arrangements are made, 
it will not be possible to solve the drinking 
water problem there. The need to provide 
agricultural and other equipments apart, the 
first and the foremost necessity is that of 
providing potable water there. If thjs is 
need is met. people will definitely get a great 
relief. I request the Minister of Planning to 
pay special attention towards if. Something, 
no doubt, has bepn done during the past 
few years in this regard, but measures on a 
large scale will have to be adopted in the 
coming years to solve this problem of the 
desert area. 

Secondly, 1 submit that there is shortage 
of everything during famine. As Shri Virdhi 
Chander Jain stated just now. cattle of good 
breed are found there and the quantity of 
milk yielded by cows ;s quite good. People 
along with their cattle have to migrate 
hundreds of miles away and SO peroent 
cattle die during migration. A very heavy 
loss of cattle is suffered due to famine every 
year. The basic problem of water and 
fodder is linked with catllc. If we do not 
solve this problem, we shall not be able 
to bring about the white revolution in this 
country. Cattle are useful in the areas 
where fodder is available because they yield 
more milk where fodder is avaiiabJe. Unless 
we make available water afJd fodder there, 
we sha1l not be able to save cattle-wealth 
and as a result we shall· have to luffer a 
great IOSI. 

Similarly. the population problem il allO 
there. According to Shri Virdhi Chlllder 
Jain, the population of the desert area is 
1,82,00,000. Tbe production of food ".ins 
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(Shrl GJrdharlLAI Vyas] 
i. Dot possible in the absence of rains there. 
AU the essential loods are made available 
from outside. People have to face great 
difBcuUy doe to non .. availabiIity of essential 
loods and they have to pa'y high prices for 
tbe items which are avai lable there. There 
is no electricity at many places due to 
which it becomes ·difficult to pump water 
eveo from a depth of five to Six feet. Unless 
funds are made available for electrificatioo, 
the develo pment of desert areas is not possi
ble. Therearo rich deposits of lignite in 
Barmer. If we harness tbese deposits for 
power generation, we shall definitely be able 
to solve the power problem of the people 
there. The Government of Rajasthan have 
sent such a scheme to the Planning Com
mission for· its approval which has been 
pending with it for about one year. If this 
scheme gets clearance, the power problem of 
the people can be solved. 

You might have seen that during the 
war between India and Pakistan in the years 
J965 and ,1971. some incidents used to occur 
almost daily in the border areas. The deve
lopment of Rajasthan desc-tt is quite impor
tant from tbe security point of view also. 
The Rajasthan Canal is being extended up 
to Jaisalmer and security arrangements are 
being made. When completed, it will be 
useful fcom the defence point of view, and 
drinking water will also be available to the 
people there. Similarly. the expansion of the 
railway net-work there is also necessary to 
facilitate the movement of the army. There 
are some border roads but these are inade
quate from the securilY point of view. 
Hence, the development of roads is also 
necessary. 

I would lik.e to say one tbing parti-. 
cularly to Shfi Oadgil, who is present here. 
10 our border areas. the people hear the 
news broadcast from Pakistan and nOI feom 
India as there is neither any Radio Station 
nor any T.V. Centre in that ~rea. The 
people of the area are misguided when they 
listen to Radio Pakistan or watch their T.V. 
programmes. Therefore, we should extend our 
radio and television service to enlure that the 
news reaches them aud they can benefit by it. 
Thus we can make our borders more secure 

,I and tiahten tbe security there. We can also 
iDstruct the people there as to how tbey 
should face the enemy. We have given 
suggestions to this effect in this House and 

Shri Vjrdhi Chandcr Jain too has drawn tho 
attention of the Government towards it 
rna'flY a time. There bas been some effort on 
your part in this direction. A small tole
vjsion centre has been set up at Jaisalmer 
which has a range of 25 kilometre.. Tbe 
area proposed to be covered by it extend, to 
200 kilometres. The benefit of this television 
service will not reach even a single· villase 
because the first village is 25 kilometres 
away. I would. therefore. request that the 
coverage of this centre may be extended so 
that the whole area gets the benefit. 

There is shortage of schools and hospi
tals in the area. During summer the area 
has to face scorching heat and dust storms 
which results in epidemics. Medical facilitiC's 
are not available there to meet such a situa-
tion ..... .. 

[English] 

PROF N.O. RANOA: What is your 
local Government-Rajasthan Government
doing? 

[ Translation] 

SHRI GIRDHARI LAL VY AS: The 
Rajasthan Government do not have sufficient 
resources for all this. Till the Government 
of India provides funds for' it, nothing can 
be done. 

Now I would like to draw your atten
tion to the disparity between the allocations 
for hill areas and that for desert areas. You 
had allocated Rs. ) 00 crOTes in the Sixth 
'Plan for desert areas on the condition that 
so percent of the total amount shall be 
contributed by the Rajasthan Govern
ment. The Rajasthan Government do not 
have funds. Therefore, I would like to 
request that just as you have done (or hilJ 
areas-North Eastern Area has been given 
cent percent aid ; they have been allocated 
Rs. 200 Crore, it is a very good thing. I am 
not protesting against it-I would like that 
aid should be given to tbe desert areas too 
on that very pattern. You made a provision 
of RI. 900 crores for the development of 
hill areas under the special plan on 100 per
cent basis. In other plans, the ratio has heeD 
fixed at 90 percent and ten percent. If the 
same could be done for Rajasthan too, it 
would help us in developing the desert area. 



Rs. 100 crores allocated by you have not 
been fully utilised and until you 'help us, 
these funds will not be utilised. 

Due to lack of adequate efforts to check 
the spread of the desert, it is engulfing more 
areas. Many new districts are being engulfed 
and it is quite essential to put a check on 
it. This is possible only when you encourage 
afforestation and thereby stall the onward 
march of the desert. My district is in its 
grip. The dust and s.and travels from Pali, 
Shri Daga's constituency, to my district. 
The Government of India should formu Jate 
a comprehensive scheme to check this. I 
would like to request tbe Minister of Plan
ning to allo.:ate more funds in the coming 
years for the desert area development than 
those allocated for hill area development 
under tbe Five Year Plans. 

You have abandoned the DP AP pro
gramme. The employment opportunities that 
the local people used to get as a result of 
this programme arc no more aV.lilablc now. 
There are no industries, no factories and no 
facility of roads and electricity in that area. 
Therefore, I would request you to re-intro. 
duce this programme with more vigour and 
provide more funds thetefor so that the 
local people could get employment oppor
tunities. The economic cODdition of these 
people should improve and just as the 
country is progressing, the desert area ahould 
also progress. I hope you would do some
thing to slall the onward march of the 
desert, and would provide all possible help 
for the economic development of the area. 

[English] 

SHRI RAM SINOH YADA V (Alwar): 
Till 1981-82 there was parity between the 
allocation of funds in the Five Year Plans 
for the hill areas and the desert areas. But 
it was for the first time in the year 1981 that 
a disparity was created in the Sixth Five 
Year Plan. The disparity was that hilJ areas 
were categorised into two-special schemes 
and normal h ill areas. For special scheme 
hill areas, hundred per cent central assis
tance was given and other hilI areas were 
liven 90 per cent central assistance and 10 
per cent of the funds were to be provided 
by the State Government. So, it was in the 
allocation in the Sixtb Five Year Plan that 
t)le desert development p~Ofrarmne was 

giv~n a. step-motherly treatment bi!cause 
under this scheme SO per cent was to be 
given by the Centre and SO per cent was to 
be provided by the State from its own re
sources. It is to be seen that the Rajasthan 
Government, which is always under over
draft, cannot provide State assistance to tbo 
tune of SO per cent. Therefore. this disparity 
which was created in the implementation of 
the Sixth Plan, has caused unrest. As a 
matter of fact, it has adversely affected the 
pastoral economy of the people of that area. 
It is only 3 fpcr cent of the people of this 
country who are still living on the pasloral 
economy. In the desert areas they cannot 
depend upon agricultural income. They 
depend upon the income from the cattle by 
way of wool, milk, milk products or sellin, 
of cattles to other areas. I think, tbe plan
ners should have given a second thought to 
this aspect of the matter. Not only this. 
The DPAP was given up. As a matter of 
fact, DP AP was a special programme for 
the development of. desert areas. But that 
was given up in the Sixth Plan. The special 
reason given for this is that fhis programme 
is given up because there will be overlapping 
as they have introduced IRDP and Desert 
Development Programme. I think, there was 
no Jogic in it. It has been mentioned in the 
Sixth Fjve Year Plan : 

"An inter-disciplinary task force has 
been set up to review the scope and 
coverage of this programme. Individual 
beneficiary content of these programmes 
will be supported through the IRDP. 
The DPAP has a large potential for 
generating avenues of emplo:yement. 
This will be optima))y utilised in conjunc
tion with tbe NalionaJ Rural Employ
ment Programme. Overlap of areas under 
this programme with those under tbe 
Desert Development Programme will be 
eliminated .• t 

So, it is the elimination of this DPAP that 
has caused injustice to the people. who are 
residinl in desert areas. 

PROF. N.O. RANGA: Hal your 
Government written to the Government of 
India? . 

SHRI RAM SINGH YADAV: Yea, 
we wrote at the time of the formulation of. 
the Plan. We also raised questions and we 
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[Shrl Ram Singh. yat/Qv] 
said that this sort of disparity should not be 
there, that the programmes and schemes 
which are already being taken up by the 
Government of India to develop desert 
areas, those schemes shQuld not be given up, 
they should be continued, But they. were 
not continued. 

So far as the geo-political condition or 
situation of the desert area is concerned, it 
is located on the border of the country. Our 
post.independence history indicates that aU 
the important wars were fought in that area, 
be it in 1965 or 1975, between Pakistan and 
India. So, the underlying principle of the 
approach of the Government should be that 
the people living in the border areas should 
be made to feel contented, they should be 
provided with the basic necessities of life, 
the infrastructural facilities so that they will 
settle down there. This was not kept in 
view. The result is that both in 1965 and 
1911 there was large scale exodus of popula
tion from that particular area. The reason was 
that they were exposed to bombing and, in 
addition, they had to fight the vagaries of the 
weather. So. they had to figbt on two fronts. 
Special care has to be taken to rehabilitate 
and sett]e people who are living in the border 
areas. This was not done in the past. 

Therefore. the resolution which has been 
moved by Shri V C Jain is very relevant, 
not only in the interest of the people who 
are residing in the Thar desert of Rajasthan, 
Gujarat or Jammu and Kashmir, but it is 
also in the interest of the natjon. From that 
point of view, we have to assure the people 
living there facilities of drinking water. food, 
medical care. educational facilities, market
ing, road and other infrastructural facilities. 

Rajasthan is a State where the per 
capita income is the lowest jn the country. 
excluding Jammu and Kashmir and one or 
two other States. Though a larger area of 
the desert is located within the boundary of 
Rajasthan. since that State is nat financiaJly 
viable, 100 per cent Central assistance 
should be given to the special schemes for 
desert, as is being done in the case of 
special schemes for the hill areas. 

In Rajasthan the only amount which 
was earmarked for the development of the 
desert areas i~ Rs. 100 crares. while the 
amount which is earmarked for the hilly 
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areas is Rs. 900 crores-special schemes Rs. 
560 crores and tbe normal schemes Rs. 340 
crores. So, the ratio is 1 : 9. Naturally, it 
causes heartburning among the people living 
in the desert. 

There is one peculiar feature about the 
people living in the desert areas. They can
not permanently stay in a particular village. 
They have to lead a nomadic life, because 
of the vagaries of the weather. They need 
water and fodder for their cattle. When 
they are not availJ.ble at a particular village, 
they have to go to a place where they are 
available. So, some of them go to Madhya 
Pradesh, Gujarat, Haryana, Himachal Pra
desh and Punjab. Therefore. for at least 6 
to. 1 months of the year they are away from 
their horne land and lead a nomadic life, 
living in Dne place one day and another 
place the next day. 

In these circumstances, those people who 
are as a matter of fact leading such a hard 
life and are facing such hardships, should 
have been given special treat men t and there 
should not have been disparity between the 
developm~ot of the hilly regions and the 
desert regions. 

Not only that, the regions which have 
been included in the drought-prone area 
programme, will continue to be financed at 
the rate of Rs. 15 lakhs per block per year 
with a total outlay of Rs. ! 75 crores from 
the Central sector which wiU be matched on 
an equal basis by the State. So, the nature 
of the drought-prone area programme was 
changed with J 00 per cent assistance coming 
from the Centre. But in the Sixth Five Year 
"Plan it was absolutely changed and the pro
vision was made that the State contribution 
will be to the tune of 50 per cent even for 
this area. In tbe circumstances I request 
that the special schemes for the hilly areas 
should be given 'parity with the development 
of the desert area also. 

There' is one problem that is being faced 
by. some people living in the Rajasthan 
State. Some of the refugees migrated to 
India because they were living in Pakistan 
in the border area and they helped the 
Indian. Army to go into the Pakistan terri
tory .. Mr. Virdhi Chander Jain knows it 
well. During the war these people migrated 
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to India under compulsion. Now they are 
refugees living in Rajasthan. They have not 
been given any relief. So, I request the 
Government of India that those people who 
had migrated to India and who helped the 
Indian Army during war should be treated 
as Indian citizens and shouJd be given per
manent settlement and should. be given 
rehabilitation on 'the same parity as was 
given by the Govqnmcnt of India to other 
refugees who came from Bangladesh or who 
had come from West Pakistan in 1947. So, 
special attention should be given to these 
people. They are as a matter of fact, going 
from pillar to post for their rehabilita
tion. 

[Translation] 

"SHRI R. ANNA NAMBI (PolJachi): 
Mr. Deputy Speaker. Sir, my hon. friend, 
Shri Vridhi Chandra Jain, has through this 
Resolution under discussion drawn the 
attention of the House about the need for 
equal aUocation of fun'ds in Seventh Five 
Year Plan for desert development as also 
for hill areas d~velopment. I am privileged 
to express my views on this Resolution. . 

Sir. 1 hail from Tamil Nadu where we 
have no desert. We have hill regions and 
greenery. Though there are hilly tracts in 
Salem District, in Dharmapuri District and 
in other places, yet in Coimbatore District 
we have Western Ghats about which the 
hone Minister of Planning, who hails from 
my. neighbouring State, Kerala, is CuUy 
aware of. While we in urban and semi-urban 
centres live in all comforts and conveniences, 
the people living in hill areas are leading 

. primitive life. Irufars, Thodars, Malasars 
and such other tribes in Hill areas are lead
ing animal life in these areas. 

MR. DBPUTY SPBAKBR: Mr. Anna 
Nambi, Prof. Ranga is wanting to know 
why are you not referring to Nilgiris where 
the Thodan are living. 

hovels. They eat raw mutton; they shoot 
birds and eat them. They take millet-sruel. 
Their standard of living is abysmal. In order 
to uplift them, the Government of Tamil 
Nadu have formulated scheme for the deve
lopment of Western Ghats and sent them 
to the Central Government. The Central 
Government has not given its approval •. No 
financial assistance is also forthcoming for 
effective implementation of this scheme. If 
this scheme ;s approved, the economy of 
most of the districts at the foot hilJs, like 
Coimbatorc, Dharmapuri. Salem etc. will 
become active, Our venerable Chief Minister, 
Dr. M.O.R. has been stressing for expedi
tious approval of this scheme for the deve .. 
lopment of Western Ghats. I would once 
again reiterate that the Central Government 
should give its approval for this scheme 
forthwith and also extend financial assistance 
required for this. 

Sir, I represent Pollachi Parliamentary 
Constituency in which falls the Moonar 
Hills, the connecting hills with the neigh
bouring Kerala State. Itt UdumaJaipettai we 
have hilly tracts. In Moonar Hills. we have 
coffee estates and tea estates,'where thousands 
of workers are earning their livelihood. 
Though water is available in abundance 
here, it has not yet been harnessed for 
irrigation purposes. The people of the area 
have been demanding an irrigation dam 
h~re so that they can cui tivate their lands. 
This has been the long-standing demand. 
If the waters of west·flowing river is diverted 
eastwards with the construction of a dam, 
then it will be an everlasting boon for the 
people livin, here. That will transform their 
life. The Coimbatore District. the Pcriyar 
District and the other areas will get water 
in abundance. Thousands of acres will be 
brought under irrigation. Besides irrigation, 
electraclty, which is in chronic short supply 
in Tamil Nadu. can also be generated. 

The Central Government also consti. 
tuted two committees to study the feasibility 

SURI R. ANNA NAMBI: Sir, the of utitising the waters of· west.foJlowing 
Nilgirls is a part of western .hats. I am rivers, which go waste into tbe Arabian sea 
giving this as an illustration. The position presently. Kerala State does not require 
elsewhere in the hilly tracts of the country that water. I would like to know what has 
is DO difFerent. These tribal people do Dot happened to these Committees, whether 
have clothes to wear. They do not act two they have submitted their Reports and if SO 
square meals a day. They live in diqy what action has been taken on the recom-

• The speech was ~JJinally delivered in Tamil. 
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mendations contained in these reports. If 
only the waters of west-flowing rivers are 
diverted eastwards, then Tamil Nadu will 
become surplus State in foodarains. That 
will generate employment everywhere. The 
Hill relions will blossom in full alory. The 
tribals will join the mainstream of national 
life. Electricity can be generated in abun. 
dance, which will lead to industrial resur
gence. Before taking action on this gigamic 
scheme, I request the Central Government 
to give immediate approval for the Moonar 
Dam project and also the scheme of deve
lopment of Western Ghat submitted by the 
Government of Tamil Nadu. 

We owe a duty. to the tribes living in 
Hill areas. They are the torch-bearers of 
our ancient Indian culture. They de~erve 
all the attention from both the State and 
the Central Governments. They have to be 
helped to live well in their own environ
ments. Irulars, Thodars and Malasars are 
to be brought to the mainstream of oational 
life with the approval of Western Ghats 
Development scheme. 

With these words I support this Resolu
tion for the approval of the House. 

SHRI MOHAR SINGH RATHORB 
(Churu): Mr. Deputy Speaker, Sir, I whole· 
heartedly support the proposals made by 
Shri Virdhi Chander Jain in this House. 
His proposal is timely because injustice has 
been done 10 'desert areas on account of the 
disparity without rhyme Or reason between 
hill areas and desert areas. This disparity 
bas added to the backwardness of the area. 
Though the (J overnment of India believe 
in bal anced progress of each part of the 
country yet, as a result of this policy of 
discrimination; the situation in Rajasthao, 
which is already backward, has worsened. 
The Rajasthan desert has lIven the country 
the best soldiers, the best breed of cows 
and bulls since times immemorial and when-
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this policy is that in the desert area where 
there is already scarcity of water and people 
have to' bring wat~ from a distance of as 
many as ten miles, the situatioQ has deterior· 
ated to such an extent that due to Jack of 
rainfall even the available water becomes 
saline. Sometimes the salt content in water 
increases beyond the tolerable limit of 35000 
per million. Cattle die in thousands when 
they drink this saline water. It also causes 
death among men. Infants die of dysentry. 
Similarly, there is excessive fluoride content 
in water. In some villages the content of 
fluoride is 23.S percent per million. Its effect 
is that if this water gets mixed with milk or 
tea it gets sour, and if anybody drinks it, he 
falls sick. So, the Government should take 
care of the interests of the people who live 
in difficult conditions. who defend the 
country and are its well-wishers. 

The Rajasthan Canal, which has been 
named the Indira Canal, passes through 
that area. Five lift-canal schemes were 
approved for that area. They were to be at 
Churu, Kaloyat. Gajner, Phalodi and 
PokharaD. But all these five lift-canal schemes 
were dropped by the Janata Government. 
The result was that the backward people 
became more backward. If these schemes 
are not taken up again, we will slide back 
20 years, though we are Jagging by 10 years 
now. After struggling for about 30 years, 
these lift-schemes were approved, but the 

cabinet of Janata Government of Rajasthan 
decided to discard them, though it is well 
known' that these irrigation schemes were 
the cheapest. The canal passes through 
areas where the density of population is 
high and no expenditure will be required to 
be incurred on their rehabilitation. The 
land rights are settled there. Therefore, as 
soon as water is made available for irriga
tion, it will be possible to raise a crop with- . 
in six months and the country will also be 
benefited indirectly, 

ever there have been inlvasions on this Similarly, the discrimination between 
country it was the bravemen of the desert the hill and desert areas is the legacy of the 
who faced them. This situation would cause Janata Party. We had contested the 1980 

'resentment among the brave men , who elections with the promise that we would 
defend the country and also their families undo the, injustice meted out by the Janata 
who are already facing a lot of inconvenien· Government. Mr. Deputy Speaker, .Sir, I 
oes. Whereas it is the policy of our Govern- would like to submit that the people of the 
ment that each and every citizen $ho~ld desert are, in dire need of drinking water. 
focl satisfied, how sad it would be if our AU tbose drinkin. water schemes which 
soldiers remain dissatlstled. The result ~f . ,have heeD commissioned do not meet the 
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needs, of even fifty percent of the villages I 
Half the villa.es remain without water and 
electricity. Many villages are deserted some
times due to the fear of attack from Pakis
tan and sometimes due to scarcity of water. 
For thousands of years, our p)jg~t has 
remained unchanged. My colleague, Shri 
Virdhi Chander Jain has rightly said that 
we are liviDa in the 15th or the 16th ccn
tury. I would rather l'ay that we are still 
living in the tenth century. 

Even today, we collect rain water in 
the wells and for the rest of the year we 
have to keep a watch on it to use it as 
drinking water. It is kept under lock and 
key. Our planners will not beHeve it because 
they do not have the time to go there and 
see. I am prepared to stake my membership 
of Lok Sabha, if a member drinks that 
water and remains alive. The situation is 
so difficult there. You will not come across 
a single tree for 100 kilometres at a stretch, 
there no post office within a range of 50 to 
60 kilometres and the question of any 
school does not arise at all. The dak is 
carried On camel.back in Rajasthan. Postal 
facilities are nealigibJe there. 

Some of OUf B.S.F. jawans died on 
account of thirst. Our doctors have not 
carried out any research to find out the 
cause of the death. So, we live in such 
dangerous conditions. We have not been 
able' to provide water to the people who 
defend our borders and help the country. 
We sometimes ponder as to what is special 
in Hill areas which is not there in the desert 
areas. 

People from this desert area have mig
rated to Africa and the Gulf countries and 
other parts of India. It results in brain 
drain. The people who are not able to 
migrate, remain there and suffer. On huma
nitarian grounds also you should consider 
their needs. Sometimes you say tbat Door
darshan Kendras wiJI be set up' for every 
ODe lakh population. This cannot continue. 
It will not be possible at thi. rate to have 
Doordarsban Kendras there eVen after 
thousands of years. It is not good to drop 
such schemes without ,iving them due con
sideration. What can be more di.crimjna
tory? KoepiDI in vjew their posi tion. dis
crimination should be removed at lea.t on 

bumanitariaa arounda. You say .. t~at a 

Doordarshan Kendra will be opened when 
the popUlation rea'hes one lakh. How can 
any Kendra then be set up in our area, 
because the population can never reach one 
lakh in our area? 

There is constant infiltration of P&kia
tani nationals into India, and smullliDI 
loes on uDchecked. For a hungry man 
there is no other option except to commit 
crime. Who can stop such things tbere? 
Where there is not even drinkinl water 
available, who is aoing to stop these thinp? 
There does not exist any Government worth 
the name in those areas. Shrf Virdhi 
Cbander Jain' has not said so out or tear. 
But 1 can surely say that jf you scad a 
thousand persons with me, I can smuale 
them into Pakistan to day itself. People from 
Pakistan enter our territory without anA 
difficulty. bring articles from Pakistan and 
take back Indian articles,., •.. (Interruptlonl) 
The Question is not of opium or any parti
cular item. The (act is that non-permissible 
things are brought here and probibited items 
ate taken to Pakistan. There does not exist 
any such thing as Government on that 
border. How can a Government exist at a 
place where even drinking water is not 
available? 

Whatever I have said is quite true. These 
people have been discriminated against and 
injustice has been done to them. My sub
mission is that justice should be meted out 
to them. Stres~ing the point further will 
not make any impact, Truth wiJ1 have its 
impact. I have announced In my cODst.ituency 
that if discrimination is not removed, I will 
resign. I can say only this much. Beyond 
this 1 cannot do anything, 

SHRI MOOL CHAND DAOA (Pal i): 
Mr. Deputy Speaker, Sir, science baa proved 
that now mass poverlY cannot remain the 
decreed fate of the multitude. Our Planninl 
Minister today talks of science and techno
logy and thiDk~ that there has been a lot of 
development in this field., .... (Inl.r'IIptiou) 
...... The question is that when you claim 
tbat science and technololY have' made great 
prolreas. then how is it that not ooly the 
position in Rajasthan is not aood, but the 
position in bill areas is equalJy bad where 
forests have been denuded? Big people weot 
there and, swallowed tbe (orests aad became 
rich. LAft the lion. Minister know bow these 
sebolDes arc formUlated. Tbe 1Cbom0i arc 
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formulated by tht Government Officers aod 
we have to implement them. Tho -people 
who havo DeUher been to villaaes nor have 
sOIn deserts formuh~te these lChemcs. 'The 
entire "Item is faulty. I would mention one 
incident. There was ono Minister wbo came 
from Bihar., He said that if in Rajasthan 
water was not available, hand pumps should 
be In.talled. He was not aware that it was 
not the on banks of the Ganga and the 
Yamuna wbere sink ina of band pumps would 
make dtinklnl water available. 

Secondly, Government formulate 
acheme. and invest public money in ,them 
out the intended beneficieries do no~ get 
relief and it is the intermediaries wbo mis
appropriate the funds. That is' why the 
targets fixed by the Government have not 
been achieved. I would requcst the Govern
ment that in order to solve the desert 
problem a people's proaramme should be 
formulated, a Desert Development Board 
should be set up and people should be aiven 
a chance to participate in h. J will myselr 
work in that and show how tho country can 
progress. Is real has converted its desert 
area into areenland. In this country also 
300 big laboratories are functioning, you ask 
thom what they have done in this direction. 
You plant Jakha oC trees but the desert is 
expandif:1g. The reason is that aU the forelt 
have been denuded. This is larac scale 
exploitation of ,the country. The InteWlontsia 
of our cOUQtry 80 to hill resorts for recrea
tion. PeQple trom .all over Bomba)' 80 to 
hili stations but today all the hill stations 
bave been denuded; there is no ~uty left 
in thOle places. Now there is no gree~ery 
in the Botanical Gardens of tbe Nilairi hills. 
People construct their houses and manu
facture other items with wood and all the 
wood of tbose places bas beeD taken away. 
If this lOCI on, the country will be ruined. 
Now, a new Minister Cor Env~onment has 
been appointed and a new Department has 
also ,beeO set, up. I caution that if ecoloaical 
balance i. not maintained the country will 
not be aaved. Presently. instead of heiDI 
checked" the desert is expanding.. Landslides 
are occurr:iDa in the hills. This will lead the . 
cOUI1try into ·ruins. Pirst of all you should 
chock industrial pollution. .Thc Oaap 
should bo 4iVCl1od towards llajasthan, and 
the Narmada Project should be started. If 
water is made available there, the land wiU 
1xtcomo 'fertile. Any work proposed to be 

done should be undertaken in the Corm of a 
project. You have demarcated· arid, zones. 
Tbe Agriculture Mimster, to whom' this 
subject, concerns, is not present here. 

Mr. Deputy Speaker, it is your 'duty to 
ask the concerned Minister to remain present 
to hear the views of the Members. 

[English] 

MR. DEPUTY SPEAKER : The Plan
ning Minister will give the rep]y. 

SHRI MOOL CHAND DAGA; He ia 
not directly concerned. (/lfterr"ptlolls) 

[Trans/ation] 

Crores of rupees are allocated by the 
Government for projects and if they are 
completed the country will make progress. 
The Rajasthan Canal, which we now call 
Indira Gandhi Canal with pride, was inaugu· 
rated in 1958 by Shri Govind Vallabh Pant .. 
At that time expenditure on it was estimated 
to be Rs.. 60 crores. Rs. 1 .. 000 crores have 
been spent thereon till today but still the 
project is incomplete. A period of 30 years 
has elapled but this project sUJI remains in· 
complete. If the water problem of Rajastban 
is solved, we can produce more for the 
country. Attempt should be made to tap the 
under-ground water resources so as to usher 
in lreen revolution in the entire country. 
We want that this work should be done OR 

a massive scale. A question has been raised 
why tho - hill areas are given funds? The 
funds are given so that tbe big people may 
10 there and have enjoyments. There is one 
hill station in Rajasthan, I.,., Mt. Abu. No 
one goes there now because all the forests 
have been denuded and the wood has been 
used for construct in. bungalows for S.P., 
D.S.P. and the Commissioner. ' 

. The Government employees have mis.
appropriated aU the funds. That is why the ' 
country is not progressing. If you read 
'YoJna' a map.zine of your Department, you 
will find how tbD fllD.ds' arc utilised. The 
Desert Development PrOll'amme wu 
launched in 1,977 and now it is 1985. Durinl 
the period of theae c1aht years, you wi)( find 
how much· amount has been s'peat and wbat . 
the result has been. Institutes have' been set 
up everywhere. People aet salaries without 
doina any work. 
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AN HON. MBMBER : The achieve .. 
ments are on .paper only. 

SHRI MOOL CHAND DAGA: You 
have rightly said that the achievements are 
on paper only. You say that the country 
belon .. to, everybody. It is a question of 
the whole eountry. If no attenlion is paid 
towards the problem of ecology the future 
generations will course us and will say tbat 
they were born in a country which had been 
polluted. And for this state of affairs the 
present day Ministers, Members ot Parlia
ment and other functionaries will be respon
sible. You have replied to a serious point in 
a humonorous way by saying 'Please wait, 
you are in the queue." Our Minilter is very 
intelligent. He has said, "Dagaji, you are in 
the queue, please wait. Your scheme will be 
completed." 

[E"g/ish] 

You are now a new Minister. You 
please read your Planning Report of each 
year. ·What does it say? The very first 
sentence says-'We will take up this issue 
of removal of deserts on a war-footing.' 
These are the very words used, namely, 
·War-footing'. Sir, 37 years have passed, 
Even the drinking water problem has not 
been solved as yet. 

[Translatlo" ] 

When will the work on war-footing 
start? Please read it. Only then you will 
come to know of it. Please pay a visit to the 
villages of my area whtch have become 
problem viJIages. They are facins the drink
ina water problem. More attention should 
be paid towards improvina environment. A 
scheme or a proaramme should be formu
lated for it and it should be a people's 
prolramme. Only tben· tbe problem can be 
solved. 

[Translation] 

SHRI RAMASHRAY PRASAD SINGH 
(Jabanabad) : Mr. Deputy Speaker, Sir 
I support this Resolution. In ,tbis Resolution 
the question of development of Rajasthan 
bu been raised. In Rajasthan, deveJo'PmCDt 
is not taking place to tbe desired extent. I 
would like to lubmit that this question does 
not relate, ,only 'to Rajasthan" but· also ·to 
many other States In the country, which are 
still backward. ,Bibar.1 anotlMr such State . 
,,~ baa rich . deposits lor'· minerall and 

gives you ma~imum revlnue but It ill It is 
ba~kward in the matter of toads, education 
and in other respects. It. development i. Dot 
taldnl place in a balanced manner cau.in. 
unrest amon, the people there. 

Mr. Deputy Speaker. I belona to .. 
alriculturist family. Our country js predomi
nantly an aaricultural country where 70 
percent of the population depends on aari
cul1ure. Agriculture contributes 42 percent 
of tbe national income. Yours is a deficit 
Bud,et. Had you not ignored agriculture, 
you would have met this defiCit by increased 
agricultural production. But you have jlDOf. 

ed agriculture al a result of which the situa~ 
tion in this field is deteriorating. What does 
a farmer expect of you?. • •• 

[English] 

SHRI VIRDHI CHANDER JAIN: He 
is not speaking in support of or against my 
Resolution. He is supportiDI the Budget. 

MR. DEPUTY SPEAKER: Let him 
support. 

[Translation] 

SHRI RAMASHRAY PRASAD 
SINGH: I am speakinl on your ResolutioD. 
There is sbortale of water in your area, it 
is backward aDd you keep Water under lock 
and key. I am submitting that such a litua
lion .exists not in your area only but in other 
areas' also in varying degrees. That is why 
I would like to say that development sbould 
take place in a proper manner whether it is 
water or agriculture. If development does 
not take place there, it would cause resent
ment amona the people and as a result tbey 
are IikeJy to go astray. It bas rightly been 
pointed out that jf the development of the 
area does not take place, one adopts "roag 
means for the sustenance of life and thus 
inbibits the arowth of the country. I WOUld, 
therefore, request rhe Minister to payatten. 
tion towards this matter. Tbe hon. Member 
has described tbe condjtions thero as appal
ling and bas' claimed that in case hi. ltate
ment provea to be uDtrue, he is prepared to 
resign l1il seat in, Lot Sabha. Certain paints 
bave been raised hore in respect or certain 
areal in the country and they are correct. 
It is, a Ilut on the Government that after 10 
mapy yoars of Independence tbese are., 
could·oot be developed. 

,With'·thOje words I ConClude. 
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SHIll RAM PYARE PANIKA (Roberts
aanj): Mr. Deputy Speaker, Sir t irst of all 
I 'on my own behalf aDd on bebal f of the 
ODe crore 84 lakhs of people Ii viOl in desert 
areas thank Shri Virdbi Chander Jain for 
brinaiDI forward this Resolution and provi
diDa aD opportunity to discuss their difficult 
problem in this House. In fact it is a human 
problem. 

The extent of the desert area is laraer 
than that of the hill area. The people there 
are facina drinking water problem. They 
have to walk for miles to bring 'water. They 
are leadina a nomadic life. Even after 37 
years of independence. Government have 
not been able to Provide tbem with adequate 
facilities on a permanent basis. Tbey are 
not able to provide education to tht:ir 
children. They are not getting any benefit 
of Independence. 

It is a fact that the Planning Commis
sion had identified six special problem areas 
in the country for dev·;lopment, which are 
tbe hill areas, the desert areas, the coastal 
areas. tribal areas. drought-prone areas and 
flood-prone areas. These she areas were to 
be developed by providing special funds but 
it is unfortunate that so feU these areas 
have not been fully developed. There are 
eight hill districts in U.P. and there are 
certain other districts such as Mirzapur, 
etc. which have not been treated as bill 
districts. But it is true that the problems 
of desert areas are more diftkult than those 
of hill areas. For hill areas, 90 percent of 
funds are given as grant aDd the remaining 
ten percent is borne by the State Govern. 
ments. 1 would like to submit tbat just as 
the Himalayan Ranges lie on the border 
areas. barriog a small stretch, the entire 
desert area lies on the border. The entire 
desert atoa of Rajasthan is si luated alonl 
the border, it is a sensitive area and 
infrasturcture should have been developed 
there. At present there is no possibility of 
either industry or agriculture or of cottage 
induatry in tbat desert area. The people of 
that area rear sheep and supply wool to 
other places. The life in this area is very 
hard. Therefore, I would like to request 
the hon. Minister of Planning that 
tile Plannina Commission should 
develop that area by giving 100 per
cent Irantl to Rajasthan irrespective of 
whether the State Government can mako 
provision for this purpose or Qot. Only thon, 

the way can be paved for the development 
of that area. I aaree with what Shri Mool 
Chand Daaa bas said. What is Deeded .is 
that we should go in for afforestation in 
that area but the difficulty is tbat a provi
sion of Rs. S4 crores only has been made in 
the budget for this purpose. Therefore, I 
want that Rs. SO crores should be provided 
to Rajasthan for afforestation in the Seventh 
Five Year PJan so as to develop the arid 
zone and to check poJ)ution. I would also 
)ike to ask for how long we can keep the 
construction of the Rajasthan Canal going 
on. It has already cost us Rs. 1000 crores. 
I want that adequate funds should be 
mobilised from some source to complete 
thh canaJ so that it may convert the entire 
area into greenery and thereby beina 
prosperity. I once again stress that at least 
Rs . .50 crores should be given for afforCM 
station. Sir, a provision of Rs. 100 crores 
was made in the Sixth Five Year Plan for 
desert development, but that allocation could 
not be utilized because tbe State Govern
ment could not arrange for the matching 
grant and, as a result of it" even tbe cen
tral grant was not made use of. In view or 
the step-motherly treatment meted out to 
this area for the Jast few years from the 
development point ·of vjew and also to 
clearing with a view this backlog, it is 
neccs)ary to provide more funds for this 
purpose. I am glad that the hon. Minister 
of Planning, Shri S.B. Chavan, has replied 
to the Jetter sent by Shri Virdhi Chander 
Jain. Shri Virdhi Chander Ji bas been 
bringing the problems of the people of that 
area to the notice of the Governmeot from 
time to time. I want to read out the Jetter 
sent by the hon. Minister to him on 20.12.8 3. 
It has given me great hopes. ITherefore, I 
would request th~ hon. Minister of State 
for Planning to fulfil the assurance given in 
that letter. An assurance has been given in 
this Jetter that the Oovernment would aee 
to all these problems during the Seventh 
Plan and the treatment meted out' earlier 
to Rajasthan would not be repeated. Special 
attention should be given to the develop
ment of that area. He had written tbat 

, letter on 20.12.83 and the Planning Com
mission must be in the know of it. There
fore, you should assure us al also Shri 
Virdhi Chander Jain and the one crore 
84 lakh people livina in desert areas that that 
area would Dot remain backward but 
Prosrammes would " I~Qn~hod for their 
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development similar to those started for 
other backward areas. Similarly. the pro
grammes were initiated in 48 'special problem 
districts,' but the work on these programmes 
has al~~' been abandoned midway. The 
sc:hemes taken up by the State Government 
have also not been completed. The Central 
Government and the Planning Commission 
have abandoned these· schemes at many 
places. In our Mirzapur district, a number 
of Blocks were covered under this scheme, 
but four Blocks have been dropped right 
DOW. The schemes of irrigation in coastal 
areas. the schemes of embankments. the 
schemes of roads and the schemes of canals 
which were in progress, are still lying as 
they were. The land was acquired at 36 
places and construction work on embank
ments. was started but they were not able 
to create a Command Area, owing to which 
the work did not materialize. I would like 
to draw the attention of the hon. Minister 
of Planning to the fact that no scheme 
worth the name has been implemented in 
the special problem areas, which have been 
divided into six categories, such as, drought
prone area, coastal area, etc. Whenever, 
natural calamities strike these six categories 
of areas, crores of rupees have to be pro
vided prOVisionally. Therefore. the Minister 
of Planning shou1d constitute a separate 
committee for this purpose to suggest allo
cations in the Seventh Five Year Plan for 
the development of these six categories of 
areas, where mostly poor peopJe live, who 
are educationally and economically back
ward. You should set up a 'Working Group 
for the development of these six categories 
of areas; i.e .• hill areas, desert areas, coastal 
areas, drought-prone areas, flood-prone 
areas and problem areas, and if need be, a 
Member of Parliament from each of the 
respective areas may also be associated 
with it and a scheme formulated accor
dingly. 

I do not want to take much time of the 
House. I hope, the hon. Minister of Plan
ning will give us an assurance in this 
regard. I once again express my thanks to 
Shri Virdhi Chander Jain who has raised his 
voice Dot only for the development of his 
own constituen,:y, but als.o for the one crore 
84 laths 01 people who well neglected 
hitherto. I was very glad to read the Jetter 
from the bon. Minister of Planning because 
he bas dealt with the problem in a very 

efl'ective manner. I hope, you would prove 
the way for the development of all these six 
areas by constitutina a Working Group, as 
per the spirit of the Jetter. I aJso hQpe that 
the desert areas would be given first priority 
and cent per cent grants would be liven to 
facilitate their development. 

[ English] 

MR. DEPUTY SPEAKER: Hon. 
Members, the time allocated for this Reso
lution was two hours. That time is now 
over. But we have got still 8 members on 
the list to speak. Is it the pleasure of the 
House to extend the time for this Resolution 
by one hour more? 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPlITY SPEAKER: So, we 
have extended the time for this Resolution 
by one hour more. 

Shri Sultanpuri. 

[Translation] 

SHRI K.D. SUL T ANPURI (Simla) : 
Mr. Deputy Speaker, Sir, I rjse to support 
the Reso]ution moved by Shri Virdhi 
Chander Jain regarding hilly and desert 
areas. Shri Daga rightly said that the denu. 
dation of forests bad resulted in the forming 
of the deserts. The way denudation of 
forests is taking place in Himachal Pradesh, 
Kashmir, Nagaland and some islands, such 
as, Lakshdweep and Car-Nicobar, etc., the 
possibilities of formation of deserts there 
have increased. The biggest problem is face d 
in the tribal areas where there is no provi
sion of gas and the people have to der'cnd 
total1y on trees for fuel. The scale on wh.ch , I 
trees are feUed mercilessly leads to format.on 
of deserts. The desert area extends up to 'he 
Pakistan border. The number of pea Ie 
Hving in desert areas has been offiCially Put 
at one crore and 82 lakhs. whereas tPhe 
number of people living in hill areas is mOre 
then four crores, Felling of trees is leading 
to soil erosion which resul ts in fomlation of 
deserts. Felling of trees in NagalaDd t Sikkim 
and other billy areas has resulted in the 
widening of all rivers leadin. to submersion 
of fertile land. A prestigions scheme bas 
been formulated for the Ganga and tbe 
JamUDa. I feel, schemes OD $imilar lines wiIJ 
have to be drawn up tor hill areas also and 
then only the spread of delerts can be 
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checked in our areas. Sh~i Jain has men
tioned the names of Labaul and Kinnaur 
of Himachal Pradesh just now. Ownership 
of land and trees has been shown in land 
records there. Previously there were plenty 
of forests there but that area is gradually 
turning into a desert. The areas of Tibet 
border. Dehradun, Pithoragarh and Naga
land are also. becoming deserts, because the 
entire land in the hills is turning into desert 
~ue to soil erosion. If steps are not taken to 
check it, the entire area would turn into a 
desert. 

So far as the case of Rajasthan is COn
cerned. which my colleagues have just now 
mentioned. I want to refresh their memory 
that hill people have made great sacrifices 
for the development of Rajasthan, Himachal 
Pradesh has provided water to Rlljastha'l 
and still our people are not being rehilbilita
ted there. I would request the hon. Mem
bers of Parliament from Rajasthan that 
they may be allowed to settle there. They 
should not be forcibly driven away from 
there. At tbe same ti me, 1 would also like 
to request the Central Government to take 
initiative to rehabilitate those people in 
Rajasthan who have been rendered homeless 
in the wake of the construction of the Pong 
Dam and impress upon the government of 
Rajasthan to Cooperate in re-habilitating 
the Ponl Dam oUlttees who are I iving there 
in appalling conditions. I would also request 
that more funds may be provided to Rajas. 
than so that more and more plantation 
could be done in the desert area, but tbis 
would be possible only if water reaches 
tbere. If plantation is done there in dry 
land, the entire expenditure that Government 
incure on it would go waste. Tberefore, I 

. request the hone P1annina Minister to 
arrange to provide water to Rajasthan. I 
think more and more lift irrigation schemes 
and drinking water schemes should be formu
lated in hill areas, because ~ucb schemes 
would facilitate the development' of bill areas 
bringing prosperity to the people. 

There \\'as a reference here to the deve
lopment of hilly areas, but their development 
would be possible only when a uaiform 
policy is adopted in this reprd. You dec
lare II particolar area as -tribal area' whereas 
you 1.10 not do so In regard to other hill 
aTe_so It givtfl an impression of d'iscrimination 
botwetn the two. I would like to quote an 

example. The ,areas of Uttar Kashi. Dobra
dun and Pauri Oarhwal in Uttar Pradesh, 
adjacent to the borders of Himachal Pradesh 
and a number of .chsils of District Sirmaur 
such as" Shilaee, Rcnuka, Champal. Rohr\1. 
Rampur Bushehr. etc. on our side have !lot 
yet been declared as tribal areas whereas the 
areas lying on the other side have been dec· 
lared as tribal areas. I would like to demand 
of the government that this area of our 
state should be declared as tribal area so 
that the people ()f that arei could also get 
SImilar faciHtic.s for development as are 
being given to the people on the other side. 
Only then, our people would be actually 
benefited. 

The question of soil erosion was raised 
yesterday also, and today again 1 would like 
to submit that whenever soil erosion takes 
plac.c in the hiIJs, the plains also cannot 
remain safe. Take the case of Pllnjab. the 
floods cause dc~ttuction to the' crops to the 
tune of Rs. 10 crores every year in that 
State. The same is also true of Uttar Pra
desh and Haryana. The only way to check 
this loss is to provide more funds to the 
hilt arcas for development. With more plan
tations and afforestation, soil erosion in 
tbese areas will be checked and at the same 
time the plains will also be safe. It will also 
lead to increase in first prOduction. In this 
context also, I would like to make. a sub. 
rnlssion to the government that tbere are no 
marketing facilities for the fruits produced 
in our state. It also causes hindrance in the 
development of our area. Its development 
would be possible only if facilities are pro
vided for marketing their fruits, so that they 
can get remmunerative price for their produce 
or the government may procure their pro
duce at reasonable price and suppJy it to 
the other markets in the country. In' the 
absence of such facilities, the brokers at 
Azadpur market robr the hill people, 
whether they are from Himachal Pradesh, 
Kashmir or Uttar Pradesh. Therefore, tho 
basic need for the development of hili areas 
Is to provide marketing facilities for their 
fruit produce. 

Besides, more and more hydro-electric 
projects should be set-up in hUt areas. 
There is a potential pf generatina 12,SOO 
Meaa-Watt electricity in ~imachal Pradesh. 
I request that more funds may bo allocated 
for this purpose, so that the entire northern 
zone could benefit from the power lcoerated. 
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~-,~ Prequent mentions are made here about 
nOD-existence of railway lines, If you ha'lc 
a look at Himachal Pradesh, you will find 
that railway line there is almost negligIble. 
Rajasthan is a desert area and, perhaps, 
~meI8, horses and mules are used there, If 
you compare Rajasthan with our hill areas, 
YOu will find that the population per 
square ldlo'1leter in our areas is far too low. 
Therefore, schemes formulated for Rajasthan 
should be such as could bring water there 
to raise good crops and as could also result 
in maximum benefit to the people. Our 
Government should pay attention to this 
a8P~t, 

If you .extend the railway network, the 
freisQt charged is beavy. The hill people, 
who are backward from the point of view 
of development, have to pay heavy trans
portation charges bringing potatoes and 
apples to the market, The hon. Minister 
ImlY please see to it that the additional 
requirement of funds for the development 
of hilly areas is met. The concession given 
by the hon. Railway Minister to the sugar
cane growers should also be extended to the 
potalo, apple and vegetable growers of hill 
areas. 

Then, there is acute scarcity of drinking 
water'in our State. The drinking water 
facilities are inadequate because the rivers 
and rivulets are located at a very low level 
and the villages are on the hill tops. There
fore, more lift irrigation and lift drinking 
wa*et schemes should be formulated to 
provi de drinking water to the people. 

Our hilly areas are also deprived of gas 
agencies. This facility is being given to 
those whC}re fire wood and stoves are aiready 
available. If you want to save wood in the 
hills, YOQ should give gas agencies in all the 
hilly areas. You allot these gas agencies to 
biS people whereas the poor. the tribals and 
the backward are ignored. Therefore, I 
request that attention should be paid to 
this also. 

With these words, I conclude my speech 
and thank you for giving me an opportunity 
to speak. 

[English] 

SHIll O.L. DOORA (Udbampur) 

This is a very important Resoluti~n. Most 
of tbe people should know tbat Rajasthan is 
a man~mad~ desert; it is not a natural 
des",. The SCientists, particula,t]y the late 
Dr. Kaul, husband of Shrimati Shie)a Kaul, 
told me once that aU the world scientists 
agreed on the point that Rajasthan desert 
was 8 man-made ~esert. Earlier it wa~ a 
fertile h;md. But the people there cut aU tbe 
trees. And because of this, the climatic 
conditions bad changed and the whole area 
turned into a desert. From' this we have to 
Jearn. We only pass laws but do not soe 
whether thuse laws are impJemen~ or Dot. 
There are many parts of India which we.te 
very green, whicb were full of va1\l8ble trees, 
which were full of species trees but which 
have beeD cut down. Only a few days 1&0 
1 had an occasion to go to Himachal 
Pradesh. I was shocked to see that most Q£ 
the moul1tains and hills have become abso
lutely naked. Only stones are there. not 
even grass. You go to the eastern si~ of 
Solan, you will find sbr.ubs~ and if you 10 
to the western side of the same town in 
some plateau you may find some crop, 
otherwise you will find absolutely 8tOl)~ 
there and you cannot see even the blade, of 
grass. These types of conditions are atfC4j:titl' 
not only Himachal Pradesh but also the 
plains down below. it may be Punjab, it m.y 
be Haryana or it may be Rajasthan. Have 
we ever taken note of aU these things? Has 
the Planning Commi~sion gone into it? Has 
the attention been diverted from the fer.He 
lands to the development of these neJl;;ctcd 
parts of the cOQDtry? I think we are i~oring 
all those parts of the country which are 
cut off, whicb are backward. which are billy, 
which are not open even by way of commu
nications. We have promised free education 
to girls up to twelfth standard but there are 
places where ther~ are absoJut~Jy no schools. 
Girls cannot get education even up to fifth 
standard. So. aU these things are to be 
taken note of. 

As far as deserts are concerned, you are 
trying to contain the existinl dcsortl, to 
fight them and to develop them into 
greenery but what about those places wlUch 
are now developing as deserts? How are we 
aoiPI to fight those unless we take it as a 
national problem? But then rome the pro
visiollS of our Constitution. You pass 1 .... 
wjth reSpegt to rores'~. but the Central 



241 ksolutio,. .Ie: /)~I~rt 

(Shr; G.L. Dogra] 

Government cannot intervene with the 
management of the forests because it is a 
State subject. There are Members belooaiDa 
to, various parties who will blame the Central 
Government ror not taking aD)' action but 
as soon as the Government takes some 
effective steps, they will call it interference. 
If tbere is a good forest, you can imaaine 
how much part it plays. In South you have 
got rivers which are not fed by the snowy 
mountains. These are only the forests in 
Madhya Pradesh or in the Vindbyas which 
are providing them water because those are 
very thick forests. Whatever ridnfall is there, 
they conserve the water and then they 
Rlulate its flow. By way of percolation. it 
comes ,radually into the river. AU the same, 
with the increase of populatioD with the . ' Increase in the greed of the people, those 
forests are also being cut DOW. 'If we really 
want that there sbould be no deserts and the 
old deserts should be fought, we cannot 
fight them unless we provide them water. 
Wherever you have provided water, you can 
see that tbose deserts are turning into areen 
fields. But that is not possible unless we 
are able to conserve our forests. As bas 
been suggested by Sbri Sultanpuri, we bave 
to conserve the forests, we have to develop 
them. we bave to see that tbey turn into 
thick forests and we have to lee that the 
water oozing from snow, the water coming 
from the rains. is properly regulated by those 
forests and there is DO fast Bow of water 
from the mountains. We have to see that 
water comeS gradually into the rivers and 
there is a regular flow or water into the rivers 
and cana)s. Rajasthan must Jet a proper sbare 
of the canal water or the river water from 
Punjab. If Himacbal Pradesh says tbat all 
thsee rivers Bow from their territorY. there
fore nobody down below bas any right over 
them. Rajasthan is facing this problem 
because all the other States say that tbe 
water ia passing through them and so it is 
their property. It is untenable. For the sake 
of a quarrel you can propouDd such a 
theory, but it is not tenable. Now Punjab, 
Buyana and Himachal Pradesh are quarrel
IiDI over this problem, ,ot8)1y igoorinl 
Rajasthan. 

Unless Rajasthan lets sufficient water, it 
cannot C:OD,\,ert tbe deserts into green field •• 
Wherever they have been able to aet water, 
,he>' have reduced considerably the size of 

the desert; they have also been able to tum 
it into greeD field and produce good crops. 
But that is possible only when they are able 
to get water. Without water. it is not possi· 
ble to change the shape of the land. 

In order to change the sbape of the 
desert areas, they require water and water 
can be preserved only when you maintain 
the rOtest •• In Jammu and Kashmir, also 
special care bas to be taken to protect the 
forests. But some people are over-felling the 
trees. The private resion extractors are 
drying up our forests PIne forests by over
working them and cutting down trees 
indiscriminately, which is affecting our 
natural balance. The state Government must 
be told to stop this-unless it is put down 
with iron hand, these will be complete 
devastation. Central Government and the 
Planniol Commission cannot ignore this. 

So far as the desert problem is concern
ed, in my opinion it is of two types. One 
is _the deserts, which are already there, 
which have got to be controlled, which 
have to be changed into sreen fields. We 
can provide water but it is only the experts 
in agriculture who can say what type of 
crops can be arown when water is provided. 
There are various types of trees which luit 
particular climates. For instance, a person 
who was in charge of BSF base in my State, 
who was from. Rajasthan, told me that when 
he was a child there was hardly any rain 
for years tOlether, sometimes for ten years. 
in his village; but now, since people have 
started arowin& thorny bushes and trees 
which have a regular growth there th~ , 
climate has changed and there is regular 
rainfall. 

As a member of a Committee, I had 
occasion to visit v~ious parts of India and 
I have seen how forests are being devastat. 
ed, without little realising how it is gOiDg 
to change even the climate. When there are 
heavy rains, you cannot stop erosion un
Jess you have sufficient number of trees. 
When there are torrential rains, the trees, 
the shrubs and the grass hold OD to tho 
earth and prevent erosion. 

Tbis is a problem which bas to be 
studied on an urlen t basis, before it lOCI 
out of control. I bave seen it as a Minister 
that if DeIlect to tackle a river or a smaU 



Gullab in ono 1Oa100, by the time the raioy 
lOasoD is over~ its whole dimension changes 
absOlutely, and wo will have to spend twice 
the amount to tackle it. So, I request the 
Planninl Minister to look into it on an 
emerpncy basil and tackle it lOOn, becauae 
the pCople who arc aufferiq on account of 
this are very poor people. The people living 
in the fertile areas, the biS and rich agri
culturists can put political pressuro aaita
tional as well as parliamentary for tbe 
solution of their problems. But these people 
who are suffering from the problems that I 
have enumerated, they can put very little 
pressure on the Government, either in the 
States or in the Centre, which the other 
people have got in plenty. 

So have the industrialists. The Indus
trialists also can manale the prealure. But 
the people who are sufrerinl because of the 
mal-practices of those people, who are cut
ting and spoiling fornts and sellina the 
timber in the market, are not as powerful 
and they continue to suffer. Y Clterday I we 
were talking of remunerative prices. In that 
case also we are not takina into account 
the people who are living in rural and far 
flung afeas and those who have no economic 
strength. Their income does not increase, 
but the prices go on rising. That poor man 
cannot fight price rise and we cannot gene
rate purchasing power for bim or give 
subsidised ration. Planning has to take 
notice of these anomalies in the system. 
Unless we are able to solve those anomalies, 
I am afraid we arc trying to let loose a sort 
of thinking which wi)1 be very difficult to 
c:ontrol. 

With these words I support the Resolu
tion moved by Shri Virdhi Cbander laiD. 

SHRI PRIYA RANJAN DAS MUNSI 
(Howrah): Mr. Deputy-Speaker, Sir, I will 
be very brief and I will not take much of 
the time of the House. 

veiled the viUaps. I have seen a Dumber of 
officials gOing to the districts and the States 
and ultimately coming back to the Plannir,l, 
,Commission with their stud,. On many 
occasions I came across the suggestions 
made by them which I founel to be very 
fruitful. 

Now. I would like to stress in this 
debate only four points. 

The first ODe is that we must widen the 
scope of the whole debate OD this reaoJutioD 
and not confine it strictly to desert and hill 
areas. For that we have to understand the 
situation under which these areas have been 
converted into deserts. I would like to high
light two simple reasons. 

When you talk or the development in 
the desert area and the hilly area, you know 
that tbe development agencies are the State 
Governments. It is not wise always that the 
Stage Governments should carry the buao 
burden because of its financial strains. In 
the Seventh Plan my suggestion is that the 
Planniq Minister should kindJy see that 
the percentge of resource mobilisation in the 
total plan aHociation for the desert aDd bill 
areas development should not be more on 
the States. It must be taken care of from 
the national exchequer. The State Govern
ments have got many other programmes 
which arc also of specialised nature. They 
cannot take care of the development pro
grammes which are of specialised nature 
like the Hill area desert development pro
gramme because many of the fund. are 
diverted. This is my first request to the 
Planning Minister that such specialised 
prOlrammes should not be a burden on the 
State Governments. 

Mr. Deputy-Speaker, you also hail from 
Tamil Nadu and you must have watched 
these things. I referred to this matter the 
other day also that the PJanninl Commis
sion should take note of the fact why the 
growth and development of these desert 
areas or hill areas is slow in spite of the 
fact that tbe funds are a)lotted for this pur .. 
pose. Here I would say that it is not alway. 
correct to say that the ofticiaJs are thieves. 
They are also patriots like us. If you don·t 
have that fcelina, it is no usc accusiol them 
because you have to depend on them. Now. 

I tully support the spirit of the Resolu
tiOD and moved by Shri Jain. At the end 
of tbe Sixth Five Year Plan and wben the 
Seventh PJve-Year Pain is about to com
mence, I think tbis debate is vcr, useful. 
It will provide a suidance to the Planning 
Commission In wbich I bave ,ot full faith. 
It is not correct always to acc:use the PIan
nina Commission Officials that tboy do Dot 
bow enouah 8Ild that they bave Dot t~a. , what I feel is, the basic RUOD is, Whioh I 
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have referred to, development programme. 
I hail from West Benpl. I know (rom my 
own experience that so long as the existing 
administrative arrangements arc there tbat 
the collector is the head of the wbole dis
trict and nothing should be dofte without 
the concurrence of the collector and all his 
subordinato should cooperate with. him" it is 
nei,her possible for the collector to regulate 
development programme nor for the SDOs 
or even for the panchayat authorities, what
ever power you may give to the authorities. 
Thero are some provisions where they can
Dot operate fully, engage fuUy without the 
higher authorities. My submission therefore 
is, we have the Indian Forest Service. We 
have the Indian Railway Service. We have 
the Indian Administrative Service. I perso
nally feel after seeing the experiment of 
the last Sixth Five Year Plan, we must 
have a regular development ,gency in every 
State from the national cadre who will not 
be distur~d for any other activity other 
thaD the development pro,J;amrDe. You can 
call them Indian Development .Servico.. Y ()u 
can motivate tbe new YOUllI,ters who are 
coming up completely for th~ dedicatiQn 
of the country. I tell you why. If you take 
the diary and programme schedule of most 
of the development officers, yoU will find 
that the administrativo officers who are 
concerned wi th the deveolpment programll)e 
would be spending 500/0 of their time for 
moeting the people, listening to the griev~· 
c:es of the people and the adminiatrative 
affairs of the law and order probl~lll. 25010 
of their time is spent for election ."tivities 
ID the country. I have seen that when. the 
election is due in June, the entire maehinery 
will be enaaaod eisht months beforo to t.e 
care of elections. They cunot concentr"te 
at that time on the development aspects. 
Piles would be kept pending. The progross 
becomes, slow and once it becomes slow, it 
will be slow for ever. 

The second aspect is, if the people in 
the administration are also involved in the 
dev~lopment works and the political 
preisuros and many other pressures 
do operate in our d~mocracy al usual, 
fun dedication and full commitment will be 
there, A District Magistrate or an SDO in 
a p'articular area coordinating the devel6p
ment programtpe alw~ys thinks of where 
he is aoing-~lther to the Secretariat or 
cominS to the Central Secretariat-or wbe-

thet he is Icttillg a promotion hete and 
there. ,But if there is an ~dl8D Develop
ment Service type cadre whose job Is only to 
look after the developtnent proarammes of 
the oountry and DO other jo'&. with tho 
positive motivation from Gandhiji's ideas 
up to Indiraji's, this will create a new infra .. 
structure for the developmeftt proll'amme 
both in tbe desert area and in the hill 'area. 
I request the Miaister to take this matter 
up with the Minister-in-charge of the 
Department of AdministratIVe Reforms 
which has been recently set· up in our 
Government and to see that this kind of 
thing is also developed as far as the deve
lopment aspects are concerned. 

My third point, Mr. Deputy-Speaker, 
is, "Please don't exclude the desert-prone 
areas"'. There are certain areas In the 
country Where for year. tOjether--I do not 
know why-drought is tbere seriously. I 
will refer to a district in West Bengal where 
if you, Mr. Planning Minister visit the dis
trict-it is known as a d'istrict densely 

. popUlated-you will nnd that it ia worse 
tban the desert. I mean, Purulia. I bave 
travelled there in the villages. There are 
areas where drinking 'water is not available 
Cor seven months in i year. For five montbs 
only, drinking water is available. There afe 
some villages called Rola, Chitm etc. I have 
been there during the Lok Sabha elections. 
I am not abusing aoy Government. I am 
talking or the problem. 

Sa.BrI BASUDBB ACHARIA: The 
problem was there but Dot now. 

SHRI l>lUYA RANJAN DAS MUNSl: 
It is Slitl t!wJ:c DOW. Y OQ are 'ta1ki~. like 
that? If the problem is not there, the credit 
goe. to you. I will make a stato £Qf you. 

Now, what 1 am say ina is that there are 
some villages" in the CO\lJlUY" for example 
Tapan in West Dinajpur district, where the 
problem is still there. About his ar .. Tapan 
in Welt Dinajpur district it is lQCDtioDed in 
the Mahabharata and the, Ranlvana tbat 
Valmiki went thore for prayers and .,.n tbCfe 
thinss. It il a tourist spot. I have ~ 
there. In that pan Qf the &fe. in Wost 
Dlaajpur. TapaD "iUa~ •. for s~ ~ontbs in, a 
year, the", iI 110 drinkip, w~t"~ W~ 
have to walk 10 mil", to tb~ ~. vil~ 
and bdna ,the. _tot ft~\ ~hQ ~@n4 ~ 
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the water level is low. There is no afforest
ration Or any other programme. I ha'l .. been . 
watching ,closely for the last few years. All 
the ~eds that you plant for afforestration in 
a drought-prone area are removed. Tbere 
are some gangsters active now·a-days. When
ever it is Brown, they go and cut down the 
root aDd sell it .• 

This is what is happeniol in the country, 
not only in West Bengal. There is a ~lose 
connivance with the PWD authorities to do 
aU these things, one after another. The 
forest ar'eas are becoming once agaitl desert 
areas. 

What I request the hone Minister is to 
give the highest priority to the massive 
afforestation programme in the Seventh 
Plan and also to lay stress on the drou
ght prone areas. If afforestation is there, I can 
tell you that there will a total change in the 
environment and the people will feel to do 
some work and there will be more activity 
there. This will also save the budgetary 
process for the next Plan, when the Eighth 
Plan comes, if the programme. is taken up 
DOW. Don't go throughout the country; you 
select a few areas. The Planning Commis
sion does it on a nation-wide scale. It is 
good. But the time has come that for every 
programme, you pin point a few areas, for 
example, the Rajasthan desert, t be hilly 
areas of Sikkim and DarjeeIing, the Anda
man & Nicobar Islands and the like. You 
select a few areas, yo u plan the whole thing 
there. and see that your independent develop
ment agencies take up the programme and 
operate it, invo1vinS other voluntary agencies 
also. I do not know what is "CARB". The 
people say, there is foreign money and all 
that. There are a number of voluntary 
organisations in the country. If the Planning 
Commission take some interest and involve 
them effectively in the programme, they can 
also contribute a lot to the various develop
ment prograrnmes. 

So far as the North Bastern region is 
concerned, though the money is there, the 
speedy progress of the development in that 
area is not visible. I had been there recently. 
I will cite an example. Tbe Planning Minis
ter may' take note of it. For any North 
Eastern Council development programme, 
the of6cer8-1 do· not blame them -first 

give priority to the inCrastructure of their 
~ces. Those are built for six months they 
wIll open them for another six months and 
then they will furnish them for still another 
six months. They will say, this sofa is not 
acceptable; that chair 'is not acceptable and 
things 1 ike that. I have seen that happening. 
I have gone through in detail in one of the 
areas 10 Meghalaya. After 1-1/2 years, the 
actbal work will begin. This is not fair. I 
personally feel and I repeat that you have 
got to see the motivation of a particular 
person who will be in the field. 

There are professional and technical jobs 
to be done. Unless you put your heart and 
soul into it. you cannot do it. I think, 
under a regular administration service. you 
cannot get it down. I( yoU want to achieve 
the targets. you have to bring about motiva
tion of the perSons concerned to do the job 
an4 get it done. 

Lastly, I would ask the Planning Minis
ter to take note of one tbing and, that is, in 
the Seventh Plan, you bring a legislation, 
after consulting the Cabinet. to the effect 
that the States which are deliberately en
couraging deforestation ... (lnterruptions) I do 
not blame any party. I know. encourage
ment is given for deforestation simp1y 
because, for a few votes, somebody can 
mainpulata the people who will cut forests 
and sell the produce jn the market. I know 
of a few areas in my State of West Bengal. 
Ayodhye was a beautiful forest spot in 
Purulia district. You now ~o and see it 
today. It is not more a forest. It is an open 
desert. Every day trees are being cut ; they 
are encouraging it. (Interruptions) I have 
not referred to any party. 

SHRI BASUDEB ACHARIA: You 
are saying tbat tbe State Oovrrnment of 
West Bengal is encouraging it. It is your 
party which is dOing it ... (Interrllptions). 

SHRI PRIYA RANJAN DA5 MUN .. 
51: You are encourging it. Every day 
you are asking them to cut trees. It is your 
State Government which is doing it ... (/ruer
rulions) I am not yieJdinl. I have Dot 
referred to any party. I am tallcing in 
aeneral. 

SHRI BASUDEB ACHARIA: He il 
saying that West Bengal Government is CD-
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couraaiD8 deforestation. It is your party 
which is encouraging it. I can give you 
several examples. (lll,terruptions) 

SHR.I PRIYA RANJAN DAS MUN~ 

SI: If my party does it and your State 
Government do not protect it, it is better. 
you resi&n. Don't show your incompetence. 
( Inttrruptions) 

MR. DEPUTY SPEAKER: No inter
ruptions please. You. please conclude. 

SHRI PRIYA RANJAN DAS MUN. 
SI: I am Concluding. 

I would, therefore, suuest to the Plan
DiDg Minister to kindly'note that in the next 
Nationa) Development Council meeting. 
you give a positive guideline. If any Stato 
is found to be encouraging deforestation and 
it does not apply any checks and balances, 
you should see that funds are immediately 
stopped to such State. You should send an 
officer to soc that such a course is adopted. 
Otherwise, I am 'afraid there will be no 
improvement in aoy field in this country. 

18.01 brs. 

The £Ok Sabha thell adjourned till Eleven 
of the Clock on Saturday, March 23, 19851 
Chaitra 2, 1907 (Saka). 




